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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, July 27, 1988/Sravana 5, 
1910 (Saka) 

The Lok Sabha met at Eleven 0/ the Clock 

[MR. SPEAKER in the Cha;,] 

MEMBERS SWORN 

Shri Shantilal Pursottambhai Patel 
(Godbra) 

Shri Het Ram (Sirsa) 

Shri Shankar Lal (Pali) 

Shri Williamson A. Sangma (Tura) 

Shri Vishwanath Pratap Singh (Allahabad) 

Shri • Khurshid Ahmed Choudhry 
(Faridabad) 

Shrl Mohd. Ayub Khan (Udhampur) 

INTRODUCTION OF MINISTERS 

[English] 

THE PRIME MINISTER (SHRI RAlIV 
GANDHI) : Mr. Speaker, Sir, I have pleasure 
in introducing to you, and through you, to 
the House my collcasues : 

New MiDisters 

Cabinet Mlnlsten 

I. Shri S.B. Chavan, Minister of 
Finance. 

2. Shri Madbavsinh Sola nki , Minister 
of Plannina and Programme Imple­
mentation. 

3. Shri Bir Babadur Siop. MlDistcr of 
Comm unicatjons. 

2 

4. SOO B. Shankaraoond, Minister of 
Law and Justice and Minister of 
Water Resources. 

Ministers or State 

I. Shri Kalpnath Rai, Minister of 
State in the Department of Power 
in the Ministry of Energy. 

2. Prof. K.K. Tewary, Minister of 
State in the Ministry of External 
Affairs. 

Ministen who have been elevated 

CabiDet Minister 

1. Shri Z.R. Ansari, Minister of 
Environment and Forests. 

He is out of the country; be is not 
able to be present here. 

MiDisters of State 

1. Shri S. Krishna Kumar, Minister of 
State in the Ministry of Information 
and Broadcasting. 

2. Shri Rafique AJam, Minister of 
State in the Ministry of Textiles. 

He is also out of the country. 

3. Shri Shivraj V. PatiI, Minister of 
State of the MiUlstry of Civi\ 
Aviation and Tourism. 

He bad to be present in the Rajya 
Sabha. So, be is not able to be 
present here. 

11.07 brs. 

OBITUARY REFBRENCES 

{&wILrll) 

MR. SPBAKER: Hooourable Members, 
as we meet today after an interval of about 
two and a half months, it is my tad dut y to 
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inform the House of the demise of seven o! 
our former colleagues, namely, Sarvasbra 
Ramji Verma; Dwarika Prasad Mishra, 
Soban Singh Basi, M. Kalyanasundaram, 
Dr. A. Krishnaswami, Sarvashrj Tarkeshwar 
}lande and Maganla! Bagdi. 

Shri Ramji Verma was a member of the 
First and Second Lok Sabha representing 
Deoria constituency of Uttar Pradesh during 
1952-62. He was also a member of the 
Uttar Pradesh Legis1ative Council during 
1962-69. 

An agriculturist by profession. be took 
keen interest in the spread (If education and 
Was associated with several educa tional 
institutions in various capacities. 

A veteran freedom fighter, Shri Verma 
took active part in the GoraklJpur Conspirac y 
case for which be was sentenced to imprison­
ment for seven ),ears in 1942. 

Shri Verma passed awa) at New Delhi 
on 21 May, 1988 at the age of 84 years. 

Shri Dwanka Prasad Mishra was a 
member of the Central Legislative Assembl} 
from December 1926 to January 1930 from 
the then Central Provinces. A nominee of 
the Swarajist Party led by Pandit Motila) 
Nehru, he won newspaper headlines as the 
youngest member of the Assembly. Within 
a year he was appointed as Whip of the 
Party. An able strategist, he moved the 
historic Censure Motion against the British 
Government charging it with the murder of 
Lala Lajpat Rai. 

Following tbe Labore Congress can for 
complete independence, he resigned from the 
Central Legislative As sembI y to devote 
himself fully to the caUie of freedom. He 
suiJered imprisonment several times and took 
active part in the 1942 Quit India 
Movement. 

Shri Mishra was elected to the Madhya 
Pradesh Legislative Assembly in 1963 to 
become the Chief Minister of the State. 
After the General EJections in 1967 he be­
came the Chief Minister of the State for the 
second time. He served the State for 
severa) years with great devotion and dis­
tinction. Earlier, be bad served as Minister 
for Local Self-Government in the Central 
PtO¥inces durina J 937-39. After lode­
pmdence he sorvod aa Home Minis&er ill 

former Madbya Bbarat tUl 1951. 

A vet~ran freedom fiabter. Sbri Mishra 
came under the spell of stalwarts of the 
freedom Movement like Bat Gangadbar 
THak, Rajarshi Purushottam Das Tandon. 
Pandit MotHaI Nehru, Jawaharlal Nehru and 
Sardar Patel. Deeply influenced by these 
leaders whom he bappened to sec frvm close 
qunrters. Shri Mishra gave up bis studies to 
contribute his mite to the freedom 
movement. 

A renowned journalist, a poet and a 
prol!fic writer, Shri Mishra edited a number 
of dailies and weekly magazine.. He had 
several books to his credit including his own 
aut~biography. He served as Vice-Chancel· 
lor of the Sagar University from 1956-62. 

A seasoned politicis'l and a brilliant 
parliamentarian, he was one of the pioneers 
of the Panchayat Raj system. 

Shr i Mishra passed away at New Delhi 
on 31 May, 1988 at the age of 87 years. 

Shri Sohan SlOgh Basi "as a member of 
the Fourth Lok Sabha during 1967-69 
repre~enting Ferozepur constituency of 
Punjab. 

A busin~ssman by profession. Shri Basi 
worked for rural uplift and welfare of labour. 
He was deeply interested In farming, parti­
cularly in developing better quahty and bigh 
yielding crops. 

Shri Basi passed away at New Delhi on 
6 June, 1968 at the age of 78 years. 

Shd M. Kalyanasundaram was a sitting 
member of tbe Rajya Sabha from Tamil 
Nadu. Barlier he was a member of the 
Fifth and Sixth Lok Sabha during 1911· 77 
and 1977-79 and a member of tbe Tamil 
Nadu Legislative Assembly during 1952-67. 

Shn Kalyanasundaram took active part 
in the freedom ':>truulc and suffered impri­
sonment several times.. 

An active trade uniont!lt, Shri Kalyana­
sundaram was auoc.ated »jlb the AU lodia 
Trade Union Congress and various other 
trade unions. He was the Vice·Pre,idcnt or 
the All loj;a RaJlwaymen's Federation from 
J 943 to J 948. He abo worked actively 
for tbe uplift of lbe wo.toe toGtiooa of the 
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society. A widely travelled Person. be 
worked for the socio-economic transfor­
mation of Indian society. 

Sbri Ka)yanasundaram passed away at 
New Delhi on 20th June, 1988 at the age 
of 79 yean. 

Dr. A. Krishnaswami was a member of 
the First and Second Lok Sabha during 
1952-57 and 1957-62, representing 
Kancheepuram and Cbinglcput Constituen­
cies respectively. of tbe then composite State 
of Madras. 

An advocate by profession, Dr. Krishna­
swami served as member on the Senate of 
Andhra University during 1943-49. He 
also served on the University Committee of 
Andhra to inquire into the conditions of 
service of University teachers. He was 
associated with sev:ral social welfare aDd 
reform m(wcmcnts in South Indlcl. 

A widely tr8\eIJed person. Dr. Krishna­
swami was elected as Member of tbe Sub­
commission on HUlPan Rights of the United 
Nafions in 1954 and re-elected in 1956. 
He was elected as Rapporteur of the Sub­
commission to conduct a global survey with 
recommendations on ''The- Stale of and 
prospects for Religious Freedom", Author 
of "New Indian Constitution" a critique of 
the white paper proposals published after the 
Second Round Table Cor, ference, he was 
Honorary EdItor of the English Daily 
'Liberator' during 1942- 52. 

Dr. Krishnaswami passed away at 
Madras on 22nd June,! 988 at the age of 
77 years. 

Shri Tarkeshwar Pandc was 8 member of 
the Fifth Lok Sabba dUnng 1971-77 
representing SaJcmpur constituency of Uttar 
Pradesh, Earlier, he was elected to Rajya 
Sabha four times in 1952. 1958. 1962 and 
1966. 

A v~tetan fteedom flgbler, Sb.ri Pande 
was Kntcnced to im prisol\mem several tiIllC'S 
for his active participation in tbe freedom 
atrugle and in the B.lnaras conspiracy case. 
An able Parliamentarian, ~ served on the 
Public Accounts Committ-=c durina 
J 968·10. 

An aaricuJturist b, profession. Shri 
Paode was also asaoQated wIth 8eYOnlI socbJ 

• organisations and educational institutions in 
various capacities. He took keen interest in 
Harijan uplift, He serv~ as Chairman, 
Rehabilitation Board of the Government or 
India during 1970-71. 

Shri Pande passed away at Lucknow on 
25 June, 1988 at the age of 76 yean. 

Shri Maganlal Baldi was a member of 
tbe First and Second Lok Sabha during 
J 952-57 and 1957-62 representing 
Hoshangabad constituency of Madhya 
Pradesh. 

An agriculturist by profession. Shri 
Bagdi was a well known revolutionary and 
was sentenced to five years' rigorous impri­
sonment in 1932 in the first Nagpur Con­
spiracy C8se. He ",as arrested again in 
J <) 39 for taking acti'\"e part in the I(jsan 
Sat}agraha. He founded tbe Hindustani 
Lal Sena, an or~nisation of militant workers. 
for fighting ag.limt the foreign domination. 
He was arrested yet again in 1940 for 
delivering a speech for waging war against 
the KlDg. He y,as released in 1946. 

Shri Bagdi v.orked untiringly for the 
removal of untouch:lbility. 

Shri Bagdi passed away at Nagpur on 
July, 1988 at the age of 76 years. 

\Ve deeply mourn tbe loss of these 
friends and I am sure the House WIll join me 
in conve},ing our condolences to the bereaved 
families. 

The House may now stand in silence for 
a short \\ hile as a mark of respect to the 
departed souls. 

The Members tlten stood in &iJ~ce for 
a sltor, while, 

MR. SPEAKER: Dr. V. Venkatesh. 

SHRI SURESH KURUP (Kottayam): 
The House must pay respect to those who 
died in the train accident also. 

MR. SPEAKER: Yes. we an wry 
much touched by tbis tragic accident. 

SHRl INDRAJlT GUPTA (Bashbat): 
Many people bave di~d of cholera. 

SHRI BASUDEB ACHARIA (BaDkura) : 
More than 1 50 people haw died of 
cholora. 
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MR. SPEAKER: It is a tragic incident. 
We must sympathise with the victims. 

ORAL ANS'WERS TO QUESTIONS 

(English] 

Terrorist Activities in Punjab 

*2. tSHRI RAM PYARE PANIKA: 

SHRI VIJOY KUMAR YADAV: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the number of persons killed by 

ten-orists in Punjab tbis year so far, month .. 
wise ; 

(b) the number of terrorists killed and 
arrested by the security forces during the 
same period ; and 

(c) the outlines of the action plan under 
operation to wipe out terrorism and bring 
about normalcy in tbe State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN nm MINISTRY 

. OF HOME AFFAIRS (SHRI P. CHIDAM. 
BARAM): (a) to (c). A statement is given 
below. 

Stateaaeat 

(a) and (b). 

Month Persons killed in 
incidents due to 
terrorist activities 

Terroriats 
killed 

Terrorists 
&Arrested 

January, 1988 

February, 1988 

March,1988 

April, 1988 

May, 1988 

June, 1988 

July. 1988 
(Upto 15th) 

143 

141 

266 

2)4 

343 

165 

55 

-- - - - ----_- -------

(c) After reviewing the situation in 
Punjab at tbe highest level, an AClion Plan 
was drawn up for implementation in tbe 
State to curb terrorist activities and to 
prevent infiltration and smuggling of arms 
etc. into the country. The Plan includes 
the erection of a fence for a stretch of about 
118 kms. along the most vulnerable secton 
of (he Indfl-Pak border in Punjab. Based 
on the experience, the question of putting up 
a fence in tbe Rajasthan and Jammu sectors 
will also be considered. Besides. erection of 
physical barriers of barbed wire obstacles 
aJong J 6 S kms. of the border ha, been 
taken up. More OP Towers are beiDa 
constructed and improvingfJayina of border 
tracks have been taken up. Gates Ire beina 

16 

10 

25 

2S 

6S 

40 

8 

171 

222 

277 

292 

677 

529 

42 

erected in the Ditch cum Bund in the Jammu 
sector to regulate the movement of vehicles 
etc. across tbe border. Selcdcd stretches 
of the border are al50 being lOt ftoodlit. 
Patrolling in tbe riverine areal of Punjab and 
adjoininl 8rata is being taken up_ 

With I view to curb smua:Un, ICtmtia 
and border crouin&. an lOP (Border) bu 
been appointed and deterrent action IPinal 
smuaJers Ind tbeir prioe.paI JieuCeaaDb 
under the NSA aDd COPEPOSA il bein, 
taken. The Police Administration ia the 
three border dj.trw 01 AmriCtar. Ourdas. 
put aDd Ferozepur bas been improved by 
creatiDa .ddJtiona) Police distrlcCt. The 
jDtcW,eoce p'beriDe 1DIdIiDer)' bat beea 
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Itrengthened. Arrangements for checking 
passengers and their luggages, coming into 
the country through Attari and Wagha 
check-posts. bave been strengthened. 

Apart from tbe action at tbe border, 
several steps like organising of joint raids to 
Bush out arms and ammunition, setting up 
of village protection force pickets, training 
of the PAP to work as 'strike· force' and 
involvement of Ex-servicemen and villagers 
in Village Protection Groups has been taken. 
The grievances redreli;sal machinery has been 
activised and u phm for coordmated media 
campaign to explam the policies and deci­
sions of tbe Government to the people has 
been drawn up. 

It is expected that these measures, when 
fully implemented will check infiltration of 
trained terrorists and smuggling of arms etc. 
from across the border. 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, tbe Minister has given a detailed 
reply and be has taken acrion to wipe out 
terrorism. I am satisfied with his answer. 
But, I would like to know from tbe Mmister. 
what is the grievance redressal machinery 
and what is the plan for coorQinated media 
to explain tbe policies to the people in 
Punjab. 

SHRI P. CHIDAMBARAM: Sir, I am 
grateful to the hon. Member. Grievance 
redressal machinery is one of the items of 
the action plan. We deputed the Director. 
Public Grievances of the Government of India 
to Punjab to sit witb the Punjab Government 
and work. out tbe gnevance redressal proce­
dure. They have established a new procedure. 
There is an apex monitory committee beaded 
by tbe Chid Secreta.ry of Punjab. 'the 
ma.chinery \$ now \n operatlon {or about Sl" 
weeks. The Dncclor of the Pubhc Grievan«s 
of the Governmcm of indIa ha\ btcn io,\;ted 
to ao over to Punjab later this \\'CCK or early 
oext week to evaluate the Wo( k. of the 
machinery. We would be able to live the 
feedback on the work of fbe new macbineC} 
only .rter a month or so. 

As ",preb mtd.a. lbe 5<'ctt"3ry. Infor· 
mation and BrcadeastiDS took. a lUC'etlDl in 
JulJundur and in Cband'prh to coordinate 
the mcd.a work. I have ooly broad oul· 
Una with me. A ,pcclr~ question addraxd 
to the MiDiacer of Information and Broad-

, 
casting will elicit full answer on the media 
campaign launched in Punjab. 

SHRI RAM PY ARE PANlKA : I would 
like to know whether the Minister has pre­
pared a draft scheme to bring peace in 
Punjab. 

SHRI P. CHIDAMBARAM: Sir. 
Government of India's position is, we are 
prepared to talk to anyone provided be 
eschews violence, condemns terrorism and 
willing to work within the framework of tbe 
Indian Constitution. 

[Tran.slat ion] 

SHRI VIJOY KUMAR YADAV: Mr. 
Speaker, Sir, it has been mentioned 
in the answer that 1327 people were 
k.iIled in Punjab between January, ) 988 
and J 5th July, 1988. This indicates that 
the situation has been continuously becoming 
grim. As a result of "Operation Black 
Thunder". certain situation was created and 
as a result thereof, the Govemm ent should 
have come forward and taken some concrete 
steps. I want to know as to what steps are 
being taken ')y the Government to implement 
the Punjab Accord and to combat the 
terrurists' menace effectively to restore peace 
in the State? I also want to be apprised of 
the Government attitude on the pending 
question of the release of Jodhpur detenus 
and tbe steps proposed to be taken to award 
punishment to the people heJd guilty for the 
1984 riots? It bas been reJ)\)rted in the 
Press tbat the Governor and the hon. Home 
Minister, Sbri Buta Singh. have bad discus­
sions and prepared a new action plan. What 
are the: main features of that action plan? 
What is the stand of the Government on the 
An·Party ~ting ~ ... (Interruption.s) 1 want 
to "now the: Go~t't\tnCt\f So ~action on \be 
question of convening ot an A\\·Pan) mtc.\­

It\i. The hon. Mmlstc:r may p\c:a~! R\)\y \0 

these questions. 

{EltgliJitl 

SHRI P. CHIDAMBARAM: Sir. rhe 
bon. Memt"-er bas asked a Question which 
cannot be answered in • very sbon span or 
lime. but Jet me try. 

The Go\'Cmmcnt '" commined to imple· 
ment dr.c Punjab Accord. Muyelements of 
tbe PurUab A<XOtd haw bccD implcmcotcd. 
Tbere In: some points whitb an ctifIicult aod 
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we are trying to resolve the problem. These 
have been debated several times in the House 
and we have explained the difficulties; we 
bave explained the steps that we have 
taken. 

As far as the Jodhpur under-trials are 
concerned, the m3tter is constantly under 
review. Forty under-trials were released 
some time ago artd it is not to be used as a 
political issue. The matter is under review 
and at the appropri~te time, some action has 
to be taken ; action will be taken. 

As regards tbe action plan, there is no 
secret plan. The action plan which has beeD 
implemented is the pJan which has been 
implemented for the last three months. I 
have set out in the answer the major elements 
of the action plan. We are wiIling to work 
with other parties. In fact, more than once, 
the Prime Minister, the Home Minister 
and I have sa id that we must work 
with other parties. There are parties in 
Punjab which are working with us. We 
are grateful to tbem for their support. 
But moderate, credible political leadership 
must emerge in Punjab and for that end the 
Government wiJI work with everyone who 
shares our goal that we must bring back 
peace to Punjab. 

SHRI E. A YY APU REDDY: Mr. 
Speaker! Sir. the figures furnished show that 
on an average five persons per da y were 
dying, were killed, and in the month of May. 
the average was ten per day. The number 
of terrorists arrested is more than 2.200 and 
the terrori.its killed are about two hundred. 
Now, these facts will show that the average 
killing. per day bas not come down, except in 
the month of July where it is three per day 
tiD now, yesterday resulting in the kming of 
a High Priest. Now, these facts have obvi­
ously not show any light at the end of the 
tunnel. WiJJ the Minister be able to teU us 
that he is hopeful and optimistic that the 
average wiII come down and that the terro­
rists who have already been arrested witt be 
dealt with according to law? 

SHRI P. CHIDAMBARAM: Sir. I 
would only submit to you and to the bon. 
House that we should not look at what is 
llappeoing in Punjab in terms of averages 
aact oumbers. We have repeatedly said 
that it you take stem action in Punjab, there 
wiD be a reactioD. 1bo torroriata will 

try to fe-&rOUP, will try to attack. What 
bappened in May is that we condemned the 
killings; what happened in MRY was the 
reaction to certain very strong steps taken, 
particularly in cleansing the Golden Temple 
of tbe terrorists. In fact, the day we took 
action, we said we ex~ reaction in the 
countryside, we expect the terrorists' groups 
to reorganise and strike back. But kindly 
see what has happened afterwards. We have 
been able to remove and disorganise certain 
terrorists groups. They are .finding it more 
difficult to regroup and attack now. We have 
been able to stop the flow of arms and 
ammunitions and trained terrorists across 
the border considerably. The plan is heina 
impl~mented. I have no doubt in my mind, 
while the plan itself will not take us to a 
political ~otution, that requires some other 
steps to be taken. When the plan on the 
ground is implemented the flow of arms an<i 
ammunitions and training of terrorists across 
the border will considerably be reduced and 
we would be able to cripple many of the 
terrorists groups which are active in Punjab 
toda y. As far as terrorists who had been 
arrested are concerned, J can assure tbe 
House that they will be dealt with strictly 
according to the Jaw. 

PROF. MADHU DANDAVATE: My 
supplementary is connected with part-C of 
the original question. J would like to know 
from the hon. Minister whether he is aware 
of tbe fact that at the height of terrorist! 
activities in Punjab, news had appeared very 
prominently that one Indian Airlines flight 
comina from Kabul bad a crater containin8 
ammunition and actuAlly tbe rocket launchers 
and the officers there at the Airport felt that 
probably this was tbe supply that was to 10 
ioto tbe bands of the terrorists ; they bad 
detained tbe entire lot there; they did not 
allow anyone to take delivery. But is it a fact 
that only RAW <>meers came there and toot 
charge of the ammunitions and rocket laun­
chers 1 Would you try to explain to the 
House wbetter they found out that those 
deliveries were to be given to the terroriltl 
or whether tbe RAW itself had asked for It 
and for what purpose that particular crater 
was asked for? 

SHRl P. CHIDAMBARAM : 1 am sorry 
that this question should be raised now 
because in tbe laat aeuion-l am not quite 
sure whether in tbi. HOUle Of in the other 
House-I have made a cateaorical ltate­
ment. 
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PROF. MADHU DANDAVATB: I triod 
to raise it in this house but I was not allow­
ed. So. I brought it now by back-door. Sir, 
I think the word back-door is not unparlia­
mentary. 

SHRI P. CHIDAMBARAM : 1 have 
made a categorical statement repudiatiog the 
report. Sir. inteUigence agencies in this 
country are alert of developments elsewhere in 
the world and we do get equipment from time 
to time for the purpose of our own analysis 
and to keep abreast of what is happening 
elsewhere in the world. It is malicious, 
wrong and incorrect to suggest that any por­
tion of that consignment found its way into 
terrorists hands. I think the controversy 
should end with tbe categorical statement on 
tbe side of the Government. No portion of 
tbat has 10~ to anyone. It is aU accounted 
for. it is with an Intelligence Agency. 

DR. G.S. DHILLON: Sir. tbe hon. 
Minister in his earJier reply to a Member 
made a reference to the moderate Sikhs. 
Does the hon. Minister consider that t9.0 

Akali Dais represented in tbis House by 
Shri Ramoowalia and Bhai Shamindar Singh 
arc mod~rate ? 

SHRI P. CHIDAMBARAM : By all 
appearances, Mr. Ramoowal;a IS a moderate. 

AN HON. MEMBER: Both of them. 

[Translalion1 

SHRI RAM NAGINA MISHRA: As 
far as I have understood. tbe bon. Mmister 
has just now stated in his rep!y that any 
force or pressure on the t:rrorists would 
evoke a violent reaction from them and they 
can commit more murders. We may recall 
that when w;despr~J violence. killings and 
reign of terror W.lS takinB place in Punj'\b, 
the late Prime MJl1i~ter. Shnmati Indira 
Gandhi, had taken m!litary action against 
the terrorists which resulted in her assassina­
tion by the terrorists. Even after 3 t years 
of this incident, t~ case about it pendina in 
the court has not been decided. Later, tbe 
Government took a leniCDt \·jew and released 
leaden. But the fact remains that more the 
leniency on tbe part of tho Government, 
more is the increa. in the acts of terrorism. 
Would such killings continue to be a daily 
rouline ? Will tbe Government take such 
atops al to atop luch kimnp in future? 

PROF. MADHU DANDAVATE: Pleuo 

alao uk about the Miahra CommilSion. 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Mr. Speaker. Sir. 1 
want to assure the bon. Member, who bas 
raised various issues here. that the Indira 
Gan-:1hi assassination case is still pendina in 
tbe Supreme Court. So, I cannot comment 
on tbat issue. As to the other points, I 
want to make one thing very clear that the 
Government has never shown any leniency in 
dealing with tbe terrorism. Even in future 
tbe Government will never tum a soft corner 
in this matter. The preser.t Government bas 
pledged to root out terrorism from the soil 
of Punjab. 

(Englislrl 

SHRl C. MADHA V REDDI: Sir, the 
Statement ... 

PROF. MADHU DANDAVATB: 
Ramoo wants to a rise OD a personal expla­
nation. Sir. (Interruptions). He says he is 
not moderate! (Interruptions). 

MR. SPEAKER: He is extremely 
moderate. 

SHRI C. MADHA V REDDI: Sir, the 
statement mentions tbe ac:ion plan which 
includes the erection of fencing in about 118 
kilometres. I wou!d like to know what is the 
progress. Is it a fact that there are several 
impediments in the erectio:t of fences because 
of bnd acquisition etc. and progress is very 
slow particularly in the Rajasthan and 
Jammu border? Notiung has been dooe so 
fnr. Actually what is the position? What 
is the progress of tb~ fencmg ? 

SHRI P. CHIDAMBARAM: Sir, the 
11 8 k:tometres border which we are fencing 
today IS entirelY!ll [bi! Punjab boder. We 
hlYC not yet taken up fencing aJona the 
Jammu border and the Rajasthan border. 
Therefore-, it is not correct to say that pro­
gr'C$S is slow in Jammu border and Rajasthan 
border. (InterruptiolU). 

As resards the 118 kilometres. about 68 
kilometres, are complete. An but 18 kilo­
metres will be completed by the 31" 0( 
July. A small portion is in a ri .. bed, for 
which we bave aiven time up to the 31st of 
AUIU,t. 1 want \0 take this opport\1nity. 
Sir. to tbank the people of Punjab who ba Ye 

'Willloaly allowed us to erect the fCDal$ witb· 
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out making any claims for compensation, 
without asking for anything in return and 
without placing impediments. We have 
received the total cooperation of all the 
villages on the border where the fencing is 
being put up. 

[Translation] 

SHRI BALWANT SINGH RAMOO­
WALIA: Mr. Speaker Sir, despite tbe 
terrorist activities in Punjab, the last 8 years 
have seen people in the State, specially Sikhs 
and Hindus, living in perfect harmony. 
Writers, journalists and intellectuals of 
Punjab complain that the Government plays 
down events which encourage Hindus and 
Sikhs of Punjab to unite against and combat 
terrorism. Such events are not given due 
coverage by the Government-controlled media 
like radio and television. Will the Govern­
ment consider giving coverage on radio and 
T.V. to the events which encourage Hindu­
Sikh amity '/ The Government should encou­
rage everyone including the writers engaged 
in such work. 

S. BUT A SINGH: The points raised 
by hon. Shri Ramoowalia have already been 
clarified by my hon. colleague Shri Chidam­
baram. The present-day situation demands 
such an approach. I am happy to note that 
our hon. colleagues from the Akali Dal share 
the same opinion. Wherever sucll instances 
have come to notice. be it in Hoshiarpur or 
LudbiaDa, the Governor bas visited those 
places as a representative of the Centre and 
the State Government. Doordarsban corres­
pendents also went there to give due coverage 
to the joint efforts of Hindus and Sikhs to 
combat terrorism. In a recent happening in 
Samrala, two persons proved tha t the bond 
between the two communities is much strong­
ger than any blood-relationship. Wide 
publicity has been given to whatever the 
Government has done jn memory of tbe 
sacrifice made by these two persons. Besides 
tbis, the suggestions given by the hon. Mem­
ber in the House will be implemented in toto. 
In the last 5 years, the spirited resistance 
\lut U\l b)' the people of Punjab against 
terrorism has strengthened the Government's 
hands. The Government will whole-bear­
tedly approve and encourage their efforts. 

SHRI KAMAL CHAUDHRY: Sir ... 

MR. SPEAKER: After lOme time a 
fuU dilCUSlion will be held on tbiI subject. 

At that stage. you may participate in it. 

[English] 

Technology Missions 

*3. SHRI ANANTA PRASAD SETHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the areas of problems recogniscd 
for the five technology missions and how are 
these missions structured ; 

(b) the stipulated o':>jectives and identi· 
fied accountabilities of these programmes; 

(c) the progress so far made under 
these missions; and 

(d) whether tbe family planning has 
been taken as one of these five missions and 
if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): 
(a) to (d). A statement is given below. 

Statement 

(a) The areas chosen for the five Tech­
nology Missions are : 

(i) Rural Drinking water 

(ij) Immunisation of pregnant women 
and infants 

(iii) Functional literacy for persons in 
the 15-35 age group 

(iv) Accelerating self-reliance in edible 
oils, and 

(v) Better communications. 

At the Central level there is a Mls~ion Direc­
tor for each Mission, who is responsible for 
implementation of the Mission. He reports 
to the Secretar y concerned under tbe Mi nis­
ter. The Adviser to Prime Minister on 
Technology Missions provides overall aui· 
danee for planning implemenlation 01 the 
Millions. 

(b) The broad objectives of the Millions, 
along WIth nodaJ .,cnciet, arc liven in Table 
lA' below. 
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Accountability of the various MissioDs 
rests with the individual nodal aaencies as 
well as with other col1aboratina Government 
agenciel. • 

i. liven in Table 'B'. 

(d) No, Sir. The Ministry or Health and 
Family Welfare has already an onaoina 
programme dealing with famiJy welfare, 
which covers family pJanning also. (c) Progress made under the five Missions 

Table '8' 

Salle"t PO/illS 0/ Progress 0/ veriolU MlsslolU 

---------
SI. Name of tbe Technology 
No. Mission 

2 

1. Immunisation 

2. Oilseeds 

3. Telecommunications 

4. 

Salient points of Progress/Achievement 

3 

-340 districts covered by March 1988 

-A unit for manufacturing 100 milllon doles 
of orBI polio vaccine is being set up 

-Despite severe drouaht, oilseed production 
is estimated at 12.S minion tons in 
1 987 -8 8 as apinst J 1 .4 S million tODS in 
1986-87. 

-40 new varieties of IToon<inut, mustard 
and sunflower released. Average yields 
three times higher. 

-Manual trunk efficiency increased from 
70 to 84 I) 0 

C-OOT RAX a day proaramme under· 
way 

-STD services extended to 278 districts 

- 3300 urban PCOS installed apinst the 
tarae' of 2000 to 1987·88 

- Electronic keyboard to replace Morse 
C<><Ie (or te}qram transmission under 
field trial 

-Morc reliable and de~ndablc PCO 
prototype field tested 

-Percentsae of telqrams delivered within 
t 2 hours incrc~sed to 72 ~~ 

-88.6'" probltm viU.,tS covertd fuDy aDd 
'2.211 problem vii'" co~Rd putiall, 
by M~Kh 1988 

-Ouincaworm atrectod Yillqes nclucecl flO(D 
12840 ill 198' to '600 iG 1988 
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-Ground water potential maps now avail­
able for 24 districts 

-32000 water harvestina structures created 
In 1987-88 

5. Literacy -Mission was approved in January, 1988 

-Actions have been initiated for operational­
isation of the miuion 

-Improved prototype of blackboards. roller­
boards, slates, dustless chalk, lentema, 
developed and under field trial 

-Six takh student volunteers mobiJised in 
Summer 1988 to reach out to one million 
illiterates 

-Action plan for one lakh illiterate prison 
inmates finalised. 

SHRI AN ANT A PRASAD SETHI: 
Sir, in the areas of high technology mission" 
may I know what is the total amount 
provided for these missions during the 
Seventh Plan period ? 

1 v.ould like to know the amount spent 
till now and the achievements made in the 
vanous mIssIons considering the amount 
spent and the total amount left out to be 
spent in the remaining part of the current 
Plan. 

SHRI K.R. NARAYANAN: There is 
actually no separate allocation for the 
miSSions. They come from the normal 
Budget of the nodal Ministries responsible 
for these missions. I can tel) you what il 
the amount which can be said to be available 
or demarcated for these missions. For water 
mission, It is about Rs. 3.000 crores; for 
telecommunication, about RI. 2500 crores ; 
for immunisation, it is about lls. 240 crora ; 
for literacy, about Rs. 550 crore.; for 
oilseeds about RI. 300 crores. Unfortunately 
J cannot give hl)w much of tbe money bas 
been spent on specific missions because. as 
the bon. Member knows, tbis covers tbe 
entire %amut o~ the Governmen\ of \nd\a 
and variou. Ministries and aaencies are 
responsible for these mi •• jons. But I haw 
liven in the Annexure, tho m.jor acbiew-

men ts of these missions. 

SHRI ANANTA PRASAD SETHI: My 
second supplementary is this. In the 
technology mission, accelerating oilseed! 
prodl1ction for self-sufficiency in edible oil is 
an important item. And the important 
factor is to earn foreign exchange to the 
tune of Rs. 1300 crores. May I know, after 
spending so much money in this mission, 
how much foreign exchange we have saved. 

SHRI K.R. NARAYANAN: Already 
we have increased tbe production ot oiJseedI 
to J 2.5 million lonnes as against the target 
of 15 to 16 miJ1ion tonnes in 1990. We 
cannot exactly say bow much foreian 
exchange we have saved by this. But 
certainly we have reduced our liability for 
foreign excban8C by tbis million. It would 
take some time-the target date 1989-90-
before the full effect of tbe oraanisational, 
administrative and scientiflC work will be 
bome out. 

SHR J V. SOBHANADREESWARA 
RAO: Sir, still tbere are thousand. of 
viUaga which are to be co~ \), \\\\, 
m''''oo. ,-",fortunately, in the \n\Ual '\qea. 
wben .ho Ii... J and 2 were prepared. lOme 

of the reilly problem· viii .... • utf..-lq from 
ftuoride conceat and salipil)' were somehow 
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ignored. I would like to know cateaorically 
trom the hon. Minister what steps the 
technology mission bas taker. in regard to 
containing this problem of fluoride and 
higher saJine content. My information is, 
when we contacted the superior officers in 
the Panchayati Raj Engineering Department 
or rural water supply Department. they are 
not aware of the exact methodology that iii 
going to be suggested or adopted by this 
technology mission on drinking water. So 
the people at the Gram Panchayat level 
.bould also be involved. I would like to 
know what steps the hon. Minister is taking 
to bring these things to the notice of not 
only top Engineering Department officials 
but also to the notice of the people in the 
Gram Panchayat, say hy giving news, giving 
advertisements in the newspapen so that 
people will know. I also ask the hon. 
Minister to enlighten what are the functions 
of the Justice Bhagwati Committee to 
monitor these technology mission 
programmes. 

SHRI K.R. NARAYANAN: As far 
as the actual implementation is concerned, 
the responsibility mainly rests With the State 
Governments. You kno,," the matter comes 
within the purview of State Government's 
responsibility. But we have ne\'erthele~ in 
cooperation \\,;th the State Government, 
given wide publicity in newspapers, radio 
and TV ahout various sh:pc; ocing t.Jken and 
are to be taken for providing pure w'Iter to 
the people. We ha\-e taken up about S S 
mini-missions for pilot projecfs in all the 
States in order to demonstrate to the people 
of those districts how the various aspects of 
the w3ter mission including removal of 
bacterioJo,ical and chemical impuriti~ can 
be achieved. In this conte,t. I agree with 
the hon. Member that 'h~ problem of C('m­
munication docs remain and we have to do 
ver; wide puhlicity in coordinalton With the 
district and panchayar auth,1rtties in Clrder to 
keep the people in know of \'hat uactlv IS 

to be done and what methoo'i have been 
c:kW'Ioped and \\0 art' d's$('m;nari~ this 
infonnation. 

As regards the seuing up of (he Bhapati 
CommiltCt". the Commiuce has nVI xe. been 
t()tl\.~\\'1 Y:\ \\\,. \\" ca.\~ C()~\\ \~t 
Soda\ Audi\. 'The pu~ of the Committee 
J. Co heJp creal" awareness amona the peoph: 
about ,be cechDoJQ8Y m'uiont and CD mako 
u-a JNU1.ic&pa .. ia lhit procaa IDd aJIo 

concurrently run a IOrt of evaluation of the 
programme and advise the Government from 
the point of view of larger lJOCial participa­
tion. 

SHRI PRATAP BHANU SHARMA: In 
view of the successful working of these five 
tecbnoJogy missions, I would like to know 
whether the Government is actively consider­
ing the setting up of a few more technology 
missions in some such areas like JabaJpur. 

SHRI K.R. NARAYANAN: Yes. We 
arc considering the setting up of a few more 
technology mj~sions like one on fertility 
control or family planning and welfare. This 
is under the consideration of Govemm!Dt to 
set up one or two more technology missions 
and the DepartillCnt of Science and 
Technology together with the Planning Com­
mission is engaged in detecting new areas 
where the technology mission approach wiU 
be useful. 

SHRI INDRAJIT GUPTA : May I 
through you seek clarification from the 
hon. Minister regarding some of the data 
which have been supplied in the statement 
because unless it is clarified, there will be 
some doubts about the reliability of tbcse 
rgures? In the column about drinking 
wa ter. the broad objectives of the mission 
are given as, to cover problem villaJ'ICS. 
98.746 problem Villages are to be covere 
by March. 1990. This is supposed to bd 

the objective of this mission on drinkinge 

water. 

On paae 3 of the statement where the 
rrogrt'ss of the various missions is beins 
!,.hown, it says 88,654 problem villaICS out 
of the target of 98,000 are COftred fully 
and 52.212 problem \-Hbaes CO\-e.red partially 
by March, 1988. The target is to be fulfilled 
by March. 1990. AccordlDg to this, by 
March. 1988 which is over already. two 
)ears earllCl the num~r of vil~ already 
co\ered cxcce:1s the number of vii ... wbic:h 
were (0 reach tbe taraet. Could you please 
explain what is this? I could not make 
bead and tail out of this fiaure. 

PROF. MADHU D.t\NDAVATE: Tho, 
are mon: tbo tbe number of viIlIecs th&t 
U\$"~ 

SURI K.R. NARAYANAN: This 
cooclusioo exists tClCause the on,ioaJ t.tfIICC 
.a. J.6l takh vw..-. n. ....... qinal 
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target actuaJly. What they have meant is 
tbat up to 1 st April, 1988. that is between 
1st April, t 988 and up to March, 1990. so 
many villages were cove:ed. May be they 
should have made it more explicit. 

SHRI INDRAJlT GUPTA: Are you 
~ferring to page 1 or page 3 1 

SHRI K.R. NARAYANAN: I am 
referring to page 3. Table ·B'. 

SHRI INDRAJIT GUPTA: That is the 
progress already made, according to you. 
These mistakes are made in compiling 
figures. It will be better you clarify. 

SHRI K.R. NARAYANAN: I wi)) 
furnish a clarification. 

MR. SPEAKER: You corne out with 
a clarification. 

Pak Help to Terrorists 

*7. tsHRI UTI A ~ RA THOD : 

SHRI S.M. GURADDI : 

Will the MUlister of HOME AFFAIRS 
be pleased to state: 

(a) whether detailed reports and other 
disclosures to the Government agencies 
during the recent operations in Punjab and 
elsewhere indicate the terrorists operating in 
Punjab and other parts of the country have 
been receiving belp and incitement from 
Pakistan ; 

(b) jf so, whether Government have 
examined these reports and other material; 

(c) if so, what is the latest assessment of 
the Government about the nature and extent 
of Pakistan's involvement in terrorists acti­
vities in India; and 

(d) what action Government propose to 
contain Pak involvement '1 

THE MINISTER OF STA TE IN THE 
MIN1STR Y OF PERSONNEL, PUBLIC 
GRlEVANCES AND PENSION AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Pakistan continues to be involved in 

terrorist activities in India. 

(d) Ta!ks bave been held recently bet· 
ween the Union Home Secretary and the 
Interior Secretary Pakistan in May '88 when 
this matter was discusstd and dissuadiDi 
Pakistan from helping the terrorist activities 
in India will be a continuous diplomatic 
exercise. 

SHRI UTI AM RA THOD: Sir t in tb~ 
reply given to Part (d), it sounds bigh that 
Pakistan will go on helping the terrorists in 
this country and Government of India would 
continue its efforts through diplomatic 
exercises. May I know how long this exercise 
will cont;nue for reaching an early soJution 
or is it the only solution? 

SHRI P. CHIDAMBARAM: Sir, 
whatever has to be done on the Indian side 
will be done regardless of whether we make 
progress in the diplomatic exercise or not. 
The Action Plans which are outlined a little 
while earlier, have a number of elements and 
when that plan is completed. we would have 
been able to stem the flow of arms, ammuni· 
tion and trained terrorists to a considerable 
extent. What is happening on the Pakistan­
side of the border, is a matter of grave 
con~rn. We have talked It over with them. 
We have brought before them clinching 
evidence and we have tried to make them 
see reason that thiS is a suicidal policy for 
Pakistan to follow. We sincerely hope that 
they will see reason. In order to make them 
see reason, we have to continue theSe! dJpJo­
mitic exercises. But, on our side of the 
border. we are not lowering our ,uard of 
Vigil and we are taking every step lba t is 
necessary to stem the flow of arms, ammuni­
hon and trained terrorists. 

SHRI un AM RA THOD: The recent 
statement of the Chief Minister of Maba­
rashtra shows that the terrorists (rom Punjab 
have reached Chandrapur, Gadacbaroli and 
Nanded Districts and they are trainin, the 
Naxalites there. May I know the reaction 
of the Central Oovernment ? 

SHRI P. CHIDAMBARAM: We haw 
teeD the statement. We are tr),io, to pther 
more information. When more information 
is available, at the ,uitable moment. I ,haJJ 
share it with the HOUle. 

SHIll AlA Y MUSHRAN: Sir, it is 
comJDOO k.nowJedee tbat all the belp that 
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Pakistan is aivina is throup tbe international 
bordpr between Punjab on tbe Pakistan side 
and Punjab on tbe Indian side. Sometime 
810, tbe bon. Home Minister gave a State­
ment in tbe Raj ya Sabha and here also in 
answer to supplementaries tbat if necessary 
tbe border will be banded over to tbe Army 
and also about extending tbe kiJometrage. 
Since it is claimed by tbe Government tbat 
tbere bas been a let down and not let up in 
tbe to and fro clandestine activities of the 
Pakistani arms, ammunition. training of 
personnel, I want to know from the hon. 
Minister, through you, Sir, how will the 
Government come to the conclusion that the 
situation has come to that extent that it will 
consider handing over some areas and some 
kilometrage of border to the Army for the 
purpose of defending It? It is not only 
for the purpose of tbese clandestine activities 
because it has a direct effect on tbe security 
environment of the countries and it is not 
only a problem of the Home Ministry. It 
is a problem of the Defence Ministry also. 
So, I want 10 know what will constitute tbe 
circumstances n:cessitaling this step to be 
taken? 

SHR! P. CHIDAMBARAM: I am in 
a fix hecause I do not recall any statement 
having been made eitber in this House or in 
the R&jya Sabha that any portion of the 
territory will be handed over to the Army ... 

SHRl AJAY MUSHRAN: I did not 
say that. You bave said that the circum­
,ta~ at the moment do not warrant band­
ina over any land for security PUI"p\)5eS to 
the Army. I want to know wbat will con­
atitute tbose circumstances when you will 
consider banding over to the Army. 

SHRI P. CHIDAMBARAM ~ It 1S 

difficult to cnvisaae sucll circumstances. and 
I do not bope that such circumstances will 
ever arise. Havin. been in the defence 
forces, be knows better than I wbat those 
circumstances are and wbat wiIJ the 
Indian Army do wben such circumstances 
arise. 

lThvulotloll) 

SHRf DHARAM PAL SINOH MALJK : 
Hon. Mr. Speaker, Su, in tho past one year, 
ever since the Lok DaJ came to POWOJ' in 
Haryana, tcn'Oriat activiticta baw inaeucd 
in that State. Prior to that. terrorism was 
UDbcard 01 in Baryana. I waDe to mow 

from the bon. Minister wbether Haryana, 
particularly the areas of terroriat activities 
in that State, will be declared as 'disturbed 
areas' and if tbe Centre will directly interveDo 
to root out terrorism in tbose areas 1 

THE MINISTER OF HOME AFFAIRS 
<S. BUTA SINGH): Mr. Speaker, Sir, as 
my bon. colleague pointed out that whenever 
we take stern steps to counter the activities 
of terrorist organisations in Punjab. it has 
its repercussions not only within tbe State of 
Punjab but also outside tbe State as well. 
Hence the incidents occur in Haryana. Hiab­
level talks have been held witb the Haryana 
Government. Myself and my hon. colleague 
have had talks with the State's Chief Minister, 
Home Minister, Chief Secretary, Senior 
officers and the D. G. Police. The Centre 
bas extended aU possible assistance to the 
Haryana Government to deal with this 
problem. The Centre is willmg to co-operate 
with any State, be it Haryan8 or some other 
State, to combat terrorism. It is an entirely 
different matter when the hon. Member says 
that the administrative structure in Haryana 
bas somewba t weakened. I shall not com­
ment on this bere. 

(English] 

Implemeatation of lado-Sri Lanka Attoni 

• &. tSHRl P. "KOLANDA.IVE.LU : 

SHR! AMAR ROYPRADHAN : 

Will the Minister of EXTBRNAL 
AFFAIRS be pleaJed to state : 

<a> wbctber Goveromoot are withdraw­
ina tbe IPKF from Sri Lanka ; 

(b) if so, \\ ~tbez the probloms of 
Tamilians to the north and east provinces of 
Sri Lanka bave been settled ; 

(c) whether the L TIE bas agyecd for the 
implementation of Indo-Sri Lanb accord; 
and 

(d) if not. wben the J.ndo..Sri l..anka 
aareement would be implemented ? 

THB MINISTBR. OF EXTERNAL 
AFFAIRS (SHRI P. V. NAR.ASlM.HA 
!lAO): (a) No, Sir. 

(b) Docra DOt ariJc. 
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(-c) There has been no unequivocal indi­
cation from the leadership of tbe L TI'B that 
it is prepared to cooperate in the implemen­
tation of the Indo-Sri Lanka Aareemcnt. 

(d) Considerable progress has been made 
in the implementation of several aspects of 
the Agreement. However. some I)rovisions 
of the Agreement. including the formation of 
a Provincial Council in the North-east, are 
still to be implemented. No time frame can 
be specified at tbis stage. 

SHRI P. KOLANDAIVELU: In reply 
to part (a) of my question, the hon. Minister 
bas stated, "No, Sir". Let me tell him that 
it is a fact that some of the troops have 
already been wuhdrawn by the Government 
of India. When such is the case, the hon. 
Minister for External Affairs is gi ... ·ing a 
misleading answer to this House. The hon. 
Prime Minister bas stated this and it has 
appeared in tbe HindlUtan Tima of July 25. 
I have got the press-cutting. When a 
question was asked witb regard to witbdraw­
ing of the lPKF from Sri Lanka, he bas 
stated that "some troops and equipment 
have already been withdrawn". What does 
this mean? When the Prime MlIllster has 
stated that some troops bave already been 
withdrawn, the Minister of External Affairs 
comes forward and says that no troops have 
been withdrawn so far. It is highly mis­
leading. I am asking the hon. Minister to 
clarify the position, whether some troops 
have already been withdrawn or not on July 
1st. I know very well that 10,000 troops 
from the provinces of Sri Lanka have already 
been withdrawn on July Sth. Is it DOt a 
fact ? 

MR. SPEAKER: Let him answer. 

SHRI P.V. NARASIMHA RAO: The 
IPKF bas gone there to complete a milsion. 
Until the miuioD is completed. the IPKF 
will stay there. The number which will 
stay or which will be deployed at a a,iYCD 
moment is a matter that will vary from time 
to time and it is for the operational com· 
maDd to decide about It. There i. no 
quaUOD of withdrawing. 

SHRI P. KOLANDAIVELU: There is 
• clear aDlWer .•• (Inlmupt;(lIU) 

MIl. SPEAKER: He baa clarified it. 

SIBJ P. KOLANDAlVBLU: It is DO' 

a clarification. It is higbly mbleadina. 
(llll~rruptloM) 

THE PRIME MINISTBR (SHRI RAlIV 
GANDHI) : Sir, the questiO'l is totally diffe­
rent and does not relate to what I have sa'd. 
If you read the question itself. "whether 
Government are withdrawing the IPKF from 
Sri Lanka" I said. we are not withdrawing 
the IPKF from Sri Lanka, categorically. 
We have withdrawn some personnel of the 
IPKF from Sri Lanka. 

(lnlt!rrupriom) 

MR. SPEAKER: How doc'S it matter 7 
That IS also the same thing. 

SHRI P. KOLANDAIVELU : Sir, it is 
not the same tbing. 

MR SPEAKER: No, nothing doing. 

(lnJ~rruptlons) 

MR. SPEAKER : Mr. Kolandaivelu. 
troops are sent there. withdrawn and they 
are rem forced. Everything goes on accordin8 
to the need of tbe situatIon. That is aU. 
This is a question of IPKF, whether it is 
being withdrawn or not. That is a catqori­
cal answer. Nothing doing. 

SHRI P KOLANDAIVELU: Why bas 
the Minister comt' forward to Jive an answer, 
··No. Sir". (lnJerrup,Ions) 

MR. SPEAKER : He is risht there. 

(lnJt!rruptlolU) 

SHRJ P. KOLANDAIVELU: No, DO. 

It is bi&bly mislcadin,. (InJerruptiolU) 

MR. SPEAK.ER: There is no question. 
It is all right. You are takinJ somethioa 
which is t«boaca)) y wrona. 

(lnUrruplions) 

MR. SPEAKER: I say, "It as all riah'-" 
So simple it is. 

(Int~rrupllo1U) 

SHRI P. KOLANDAIVELU : I waoC aD 

Half an Hour disoullioo 00 dm. 

MR. SPEAKER: Yau pat the IDOODCI 
q.-ioD. 
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8H1U P. KOLANDAtvELU : I am put­
tina tho IICOnd queattoo. (In,,,.,..,ptlon,) 

MR. SPBAKBR: That can be discussed 
later ODe He will reply to dlat. 

(l1II,"uplIo1ll) 

MR. SPEAKER: Why are you doiD, 
this? You caD aive a motion for it. Put the 
second qUCltion. 

(Int6rruptions) 

THE MINISTER OF DEFENCE (SHRf 
K.C. PANT): May I clarify thi. point? 
If my hOD. fricnd withdraws from the House, 
then the Press will say. he has withdrawn. If 
the entire Opposition withdraws, then the 
Press will say, the entire Opposition has 
withdrawn. That is the difference. (Inter­
I'Uplions). 

SHRI P. KOLANDAIVELU : My ques­
tion was, whether the Government are with­
drawing tbe IPKF from Sri Lanka. 

MR. SPEAKER : I am satisfied with the 
answer to the question you put. 

(Interruptions) 

SHRf VISHWANATH PRA TAP SINGH: 
What the Defence Minister has said is like 
saying that the Congress is still there but all 
the candidates are losing. (Interruplioru) 

SHRI P. KOLANDAIYBLU: My IeCODd 
question is with regard to the Agreement. It 
II 8 bilateral aaroomont between India and 
Sri Lanka. (J1II.,.rupllons) 

MR. SPEAKER: You put tbe IeCOnd 
question. 

(llllnruptiolU ) 

MR. SPEAKER: \\-'bat IS tbat? Sit 
down. 

(/ntnrupliolll) 

SHRJ N.V.N. SOMU: When the Tamil 
Nadu problem I. beiDa discussed. the Prime 
Minister i. leavma.. 

MR.. SPEAKER : NothiDl wrona. Sit 
dOWll. 

MIt. SPEAKJ!1l ': Why are you lboutioa ? 
Please take your seat. 

(Interruptloru) 

SHRI N.V.N. SOMU: He is sbowinc 
ICInt reapect to Tamil problem. 

MR. SPEAKER : Please take your teat. 
You put tbe ICCOnd qlKltion. 

SHRI P. KOLANDAIVELU : My second 
questiOD is .... 

MR. SPEAKER: The Question Hour 
is over. 

WRI1TEN ANSWERS TO QUESTIONS 

[Eng/lila} 

Procedure Adopted by PFSB for Selectioa 
of SeRior Officer. ia Textiles l"1Iits 

*1. DR. VENKATESH : Will the 
PRIME M~ be pleased to state: 

(a) whether Government have received 
representations/objections against the pl'OCe­
dures adopted by the Public Enterprises 
Selection Board for selection of seDior officers 
in textile units in public sector ; 

(b) if so, the facts thereof; and 

(c) the action proposed to be ta.bD in 
the matter? 

THE MINISTER OF STATE h"'l THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHlDAM­
BARAM): (a) and (b). No Objections or 
representations have hem reoel\'Cd qaiast 
the procedure adopted by PESB except from 
two Members of ParJia.mcot in respect or 
the solitary case of the propriety of consider· 
ina a candidate for the post of Director. 
British Jndja C«J)Olatioa. _ben tbe GOYerD­
ment had already ODCC rejo;tcd lbc propoul 
to appoint him. 

(c) No actioo to modify the proccdun: 
is rcqulnd u • candidate rtCOIDlDCDded by 
PESB and not apprOYCd by the Gcmnment 
can be CODSiden:d apin if there is DO otbel' 
suitable Qladidate. 
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~apadty ExpaDsioa of 1"810). Plaa' o( 
Bharat ElectroDi~ Limited 

*4. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Bharat Electronics 
Limited (BEL) has a proposal to expand the 
capacity to produce black and white televi­
sion glass shells at its plant at TaJoja in 
Mabarasbtra ; and 

(b) if so. the details of the proposal 
and the decision taken by Government in 
this regard ? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PA~rr) : (a) Yes, Sir. 

(b) Bharat Electronics Ltd. has a pro­
posal to enhance the capacity of the Taloja 
plant from 1 million Black & White TV 
Glass Shells to 2.2 million at an estimated 
cost of about Rs. 18 crores with a foreign 
exchange content of Rs. 12.82 crores. Deci­
sion in this regard has not yet been taken. 

Sews-Item Captioned "Pak ba4i Four 
Complete A-Bombs" 

*5. SHRI PRAKASH V. PATIL : 

SHRI A. CHARLES : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the attention of Govern­
ment has been drawn to the news-item appea­
ring in the 'Hindus-tan TImes' dated 4 JuJy, 
1988 under the captIOn "Pak has four com­
plete A-Bombs" ; 

(b) if so, whether it is a fact that these 
bombs can be delivered by F· 16 fighter 
bombers which Ame~ica has supplied to 
Pakistan ; 

(c) if 50, the reaction of Government in 
this reprd ; and 

(d) the seeps Government have taken 
or propose to take to meet the threat posed 
by Pakistan? 

THE MINISTER OF STATE IN THe 

MINISTRY OF BXTERNAL AFFAIRS 
(SHRI K.. NATWAll SINGH): (a) Yea. 
Sir. 

(b) Pakistan's F-16 aircraft are believed . 
to be capable of d~liverina nuclear devices 
after undergoing appropriate modifica­
tions. 

(c) and (d). Our apprehensions retard­
ing the non-peaceful dimensions of Pakistan's 
nuclear programme have been brought to the 
notice of all concerned. Government will 
continue to maintain a constant vigil on this 
as well as on other developments having a 
bearing on the country's security. 

Grahbing of Tribal Land by ~oD-Trib.1s 

*9. SHRI AJOY BISWAS: 

SHRl AJIT KUMAR SAHA : 

Will the Minister of WELFARE be 
pleased to state : 

(a) the details of the trihal land grab­
bed by non-tril-als in the country, State­
wise ; 

(b) the actiun Liken to recover grabbed 
tribal 1.lDd by non-tribals io the country 
during the bst three years ; and 

(c) how much of such land has ,ince 
ba.-n recovered and restored to tribals. State­
..,_ ise details 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF WELf ARE (DR. 
RAJENDRA KVMARI BAJPAI) : (d) to (c). 
The problem of tTlh~1 J..tOJ alicn.tlion bas 
been reported m 12 St,ltc::,. n.uncl)'. Andhra 
Pr;tdesh, Assam. Bihar. (jujarat. M.tdhya 
Pradesh. Mahar,lshtrd, Oriss3, Rajastban, 
Tripur;\. West Beng,d. Un.IT Pradc'ih and 
KcraJ~L Some Slale (Jovernmen" " .. meJy 
OriS5.1, Andhl.l Pr.ldc\h and GU)ardt have 
posted speCIal ,t.tfT for detection of calCl of 
alienation of land and restordlion thereof by 
institution of Jea.;d proceedjn~. Revenue 
offtcers of Andhr.l PLldeth. Orissa, Bib.:t r, 
Maharashtra. GUj.lf,tl and Mddb}a Pradesh 
h,jve been empowered to in\tUute prooocdinp 
suo·molo ror detectLm and reslolation o( 
alienated l..tnd. Stale-wise detatls or land 
alimatcd and I",nd actually ,.tored to tribal. 
afe given in the ltatemeot b-lIow. 
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[ Translation] 

Talks Regarding Darjeellng Hili Area 

*10. SHRI MAHENDRA SINGH: 

PROF. RAMKRISHNA MORE : 

Will the Minister of HOME AFFAIRS be 
pleased to slate : 

(a) tht ourcomr of the talks heJd by 
him with the Chief Minister of West Bengal 
and the GNLF leader during the last \\eek of 
June to resolve the problem of Darjeeling 
hill area ; 

(b) the issues on which ~ment was 
reached and the issues which remaineJ unre­
soJved and the reasons therefor ; and 

(c) the steps proposed to be taken to 
sort out the unresolved issues to bring nor­
malcy in the area ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) to (c). A state .. 
ment is given below. 

Statemeat 

In another n.''1und of talks on 25th July 
1988 the Chtef MJOlster \\'est Bengal, Shri 
Jyotl B3SU 8£10 GNLF Pr~ldent, Sbn Suhash 
Ghismg met m Delhi at the residence of 
Union Home Minister, Shn Buta SlOgh to 
arnve at a negotiated settlement of the pro­
blem of the Darjeeiing Hill areas. The 
meetmg ",as held in a cordIal atmosphere 
and the talks ended tn complete understand­
mg between both the partlel over tbe (or­
matIon of DarJeellOg Gorkha Hill Council. 
Various issues raised by Shri GhJsmg were 
discussed at thl~ tnparrite meeung. The 
final 19reement, ".hleh ~as reached in pnncl­
pIe, will be signed at Calcutta at a later 
date. The three partlclpanrs at the meetin. 
eJtpressed their sense of d~p gratitude (0 

the Prime Minister (or hIS help and coopera­
tion in finding a peaceful and negotIated 
solution to this problem. Thl~ round of 
talks followed an earlier tripartite meeting 
held in New Delhi on 29th June 1988. 

(Engluh) 

IDC'lustoo of Areas or Sodal (oncrro III 
lO-Polat Prog,....e 

·11. SHRIMATI BASAVARAJES. 
WARI : Will tbe Minister 0( PROGRAMME 

IMPLEMENTATION be pleased to atate : 

<a> whether tbe scope of 20·Point Pro­
gramme has been brosdened to bring within 
it~ ambit major areas of social concern ; 

(b) if so, what are such areas that have 
been included in the 20·Point Programme: 
and 

(c) whether some of the other important 
pIs regarding agricultural production and 
productivity are also proposed to be 
included ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE· 
MENTATION (SHRI MADHA VSINH 
SOLANKI): (a) to (c). A .tatement is 
JiveD be loy. . 

Statemeat 

(a) Yes, Sir. 

(b) The 20-Point Programme·S6 bas 
broadened its coverage to briDB withm its 
ambit a Dumber of major al't'lS of social 
concern such as increase in food production. 
clean drinking water, health facilitJes. accep­
tance of famil) plannlDg. expansion of 
education. equality for women, justice to 
Scheduled Caste5 and Scheduled Trilles. DeW 

opportunities for youth. housing for the 
under-privileged sectIons of the society, 
improvement of slums. protection of environ­
ment and responllive admlOistration. 

(c) The BOals regard,"g agricullural 
production and productivity are already 
included in Pomt No. 2 ~S(rateay for Rainfed 
A~rjcuJture) and Point No. 4 (Bigaer Har­
vests) of TPP-1986. 

DI.ft'SioD of FUDds for lUll De.rlopaleat 

• J 2. SHRl BIMALKANTI GHOSH: 

SHRI BHADRESWAR TANTJ : 

Will tbe Minister of PLANNING be 
pleased to state : 

(a) whether Government have ftCeiYed 
any reporu that lOme States have diverted 
tbe funds allotted (or hill dewlopmenC. 
asriculture and rural development and anti­
poverty PfOirammes ; 

(b) if 10, the names o( tbe Stata aDd 
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for what porpGle tbelc fuodt bavc been 
dMrted : 

(c) whether any steps have been taken 
1M penaUsin. tbe State which baYe diverted 
c.ntraJ funds earmarked for specific purpose 
In the Seventh Five Yea r Piau ; and 

(d) if 10, tbe details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMMB IMPLE· 
MENTATION (SHRI MADHAVSINH 
SOLANKI): <a) to (d). Information is 
being coJlected and will be laid on the Table 
of tho House. 

News Item CaptioeN 'Pall T~t Fires 
Delhi. Bombay RUg. vUssile' 

*13. SHRI LAKSHMAN MALUCK : 

SHPJ S.B. SIDNAL : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whelMf Governmenfs attention has 
been invited to the news item captioned 
uPak test fires Delhi, BombilY range miSSile" 
appearing in the 'Hindustsn Times' dated 
25 May, 1988 statins inter-aha tbat Pakis­
tan has test-fired a missile capable of carry­
ing a nuclear weapon which can reach New 
Delhi and Bombay ; 

(b) whether it has bten also stated that 
the missile IS of 'home design' but produced 
wnh the belp of Chlncsc experts; and 

(c) If 10. tbe Government's reacttOD in 
this reprd 7 

THE MINISTER OF DEFENCE (SHRI 
(K.C. PANn: (a> and (b). Yes. SIr. 
GOYCII'llIDeot bave ICeD tbe PrM1 report. 

(c) A constant watch is beina maintained 
on atl dew)opmeou which have a bearina on 
OUt oatiooaJ security and appropriate 
........ are lakea from lime to time to 
lIlJure (WI defence preparedness. 

SIaootMta Dowa or ........ Aircraft 

.14. SHRI CHH.""BHAI OAMIT : 

SHill BANWARJ LAl PUJt.OHIT: 

Will &be MiDiseer of BX11IR.NAL 

AFFAIRS be ,...,. to state : 

(a) whether India has lodged aoy pro­
test wi th the US Government for sbootina 
down an Iranian civilian aircraft in which 
Indians aJso became victims; 

(b) whether India bas asked the US 
Government to compeDJaIe the famities of 
the Indian victims ; 

(c) if so, the detai1s thereof' ; and 

(d) the reaction of US Government 
thereto? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SRRI K. NAlWAll SINGH): (a) India 
bat deplored dais incident IDCI called upoD 
the US Government to ilWatiaate into die 
circumstances that led to it. 

(b) to (d). The US Government ... 
offered compensation to the victim. of this 
tragedy. 

DacvlMtata P1IblisIIN .. tlae nw. Rep'" 
Alk-ged Pa,--.t of C_.._ .. 

Howitzer Deal 

* 1 S. PROF. MADHU DANDAVA TE : 

SHRI SHARAD DIGHE : 

Will the Minister of DEFENCE be 
pleased to state : 

<a) whether the attention of the Govern­
ment has heeD drawn to "The Hmdu" of 
June 22, 1988 pubhsbing documents n:prd. 
ina al~ pa,meat 01 commitsiGal to 
Howitar dDal ; 

(b) ir 50. whether Government haw 
made inquiry into the doc:umeots publisbed 
in "The HJOdu" ; 

(c) if so, the findinas of the inquiry; 
and 

(d) the act.Ql tat_ qaiast mo. ra.M 
IUlte, ? 

TH6 MINISTER OF DBFIiNCE (SHIU 
K.C. PANT) ~ (a) to (d). The aown.a.. 
bas teeo the materUlJ published lD 7be 
HlDdu' dated lloc1 Ju-. 1911 PQI'POItiIta to 
reIue to aarocmeeb ~adod b, MIL Wan 
with certaID r.... UMI lad... 8,.. MId 
abe aIJcwod..,..._. ... ." ..... --
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firms. Necessary lOvestigationa into the 
published matenal have been ordered by the 
Government. The course of further action 
will be based on tbe results of these 
investIgations. 

(Translation] 

Punjab Migrants 

* 16 SHRI TElA SINGH DARDI : 

SHRI AMARSINH RATHAWA : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) \\bether a large number of families 
are mlgratmg from rural areas 10 urban 
areas ID Punjab and from Punjab to other 
parts of tbe country; 

(b) If so, the details thereof inc1udlDg 
the number of families who have mIgrated 
to other States, State-wise; and 

(c) the detaIls uf help rendered by 
Govemm:!nt for the rehabIlItation of these 
familIeS ? 

THE MINISTER OF HOME AFFAIRS 
(S BUTA SINGH) : (a) to (c). A stdtcment 
is gIven be 10"' . 

Statemeat 

(a) to (c). Accordmg to the mformatlOD 
furrushed by the Government of Punjab 
9209 famd lei have shifted to vanous places 
in the State upto 8th July, 1988. 

8035 families have moved from Punjab 
to dIfferent States upto 31 st May, 1988. 
These mclude 6 J 13 famlhes which bave 
shifted to Delbl, 1136 to Haryana and 186 
to Rajasthan. 

An amount of R.i. 99,80,200/- has been 
disbursed as relief till 8th July, t 988, to 
(aullJlcs whIch have mO\fed wabm the Stace. 
ThIs includes ex-gratia &rant of Rs, 2,000/-, 
transport allowance of Rs. 500/- and rental 
allowance of RI. 2S0/- per month for 
private a<:commodatlon 10 the case of each 

. family. 

786 families since returned to Punjab 
hom Delhi and other pJ~I. Thoy have 
been aiwo the followioa C01lCeS1100s/rcactt1e­
ment 1llistaDcr: On their return : .. 

(i) Transport allowance of RI. 16.40 
luhs has been disbursed to 6S6 
families; 

(ii) Ex-Aratia amount of RI. 29.05 
Jakbs bas been paid to S 81 
families ; 

(IIi) Houses have been allotted On con­
cessionaJ terms to 22 families ; 

(iv) Rental allowance bas been given to 
557 families for hirIng a house at 
tbe rate of Rs. 250/- per month; 
and 

(v) Bank loans amountmg to Ra. 
t 02.46 lakhs has been sanctioned 
to 465 families. 

(E",/i.fh) 

Sbootiag DowD of Iranian Aircraft by 
U.S.A. 

*17. SHRl UTIAMBHAl H. PATEL: 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : 

Will tbe Mmister of EXTERNAL 
AFt-AIRS be pleased to state. 

(a) whether the Prime M 1Dllter bas sent 
a message to the Pnme Mtnlster of Jran In 
connection With tbe sbootIDI down of an 
IraDlan clvlhan aIrcraft by U.S. armed forces 
on 3 July, 1988 ; and 

(b) if so, the deralJs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY) : (a) Yes, SIr. 

(b) On July 4, J 988 the PruDe Minister 
sent a messa .. of condolonce to the PrUDe 

MlOister of Jran cxprasma deep distress over 
the incident n:su1tina iD the traaic loss of a 
larae Dumber of innoceot Ilves. The mesaap 
recalled that Government b.ive consistently 
maiDt aIDed that Great Power naval pr~ 
10 the Gulf are aaravar.", tens 1011 In tbe 
regIon and called for tbe utmost restraint OD 
tbe part or all concerned. A calf was also 
mltde for the speedy restoration of peace io 
tbe rqjon tbrouah a procell of DelohallOn 
wbich takes inlo account the JeallUDaIO 
IDterests of aU part_ and not throuah futile 
retOrt to fOKe. 
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Grabbing or Tribal Land lD Raacb. 

.18. SHRI GADAOHAR SAHA 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether attention of Government 
bas been drawn to tbe grabbing of tribal land 
in Lohardaga, Ranch I by some influential 
persons who are driving the tnbals away 
from that area; and 

(b) If so, the steps Government propose 
to take to recover the land and distrIbute It 

amongst the tntxl15 7 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF WELWARE (DR. 
RAJENORA KUMARI BAJPAI) : (d) and 
(b). Yes, Sir. Appropnate action for 
restoration of ldnd to the tnb.lls IS bemg 
tak~n under the ldw. AccordlOg to mform­
atlon recel .. eJ from the State Government of 
Bihar, 118 40 acres of such J.md has already 
been restored to 34 tflbdls 10 Lohardag..l, 
Ranchl ae<;ldes. orders have been passed 
for restor..it ion of 8 45 .leres of !dnd to three 
Tflbals, 17 other petitIons filed recently for 
restoratIOn of tflbal l.md .tre under enquIry. 

Recruitment to CRPF 

" 19. SHRI SYFD SHAHABUDDIN 
Will the MlOlster of HOME AFFAIRS be 
pleased to state : 

tal \\hether the CRPF hJS specialised 
b.tttallons to dCrill \\lth commun.i) nots , 

(b) the present procedure for recrUll­

ment to the CRPF ; 

(c) the pt.lces .. '''Ited h) "C\:rultlllj teams 
dunng the yedr I 9b 7 the d,lfes of VISIt dod 
the number of J.l\\,1U5 recruited dt each 
pldce; dnd 

(d) whether It IS proposed to mtroduce 
any ch.mge 10 the recruItment system sc .. b 

to ensure C"quallty of opportuOlty throughout 
the country ) 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SING H): (d) CRPF hJYe SIX 

Peace Kcepm8 Force battalions 

(b) RecrUItment fO poets other fh.Ul 

constables 'I made throuah an all IndIa 
competitive oxammahon. 

Recnutmeot of coastablet II made from 

tbe open market With th., assistance of tbe 
CRPF offices located 10 dlfferent parts of the 
country. 

(c) The requISite information is given In 

the statement below. 

(See columns 47-64), 

(d} No, SIT, as the present system 
permIts representation of cr~-sechon of the 
society ID the Force. 

Alloattion to Andbra Pradesb for Housiag 
Under Minimum ~eeds ProgralDlDe 

"20. SHRI V. TULSlRAM Wdl the 
MinIster of PLANNING be pleased to 
state: 

(a) the amount allotted to the State of 
Andhra Pradesh for provldmg houslDg 
fdClittles under the MinImum Needs 
Prog:..tmme dunng the Seventh Plan ; 

(b) the amOunt actually released and 
utilised for the purpose ; and 

(e) .... hcther Government of Andhra 
Prddesh h.Jve .!Ppro..lched VOIon Government 
for more funds; If so, the detaIls thereof 
and the time when lbe funds are expected to 
be released ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHA YSINH 
SOLANK[): (3) to (c). A St.ltement IS 

given telow. 

Statemeat 

(.1) L1 oder the MIDI m urn Needs Pro­
gr.imme there IS onb one scheme namely. 
Rural House-Sites cum- House Construction 
sch~me. whICh IS operated under the State 
Sector Plan The Andhr..l Pradesh Govern­
ment, .lIloc.lted .in .11110unt of Its 215 croce 
for the ~me under the Seventh Pian. 

(0) The questlon of relcaslIll Cunds by 
the Central Government. does not anse smce 
thlS IS a SUIC Sector scheme. Accordu.1& to 
the mformatlon .ivatl.lblc Crom tbe State 
Government. an amount of Rs. 216 37 c:rore 
15 antiCIpated fO hive been spent dun,. tbe 
first three yean of the Se\"CIlth Plan I.C. from 
1985-86 to I ~81-88. 

(c) As already Slated above. the q..-tioo 
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or releaao of funds by the Central Govern­
ment, does not arise in tbe case of this State 
Sector scheme. In its Drafts Annual Plan 
1988·89 document, the State Government 
haa indicated a higher provision of RI. 320 
crore for the Seventb Plan period for tbe 
above scheme as against tbe outlay of 
Rs. 21 S crore. 

FamUIes Affected by IDdo-Pak 
Border Feaclag 

1. SHRI CHINTAMANI lENA: 

SHRI AMARSINH RA THA WA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) tbe number of families likely to be 
affected due to fencing along Indo-Pak 
border; and 

(b) tbe steps beina taken for their 
rehabilitation? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM) : (a) The present project for fencing 
along some stretches of Indo-Pak border in 
Punjab does not involve displacement of 
families. 

(b) Does not arise. 

EcoaomJcally Amsted SCtST Families 

2. SHRI MATILAL HANSDA: Will 
tbe Minister of WELFARE be pJeased to 
atate total number of SClST families wbo 
have been economically assisted during the 
fin. phase or the Seventh Plan at tbe end of 
Doc::ember, 1987, year-wise and Stat~-"ise 
details thereof? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF WELPARE (SHRIMATI 
SUMATI ORAON): A Statement sbowina 
total number of Scheduled Caste/Scbeduled 
Tribe families t\.-onomically assisted during 
the first pbase of Sc\'CDth Plan at the ~nd of 
December, J 987. Year· wise aod State·wi!'e. 
,a liven below. 

(See columns 67-70). 

EAI1' Tneon .. '''kI. I. .... 

3. Oil. B.L. SHAlLeSH: Will tbe 

PRIME MINISTER be pleased to atate : 

(a) wbether any studies have been made 
on the recent earth tremors in Kerala'a 
Idukki bigh langes ; and 

(b) if so, tbe outcome tbereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes, Sir. 

An earthquake of magnitude 4.S on the 
Ricbter Scale occurred in Idukki at 0836 
1ST on tbe 7th June 1988. This was followed 
by afrer shocks. These earthquakes bave 
been studied by scientists of the India Meteo­
rological Department (IMD) 3nd other 
organisations such as Geological Survey of 
India, National Geophysical Research Insti­
tute, Hyderabad, Centre of Birth Science 
Studies, Trivandrum, and K~rala State 
Electricity Board. 

(b) (i) The main sbock was felt upto a 
radius of about 35 km. from the 
eplcentre which was close to Nedu­
mkandum about 20 km. from the 
Idukki dam. All the earthquakes 
bad shallow depths of origin. 

(ii) Inspection by the engineers of lbe 
KeraJa Scate Ele.;tricity Board bas 
confirmed [hat aU the three dams. 
viz. Idukki. Cnerulb\)ni. and Kula­
mavu are safe. 

(iii) StuJics of the Seismo(o~ical Oat.! 
indicate th1t tbere W.lS no apparent 
iocrease in seismi.; a.:tivity b the 
Idukki reaiOD duo to w.ller storage. 

(iv) Occurrence of earthquakes of mq.. 
nitude less than 5 OD tbe Richter 
ScaJe is common in Peninsular 
India. TbeJe earthquakes ate 
attributed to the weaker zones and 
local adjustments in tbe eartb' s 
crust. In view of the ~yina 
trend of the present seismic activIty. 
then appears 10 be no cause for 
alarm. 

SetdIta tIP of. ZircMIuII <hide PIMC 

4. SlUU SUllBSH KURUP: wm lbo 
PlUMB N.lNlSTBk be p_sed to state : 



61 Wrilt_ AIIIWn'1 JULy 27, 1988 WrlI,_ ,4n.twrl 

9 "I N ~ 01 N ~ « 0- « 10 r- oo 01 M 0 < .... M 
oc r- ~ I r- ~ 00 VI r- Z - Z 0 M co .... 0 Z 00 ao 
~ co 00 I I M M M ~ .... 10 M r- N f"\ 00 01 -r-;: • ..: i 0 0 ~ 01 N - f"\ N CIO (f'I 0 N ft) 

oc"O!o. 00 01 ~ V"I r- IO Q\ 10 

O\e < - II) _ 

! I 
I 

i: r- N 00 00 ~ ~ M Q Q 0 < 10 01 .... r- « < oc 0 (f'I V) 0\ V) Z r- Z 
V"I 10 ~ 0 0 Z - 0 

"0 .,;, 0\ ~ f"\ VI 00 N 0\ r- oo 01 V) 0 10 00 
II) r- 0 0 VI V"I 0 10 - ~ f"\ I() C""I 

"; 00 0 ('or f"\ r- ~ 00 ~ 00 
"0 0\ M 
II) 
.c I ~ 

\ I() 0 f'I"l - VI ... V"I f'I"l 0 01 01 01 ~ I() 0 

I 00 0 If') V) ~ '" < 0 < ~ f"') '" 0 f"') 0\ N 0 

I 
I ~ r- r- 0- Z 00 Z V "'!t 0 If') M Z .... 00 

If') ~ M \C) C""I N f"') \C) 0\ V f"') N 

I 
00 r- N N 10 0\ 00 10 
0-

I 

I 

2 
_I 

00 ~ 0 If') N 0 \C) 0 N r- C""I V"I 0'\ r- r- r- oc 0 

~ CGf;,? 0 \C) 0'\ r- \C) .... r- \C) N QO V'. V .... r- oo 
CIO 0 V \C) 0'\ V"I r- .,... .,... 00 \C) \C) ('of \() 0- """ 0 

r-;: ... oe 0- 0 oe r- oc 0- \C) QO r- 01 I() 

I ao"O~c.. 0- 0- N N If') N "'" \C) \C) ('of 00 

~~O~ 
"i Iii I w 

! I- I .... I~ 
I 

GIl 

\] r- I"'"l r- N r- I"'"l ao r- OC 0\ f'I"l C""l 0- 0 0\ N III') 

i 00 \C) r- 0 N r- OC 0\ ao 00 II") \C) 0\ C 10 

..0 
II") 01 V"I 10 CIC N 0 0- 0 .... II") 0 ~ II") r- OO 0 

I ~ ~ "" III') 10 f"" V 0 r- f"') v ... 
::I 00 0 ... ... "'It "'" \C) 0- 0 \C) N 
"0 

I 01 "'" N 

I~ I 10 N ... 01 0'\ 0 "'It N r- 0 f"') QO 0 QO ... r- OO 

oe ~ 0 ~ 0 "" 
.,... ... '" .c v 0 VI 0 VI "'It' C 10 

.;. N \C) "" ~ foI') C 0 N 0- r- ,... 0 M \C) 0 \C) -oe t"". ao 10 r- "'It N .... r- CO 0 -oe CO 

'" '" ... N 0 f"') QO .... 10 N 
0- N N ~ 

... 
.c E 

.c -R '9 ~ 
., 
.I 

~ "0 E g e 'i E. I c.. 
J 

.. 
j ! 

til .:.c ... 
::: !! • :J --- .... e CIS u = ce >. .L E VJ .c ... * ~ 

.. E E :8 '- 5 i II) ; ca eo: >. § -; c ! ~ ;; "Q . ;- .. 6 ." 
C .c 0 CIS .. ... 

:i cQ 

~ i: JII, 

US " .. 
< -< ciS V 0 ::x:: ::x:: .. 

~ ~ ~ 0 ~ Ui ~ 

N ..; .. vi 10 r-: ai 0:. Q ,.f ~ ..; vi .Q r: -



69 

~ 
~ 
N 
\() ... 
N 

\() 
0 
N 
00 
0 
N 

::I 
'0 • Z 

! 
00 

o o 
00 

-..... 
~ 
V') 

..... 
\() 
""Y 
"If' 

G 
eo ... .. 
~ 

Wrltt~n AlUw., 

01 00 
\() -r- N 
0 \0 
00 \0 
f"'I N 

01 "It 
r") V') 

\0 0 
0- 00 
r- r-
~ N 

1 1 !: ... 
i a 

5 ~ 

0 -N N 

« z 

< 
Z 

r") 
r") 

"" 

00 
00 
"'II' 

of 
~ 
'd 

d 
N ..... 

-< 
Z 

-< 
Z 

-< 
Z 

... -r-
N 

... 
"'II' 

"" N 

>-

i 
1 
~ 

,.\ 
N 

-< 
Z 

< 
Z 

< 
Z 

III 
"0 
~ 

.!! .: ... 
at 
.0 

S 
Z 
'0 
c • c:: e 
at 
'0 
c:: 
< 

oci 
N 

SRA VANA S, 1910 (SAKd) 

-< 
Z 

« z 

-< 
Z 

0-
N 
0 
00 

\() 
"'II' 
f""'I 
00 

.E 

~ 

w\ 
N 

r") 

"" r-
0 

"" r") 

N 

0 
r") 

01 
N ..... 
N 
('of 

, 
l 

I 
a; I 0 .... 

g ... 
~ 
:;:, -::s 
Q 
] .!i 

.0 
~ ~ • e a. 
III 0. 
0 to 

i (5 
z ::s I 1 < ;- Z. 

70 



71 JULY 27, 1988 ""Itt .. Aluwrl 72 

(a) whether the Committee constituted 
to seJect a suitable location for setting up 
tbe proposed Zirconium Oxide Plant bas 
submitted its report; 

(b) if so. tbe details them>f ; and 

(c) if not, when the report is likely to 
be submitted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENT OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN) : (a) to (c). The Site 
Select jon Committee oonstituted to select 
suitable location for setting up Zirconium 
Sponge Plant has recently submitted its 
report which is under consideration of tbe 
Department. 

lacrease in RuraJ-UrbaD Populatioa 

S. SHRI MURLIDHAR MANE: Will 
the Minister of HOME AFFAIRS be pleased 
to state : 

(a) the estimated increase in the popu­
lation of the country since last census, as 
per populatIOn prC'ject.ons and its break up 
into rural aDd urban population; and 

(b) the ratio of urban and rural popu­
lation as compared to 1981 figures 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) The esti­
mated increase 10 tbe population of the 
country as on March 1, 1988 SInce tbe last 
cen' us in 1981 is 106.41 million consisting 
of 59.45 million in rural areas and 46.96 
million ID urban areas. The J 981 census 
could not be conducted in Assam owing to 
dlsturbed condItions prevailing JD that state 
then and hence the projected population of 
As~m \\as mcludcd in the 198 t cen~us 
figures while making the above estimation. 

(b) The percentage of rural and urban 
population to total population ti at tbe 
time of 1981 census and as projCCted for 
March 1, J 988 are given below : 

------ --- - --- ------.----
Year 

1981 

1988 

Rural 

76.69 

73.89 

Urban 

23.) 1 

26.11 

Of1Jce or tbe hldJaD Institute or 810-
Cbembtry In West Beag_I 

6. SHRIMA TI BmHA GHOSH 
GOSWAMI: Will the PRIME MINISTER 
be pleased to state : 

(a) whether there was any proposal for 
building up an office of the Indian Institute 
of Bio-Chemistry in Kalyani, West Bengal; 

(b) if so, whether that office has since 
come up; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes. Sir. 

(b) No. Sir. 

(c) It was decided to continue the Insti­
tute at Jadavpur itself due to the availability 
of various facilities including closer proximity 
to tbe hospitals and medical research InStitute 
in Calcutta. which were considered conducive 
to the efficient functioning of the Institute. 

Deputation or IDdiu Experts OD Fordp 
Assipmeab 

7. SHRI MULLAPPALLY RAMA­
CHANDRAN : Will the PRlME MINISTER 
be pleased to state : 

(a) which are the countries to whicb 
Indian experts have been deputed dunna tbe 
tint six months of 1988 ; 

(b) the number of experts thus depu Ie d 
to each cOUDtry ; and 

(c) whether instanca of ··brain draio" 
have been recorded consequent to deputation 
of Indian Experts on foreicn auiprneotl 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM) : (a) and (b). A ltatcmeot it 
aiven below. 

(c) No. Tbere it DO q.-tioD of "braiD 



'13 W,It,. AIIIWr' SIlAVANA 5, 1910 (&4~ , WrIt'tIII A.."., 7. 
drain" aa the experts pertaininl to tcarce 
categories arc not beiDg deputed, and as tbose 

in respect of other cateaoriel are only lOin. 
for a temporary period. 

Stat_Nt 

S. No. Name of country 

1. Mauritius 

2. Vietnam 

3. St. Vincent and tbe Grenadines 

4. Oman 

S. Saudi Arabia 

6. Maldives 

7. Ubya 

8. Iraq 

9. Bot1Wana 

10. Ethiopia 

11. Zambia 

12. Kenya 

13. Tanzania 

14. Afghanistan 

IS. U.A.E. 

16. Somaha 

17. Sri Lanka 

18. The Republic oIlndooesla 

19. The Ilepu.btic of PaDama 

20. TbaiJaDd 

21. Bhutan 

No. rA apcrt(l) deputed 
from January to JUDe, 
1988 

7 

2 

1 

3 

6 

I 

J62 

6 

1 

8 

I 

1 

10 

I 

I 

2 

.. 
225 

-----------
...... 0( ... Ana .. HId Area 

0. ........ Prqrs • 

8. PR.OP. NAIlAlN CHAND PARA· 
SHAll: WiU tbo Nt ... of PLANNING 

be pIeued to refer to tile repI, an- OIl 25 
Mucb. J 981 10 UDItamMI ~ No. 
4941 nraantiDI ctiItritt &ad .... dedued •• 
biD anu aDd .... : 
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(a) whether any more areas, districts or 
talukas, haw been added in the Hill Areas 
Development Programme during the Sixth 
and Seventh Plans ; 

(b) if so, the exact details thereof, 
State-wise ,and the plan ouday for this pro­
gramme during each of the three years of 
the Seventh Plan aod the provIsions for 
remain ing two yea rs ; and 

(c) the decision taken by Government 
on tbe request of the Orissa Government for 
inclusion of the areas referred to in the 
answer to part (1:-) to the Question referred 
above ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENT A nON (SHRI MADHA VSINH 

SOLANKI) : (a) and (b). During tbe Sixth 
Five Year Plan, 31 lalukas of five States, 
namely. Maharashtra, Kerala, Karnataka, 
Tamil Nadu and Goa were added to the 
Western Ghats Hill Area Development Pro­
gramme. The details of talukas as existed 
in the beginning of the Sixth Plan and as DOW 

are given in Statement- I below. The Plan 
outlays for tbe talukas that are now covered 
under the W~stem Ghats Hill Area Develop­
ment Programme are given in Statement-II 
below. 

(c) The Hill Areas of Orissa identified 
by the Expert Group on Delineation of New 
Hill Areas are recommended for approval of 
the National Development Council for inclu­
sIon in the HIli Areas Development Program­
me. 

Statement-I 

Western Ghats Development Programme Operational Areas-State-wire 

State 

Mabarasbtra 

Kerala 

Kama taka 

Tamil Nadu 

Goa 

-_ 

No. of talukas previously 
Identified 

51 

27 

28 

23 

3 

132 

Stateatellt-II 

No. of talukas 
covered by the 
Programme DOW 

62 

29 

40 

29 

3 

163 

Wesler" Ghats Deveiopmelll Programme Seve"th P/QIt A,ppl'Oved 
OIllIIlY/ ExpelldJlu,e 

(RI. Croret) 

State 1985-90 1985-86 1986·87 1917·1' Balance for 
AJJocaUOD J 988-89 

... -~---- _, ....... ---"-
Mabarasbtra 38.10 1.29 8.26 9.01 J 3.S4 

Kamataka 28.20 4.S7 6.33 6.49 10.81 

Knala 23.80 4.42 S.09 '.07 8.72 

Tarml Nadu 19.90 3.73 4~ 4.11 7.12 

Goa 6.00 1.10 1.10 1.1 , 1.6' 
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Steerlag Committee on Population. FamUy 

Welfare aDd Chlld Health 

9.. SHIU M.B. PA TIL : Will tbe Minis­
ter of PLANNING be pleased to state : 

(a) whether the Planning Commission 
has set up a Steering Committee on Popula­
tion, Family Welfare and Maternal and Child 
Health; and 

(b) if so, the details alongwith the com­
position and functions as well as terms of 
reference of this Committee ? 

THE MINISTE.R OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHAVSINH 
SOLANKI)' (a) Th<..: Healtb and Family 
Welfare Division of the Planning Commission 
has set up a Steering Committee on Popula­
tion, Family Welfare and Maternal and 
Child Healtb for 8tb Five Year Plan under 
tbe Cbairmanllhip of Prof. P.N. Srivastava, 
Member, Planning Comml~slon and the first 
meeting of tbe Steering Committee bas been 
fixed for 27th July, 1988 in the PiannUl8 
Commission. 

(b) The detaIls of the Constitution of 
the Steering Committee alongwith tbe terms 
of reference etc. are laid on tbe Table of tbe 
House. 

[Placed in Library. See No. LT-6298/88] 

Cadre of Ch it Servkes (or Goa 

10. SHR.I SHANTARAM NAIK 
Will the PRIME MINISTER be ple.lsed to 
refer to the reply Ilv.n on 27th April. 1988 
to Starred Quesllon No. 849 regarding State 
Cadre for Goa and state ; 

(a) whether a cadre of ch il servICeS for 
{be State of Goa bas been COllstlluted; 
and 

(b) if Dot. the reasons for {be dela} in 
constitution of the c.ldrc .~ 

THE MINISTER OF STATB IN THE 
MINJSTR Y OF PI:RSONNEl. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM. 
BARAN): (a) and (b). The matter it 
ltill undo, c:oos.Idcratioo. Stope are bema 
takeD to 80aUae tbc matter. 

Resource MOODisation by States 

1 J • SHRI R.P. DAS: Will the 
Minister of PLANNING be pleased to 
state: 

(a) tbe taraet fiad for resources mobili­
sation durin, the Sixth and Seventh Plan for 
Union GO¥emment and for the States 
"State-wise and plan-wise details thereof; 
and 

(b) the total amount of resources 
mobihsed by the Centre as wen as the States 
during the same period. State-wise and plan. 
wise details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE· 
MENTATION (SHRI MADHA VSINH 
SOLANKD: (a) and (b). A Statement 
is given below (See columns 79-82) 
indicating tbe targets for additional re­
source mobilisation fixed for the Centre 
and the States for the Sixth Plan and the 
Seventh Plan together with the yield 
estimated for the Sixth Plan period and over 
1985- 89 period from the measures adopted 
during the first three years of the Seventh 
Pian. 

[ TralUiallon} 

Murders iD Big Hoteb of DIDai 

12. SHRI KAMLA PRASAD RAWAT: 
Will the Mmister of HOME AFFAIRS 
be pleased to state . 

(a) whether iOCldeOU of murden tD btg 
hotels of DelhI are cn tbe iacreasc: ; 

(b) If so. tbe measures beiDa taken by 
Government to cbcck such murden ; aDd 

(c) the number of murden that loot. 
place to beeeh of Delhi since 1987 t,U 
date '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRl P. CHIDAM. 
BARAM): (I) No. Sir. 

(b) Docs not ante. 

(c) 3 10 1981 aDd 2 in 1988. 
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(English] 

Export of Electroaic Goods 

13. SHRI AMARSINH RATHAWA: 
Will the PRIME MINISTER be pleased ,to 
state: 

(a) whether the Electronics Trade and 
Technology Development Corporation Limi· 
ted has announced 8 new project for boost­
ing electronics export from India ; 

(b) if so, the details of electronic goods 
being exported by the said organisation ; 

(c) whether any private sector unit is 
also exporting electronic goods. if so, the 
names of those units and the items exported 
by them; and 

(d) the other measures taken by Govern­
ment to increase the: production of electronic 
goods and to boost this trade? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE· 
LOPMENT, ATOMIC ENERGY, ELECTRO­
NICS, AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes, Sir. ETTDC 
has announced a ne .: schtme called 'ESSO' 
(Electronics Sales and Support Organisation) 
to boost export of electronk goods from 
India through Warehousing concept. 

(b) In tbe first pbase of the implemen­
tation of the scheme, EITOC proposes to 
export good quality el~lronl': component~ 

and equipments manufactured by Indian 
manufactunng units to USA. Actual 
exports to USA under thill scbeme arc 
expected to commence in the near futurc:. 

(c) Private Sector units are also export­
ing Electronics goods. Over 230 units are 
exportin& electronic ilems from tbe private 
ICCtOr. Items being exported cover con­
sum.:r electronics, components, data proccs­
sina equipment, communication equipment, 
instruments and computer software. 

(d) For strengthening tbe electronics 
industry in the country licensing policies 
have been liberalised and fiscal and import 
policies rationalised. For upgradins the 
technological base in the country, import of 
technology and foreign collaborations arc 
beins permitted in all areas of electronics. 

For exports, a number of incentives 
have been extended to the industry which 
include S year tax holiday to I 00 % Export 
Oriented Units (EOU) and unit. in the 
Eltport Processing Zone (EPZ), extension of 
cash compensatory support to EOU and 
EPZ units, announcement of all industry 
Drawback rates for a number of products 
and increase in the Import replenishment 
(REP) rate. 

( Translation1 

Money Cbar~ed by HaJ Committee from 
Haj Pilgrims 

14. CHOWDHRY AKHTAR HASAN: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether the Haj 
charging some amount 
pilgr.ims; 

Committcc is 
from each Haj 

(b) if so, the facilities given/being given 
in lieu of that amount ; 

(c) the appro>.im.lfe amount saved after 
meeting all the expenses for providing 
facilities; and 

(d) how this money is utilised by the 
Haj Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROf. K.K. TEWAR Y): (a) to (d). The 
Haj Committee reah'i':s from each pilgrim 
tbe comp:.llsory charges of SR 524.00 for 
variou!) facilities extended to t'le pilgrims by 
the Saudi authorities at Jcddah's entry points 
and as lodging fee) at the pilgrim city for 
supply of tents, water and electricity at 
Ararat and Mina. 

During Haj-1988 from 10,000 pilgrims 
who are lodged against the pre-arranged 
accommodation as agreed to in April, 1988 
between Lhe Central Haj Committee and the 
State Haj Committees of UP and Jammu 
and Kashmir on the one side and tbe Saudi 
authorities on the other, SR 7S0.00 is 
recovered from each pilgrim. This rate was 
fixed under tbe lease Agreement. 

As both these charged are payable to tbe 
Saudi authorities tbe questions of tbe 
Central Haj Committcc. utilisinK either of 
them does not arisc. 
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Dowry DeatM 

15. SHRI JAI PRAKASH AGARWAL: 

DR. T. KALPANA DEVI : 

Will the Mmistcr of HOME AFFAIRS 
be pleased to state : 

(a) whether the number of dowry deaths 
are on the mcrease ; 

(b) If so, the number of dowry deaths 
reported dUring the lac;t two years State­
WJ~ and Umon Ternto~y-wjse ; and 

(c) the steps taken to curb increaSIng 
number of dowry deaths? 

THE MlNISTFR OF STATE IN THE 

, 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS,(SHRI P. CHIDAM­
BARAM): (a) and (b). A statement 
showmg State-wIse and Union Territory­
wise number of dowry deaths reported 
dunng J 986 and 1987. IS given below 

(c) RegIstration, investigation and pre­
venllon of cnmes fall WUhan the purview of 
the State Governments/UDlon Territory 
AdmlDlstratlons However. the Dowry 
ProhJbJtJon Act, J 961 bas been amended In 
1984 and ] 986 to make the Jaw more 
strmgent The IndIan Penal Code. CnlIllnal 
Procedure Code, 1973 and IndJan EVidence 
Act, 1 872 ha\'~ aleo been amended an 1983 
to deal effectively With dowry death cases. 

Statement 

Stare- wue and U T wl$t Number of Dowrv Deaths Reporfei 'n India during 
1986 afJd 1987 

1986 1987 

3 4 

------

79 98 

NJl Nil 

9 3 

62 120 

Nil Nil 

9 23 

47 7 
(Upto Feb., 1987) 

3 4 

Nil 10 

54 83 

4 2 

200 85 
(Upto May. 1987 
and excludma 6 
dIstrICts) 
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2 3 4 

- ------------ - --~ ---------- - --------- '" 

J 3. Mabarashtra 107 250 

14. Manipur Nil Nil 

15. Megbalaya Nil Nil 

16. Mizoram Nil N.A. 

17. Napland Nil Nil 

18. 
Or_ 

NU 2 

19. Punjab 40 70 

20. Rajasthan 84 113 

21. Sikkim Nil Nil 

22. Tamil Nadu 38 49 

23. Tripura Nil 3 

24. Uttar Pradesh 461 553 

25. West Bengal 58 97 

Union Territorit!.J 

26. Andaman and Nicobar Islands Nil Nil 

27. Chandigarb Nil Nil 

28. Dadra and Napr Haveli Nil Nil 

29. Delhi 64 79 

30. Daman and Diu Nil N.A. 

31. Lakshadweep Nil Nil 
(Upto Aua., 1987) 

32. Pond icberry Nit Nil 

---- ----- ---------
Note: (t) Fi,ur~ are based on monthJy crime statistics and may be tlHled al 

Provisional. 

(2) Goa attained the staus of Statebood and U.T. of Damaft aod Diu was 
separated from Goa in May. 1987. Goa, Daman and Diu did not 
repon any case of dowry death durina J 986 when it WaJ a linale VT. 
Hence nil figures have been sbown aaainst tbem durin, 1986. 

(3) N.A. standt for Dot availablo. 
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[EnKll.rh] 

Agro-Cllmatic PlanniD~ 

16. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of PLANNING 
be pleased to state : 

(a) whetber any guidelines have been 
prepared for the implementation of the con­
cept of agro-climatic planning; and 

(b) if so, the details and modalities 
thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHAVSINH 
SOLANKI): (a) Yes. Sir. The Planning 
Commission is undertaking a Project on 
agricultural planning based on agro-climatic 
reaiom. 

(b) under the project a high level Cen­
tral Committee has been constituted under tbe 
Chairmanship of Member Agriculture. Plann­
ing CommiSSion so as to organise agricultural 
plannmg (or the f S Agro-climatlc zones of 
the country. For each of these identtfied 
asro-dJDlAtic zones. PlannJOB Teams have 
been !et up to undertake detailed studies and 
to formulate and recommend SUitable schemes 
for the agricultural dc\e)opment of their 
respect,ve zOnes preferably by October, 
1989. 

Electronic Goods Produ«d in IOO\a 
Tb-a-~b I.ported (rom Abroad 

17. SHRI K.P. UNNIKRISHNAN: 
Will the PRIME MINISTER be pleased to 
.,atc : 

(a) total value of elfCtroruc aoods 
(finished products) including components. 
produced in lnot. In 1985-86, 1986-87, 
and 1981-88 ; and 

(b) tbe percenta. and value of Import­
ed oompooau. of these 80005 mc1udJDI SKD, 
CKD kits, and (he lotal value of prod~uon 
during tbe abo~ period 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MiNISTER OF SlATE IN 
THE DEPARTMENTS OF OCEAN DEVE· 
LOPMENT. ATOMIC ENERGY. ELEC­
TllDNICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Production of ~lec-

tronica goods includiDI components in lodla 
durins last 3 years was as fonows : 

1985-86 

1986-87 

1987-88 

RI. 2880 Crol'll 

Rs. 3855 Crores 

RI. S285 Crores 

(b) During these years. the import con­
tent has remained typically around 2S %. 
The estimated lotal value of imported raw 
materials and components at landed prices 
was as (onows : 

1985-86 RI. 7S0 Crores 

1986-87 as. 950 Crote! 

1987-88 Rs. 12S0 Crores 

Iacrtase ia AJIotatioD to 0..-

18. SHRI SOMNA TIl RA TIl : WiD 
the Mini5tet of PLANNING be pleued to 
state : 

(a) wfl(tber there it any proposal to 
increase the allocation for Onsaa Slate ; 
and 

(b) if so, the details thereof? 

THE MINISTER. OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHAVSINH 
SOLANKI) : <a) and (b). An outlay of Rs. 
835 crore! bas been fUed (or the Annual 
Plan 1988-89 or Orisq State and there is 
no proposal to increase this outlay. 

\'isU 0( 8ugfsdesIl Tea. to a.u.a 
Reh&ees C • .,. 

19. SHRT SANAT KUMAR 
MANDAL: 

SHRl CHINTAMANJ JENA : 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether a Bangladesh team visited 
the Cb.lkma refuac=e camps III Soutb Tripw-a 
District recently to persuade the Cbatma 
refuaecs to return home ; 

(b) at so, the outcome thereo( ; and 

(c) the number of Cbakma I'4IfUIIMII at 
preteDt tatina sheller aD n;~ A ... aDd 
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West Bengal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir.' 

(b) According to a statement of the 
Bangladesh Government thzir team urged the 
refugees to return. According to reports 
from the camps, however, the refugees con­
veyed to the team that until conditions for a 
durabl~ peace in tbe Chittagong Hill Tracts 
are created, tbey would not agree to return. 
The refugees also gave a memorandum con­
taining their demands to tbe Bangladesh 
team. 

(c) The Chakma refugee camps are 
Jocattd in Tripura. On tbe 11 tb July. 1988, 
there were 45073 refugees in the camps in 
Tripura. 

Expwration of Metallic Nodules from tbe 
Indian Ocean 

20. DR. KRUPASINDHU BHO} 
Will the PRIME MINISTER be pleased to 
state : 

(a) the approximate quantum of poly­
metallic nodules available in the Indian 
Ocean ; 

(b) tbe sJXCific steps taken for the explo­
ration of those materials ; and 

(c) the details of the schemes drawn up 
for mining, transporting and marketing those 
nodules ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN) : 
(a) No reliable estimate bas been made 
so rar on the quantum of polymetallic 
nodules available in the Indian Ocean. How­
ever, in the two pioneer areas identified by 
India. measuring 300,000 sq. km. in the 
Central Indian Ocean, some rougb estimates 
indicate more than one billion tonnes of 
poJymetallic noduJes. 

(b) Extensive survey has been carried 
out in an area of more than four million sq. 
km. in the Central IncSian Ocean with the 

help of research vessels like Gavesbani, Sagar 
Kanya and several other vessels especially 
chartered for this purpose from tim~ to 
time. 

(c) According to the plan of action 
drawn up for the polymetallic nodules pro­
gramme, a semi-commercial plant will be 
commissioned by 1997 AD. AU components 
of the programme, including mining, trans­
portation and marketing are likely to become 
operational by the year 2008 AD. 

1 Translation) 

Payment to Pensioners 

21. SHRI JAG DISH AWASTHI : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have imple­
mented tbe recomm..;ndations of tbe Fourth 
Pay Commission regarding the retired Gove­
rnment servants ; 

(b) if so, the reasons for which Govern­
ment have not yet given the benefits to sw:h 
persons; 

·1 

(c) the steps taken by Government to 
ensure timely payment of pension to pen­
sioners ; and 

(d) the arrangements made by Govern­
ments for speedy disposal of problems 01 
pensioners regarding pension? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MIN1STER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b). Government deci­
sions on tbe recommendations of the Fourth 
Central Pay Commission relating to retire­
ment benefits announced in the Deptt. of 
Pension and Pensioners' Welfare Resolution 
No. 2/13/87-PIC. dated \ 8th March. 87 and 
laid on the Table of the Lok Sabba on 25th 
March. 87 have already been implemented. 
A part from these. it hal since been decided 
that widows and dependent children Qf CPF 
retirees who retired/died while iD .rvice 
prior to J -)-86 may be aranted ex-rrada 
payment af RI. 1'0/- p.m. pJUJadmiaibJo 
dearness relief thereon with effect from 
1 - J -86. Necaaary orden to this effect 
have been illucd on 13-6-88. The recom-
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mendations/suggestions of the Fourth Central 
Pay Commission regarding grant of ex· gratia 
payment to Jiving CPF retirees and/or option 
to come over to the pension scbeme have 
not been found acceptable. 

(c) and (d). Instructions were issued in 
January, 87 making the Heads of Depart· 
ments/offices accountable for strict compli· 
ance of the Government orders for ensuring 
a utborisation and payment of pension and 
gratuity, provisional or tina\, by the date of 
retirement on superannuation. The retiring 
employee who do not receive pension pay­
ment order/gratuity payrnmt order on the 
date of retirement can bring such cases to 
the notice of this Ministry for expeditious 
settlement of such cases. 

(English] 

Deep Sea Mining 

22 SHRI V. SREENIVASA PRASAD: 

SHRI M V. CHANDRASEKHARA 
MURTHY: 

Sfl,RI PRAKASH CHANDRA : 

SHRI SUBHASH Y ADA V : 

WIll the PRIME MINISTER be pleased 
to state: 

(a) whether Government have formula­
ted a time bvund action programme to 
undertake the deep sea mining ; 

(b) If so, the d~taiJs thereof, 

(c) whether tbe deep sea mining is pro· 
posed to be conducted 10 collaboration With 
some foreign agency ; and 

(d) if so, the facts thereof and the 
details of minerals likely to be explored from 
the sea ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT. ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN): (8) Yes, Sir. 

(b) A time bound aClion protramme 
has beeo drawn up for deep seabed mining 
of polymetallic noduks. AccordiDa to flus 

programme semi-industrial phase is projected 
to be commissioned by 1997 and mining 
and metallurgical processing of nodu1es on a 
commercial scale by the year 2009 AD. 

(c) and (d). No, Sir. The deep seabed 
mining programme is being carried out by 
India entirely based on its indigenous capa­
bilities and no collaboration with any foreign • 
agency has been done so far. While the 
polymetallic nodules containing copper, 
nickel, cobalt, manganese and iron are being 
explored from the deep sea, placer deposits 
containing minerals lIke ilmenite, rutile, 
monazite, zircon, etc. are being explored in 
the near-shore and off· shore regions. 

(Trans/ation) 

Non-Payment of Wa~es to Indian 
Workers in Iraq 

23. SHRI VILAS MUITEMW AR : 

SHRI SARFARAZ AHMAD : 

Will the Mmister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the attention of Govern­
ment has been drawn to the news item 
appearing in the 'Jansatta' dated 15 June, 
1988, under the caption "32 Bharatiya 
Mazdooron ko Iraq main Teen Saal se man 
Nahin" ; and 

(b) If so, the efforts made by Govem­
ml!nt of India for th~ repatriation of these 
workers and for ensuring payment of wages 
to them, the level at wh:ch su..;b efforts have 
been made and the outcome tbereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY) : (a) Yes, Sir. 

(b) Through the acth-e intervention of 
the Government, 594 of 630 worken of 
Punjab Cbemi Plant Ltd. have already been 
repatriated to India at Government expense. 
Efforts to ref\3lnate tbe remaining worken 
are continUing The question of sett\f:ment 
of the salaries of theo;e workers is linked with 
an agrc\!ment betweeo the Indian contractor 
and the Iraqi client regarding completion or 
otherwise of the bousiol project. The 
Ministry of Cflmmel'Qe the nodal MiDJStry for 
project exports is acti'WJJy inYOl\led in wortina 
out an overall settlement throuth oeaotiatioos 
With the various parties cooc:cmod. These 
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oeaotiatiODS are at an advaocod aaae 01 
bali. tion. 

[Bngli.thl 

Border Dispute with China 

24. SHRI BALASHEB VIKHE PATIL: 

SHRIMATI JA YANTI PATNAIK : 

Will tbe Minister of EXTERNAL 
AFFAIRS be plea!ed to state : 

<a) tbe progress made so far in solving 
the border dispute witb China ; 

(b) whether any talks have been held 
at official level JD tbis regard durins tbe last 
six months ; and 

(c) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TW AR SINGH): <a) During 
the talks that have been held, issues bave 
been clarified and it bas been agR'Cd that 
efforts should be continued for a peaceful, 
De80riated settlement of the boundary ques­
tion. - It was also agreed that meanwbile 
peace and tranquWity should be maintained 
along the border. 

(b) No, Sir. 

(c) Does not arise. 

IT,QIU/ation} 

Production of Heavy Water by Tuticorin 
HeaV)' Water Project 

25. SHRI RAM DHAN: 

SHRI BALWANT SINGH 
RAMOOWALIA : 

SHRI R.M. BHOYE : 

Will tbe PRIME MINISTER be pleased 
to state: 

(a) tbe production capacity of Tuticorin 
Heavy Wa ter Plant ; 

(b) the actual annual production of the 
plaDt; 

Cc) tbe annual 1011, jf aoy. bcioa suffered 
by .is plant due to nOD·utilisatioD to ita 

full capacity; and 

(d) the remedial efforts made so far in 
tbis direction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY. ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y AN AN) : (a) The production 
capacity of Tuticorio Heavy Water Plant is 
49 MTs per annum. 

(b) and (c). Commensurate with inputs, 
tbe plant bas achieved satisfactory levels of 
production and the economics of production 
are reasonable. 

(d) Certain modifications aJready etTected 
have resulted in improved performance of 
the plant. With tbe completion of installa­
tion of gas recirculator, production rate is 
expected to improve further. 

{Englilh] 

Purcbase of Wireless Sees by Delhi Police 

26. SHRIMATI MADHURBE SINGH; 

DR. G.S. RAJHANS : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Delhi Police has pur­
chased wireless sets from a public sector 
undertaking between 1977 and 1983 to tbe 
tunc of lakhs of rupees which arc lying 
unused since then ; 

(b) if so, tbe details thereof; and 

(c) the sleps Government propole to 
take to bring in the use or these wiroleu 
sets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BJatAM): (8) to (c). 17 WlfC'" lets 
were purchased from MI •. BEL. 8aopJore 
(a Public Sector Uoderlakina) between 1977 
to 1983. TbeJe sets were found bavin, 
Jow ICD.it,vity, audIO whistlc aDd frequency 
drift IOOD .rter their operation. Dorocu kl 



9,7 Wrltta AIUWBI SRA VANA $, 1910 (SAKA) .W,llIln An.rwrl 98 

tbese sets could not be rectified satisfactorilY 
by Mis. BEL, Bangalore wbo bave been 
approacbed to set right these sets free of 
cost or to refund tbe colt of these sets to 
Delhi Police. 

Decentralisation of PIaDDlDg ill ladostrlal 
Sector 

27. SHRI RADHAKANTA DIGAL: 
Will the Minister of PLANNING be pleased 
to state: 

<a) whether Government have not taken 
a decision to decentralise the very process 
of plan formation, particularly in the indus­
trial sector ; 

(b) if so, the opinion expressed by the 
experts in this reaard ; 

(c) whether Government have examined 
the suggestion of tbe experts ; and 

(d) if so. the final deciSion taken there­
on? 

THE MINISTER OF PLANNJNG AND 
MINISTER OF PROGRAMME IMPLE­
MENTA TION (SHRI MADHA VSJNH 
SOLANKI): (a) In addItion to the Natto­
nal and State level Planning. the Govern­
ment is examming the possibility of enlarg­
ing the scope of district level planniDa. 
Apart from other areas of socio-economic 
activities, a greater thrust to andustrlal 
planning at State and Distrtct level is also 
enVisaged. 

(b) to (d). These are in the process of 
discussion as an on-going cxefClSe In Eighth 
Plan formulation. 

Committee CHI DefftlCe EspeaditUff 

28. SHRI BASUDEB ACHARJA: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Government had appointed 
an Experts Committee in 1976 on defence 
expenditure; and 

(b) if 10. what were Its rcc:ommenda­
tiona ? 

TUB MINISTER OP ST A TB IN THE 
DBPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI­
GIlAHI): (a) aDd (b). From the records 

available, there is no indication of Govern­
ment having appointed an Experts Committee 
in 1976 on Defence expenditure. 

Defeace Expeoditare 

29. SHRI SAIFUDDIN CHOW-
DHARY: wm the Minister of DEFENCE 
be pleased to state : 

(a) tbe percentage of expenditure of 
defence on pay and a Uowances. stores and 
ordnance factories t capital base of the armed 
forces and maintenance of equipments for 
the ycar 1987-88 ; and 

(b) how much of the total defence 
expenditure is spent in importing def-ence 
it~ma ? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PAN1): <a> Based on the gross 
defence expenditure for 1987-88 (RE), 

(i) "Pay and Allowances" (including 
Ordnance Factories) represents 
32.94%. 

(ll) "Stores" (including OrcLlancc F~­
torlCS) represents 31.6.5 %. 

(iii) "CaPital base of the armed forces" 
(mcluding Ordnance Factoncs) 
represents 24.99 ~~. 

(lV) "Mamtenance of Eqwpmem" re­
presents 22 . .59% whICh IS part of 
(Ii) above. 

(b) The information cannot be disclosed 
in tbe inlerest of national security. 

( Translation) 

Ealry of Terrorists ia DeDti 

30. SHRI RAJ KUMAR RAJ: 
Will the Minister of HOME AFFAIRS be 
plctased to stale : 

(a) whether Government have seen tbe 
press reports wbich appeared in 'Jansatta' 
on S July. 1988 reprdina entry of terrorists 
in Delhi with deadly Mapons ; aDd 

(b) if so, the preveDti...: measures tabo 
in this reprd ? 

THE MINISTER OP STATE IN THE 
MINISTR. Y OF PERSONNEL. PUBUC 
GR.IEVANCES AND PENSIONS AND 
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MINISTER OF STATE IN THE MfNlSTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-

• BARAM) : (a) Yes, Sir. 

(b) The foHowing measures have been 
takon: 

(i) The strength of the Delhi Police 
Control Room vehicles bas been 
increased and motor-cycle patrol­
ling is carried out in coordination 
with Police Control Room 
vehicles. 

(ii) The Police personnel in the Police 
Control Room ve-.bicles are now 
equipped with sophisticated 
weapons. 

(iii) 100 pickets, with strong barricades 
and equipped with automatic 
weapons and wireless sets have been 
posted at strategic points for effec­
tive blockade. 

(iv) Ad operational celJ to deal with 
terrorists/extremists has been set up 
in the Delhi Police. 

(v) Regular coordination meetings are 
held with the authorities of neigh­
~(\uring State", and the intelligence 
agencies for monitoring the activltie<; 
of terrorists. The il'1 t elligence system 
has been geared up. 

(vi) The Delhi Police officers and men 
have ~n tramed :n the usc of 
modern weapon') an~ ; ~gu! 1f firing 
practice j., imparted. 

Recruitmcn! of Con,t41t)}e~ in Delhi Pofic~ 

31. SHRI MANV[SDRA SINGH: 
Will the Muuster of HOME AFI AIRS be 
p1caaed to state : 

(a) the number of constables to !x 
recruited in ~Ihj Police dunna July, Augu~t. 
September and October. 1988 and when and 
where thi, recruitment will be made ; and 

(b) the criterion tixed fur the recrUit­
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER Of STATE IN THE MINISTRY 

OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) Delhi Police have already 
fixed the programme for recruitment of 
Constables at Trivandrum in the end of 
August or 1 st Week of September, 1988 in 
which 200 vacancies for general candidates 
and maximum numbn available for SC/ST 
and Ex-servicemen have been notified. ] 00 
vacancies for general candidates and maxi­
mum number available for SC/ST and Ex· 
servicemen were notified for Faridabad in 
the month of July, 1988 for which a team 
was sent and the recruitment procedure 
completed. 

(b) Recruitment to Delhi Police is made 
from the persons registered with the Employ­
ment P-xcbanges. The candidates are also 
put through the various tests as prescribed 
under tbe Rules. 

I English] 

(mpleaaeatati08 or Punjab Accord 

32 SHRI INDRAJIT GUPTA: 

SHRl AMAR ROYPRADHAN : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) tbe rrogres<\ made In regard to the 
Implementation of Punj'\b accord; and 

(b) the steps being taken for its fuJI 
implementation '? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINIS fER OF 'iT ATl: IN THE MINISTRY 
OF HOME Ar FAIRS (SHRf P CHIOAM­
BARAM): (a) and (h) Out of 11 item .. 
lD the Memor.mdum of Settlement. 8 itCOll> 

have already been implcmt"n!ed and effort., 
are continuing to Implement the remaining 
3 item" 

Pilot ,'Iut (Of Proc-'UaK Polymetaltk 
Sodu'~ or Indiu Oena 

33. SHRIMATI JAYANTI PATNA1K: 
Will the PRIME MINISTER be ple.Jed to 
lcate : 

(3) whether Government propote to tet 

up a pilot plant for procclSiOJ the poly­
metallic nodules extra..:tcd from tbe lodian 
Ocean ; 
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(b) jf so, the steps taken to set up that 
pilot plant ; 

(C) whether any such pilot p)aot was set 
up earlier also ; and 

(d) the extent of polymetallic nodules 
extracted 10 far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY. ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN): (a) to (c). Yes, Sir. 
A pilot plant capable of metallurgical pro­
cessing of 150 Kg. of Pl,j) metallIc nodules 
per day has already been <;et up in the 
Regional Research Lahoratory (Bhuhanes­
war) Ho~ver. work on ~tting up bigger 
and more efficient p:lot plants jc; going on in 
tM National Metallurgical Laboratory 
(Jamsbedpur). Reyional Research Laboratory 
(Bhubaneswar) and Htndu .. tan Zinc Limited 
(Udaipur). 

(d) So far more than 50 tonnes of poly­
mrtaJlic nodulec; have ~n obtained from 
the seahed. ThC4;c are bemg utill7ed for the 
extracticlO of metalc; likl.: c<,pper. nickel and 
cobalt. 

Acqoi'Uion of F-i t\.ircraft, b, Pakistan 

34. SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI PRAKASH CHA.NDRA : 

SHRI SL'BHASH YADAV : 

Will the Mtnister of DEFENCE be 
pleased to state : 

(a) \\herher Pakistan acquired r·-; 
Aircrafts from foreIgn ~ountrks in Junco, 
1988 ; 

(b) ,f so, the number of such am;raft, 
purchased by Pakl<;ta:l : and 

(c) tbe Meps tlt~t'n b) Government of 
India to m«( the MIUl1th.m .! 

THE MINISTER or STATE IN THE 
DEPARTMENT OF nEf ENCE PRonce· 
TION AND SUPPlIES IN TilE MJ~lS· 
TRY OF DEFENCE (SHR,l CHINfAMANI 
PANJORAHJ): (I) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

LTTE Men KiUed in IPKF Operatloll! 

35. SHRI T. DALA GOUD: Will the 
Minister or DEFENCE be pleased to state : 

(a) the total number of persons belong­
ing to L TIE kiIJed during IPKF operations 
in Sri Lanka so far ; and 

(b) the total number of Tamil militants 
who have surrendered so far during the IPKF 
operations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRl CHINTAMANI 
PANlGRAHI): (a) In an operation of 
rhi.., kind. it is not possible to determine the 
exact number of mihtants killed. 

(~) As on 20-7-1988, 199 Tamil 
militants h:lVc surrendered to the IPKF. 

loquin. Into the Working or Hhufo5tu 
Aeronautics Umited 

36. SHRI PRAKASH CHANDRA 

SHRI SUBHASH Y ADA V : 

\\ ill the Minister of DEFENCE be 
pleased to state: 

(.\) whether Goycrnment have inquired 
Into the working of Hmdustan Aeronautics 
Limited during the last three }ears ; 

(b) if so, tbe details of JOy shortcominp 
th.lt have corne to light; and 

(c) the steps taken b) the Government 
for imprO\'I'~8 the v.orklOg of the Hioduslan 
AeronaUllC1 llmlted .~ 

THE MINISTER OF STATE IN THE 
nEPART~tEro.'T OF DEFENCE PRODl:C­
T[ON AND SlTPPLIES IN THE MINISTRY 
()F DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a) to (~). "0 inquiry 
intI.) th~ \\(\fktng 1)( M s HlDdustan Aero­
nautlc~ llmtted (HAll h.\~ t-ttn undenaken 
b) the G("v~mment dun"lJ tbe last three 
yt"ar) How~\'er. Gtwernment ius a periodi· 
c.ll m«h.10lSJll of ~\ ie-w·n, and mon11oriol 
\~ rcrform.l ~ of M is. HAL. t\ased OIl 

whJc.b 5uilJbJe iostluctjonslpidelines wbere-
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ever considered necessary are issued to the 
Company for tak ins steps to further improve 
its performance. No major/serious short­
comings in the functionilll of MIs. HAL 
have been revealed during the last three 
years. 

New Tecboiques for FOl'eCIlSt of Ralafall 

37. CH. RAM PRAKASH : 

SHRI SUBHASH YADAV : 

Wi1l the PRIME MINISTER be pleased 
to state : 

(a, whether Government have recently 
developed two techniques namely. Multiple 
Regression Model and Auto Regressive 
Integrated Moving Average Model for long 
range forecast of rainfall for North-West 
India and Indian Peninsula ; 

(b) if so, the details thereof; and 

(c) the extcot to which it has been 
proved successful for the country ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN): (a) and (b). This year 
a new model based on parametric analysis 
was developed. This consists of 15 para­
meters consisting of Elnino, Southern 
Oscillation index, snow co~r and other 
meteorological parameters from India and 
around the globe. The forecast based on 
this model was issued in May 1988, indi­
cating that the monsoon rainfaU i5 likely to 
be mr.re than tbe normal for the country as 
a whole during monsoon season of 1988. 

The two techniques, namely. Mu1tiple 
R~gressjon model and the Auto Regressive 
Integrated Moving Average (ARIMA) model 
ba\e already been in use in tbe India 
Meteorological Department for long ranle 
forecast of monsoon. 

Cc) Till the 20th July 1988, the mon­
soon rainfan over the country as a wbole 
was 12.1 % above noTmaJ. Thus the forecast 
made on the basis of the model hat proved 
to be correct SO far tbis year. 

IlnplemeDtatioa of tile Order for ElllaueelDeDt 
of Researcla FeUow.1aips 

38. SHRI C. SAMBU : 

SHRI MANIK REDDY : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government had announced 
the enhancement of Research Fenowships to 
various younl scholars working in laboratories 
1lnd Research Institutions in India on 7 
April. 1988 ; 

(b) if so, the details of the announce­
ment ; 

(c) whether the Council of Scientific an~ 
Industrial Research, University Grants Com­
mission, Department of Science and Techno­
logy and the Indian Council of Medical 
Research have refused to accept the recom­
mendations of tbe Government ; 

(d) if so, the reasons therefor; and 

(e) if not, the reasons for delay in tbe 
implementation of the order by the above 
organisations. and when these orders will be 
implemented by those organisations '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN) : (a) Yes, Sir. 

(b) Details are laid on the Table of the 
HoUle. 

{Placed in Library. See No. LT-6299/881 

(c) No, Sir. 

(d) Does not arise. 

(e) The Government orden bad IUgeA­
ed tbat the revised sc;a les may be used as 
guidelines by oraanisatioollt such as CSllt. 
UGC, c~. which are autonomous orpnisa­
tions and are loverned by decisiON of their 
res~ective lovemina councils. The Govern .. 
ment announcement had to be coosidered by 
the aoverninl council 0( the respective 
orpDisation and bonco involved IOIDO 
doIay. 
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Department of Science and Technology, 
Counci J for Scientific and Industnal Research 
and Univenity Grants CommIssion have 
already Issued mstructJon.~ for the Imple­
mentation of Government's recommendations. 
The matter IS being processed by Indian 
Council of Medical R~scarch for early 
implementations of these recommendations 

Bofors GIlDS 

39 SHRI C MADHAV REDDI 

SHRI MANIK REDDY 

SHRt M RAGHUMA REDDY . 

Will the MinIster of DEFENCE be 
pleased to state 

(a) \\'hether the att~ntlon of Government 
bas be~ n d r.1 \\ n to the nev. S Item ca pt IODed 

"Bofor.. guns develop mlOor problems' 
appearing to the Indian Express dated 29 
May. 1988 wherem It has been stdh.d that 
Bofors Guns have develo~d minor problems 
m operation • 

(b) whether some more gun:> have been 
found to be defectIve • 

(c) If so, the detaIls thereof. and 

(d) the dctlon talL.n by the Government 
m thiS regard ') 

THE MINIST[R OF DEFENCE (SHRI 
K C PANT) (a) Yes, SIr 

(b) to (d) Certatn minor faults which 
bad developed In ..1 fc\\ Bofon Guns, were 
rcctlfied hy a Tcchntcal Team of the supplier 
Itattoned an India 

RtOfltADisatioa of Admllll"ratl~. 
Set tlp of Iklbl 

40. SHRI 1 HAMPAN THOMAS 
WJ!I -tbe MinISter of HOME AFFAIRS be 
pleased to state 

(a) whether the C("lmmntte appomted 
for re-orpn.utJon of rbe admmtSlratJ've set 
up of Delhl bas completed ,ts work. • 

(b) if not, when It IS likely to 'ubmlt Its 
report; and 

(c) whether the Commntee Ius been 
i~ to make lDtcr,m recommendation 

berore the end or the extc'nded term of the 
MUDIClpal Corporation and the Metropolitan 
Council ? 

THE MINISTER OF S1:ATE IN TIm 
MlNISTRY OF HOME AFFAIRS 
(SHRJ SONTOSH MOHAN DEY) : (a) No. 
Sir. 

(b) By 31 December, 1988. 

(c) No. Sir 

( Trans/allon) 

Repair of Road Betweea ~. Md 
Pltboragarla 

41 SHRI HARlSH RAWAT . Will 
the Minister of DEFENCE be pleased to 
state 

(a) whether the road bet\W!Cl] Almora 
and Pltborapm In Uttar Pradesh II tn a 
dilapidated condItion • and 

Cb) If se, the steps proposed to be taken 
for the mamtenance and repair of tbe afore­
said road and the expenditure likely to be 
mcurred on tbls work duno, ) 988 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRJ CHINTAMANJ 
PANIGRAHI) (a) No, Su 

(b) Normal malDteo~ works, rc­
surfaem. works and repairS to monsoon 
damages ba\'e betn appro\ed at a cost 0( 

Rs 31.3) lakbs 

(Elrgluh) 

~ for Food InHladDe 

42. DR G. VlJAYA RAMA RAO 
Will the PRIME MINISTER. be plealed to 
Slate 

(a) whether Gowrn.ment are aware of 
tbe receot racardl findmp made m US 
whICh clearly estabhsbes that all V1taDliOI ID 

foods are ckstroycd wben subJected to 
irradlauon : 

(b) whether vanous chemICal c:omponmta 
on foods chanae loto aboormal on mad.bOD ; 
and 

(c) wbo!ber a hlab pGWeIecI prof-.ocW 
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independent body is proposed to he set up 
with representatives from both Houses of 
Parliament to look into policies aDd 
programmes of food irradiation ? 

THE MINISTER OF ~TA TE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 

. THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes Sir. Govern­
ment are aware that irradiation of food 
leads to loss of certain vitamins. 

(b) There is DO evidence to sugg~t that 
except los..~ of certain vitamias the food 
components become abnormal on irradia­
tion. 

(c) A national monitoring a?C'ncy '\l.ith 
~tary. Ministry of Health aDd Family 
Welfare, as Chairman, and experts in the 
fields of nuclear energy, food technology, 
nutrition and health has been constituted for 
dealing with aU matters relating to irradiated 
foods. 

Rebabilitation of Persoas Displaced from 
Baliapal Test Rage 

43. SHRl H.M. PATEL: 

SHRl JAGANNATH PAlTNAIK : 

Win the Minister of DEFENCE be 
pleased to state : 

(a) whether Government have provided 
adequate alternate sites to tbose dISplaced 
(armers and others (rom the proposed 
Baliapal Test Range site in Orissa ; 

(b) if 10. the details thereof; 

(c) tbe details of tbe compet1l8tion paid 
to the fanners/agriculturists evacuated from 
tbe Test Range Area ; and 

(d) whether Government propoae to 
abaodon the Test Range project at &Iiapal ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a) So (ar no family bas 
been displaced from the National Range as 
the process of land acquisition in tbe area 
bas not yet started. The displaced familia 

whether land-owncr or landless would be 
settled ill model villaaes baviDa necessary 
civic amenities and social/community infra­
struCtures. Eacb family would be provided 
wi,h about 10 decimals of homestead land 
free of cost with a built up house costin. 
about Rs. 15000/-. 

(b) Docs not arise . 

(c) As the process of land acquisition 
and consequent dispiaoemont has not started, 
no compensation has been paid so far. 

(d) No, Sir. There is no change in 
Government's decisioa regarding setting up 
of National Range in BaliapaJ-Bhograi 
coastal area of Balasore District, Orissa. 

Heavy Water for Madras Atomic 
Po"et' Statioll 

44. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government have seen 
reports published in Europ: about alleged 
clandestine import of heavy water by the 
Department of Atomic Energy for the 
Madras Atomic Power Station; and 

(b) if so, whether any such imports have 
takco place ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY 
ELECTRONICS AND SPACE (SHRI K.R: 
NARAYANAN): (a) Yes. Sir. 

(b) No. Sir, the heavy water required 
for tbe Rajasthan Atomic Power Station is 
purchased (rom USSR and requirements o( 
other power .tations includina tbe Madras 
Atomic Power Station are met tbroaab 
production (rom our own plantl. • 

Report oe Vict ..... tIota of lad ............... 
.. .JaIl. U.K. 

4S. SHRIMATI USHA CHOUDHARY: 

SHR! PAA TAPRAO B. BHOSALE : 

Will the Minister of EXTERNAL 
AFFAlltS be pleased to staU : 

<8> ",bctbcr OOVOl'DlDClOt haft recehted 
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a repo.1 from U.K. rqarding beatina up of 
Indian immigrabts in a jail who were alleged 
to have been racially abused by wbite inma­
tes ; and 

(b) if so, the details thereof and action 
taken tbereon 1 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
(pROF. K.K. TEWARI) : (a) Yes, Sir. One 
Indian immigrant was allcgod to have been 
anaulted by white inmates during his deten­
tion in U.K. 

(b) An enquiry is being carried out by 
tbe Britisb Home Office and a report is still 
awaited. 

Heavy Water from Norway 

46. SHRI RAM BAHADUR SINGH: 
Will tbe PRIME MINISTER be pleased to 
state: 

(a) whether Government had ordered 
for heavy water from Norway some time 
back; 

(b) whether the first and second cl)osj· 
Illments were lost In tbo transit ; 

(c) if so, whether the ordered heavy 
water was insured; and 

(d) the details thereof and the reaction 
of Government tbacon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
WGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE· 
LOPMENT, ATOMIC ENERGY. ELEC­
TRONICS AND SPACE (SHRJ K.R. 
NARAYANAN): (a) No, Su. 

(b) to (d). Do not arise. 

---- - _-

New ~ with MIS. Borers for 
MaDufacture er Field Gun 

47. SHRI MOHO. MAHFOOZ ALI 
KHAN ; wm the Minister of DEFENCE be 
pleased to state ; 

(a) whether Government propose to 
enter into a new agreement with Bofors for 
the licensed manufacture of its field gun, 
Howitzer 7 1 and its ammunition; and 

(b) if so, tbe details thereof stating tbe 
decision taken by the Government in tbi. 
regard ? 

THE MINISlER OF DEFENCE (SHRI 
K.C. PANn: (a) No, Sir. 

-

(b) Does not arise. 

Allocation to Kerala for ABti-POYerty 
programmes 

48. SHRI VAKKOM PURSHOTHA­
MAN: Will the Munster of PLANNING be 
pleased to state : 

<a) whether the amount allocated to 
Kerala for antI-poverty programmes durinl 
the last three years has been fully utilised by 
tbe Sta te Government; 

(b) if so, the details thereof; and 

(c) the amount of money allocated/to 
be aJJoca ted (0 Kerala for the current year 
for anti-poverty programmes 1 

THE MINJSTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADRA VSINH 
SOLANKl): <a) and (b) Tbe amouat 
aHocated/rcleased to Kerala for the anti­
poverty programmes, VIZ., Intecrated Rural 
De"'e}opmcnl Procramme (lRDP), NationaJ 
Rural Ernployment Programme (NREP), and 
Rural Landless Emplo\meOI Guarantte Pro­
gramme (RLEGP), durina the three years, 
1985-86 to 1987·88, and the amounc 
utilised by the State are as follow:' 

(Rs.. Laths) 

-- -.~--

Anti· Poverty AJlocation/Rc&eue UubsauOQ 

ProaraOllDeS 

I.R.D.P. 44Si.78 5292.16 

NRBP 8580.95 7319,34 

RLBOP 8006.68 7746.68 

----_. ..... .. ~ -- -- -
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(c) The amount of money allocated to 
Kerala for the current year, i.e., 1988 .. 89 
for the anti-poverty programmes is given 
below : 

Anti-Poverty 
Programmes 

(Rs. lakhs) 

Allocation 

-------- --------------
IRDP 

NREP 

RLEGP 

(Tl'tULflatlon) 

180S.79 

3462.27 

2S79.70 

Names of GoVentatellt COlDP8Dies ia 
HiDdi 

49. DR. CHANDRA SHEK.HAR 
TRIPATHI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a} whether aoy directive bas been 
issued to keep the names of Govnnmen t 
Companies in Hindi ; 

(b) if so, when and the number of 
companies which have been named in Hind! 
10 far ; 

(c) if not, wbether Government will issue· 
any directive to them to keep their names in 
Hindi; and 

(d) if so, when ? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY) : (a> Yes. 
Sir. 

were aiven Hindi or Indian names from tho 
very beginning. Information repniina tho 
number of companies which have been name 
in Hindi so far is not available in the Depart­
ment of Official Languaae. 

(c) and (d). Do not arise. 

(English] 

Resettlement or Argbaa Refugees 

·SO. SHRI VUAY N. PATIL: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the United States have 
approacbed India to make major contribution 
to the resettlement of tbe Afghan refuaees; 
and 

(b) if so. tbe reaction of Government 
thereto? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SURI K. NA TW AR SINGH): (a) . No, 
Sir. 

(b) Does not arise. 

AmouDt due to Kanmtaka for Husling 
SAARC Meeting in 1986 

51. SHRI V.S. KRISHNA IYER 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to sta te : 

(a) tbe share of tbe Union Government 
due to Karnataka towards making ,!-rranae­
menu for SAARC summit held in 1986 at 
Banplore; 

(b) whether Government have paid its 
share to tbe Kamataka Government ; aDd 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN nm 
(b) Instructioos regardina namina of MINISTRY OF EXTERNAL AFFAIRS 

new companies of the Central Government (SHRI K. NATWAR SINGH): (a) After 
in Hindi have been issued on '·1-88. ]n eltimatiDa expenditure. the K.amataka Gow-
cue of thOle companies which have already roment had requested for RI. 257.19 lakh 
been liven nama in English tbe question of rrom the Cenaral Government which wa. 
c:huaiDa tbcir names in Hindi baa been left aiven to them. They had allo Ita ted !hat 
to the companies coocemed. HOWCYer. if they would be meetiq tbe ba1aoce of their 
any loch company willa to cha. ita uame estimated expenditure tbemaclvee. 
for any feuon, tben it would be aiven a .. 
Dame in Hindi. IDJtruetJODS u iilUed on 
J 1-4-6' aR already there that there could 
be no objecdon if public IICtOr UDdertakiaII 

(b) and (c). A(t~r the conclusion of tile 
Summit, the Go\emment of Karoataka asked 
for an additiooa1lum of RI. , «orc. u tbo, 
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claimed that their expenditure had reached 
RI. J J .54 crore. This request i. being 
examined by the Central Government in con .. 
sultation with tbe Government of Karnataka. 

,Anest durlag Operation Black TbUDder 

52. SHRI KAMAL CHAUDHRY 
Will the Ministtr of HOME AFFAIRS be 
pleased to state : 

<a> the number of persons surrendered 
at Amritsar during the Operation Black 
Thunder date-wise ; 

(b) tbe number of Persons out of them 
released after interrogation and the number 
of persons detained and/or arrested baving 
been found involved in acts or terrorism and 
murden; and 

(c) tbe number of murden and act, of 
terrorism solved witb thei r arrests ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRlEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) to (c). Information is being 
collected and will be laid 00 the Table of the 
House. 

Stodies UadertateD by N.I.O. duriag 
Seveatb PIaD 

53. SHRI SRiKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
the PRiMB MlNISTBR be pleased to 
state: 

(a) the specific work undertaken by tbe 
National Institute of Oceanography during 
tho last tbllle years aod since wben it bas 
been workina; and 

(b) tbe details of the mineral Clplora­
lion work as well as fabery exploration work 
proposed by tbat Institute in tbe deep sea 
bed durin, tbe ~n.h Plan period 7 

THE MINISTBR OF STATE IN THE 
MINISTRY OF SCIENCE AND TBCHNO. 
LOOY AND MINISTER Of STATE IN 
TMB DBPAflTMENTS Of OCEAN DEVE. 
lOPMENT, ATOMIC ENERGY. BLEC­
nONlCS AND SPACE (SHRI K R. 
NARAYANAN): (a) The National lasti­
tute 01 Oceanotraph, (NIO). Goa wu .ta. 

bJished in J 966 with the objective or under­
taiing researches on physical, chemical, 
biological and geological oceanography and 
processing of oceanographic data of the 
Indian Ocean. During the last 3 years, the 
Institute has undertaken tbe following signi­
ficant research projects : 

--COastal zone management. 

-Studies on seasonal, annual and 
inter-annual variability of 
Oceanograpbic Parameters in the 
Northem Indian Ocean. 

-Remote sensing 9f oceanic fea­
tures/parameten. 

--ocean modellina. 

--cbemica1 Oceanographic and 
marine environmental studies of 
the sea around Indi a. 

-Bloactive substanc:es from the 
seas around Indsa. 

-RegJonal geological, geophysicaJ, 
geochemical, paJeochmatlc and 
forammiferal studies of the sedi­
ments of continental marains of 
India. 

-Assessment, eva1uativn and gene. 
ration of biological resourc:es of 
tbe JCa around India. 

-Studies on marine {ominl. and 
corrosion aJODI the Indian 
Coast. 

-Development of Marine lnstru~ 
mentation SYStem1 including data 
buoys. 

-Surveys (or POJy~metaUic nodules. 
oceaoograpbic studies of Antarc. 
tic waters. oceaoosrapby of 
Exclusive Economic: Zooe (EEZ). 

(b) Dunne the Seventh Plan, the Insti­
tute bas proposed to cootinue tbe suncy for 
polymetallic nodules in the Central Indian 
Ocean and studies on eoocentration 01 sea. 
food in the Indian Ocean. 

New El«troaie ........... Keraia 

,.. PROF. K.V. THOMAS: Will tbe 
PlUMB M;lNlSTBR. be pltaled to state: 
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(a) whether there is any proposal to 
start new electronic industries in Kenda 
under Central Sector or with Central 
Assistance ; 

(b) if so, the cost of these projects; 
and 

(c) when these projects will be started? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELE­
CTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) No, Sir. 

(b) and (c). Do not arise. 

sc Families Brou~ Above Poverty Line 
io Kent" 

55. SHRI K. KUN1AMBU: Wlll the 
Minister of WEJ..FARE be pkased'to state : 

(a) the total number of Scheduled 
Castes families in Kerall' ; 

(b) how man)' families have been 
brought abo~'e povert; hne due to the imple­
mentation of the 20·Pomt Programme; 
and 

(c) the target for current year ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATIORAON) ; (a) As per the 1981 
Census, the number of Scheduled Caste fami­
lies in Kera)a was 4,82,882. 

(9) While Government of Kerala have 
informed that 2,76,709 Scheduled Caste 
families were economically assisted under the 
20-Point Programme from 1981-82 to 
1987-88 for improvlDg their lDcome. the 
number of Scheduled Caste beneficiary fami­
lie. who actually Cl'Oised t~ poverty line is 
not available. 

(c) 50,000 Scheduled CU\e families 
have been talgetted for providing economic 
auialaDCe under Poinl·ll (i) of 20-Point 
Programme during tbe current year (1988-
89). 

Rehabilitatioa of EJ-Senicemea iD Kerala 

'6. PROF. P.J. KURIEN i Will the 

Minister of DEFENCE be pleased to state 
the total number of ex-servicemen in Kerala 
yet to be rehabilitated as at the end of 30 
June, J 988 ? 

THE MINISTP.R OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIEs IN THE MINISTRY 
OF DEFENCE (SHRI CHINT AMANI 
PANIGRAHI): The total number of ex­
servicemen In Kerala yet to be rehabilitated 
at tbe end of March. 1988 is 31.042, as per 
the figures in the Jive re~isters of persons 
seeking emp)oymeot in various Zila Sainik 
Boards in Kerala State. Similar figure for 
30 June, 1988 is not available, as the return 
for the Quarter ending June, 1988 bas not 
yet beco received from the State Govern-
ment. . 

Electro.ic Industries iD Palgbat 

57. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER. be pleased to 
state : 

(a) the production plan of Electronic 
goods durina the year 1 988·89 ; 

(b) whether there is any proposal to set 
up electronic indUMries in Palgbat. Kerala 
during thIS year; 

(c) if so, tbe details thereof; 

(d) whether the letters of intent issued 
earlier in thb resPt-'Ct have fructified; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DeVB. 
LOPMENT, ATOMIC ENERGY. BLBC­
TRONICS AND SPACE (SHRI K.R. 
NARA YANAN) : (a) Production t.Jrgot for 
electronics goods for tbe year t 988-89 il 
as. 708S crores. 

(b) and (c). Department of Elcctronica 
has no proposal to set up electronics indus­
try in Pal,hat durmg this year. HOWftlDr, 
Mis. BPL Sanyo Pvt. Ltd., Baoplorc ... 
recently been iltUed a Letter llf Intent for 
manufacture 01 3 Jakh, NOI. VCRs/VCP •. 
Out of lhti 1.5 lakhs Nos. will be auembled 
at Pal,hat District (Korala). It hal alto 
been decided to illue a Jet_ of lateDa to 
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Sbn K.M. Kunhl, C/o M/<:. Hendez Electro­
nics Ltd for the manufacture of cordless 
tetephone-; for settmg up the project at 
VIllage Pudusserv , Palghat Kerala Further, 
M/:. BPL Systems and Projects Ltd, have 
obtamed SIA RegistratIon for the rna 1ufac 
ture of Trancducers for Telephone Instru­
ments In Palghat. 

(d) Yes. SIr 

(e) 15 Letters of InteM f~SUed for Pal­
ghat have been converted to Industrial 
Licences ProductIon IS hemg report ... d 
alamst 9 of th'e"e hcences 

ArhhcaaJ RalD~ b, Cloud Seed~ 

58 SHRI BHATTAM SRIRAMA-
MURTY Will the PRIME MINISTER be 
pleased to state 

(a) whether Government are 8\\8re of 
the cloud seedmg operations of the Andhra 
Pradesh Government for addItional ramfall 
In Osman Sagar and Hlmayat Sagar ID 

Hyderabad. 

(b) If so, the outcome of these efforts 
so rar , 

(C) whether bny s'milar steps are under­
taken by any other State/Centra! Govern­
ment lD any other part of rhe country for 
artificial rams, and 

(d) If so. the results thereof? 

THE Mfr'..ISTER OF STATE I~ THE 
MI~ISTR Y Of- SCI.f::.t\CE A '0 TECH~O­
LOGY A}'.D MJ1\ilSTER OF STATE 1"'­
THE DEPARTME:.~TS OF OCEA"'­
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS A~D SPACE (SHRI K R 
NARAYANAN) (8) Yes, Sir 

(b) Government of Andbra Pradesh 
approached the Indian l,.stttute of TWPICdl 
Meteorology (lITM) Pune for technIcal 
assistance .or tht.lr cJouJ ~edlng opera lions 
to be undertaken ;n O!lman Sagar and 
H,mayat Sagar catchment areas dUring the 
monsoon sea",on of 19"~ IITM agreed to 
prOVide all the technical sU~lport Opera­
tional plans were prepared dnd submltfed f(1 

Govemment of Andhra Prade~h III Ma .. 
1988 No response has been receIved trom 
the Go\ernment of Andhra Prade ... h 

(c) and (d) Stlte GOYefnments of 

GUJafat and Karnatdka also approacbed the 
IlTM m May, 1988 and June, 1988 res­
pectively for technical assl~tance m their 
proposed cloud seedmg operation IlTM 
agreed to prOVIde the technical assistance. 
No further re:.ponse has been receIved from 
tbese Governments 

There IS no proposal to undertake cloud 
seedmg operations m other parts of tbe 
countr) dunng tbe Soutb- West monsoon 
season of 1988 

Death~ In Pohce and Juchdal Custody 

59 SHRI H~ROOBHAI MEHTA 
Will the Mtnl<;ter of HOME AFFAIRS be 
pleased to state 

(a) the number of deaths of tbe persons 
In police custody or JudiCial custody nottced 
m the \3nOUS States and Umon TerritOrIes 
durmg the current finaoclal year upto 10 
Juh,. J 988 , 

(b) the steps taken or contemplated by 
Go\emment to ehmmate such occurrences; 
and 

(C) whether Go\ernment has any plan to 
humam~ the polIce b) totally ehmlOatmg 
the thIrd dq~ree method, of tortures and 
ne~Jlgepct- of health "ondltlons of persons rn 
police cu~tody 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIE\ A ,CES AND PENSIOr-.-S AND 
Ml'l~TER OF STATE p, THE MINISTRY 
OF HOME AFFAIRS (SHRI P CHIDAM­
BAR A 'A) (a) Stat'-.u ... s In thl' reg.ll d are 
not complh:~d at tho: all Ind l.i level 

(b) and (c) Any recourse (0 third degree 
methods lD the cpur ... e or Im\.~(lgatlon of 
cnmes ha~ ~n fro\\ned upon b\ the Central 
Go\emment and the." State Governments. 
GO\ernment of India have, from ttme to 
time ad\ I~ed the State G(.wemment~ to ask 
the police to shun such m.:rhods and adopt 
"CleDtlfic methods of tnve~tlgatton The 
Police Manuals of dtff('r('nt States aho 
conta n det .. uled lD~truchon~ euher prohlblt-
109 ()r ~tflctlOg the usc of force b) tbe 
rolt~ \\hlle effecttng arn:'>t mtcnogaclI1l 
suspects and accu..cd or dunng any other 
"tage of poh~ IDQUlr) or ID\estlgatlon Use 
of third dcg~ mtth"ds ,s completely 
prohlblted In case Iny lUcattUDlt~ U"iC of 
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force by the police for any purpose whatso­
ever comes to notice, instructions require an 
immediate inquiry to be conducted into the 
circumstances of the case. If any prima 
facie evidence of excessive or illegitimate use 
of force is found, the delinquent officer is 
liable for severe punishment which may 
include institution of criminal proceedings 
against him. 

Purchase of Diesel EI(drk Boats by 
Pakistaa Navy 

60. SHRI PRATAPRAO B. BHOSALE: 
Will tbe M mister of DEfENCE be pleased 

to state: 

(a) whether Government are aware that 
Pakistan is planning to purchase new 'Romeo' 
class diese]-electric boats from China in 
order to expand and modernise its naval 

fleet; 

(b) if so. the details thereof; 

(c) whether Government have conveyed 
their serious concern to Pakistan about this 
deve)opment ; aTld 

(d) the steps proposed to be taken to 
neutralise tbis latest development '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 

--------

1 st 5 States Rank 

Punjab 1 

Uttar Pradesh 

Maharashtra 3 

Orissa :4 

Gujarat 5 

Tamil Nadu S 

--
(b) Podormance a.lC.ment eriteria or 

PANIGRAHI): (a) and (b). The Govern­
ment have SCf:.n presl reports to this cft'ect. 

Cc) No, Sir. 

(d) Tbe Government carefully monitor 
a1l developments baving a bearing on the 
country's security and take appropriate 
measures to maintain fuJ) defence p ... parcd­
ness at all times. 

Implemeatatioa of 2O-Poillt PrograIIIIDe 
by State 

61. SHRI S.G. GHOLAP: Will the 
Minister of PROGRAMME IMPLEMENT A­
TION be pleased to state : 

(a) the latest position of tbe five States 
which stand first by serial Dumber and wbicb 
are the last five States which stand at the 
bottom in implementing 20-Point Pro­
gramme; 

(b) tbe main criteria whereby numbers 
are given to the States in Proaramme Imple­
mentation ; and 

(c) tbe main five points where generally 
all States are lacking in progress? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHAVSINH 
SOLANKI) : <a> The statement below 
gives the ranks of first fivt States and tbe 
last five States in the implementation of 
20-Point Programme during 1987 -88 : 

Last 5 States Rank 

Haryans 19 

Meabalaya 19 

Assam 21 

Jammu and Kathmir 22 

MaDipur 22 

Mizoram 24 

N .... 'and 25 

Statea it cJa"it1ed under (OUI ca,.rioI ; 
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Marks 

Category 'A' 90 % or more achievement of the target 

Category ·B· Achievement above 

3 

National average 

Category 'e' Achievement below 
National average 

Category 'D' Nil acbievement 

The rank is based on tbe performance in 
20 items, wbich are covered 10 the Monthly 
Progress Report Wherever the States are 
not implementing all these items. only th05e 
items out of these 20 items are taken into 
account. Further, the rank is based on 
percentage of marks obtained to the total 
marks eligible by each State. 

(c) The main five points where the States 
performance remained poor i.e. below 80 . (J 

achievement agalDsl their largets are­
(i) Sterilisation, (Ji) Immunisation of Children, 
(iii) Distribution of Surplus land, (IV) Equi­
valence of SterilisatIon (Int!"a-Uterine 
Device. ConventIOnal Contraceptives and 
Oral Pill Users), and (v) EconomicalJ} Weaker 
Section Houses prO\ ,ded. 

Para-MilitarY FQrc~ Personnt'l Killed 
During G~LF A~ita(ion 

62. SHRI D.B. PATIL : Will the 
Minister of HOME AFfAIRS be pleased to 
state the numher of para-military forces 
penonncl killed during GNlF agitation since 
the beginnmg of the B~lra!ion tHJ June 
1988 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): Elev~n personnel of CRPF and 
one person of BSF were killed since tbe 
beainnioa of GNLF lallation till June, 1988. 

Delay of ('.trat Projects In Gujant 

63. SHRl RANJ1TSlNGH GAEKWAD : 
Will tbe Minister of PLANNING be p\cucd 
to l\ate 

(a) whether It is a face that sc"Cral 
Ceouauy lpoosorcd projects 01 dJfreteot 

1 

1 

o 

Departments are not coming up on schedule 
in Gujarat due to improper planning and 
lack of resources ; 

(b) whether delayed project! are facing 
the problem of undue escalation of costs ; 

(b) if so, tbe details of sucb projeds 
of the Departments of Irription, Power. 
Forest, Land Development and Heavy In­
dustries sponsored by Union Government and 
under jmplementation of State Government; 

(d) the details regarding funds made 
available for these projects, time hmit fixed 
for completion of each such project present 
stage of their execution and escalation of 
cost, if any ; and 

(e) the measures taken to complete tho 
projects 85 per schedule and to achieve the 
tarscts rxed '1 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHA VSINH 
SOLANKI): <a) to (e). In the cue of 
Centrally sponsored scbemes, Central GO¥C­
rn.ment provides assistance as per the prescri­
bed norms. However. the actual execution 
of the lCbemes and expeoditur~ incurred OIl 

them depend upon the utilisation of assis­
tance by the State G~rnmeJlt. While the 
proaress of important schemes and projects 
in the State', Plan is reviewed acneral)y by 
tbe Planning Commission at the time of 
Annual plan dl$Cusslon and in &realer detail 
by the Administrative Ministries. it is really 
for tbe State Government to monitor the 
day-to-cay proatCS$ of phyU::al and financial 
targets. The Central assistance is made 
available on re·imbunemcot basis. 

AI""_ for IachntriaI De¥c'.,.ellt .. 
West .... 

64. SHlll OADADHAll SABA: 
Will abc MiDiatet cI PLANNlNG be pIeued 
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to dIte : 

(a) the total allocation for industrial 
development (in the Central Sector) in West 
Bengal for) 988-89 ; and 

(b) the details of the programme chal­
ked out in this regard ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHAVSINH 
SOLANKI): (a) and (b). A statement 
jndicatiol project/schemewiH/details of out­
lays during J 988- 89 for Central industrial 
projects in West Bengal is given below. 

Statement 

Allocation for Indllstrial Development Projects (Central Sector) I" West 
Bengal during Annual Plan (1988-89) 

.~~~----

S. No. Name of Project/SCbeme/Undertaking 

2 

1. Dtpartfllem of Steel 

(a) Durgapur Steel Plant : 

(i) Captive Power Plant : 

(ii) AdditioDs!Modifications!Replacements/Renewals/ 
Townships etc. 

(iii) Modernisation PrOll'ammeB 

"(b) Anoy Steel Plant 

(i) Expans;oo Stage I &. n 

(ii) Addifloll!fModifk:ation!/Repl~montslRenewalsl 
Townships etc. 

(c) . Indian Iron & Stet'I Co. Ltd. : 

0) Mo. S colEe ~ batter,.mplell 

(Ii) CbMnaDa Upper Seam Development 

(iii) .ta.q facilit, for Cbaanala Washery 

(.iv) Modernitatioa 01 Kulti Werks 

(v) Introduction of KORP technology in OHP 

(yi) Mederniation of Buntpur Worb iueJudiDalCl'tt'Dftl,and 
wuhina facilities 

(vii) Rebu.iJdinl of No. 9 battery complex 

(viii) B,-product pIan& 

(Rs. crores) 

Allocation fot 
Annual PIau 
(1988-89) 

3 

229.00 

7.15 

61.85 

160.00 

19.50 

4.00 

15.50 

71.50 

4.94 

1.00 

6.00 

1.00 

:4.50 

10.00 

14.00 

6.3J 
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2 

(ix) Ductile irQD spun plant at Kulti works 

(x) Reconstruction and development of Jitpur eoJliery 

(xi) Reconstruction of ChasnalJa deep mines 

(Kii) Additions/modernisation/repJacemeDtl 

(xlii) Township 

(xiv) R &. D facilities 

2. MWtlltry of Petroleum & Natural aM (.&166. UId,) 

(i) Bieco Lawrie &. Co. Ltd. 

(ii) Balmer Lawrie '* Co. Ltd. (Allocation (or Hea. Ofigo) 

3. lhptJ,tmenl of Fertiliser 

HiDdastan Fertilizers Corpn. 

(a) Durgapur Plant : 

(1) Ammonia Storage facility at Haldia and Durgapur 

(ii) Revampms of Dursapur Plant 

(iii) Replacement and Renewals 

(b) HaJdia Project: 

(c) Other schemes : 

(i) Grant to HFe for fertilizer dtv. pro&. 

(ij) Grant under Indo-EEC fertilizer dev. prog. 

4. DrlWp"lm~nl of Chemical & Petro-Chemical, 

(1) ~ngal Chemical & Pharmaceuticals Ltd. 

Oi) Benaal Immunity Ltd. 

(iii) Smitb StanStrect Pharmaceuticals Ltd. 

5. lkpartIMnr 0/ PubI,c EnJerprius 

J. Bbaral Brakes &. Valves Ltd. 

2. Branhwaite & Co. Ltd. 

3. Burn Standard &. Co. Ltd. 

4. Jeuop &. Co. Ltd. 

3 

D.IO 

2.00 

0.10 

l_O.OO 

2.00 

0.55 

1.20 

1.20 

1.00 

3'.41 

7.01 

1.34 

0.67 

5.00 

19.75 

8.65 

7.80 

0.85 

7.69 

2.39 

3.80 

&.$0 

"".21 

0.65 

2.00 

17.15 

1.80 
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1 2 

S. Mining & Allied Machi~ry Corp. 

6. Bharat Process & Mcch. Eng. Ltd. 

7. Lagan Jute Machinery Co. Ltd. 

8. Hugly Dock & Port Engineers Ltd. 

9. Tyre Corp. of India 

10. Bharat Opthalmic Glass Ltd. 

J J. Ce~ent Corp. of India (Jt. Venture at Bumpur) 

12. Hindustan Cables Ltd. 

ll. National Instrumen ts Ltd. 

14. Cycle Corp. of India 

15. Andrew Yule & Co. Ltd. 

16. Bridge & Roof Co. Ltd. 

17. Braith-Bum & Jessop Construction Co. Ltd. 

18. Bharat Shari Udyog Nigam Ltd., Calcutta 

6. Department 0/ Sur/ace TralUporl 
(Ship Building &. Ship Repair) 

(a) Modernisation of Ship-repair facilities at Calcutta Port) 

7. MillUlry of Fbttutu (Minu" Prusu) 

1. India GOYeI'IlDlC:Ilt Mint, Calcutta 

2. New Note Preas 

8. Ministry of (Ammerce 

J. Tea Trading Corpn., Calcutta 

2. Development of Export Promotion Zone, West Benaal 

9. DeparlfMnI of Supply 

Nadoaal Teat House 

Total: 

"rlttm Au.,,,, 

3 

4.20 

0.75 

1.00 

2.10 

9.00 

1.40 

1.87 

12.20 

1.25 

0.25 

JO.46 

3.00 

1.00 

0.20 

0.60 

0.60 

18.00 

3.00 

15.00 

2.51 

0.01 

2.50 

1.96 

1.96 

438.J 5 

128· 

Product_ of UN., Water 
65. SHRJ CHlNTAMANI JENA : 

SHRIMOHANBHAIPATEL: 
Will tbc PRJMB MINISTEIl be pleaaed 

to .... : 

Ca) whether the attention or Govern­
ment has been drawn to the DCWS appearioa 
in the Hindultan Times dated IOlb JUDe. 
1988 under the capUon 'Orave We of bcavy 
....., pUtt' ; 
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(b) if so, whether Oovemmcmt have de­
rated the original capacity of Tuticorin Heavy 
Water Plant ; 

(c) If so, the reasons thereof and ; 

(d) the measures contemplated to run 
the plant to its full capacity ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE" DEPARTMENrs OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Ma in reasons for derating the capa­
city of Tuticorin Plant are non-availability of 
projected quantity of synthesis gas on a con­
tinuous basis from tbe fertilizer plant with 
which this plant is Integrated and lower tban 
originally anticipated concentration of deu­
terium content in the synthesis feed gas. 

(d) A Committee appointed by tbe 
Department of Atomic Energy identified the 
constraints removal of which would lead to 
an achievable production of 49 MTs ~r 
annum. RemediaJ measures as suggested. 
have been implemented except one relating 
to installation of a synthesis gas recirculator. 
erection of which is in progress. 

[TralUlatlon) 

Allocation for 2O-PoIDt Programme to 
Bibar 

66. SHRl VIlA Y KUMAR Y ADAV : 
Will tbe Minister of PLANNING be pleased 
to state : 

(a) the allocation item-wise made to 
Bihar during 1987-88 for implementing 20-
Point Programme ; 

(b) tbe achievement of the targets under 
this programme during J 987-88 item-wise; 
and 

(c) whether the entire amount allocated 
by Government was fully utilised and jf not, 
the reasons thereof ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE. 
MENTATION (SHRJ MADHAVSINH 
SOLANKI) : .j.a) The amount of funds 
anocated in the State Plan of Bihar for 
implementation of 20-Point Programme item­
wise dunnS 1987-88 is giyen in Statement-I 
below. 

(b) The achievement of targets under 
this programme during 1987-88 item-wise 
is given in Statement;IJ below. 

(See columns 133-142). 

(c) As per the anticipated expenditure 
reported. the total amount a\lucated fot the 
programme is likely to be fully utilised. 

StataDeDt·1 

lO-PoW Programme-l 987-88-1tem· wise amount aJlocQ/ed to BUtar ill SiGle PImt 

Point No. Item. 

1 2 

J. Attack on Rural Poverty: 

2. 

lRDP 

CD a Pa.ochayats 

ViJlqe and Small Industries 

R.aiDfod AaricWturt 

Amount (As. lakhs) 

3 

4161 

4000 

1440 

2012 

540 
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2 3 

3. Dotter use of irription water 42650 

4. Bialer HanutI 5632 

5. Land Reforms 1300 

7. Safe DrinkiDa Water (MNP) 2913 

8. Health for AU (MNP) 1938 

9. Two ailld Norm-Nutrition and ICDS (MNP) 800 

10. Education 6410 

11. Justice to Scheduled Castcs/Scbeduled Tribes 16S0 

13. Opportunities for Youth 

14. Housina for people (MNP) 
til 

1 S. Improvement of alums (MNP) 

16. New stratCSY for forestry 

17. Protection of Environment 

18. Concern for Consumer 

19. EneraY lor viUqes 

Total : 

[Blwli.rhl 

Freedl)~ Figbten' Peasioa to Participuts 
of Goa Uberatioll Stnlgale 

67. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the freedom fiabten who 
participated in the strugle to hberatc Goa 
(rom the colonial PortUjUCIC rule are consi­
dered eliJible for the freedom fiabten' 
poDIion by the Union Government ; 

(b) if 10. what are the norms formulated 
for tile award or Union Government', pen_ 
lion to tile freedom fiabten who fouaht for 
Goa'. liberation ; and 

(~) bow many of them have already 
... awarded the peosion 1 

220 

2S0 

130 

10SO 

26 

390 

200 

79427 

THE M1NISTER. OF STATE IN THE 
MINISTR Y OF HOME APF AIRS (SHRI 
SONTOSH MOHAN DEV): (a) Yea. Sir. 

(b) The criteria 01 eliaibility for partlci. 
pants in the Goa Liberation Movemrn' it 
the same as in the ca~ of f~om fiahten, 
who had t!ken part in tbe National Free­
dom Strugle. 

(c) So far, 710 persont wbo parUcipatod 
in the Goa Liberation Movement have bocD 
II.DCtiODCd peaaioo. 

SdaaHs/ProjeetJ for Elalatb PIM 

68. SHRI SIUBALLA V PANIORAHI : 

SHIll C. NADMA V JUmDI : 

Will the Minister 0( PLANNING be 
pleued to .... : 
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(a) whether the Planning Commission 
has prepared any schemes which will be 
incorporated in the Eighth Plan ; 

(b) if so, the projects on which main 
thrusts will be provided in tbe Eighth Plan ; 
and 

(c) whether any final decision in this 
regard has been taken '? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHA YSINH 
SOLANKI): (a) to (c). The first priority 
will be given to the expeditious completion 
of the on going schemes/projects as at the 
commencement of the 8th Plan. In so far 
as new schemes/projects are concerned a 
decision will be taken in the light of inter 
sectoral priorities set out in the Approach 
Paper of the Plan to be approved by the 
National Development Council. 

Call by ASEAN Countries fo'%' Withdral\al 
of Vietnamese Troops from Kampuchea 

69. PROF. NARAIN CHAND PARA­
SHAR: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether India has taken note of the 
call given by the ASEAN countries of or the 
withdrawal of Vietnamese troops from 
Kampuchea ; 

(b) if so, whether Government would 
intensify its attempts for finding a solution 
to the Kampuchean problem in consultation 
with the ASEAN countries and also. taking 
into account the attitude of Prince Norodom 
Sihanouk ; and 

(c) the lines along which India has 
suggested any solutions to the Kampuchean 
tangle? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes, Sir. 

(b) and (c). India will continue its 
efforts for finding a solution to the Kam­
puchean problem. On 15-16 July, a meeting 
of Senior Officials from some selected 
nonaligned countries including Indonesia, an 
ASEAN country, was held in New Delhi 
to explore the possibilities of a nonaligned 
initiative on Kampuchea. This meeting was 

complementary to the Jakarta Informal 
Meeting due to be held later in July. Any 
solution will have to take into account the 
attitude of Prince Norodom Sihanouk and 
the concerned parties to the conflict. 

Strategy for Eighth Plan 

70. PROF. NARAIN CHAND PARA­
SHAR: Will the Minister of PLANNING 
be pleased to refer to the reply given on 6 
May. 1987 to Unstarred Question No. 9277 
regarding mid-term appraisal of the Seventh 
Plan and strategy for the Eighth Plan and 
state the outcome of the consultations for 
tte Eighth Five Year Plan and also the 
composition of the Resources Working 
Grou p set up for this purpose alongwith the 
guidelines given to the Group ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHA YSINH 
SOLANKI): The Mid-Term Appraisal of 
the Seventh Plan has since been completed 
and the appraisal document has already 
been placed on the Table of the House. 
The preparatory work relatmg to the for­
mulation of the Eighth Plan has been 
recently initiated. Hence the question of 
outcome of these exercises does not arise at 
this stage. A Steering Group on Resources 
has alS0 bee ... l set up. Its composition, terms 
of reference. etc. are given in the statement 
laid on the Table of the House. 

[Placed in Library. See No. LT. 6300/88] 

Extension of PEXSEM Schemes to more 
Districts 

71. PROF. NARAIN CHAND PARA­
SHAR: Will the Minister of DEFENCE 
be pleased to refer to the reply given on 
3 December, J 986 to Unstarred Question 
No. 4630 regarding the PEXSEM Scheme 
and state: 

(a) the date from which the scheme 
'Preparing Ex-servicemen for Self-employ­
ment' has been extended to additional 
districts in Punjab (Amri tsar), Haryana 
(Bhiwani), Rajasthan (Jaipur), Uttar Pradesh 
(Gazlpur) and Himachal Pradesh (Hamir­
pur) ; 

(b) whether the target of training 125 
ex-servicemen in each of newly selected 
districts has boco achieved for tbe year 
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1986.87 and whether any fresh targets have 
been fixed for the year 1987-88 and 
1988·89 ; and 

(c) if so, the detai Is thereof and the 
actual achievement during the current finan­
cial year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHJ): (a) The PEXSEM Scheme 
was extended to these five districts during 
the year 1986-87 for which the sanction 
letter was issued by the Ministry of Defence 
on 27th June, 1986. However, the actusl 
dates of commencement of the scheme in 
these di~trjcts, as reported by the Zila Sainik 
Boards, are as follows : 

Amritsar (Punjab) 

Bhiwani (HarY8ns) 

Jaipur (Rajasthan) 

Gazipur (U.P.) 

HamirpuT (H.P.) 

03-11-1986 

0\-10-1986 

22-12-1986 

01-10-1986 

09-02-1987 

(b) and (c). The target of training 125 
ex-servicemen was not achieved in three cf 
the five newly sC"lected districts in 1986-87. 
The target for 1987-88 and 1988-89 also 
is training of 125 ex-servicemen in each 
district. The number of r"{-servicemen 
actually trained during 1986- 87 and 
1987-88 in each of the five newly :::elected 
districts is given below. The figures for 
1988·89 are yet to be received. 

Districts 1986-81 1987-88 

- -------"----
Amritsar 125 125 

Bhiwani 125 122 

Jaipur S5 66 

Oazipuf 75 100 

Hamirpur 4 138 

------
SettiDg up of Design Centres 

72. SHRI H.B. PATIL: Will the 
PRiMB MINISTER. ~ pleased to state : 

(a) whether Department of Electronics 
has taken a decision to set up 10 Integrated 
Circuits Deaign Centres in the country; 
and 

(b) if ao, the details and locations there­
of? 

THE MINISTER OF ST ATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRl K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) With a view to upgrading th:! 
technology of the indigenl'us electronics 
equipment, Department of Electronics, Gov­
ernment of India has decided to set up 10 
LSI/VLSI Design Centres in dIfferent parts of 
the country. The locations-which have been 
decided on the basis of the concentration 
and distribution of electroDlc equipment 
industry in the country are as follows: 
Bangalore (the existing DOE Design Centre 
would be augmented), Hyderabad, Madras, 
Trivandrum, Pune, Baroda, l'OIDA (Delhi), 
Lucknow, Calcutta and Bhubaneswar. 

These centres will enable the design of 
Application S~cific Integrated Cucuits 
(ASICs) to cater to the needs of the electro­
nics equipment industry. The ASICs design 
by these ~ntres would be fabricated at 
SCL/ITI/BEL and, if necessary. at foreign 
foundries., These centres are expected to be 
set up b)' November, 1988. 

M:aoufacture of DorDier PInes 

73. SHRl AMARSINH RATHAWA: 
Will the Minister of DEFENCE be pleased 
to state the total number of Dornier Planes 
manufactured in the country so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE tSHRI CHINT AMANI 
PANIGRAHI): Mis. Hindustan Aeronau­
tics Limited have so far produced 17 
Dornier-228 aircrafts. 

[Trans/alion] 

AeroplaoesJSbips Eogaged for Haj 
Pilgrims 

74. SHRI AKHTAR HASAN: Wilt 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 
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(a) the number of aeroplanes and _ 
ships !:IO far engaged or being engaged by 
Government for Haj pilgrims during 1988 ; 

(b) the reasons for engaging less number 
of ships as compared to aeroplares ; 

(c) whether Government propose to 
increase the number of ships vis-a-vis 
aeroplanes in view of the former being more 
comfortable and less expensive for Haj 
pilgrims; 

(d) if so. by what time and the number 
thereof; and 

(e) jf not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.K. TEWARY): (a) (i) During 
Haj 1988. the Shipp:ng Corporation of 
India provided one ship. 'M.V. Akbar', 
for the three Haj o;ailing between Bombay 
and Jeddah. 

(ii) The Central Haj Committee 
arranged the following Haj charter flights. 
on the India-Jeddah outward Jeg of the 
operation. 

(a) ex- Bombay 

(b) ex-Delhi 

59 flights 

26 flights 

In addition of West Bengal H3j Com­
mittee arranged four charter flights ex­
Calcutta. 

(b) The Haj sailings provided in 1988 
are at the same level· as those for Haj 
1987. 

(Cj to (e). No such proposal is under 
the consideration of the Government as it 
has not possible to locate ships which have 
facilities for bunk class passengers. 

[English) 

Raid on the Premise~ of a Retired Lt. 
General 

75. DR. V. VENKATESH: Will the 
Minister of HOME AFFAIRS be plear.ed to 
refer to the reply given on 23 March, 19l58 
to Unstarred Question No. 4463 regarding 
cases regis1ered under the Official Secrets Act 
and state: 

(a) whether any military secrets and 

classified documents relating to Indian army 
and defence equipments were found during 
the raid conducted in Delhi in January, 
1988 on the premises of a retired Lieute­
nant-General of Indian army; 'and 

(b) jf so, the progress of the action 
taken under the Official Secrets Act, 1923, 
so far? 

THE MlNISTER OF Sf ATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M[NISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b). Some documents 
were seized from the residential premises of 
Lt. General (Retd) Nirmal Puri during the 
search on 5-1-1988 in connection with a 
case: under sections 3, 5 and 9 of the Official 
Secrets Act, 1923. The case is still under 
investigation. In the interest of proper and 
effective investigation of the ca~e, It is not 
considered desirable to disclose details about 
the documents at this stage. 

Prime Minister'(; Visit Abroad 

76. SHRI RAM PYARE PANIKA : 

SHRI MAHENDRA SIr-.;GH : 

SHRI SOMNATH RATH : 

W ill the Minister of EXTERNAL 
AI-FAIRS be pleased to stale; 

(a) the countries visited by Pnme Minis­
tcr during June, 1988 ; 

(b) the outcom~ 0; the dIscussions held 
with the leaders of the countnes vIsited; 

(c) wheth~r any bilateral agreements 
were entered into durillg the aboVl! visit ; 
and 

(d) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY Of EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY) : (a) Prime Minis­
ter vi ... ited Syria (June 4 to 6), the Federal 
Republic of Germany (June 6 to 8), U.S.A. 
(June R to 9) and the Hungarian People's 
Republic (J une 10 to ! 1. 19tH~). 

(b) Prime Minister reviewed all matters 
of bilateral. regional and international concern 
with leaders of the countrie. visited with a 
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view to furtber strengthenir,g of bilateral ties 
and extending cooperation between India and 
the countries visited on regional and inter­
national matters. 

India and the Federal Republic of 
Germany have agreed to hold annual politi­
cal consultations and to set up Working 
Groups on Science and Technology and on 
Economic/Commercial rna trers. 

The Government of the Federal Republic 
of Germany have decided to contributl? DM 
660 million fo~ modl'rni<;ation of Rcud da 
Steel Plant. It has also decided to hold 
Fe<;fivnl of India in 1990 and a return 
Festival bi the Federal Republic of Germany 
suhscquently. 

Prime Minister's visit to Nev, York was 
PrimaTlly to addres~ the Third Special 
S~<;sion of the Ur-.; General Assembly on 
Disarmament. He did not hold any bilate­
ral discuso;;ions with l' .S. le,l(~crs dur:ng this 
visit. In his addlt:ss at SSOD-IlI, Prime 
Minister presented before the General 
Assembly his vision uf a nudear weapon­
free and non-violent \\orld. 

(c) and (d). A bilateral Protocol on 
cooperation between Doordarshan and 
Hungari.m TV wa., signed at ofIkials' level 
during Prime Minj~ter'~ visit to Hungary. 

RaiD \lakin~ 'Yag~a' in :\1atbura 

77. SHRIMATI GEETA MUKHER­
Will the PRIME MINISTER be JEE: 

pleased to state: 

(a) whether the Department of Science 
and Technology has financed a 'Yagya' 
concucted fvr the formation of rain in 
Mathura, recently; and 

(b) jf so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIFNCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMEN1S OF OCEA!'-: DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K R. 
NARAYANAN): ,a) and (b). In resp~)nse 
to a rcque!'>t from Vri!'thti \·igy.lO MandaI .• 1 
registered society in Mathura, Department 
of Science and Te(hno)o~y gave. after a due 
process of evaluation, Rs. 10,000 as a lme­
time grant to examine the postulation that 

the ash and gases released through the 
burr-jng of certain combinations of woods 
and other materials could result in ice­
Ducleating or hyrroscopic-particulate-matter, 
the effect of which could be likened to \\'hat 
happens in artificial rainmaking. The pro­
ject was asked to set down the success 
criteria, 8ccording to which (i) the clouds 
were to form witbm 48 to 72 hours, i.e., 
by 28 May, (ii) well spread rain of the 
order of a few centimetres to fall in the 
target area, \' hlch was defined as 10 miles 
radius, withm three days of the formation 
of cloud, i.e., by 31 May .988. However, 

(a) No cloud formation took place 
till 28 Ma), not even till 31 Ma y 

(b) Rain also did not occur till 31 
May. 

To isolate the effects of large scalc 
natural cbanges in atmospheric cor,ditions 
from the local effect cf Yagya, Department 
of Science and Tecbnology considered an 
obsenatory in Taj, Agra as a control 
station. Between 31 May and 1 June, 
large scale changes took place in the atmos­
pheric cir~ulJtion based in general meteoro­
logical condItions as predicted by IMD 
(Ludn0w Office). As a consequence of 
these large scak cha~ges. rainLlll of 1.6 mm 
<.!od 2.6 mm occurred in the area. 

As no cloud formed until May 28 and 
no [din (l(\~urred e\en on Ma:- 31 and dS 

the little raID that occurred on 1 June was 
CJu;;;cd by the natural processes as indIcated 
above, the Yag)a did not induce any rain. 

Amnesty to Youths Arrested During 
Black Thunder Operation 

78. SHRI PRAKASH V. PATIL: 
Will the Minister of HOME AFFAJRS be 
pleased to state : 

(a) whl!ther Government have offered 
amne~t) to disgruntled youths arrested 
during Sttck Thunder Operation wbo bad 
committed no crime; 

(b) if so, the details thereof and what 
has been their response; and 

(c) \\hether this will C(\~r other detainees 
also? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Spy Ring Busted in Punjab 

79. SHRI PRAKASH V. PATIL : 

SHRJ S.B. SIDNAL : 

SHRI VHAY KUMAR YADA V : 

SHRI G.S. BASAVARAJU : 

SHRI PRAKASH CHANDRA: 

SHRI S.S. BHOYE : 

SHRI C. MADHA V REDDI : 

SHRI SUBHASH Y ADA V : 

SHRI MANIK REDDY: 

SHRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI M. RAGHUMA REDDY: 

Will the Minister of HO\fE AFFAIRS 
be pleased to state : 

(a) whether a spy ring involved in sup­
plying vital information to Pakistan has 
been busted recently in Punjab; 

(b) if f,O, the details tbereof ; 

(c) t~e number of persons arrested in 
this COIlflection and the details of documents 
seized from them ; 

(d) tbe action taken against the persons 
arrested ; and 

(e) the steps contemplated by Govern­
ment to check such espionage activities 1 

THE MINISTER OF STAre IN THE 
MlN lSTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHfDAM­
BARAM): (a) to (d). Facts are being 
ascertained. 

(e) Constant vigilance is beina maintain-

ed by security agencies of Central as wen as 
State Governments to detect, unearth and 
neutralise any attempt at such espionage 
activities. A number of steps have been 
taken including increasing the deployment 
of BSF OD the borders with modem equip­
ment, intensification of vigil in border 
region, augmentation of counter intelligence 
capability of IB, empowering the CBI to 
investigate cases within l' Kms. border 
belt etc. 

Defects In Ammunitions Supplied by 
Ordnance Factories 

80. SHRI S.M. GURADDI: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether ~ large quantity or ammuni· 
tion supplied to the army by the ordnance 
factories in the last three years has been 
declared unserviceable; 

(b) if so, tbe stock value of such 
ammunition in each of the last three 
years; 

(c) the measures taken to rectify the 
manufacturing defects; and 

(d) the action taken or proposed to be 
taken against tbose held responsible in the 
matter 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINIS~ 

TRY OF DEFENCE (SHRI CHINT AMANI 
PANIGRAHI) : (a) No. Sir. 

(b) A few production lote; of two items 
of ammunition were declared unserviceable 
during the Jast tbree years. The year-wise 
stock value of ammunition declared unservi­
ceable is as under : 

198' Rs. 22.04 lakh 

1986 Rs. 4.08 lakb 

1987 Nil 

(c) and (d). The defects as and when 
noticed are investigated by Directorate 
General of Quality Assurance and suitable 
remedials measures suggested by him arc 
c!,rried out in future production processes in 
the Ordnance Factories. 
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COl Raids 

81. SHRt S.M. GURADDI : 

SHR] C. SAMBU : 

SnR} MA NIK REDDY: 

DR. CHANDRA SHEKHAR TRI­
PATHI : 

SHRI VISHNU MODI 

Wi1l the PRIME MINISTER be pleased 
to state: 

(a) the l1t1mher of raids conducted by 
the CBI on the premise~ of lJublic servants 
and private parties during the last three 
month5 and the outcome thereof; 

(b) the number of puntic servants and 
private parties whose premises were raided 
and the places where raids were conducte-d ; 

(c) the total number of public servants 
and private persons arresteJ ; and 

(d) the actioo taken by Government 
against them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b). During the last 
three months. 266 ~c(lrch::,s wc:re conducted 
by the CBI on the re",identia}' 0m~e premises 
of 116 publIc servants and 71 priv'ate 
parties 

During the cour~ of searches, the 
following movabk/lmm0vable assets have 
been discovered; 

Movable Assets: R .... 241.38 lakh5. 

Immovable Assets: Rs. 49.33 Lakhs. 

Besides, a large number of incl imill;}ting 
documents pertaining to transactions in 
Movable/Immovable a:.~ls and for :-.howing 
undue official favour etc. have been dis­
covered. 

A list showing th~ places where searches 
were conducted is given in the st .. tement 
below. 

(c) 22 public servants and 9 private 

persons were arrested. 

(d) 85 cases have been registerc({ 

Statement 

LI.'I of Important Places where SeQrche~ 
were Conducted 

I. New Delhi 

2. Ranchi 

3. Vijayawada 

4. Bangalore 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

1 S. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Meerut 

Sriganga Nagar 

Jaipur 

AJwar 

Delhi 

Ludhiana 

Jodhpur 

Amritsar 

Bombay 

Madras 

Pathankot 

Rohtak 

Calcutta 

Hyderabad 

Bharucb 

Ba~sar 

Baroda 

S«undera bad 

AnaupaUi 

Vishakhapatnam 

Guatur 

Hassan 
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28. Be]gaon 

29. Cochin 

30. Nedum Kandam 

31- Salem 

32. Kanhanged 

33. Madurai 

34. Sivakasi 

35. Indore 

36. Gwalior 

37. Lucknow 

38. Hapur 

39. Gbaziabad 

40. Aligarh 

41. Bhubaneswar 

42. Talhandi 

43. Rourkela 

44. Cuttack 

45. Jharia 

46. Sindri 

47. Patna 

48. Jalpaiguri 

49. Kharagpur 

SO. Barauni 

51. Bhilai 

Outcome of Talks Held Between Foreign 
Secretaries of Pakistan aDd India on 

Bilateral Reiatioas 

82. SHRI S.M. GURADDI : 

SHRI UTIAM RATHOD: 

SHRI G .S. BASA V ARAJU : 

SHRIMATI JAYANTI PATNAIK: 

Will the Minister of EXTERNAL 
AFF~IRS be pleased to state: 

(a) whether the Foreign Sacretari« of 
India and Pakistan bad beld discussion in 
1 une, 1 988 covering aU aspects of bilateral 

relations ; and 

(b) if so, the issues discussed and tbe 
outcome of the discussion held? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRT K. NATWAR SINGH) : (a) Yes, Sir. 

(b) The talks covered a wide range of 
bilateral and other issues of mutual interest. 
Among other things, our overriding concern 
about Pakistan's involvement in extremist 
activities directed against India was conveyed 
to the Pakistan Foreign Secretary. 

India's Assistance io Formation of 
Government in Afghanistan 

83. SHRI S.M. GURADDI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government of India' arc 
aware of the statement of the Afghan Presi­
dent that India can help in the formatIon of 
Governmcnr in AfghJ.ni<;lan after complete 
witbdra\\al of the Soviet troops from that 
country; 

(b) whether India has agreed to extend 
her assistance to Afghanistan in forming the 
Government; and 

(c) if so, the nature of assistance offer­
ed by India and condittons therefor? 

THE MINISTER OF ST A TE IN THE 
MINISTR Y OF EXTERNAL AFFAIRS 
(SHIH K. NA TWAR SINGH): (8) Govern­
ment have seen media reports to this effect. 

(b) and (c). Government are prepared 
to assist in the process of the formation of 
a broadbased Government in Afghanistan, if 
so requested by the Government of Afgha­
nistan. No such request has been received. 

Alleged Atrocities on Tribal Women 
ill Tripura 

84. SHRI AJOY BISWAS: 

SHRf BAJU BAN RIY AN : 

SHRl SAIFUDDIN CHOW. 
DHARY: 

DR. SUDHIR ROY: 

SHRI HANNAN MOLLAH : 

SHRJMATI BIBHA GHOSH GOS­
WAMI: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 
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(8) whether Government are aware of 
the alleged brutal '.ltrocitbs colnmitted on 
tribal women of Khowai and Amarpur sub­
division of Tripura by the Jawans of Assam 
Rifles; 

(b) if so, the facts in the matter; and 

(c) the action taken, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SARI 
SONTOSH MOHAN DEV): (a) to (c). 
According to information furnished by the 
State Government preitminary enquiry was 
conducted into allegation of mass rape by 
Assam Rlfles men at Ujanmaidan published 
in Daily Deshar Katha on 5-6-1988. The 
aIJegation was not established by any evi­
dence/documents etc. The women who were 
aJJeged to have been raped were ;.!sked to 
undergo medical examination by Lady 
Doctor but they refused to do so. On pre­
liminary enquiry, the allegation of mass 
rape appeared to be incorrect. The Govern­
ment of Tripura constituted a fact finding 
committee with the following officers to 
enquire into the incident : 

1. DM and Collector. West Tripura. 

2. SDO, Khowai West Tripura (who 
is a Judy officer). 

3. Shri RSJendra Deb Burma, DSP 
(SB), Tripura. 

4. Major S.K. Raina. of Assam 
Rifles. 

The fact finding conUl1lttee submitt~d 

their report on 13-6-1988. 

The committee opined that : 

0) the allegation of mass rape is 
basel~s~ ; 

(ii) the probability of rape of Smt. 
Radhika Deh Burma aod the 
attempt to outrage the modesty of 
two girls, namely. Vidya laxmi 
Deb Burma ag~d 1 8 years and 
Visha laxmi Deb Burma aged 16 
years daughter of Rr.ljendr .. Deb 
Burma cannot be ruled out. 

According to the State Government, it is 
suspected that the aJleaation of mass rape 

was intended to malign the security CDrces 
operating in the area. 

The State Gov~mment have stated that 
every c.ffort would be made to locate the 
culprits who might have committed the crime 
and to inflict deterrent punishment on them. 

There were no reports of any rape ob 
the tribal women of Amarpur sub-division 
by Assam Rifles personne). 

NaxaJite Activities 

85. SHRIMATI 
WARI: 

SHRIMATI 
SINGH: 

BASA V ARAJES-

MADHUREE 

SHRI RADHAKANTA DIGAL 

SHRI G.S. BASAVARAJU: 

DR. G.S. RAJHANS : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether in a num ber of States, the 
actiVIties of extremists and naxalites have 
increased during the last three months; 

(b) if so, the names of these States 
and the action proposed to be taken to meet 
the thre&t posed by the extremists and 
Naxalites ; 

(c) whether there is any proposal to 
set up an Inter-State Task F\.lrce to check 
such activities; and 

(d) if so, tbe detalls thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (d). A state­
ment is given beJow. 

StatftDfGt 

(a) to (d). A review of left wing ex­
tremist violence reveab an upward trend in 
violence durio. the first half of 1988. 
Andbra Pradesh and Bihar account for 
most of the incidents of left wina extremist's 
violence in 1988. 1be GOYeromcot of 
India have been continuously reviewm, and 
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monitoring tbe increasing activities of left 
wing extremists and after discussion with the 
senior officials of these two States have 
evolved a two-fold strategy of strict enforce­
ment of Jaw and order on the one band and 
concerned socio-economic development in tbe 
affected areas on the other hand. Manifold 
assistance have been provided to the States 
of Andhra Pradesh and Bihar in terms of 
deployment of additional Central force, 
supply of additional fire arms and ammuni­
tion' .radio and communication equipment 
and training facilites for State police person­
nel. A Central team comprising of 
Secretary. Welfare Secretary Rural Develop­
ment and representatives of Ministry of 
Rural Development and Wdfare have 
visited the States of Bihar and Audhra 
Pradesh for consultation with State authori­
ties witb a view to finalising the plan of 
action for accelerated socio-economic 
development in the afJ'ecl\!d area. Concerted 
drive by the police force against left wing 
extremists in these two States have started 
yielding results in Andhra Pradesh where 
these elements have been engaged in a 
number of encounters with the Police 
resulting in the death of a number of their 
cadres. Similar results are expected in 
Bihar where additional para military forces 
have been recently rushed. The State police 
authorities have already started concerted 
drive against these elements. 

There is no proposal at present to set 
t up an inter-State Task Force to deal with 
rtbese elements. However, steps have been 

taken to ensure improvement of inter-Sta te 
and inter-District poJice wireless linkages 
across the district and State borders so 81J 

to ensure a coordinated drh'e against left 
wing extremist eltments. Police authorities 
of neighbouiing States have held consulta­
tions to plan concerted drives against these 
elements so that 'When these elements are 
under pressure in one State, they do not 
escape and find sanctuary in bordering area s 
of the neighbouring States. 

Bomb Esploslons by Terrorists 

86. SHRIMATI 
WARI : 

BASA VARAJES-

SHRI R.M. BHOVE : 

SHRI BANWARI LAL 
PUROHIT : 

SHRl PARASRAM BHARDWAJ : 

SHRI H.B. PATIL : 

SHRI JAGANNATH PAT-
TNAIK: 

SHRI Y ASHWANT RAO 
OADAKH PATIL: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether there have be~n a number 
of incidents of bomb blasts by extremists 
in various parts of the cOuntry includini 
Haryana, Punj..tb and Delhi etc. during the 
months of May and June, 1988 ; 

(b) if so, the details thereof; 

(c) the loss of life and property in each 
incident; and 

(d) the steps b~ing taken to check the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE 
MlNISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) to (d). Information is 
being collected from the State Governments 
and will be laid down on the Table of the 
House. 

Guidelines Regarding Issuing of 
Arms Licences 

87. SHRIMATI BASAVARAJESWARI: 
Will tbe Minister of HOME AFFAIRS be 
pJeased to state : 

(a) whether Government are formulating 
any gUidelines for the State Governments for 
issuing arms licences for prohibited bore 
weapons ; and 

(b) if so, the main points of the guide­
lines? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M!NISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b). Accordinl to 
existing instructions, no licences are to be 
issued for prohibited bore weapons to the 
memben of public. Tbe question of formu­
latioa any auideJines, tberefore, docs not 
arile. 
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WIG-Pat Talb 

88. SHRlMATI BASAVARAJESWARl : 

.. SHRl BALASAHEB VIKHE 
PATlL : • 

SHRI MOHANBHAI PATEL : 

SHRI BANW ARI LAL PUROHIT: 

SHRl CHINTAMANI JENA : 

WilJ the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whetber India and Pakistan have 
agreed to take immediate concrete, measures 
to contain terrorism, drug trafficking, smugg­
liog and illegal border crossiIl8S, during the 
two day talks between the representatives of 
the two countries in May, 1988 ; and 

(b) if so, the main points of agreement 
reacbed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM) : (a) Yes, Sir. 

(b) The main points of the agreement 
are : 

(i) Regular meetings will be beld 
between the two border security 
forces at Battalion and Company 
Commander level. 

(ii) There shall be mutual and timely 
exchanae of information and intelli­
gence between the two border 
security forces at BattaJioo 
Commander level. 

(iii) The authorities concerned on each 
side will prevent illegal possession 
of arms and ammunition and its 
traDl-border aaJe. 

(Iv) Joint border patrolling will be 
carried out in 8dected ICIlsitiye 
areas of Punjab Sector of lodo-Pak 
border. 

(v) Both sides aareed to extend mutual 
a.ataace in criminal invesuption 
iD maUOl'l nlatina to drua ~-

ing and smuggling, having due 
regard to their respective administ­
rative and )ega] systems, in the 
following ar~: 

(a) Locating suspects or other 
connected persons ; 

(b) executing requests for searches 
and seizures ; 

(c) examining objects and wtes; 
and 

(d) making persons, including 
persons in custody, available 
to give evidence or assistance 
in investigation. 

(vi) It was agreed that tbe Home 
Secretary of India and the Interior 
Secretary of Pakistan shaJJ remain 
in touch with each other and they 
agreed to meet again within six 
months in Islamabad. 

Soper CoIDputen 

89. SHRI BIMALKANTI GHOSH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have identified 
aDy areas where Super Computers are 
essential; 

(b) if so, the places where such 
computers have been installed so far; 
and 

(c) the main purpose for which thcse 
computers have been installed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE. 
LOPMENT, ATOMIC ENERGY. ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN) : (a) Yes. Sir. GO¥el'lU1lent 
has identified weather forecasting and 
MeteorolOJicaI studies as some of the areas 
where super computers are esaential. 

(b) No super compo_ bas been iDstalled 
in the country Ilt present. However. order 
hal been placed by the Department of 
Science and Tecbno1oay for the purchase of 
super computer required for the mediulD 
raoae weather (orecastiQa. 
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(c) Does not arise. 

Clleck oa Loss of Pablk Moaey ud 
Stores Ia Anled Forces 

90. PROF. MADHU DANDAVATE 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether there are any orders and 
regulations to check losses of public money 
and stores in the Armed Forces ; 

(b) if so, the details thereof; 

(c) the total number of cases involving 
public money over Rs. 5000 and more 
enquired into and action taken in the last 
three years; and 

(d) the number of armed personnel 
dismissed/court martialled and imprisoned 
eeparately during that period ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SuPPLIES IN THE MINISTRY 
OF DEFENCE (SHRl CHINTAMANI 
PANlGRAHI): (a) Yes, Sir. 

(b) (i) Financial Regulations 

(il) Defence Service RegulatioDS 

(iii) Army/Navy/Air Force lnstruc-
tiODl . 

(iv) Army(Navy/ Air Force Orden. 

(c) and (d). The information is being 
colJected from formations all over the 
country and wUJ be placed on the Table of 
the HOUle. 

Reports R ...... Dlv'" of SoYiet 
Heavy Water to I .... 

91. SHRI TElA SINGH DARDI : 

SHRI BALWANT SINGH 
llAMOOWALIA : 

Will the PRIME MINISTER be pleased 
to state : 

<a) whether Government'l attention 
has been drawn to tbe news item published 
in the TribWlO dated 24 JUDI. 1988. UDClor 

the caption "Soviet Heavy Water Diverted 
to India" ; and 

(b) if so, the facts in this regard , 

THE MINISTBR. OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DBPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN) ~ <a) Yes, Sir. 

(b) Import of Heavy Water from Soviet 
Union for Rajasthan Atomic Pow~r Station 
is carried out under mutual agreement and 
is subject to the International Atomic Energy 
Agency safeguards. As sucb there was no 
question of divert;ng Soviet Heavy Water to 
India. 

Persoas DetaiDed aDd Arrested UDder 
Terrorists aod DlmIptl,e Activities 

(Preveatlon) Act 

92. SHRI SYED SHAHABUDDIN: 

SHRI D.B. PATIL : 

Will the Minister of HOME AFFAIRS 
bo pleased to state: 

(a) the number of persons arresk<! or 
Jetained upto 31 st March, 1 988, under the 
Terrorists and Disruptive Activities (Preven­
tion) Act, 1987. since the promulgation of 
the Act, State/Union Territory-wise ; 

(b) the number of anested}detained 
penons released subsequently on reconsidera­
tion ; 

(c) tbe number of arrested/detained 
penona released subsequently on review ; 

(d) tbe Dumber of persons releaJOd 
subsequently on appeaJ : and 

(e) the number of persons under arrest/ 
detention State/Union Territory-wile on 31 
March, J 988 ? 

THE MINISTER OF ST A TB IN THB 
MINISTRY OF PERSONNBL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINlSTRY 
OF HOME AFFAIRS (SHlU P. CHIDAM­
BARAM) : (a) to (e). The available infor­
mtioo it Jivon in the ltatomoDi below. 
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Stat .... T .. i& of lad.... 0rIgID ,. 
Sri Law 

93. SHRI SYED SHAHABUDDIN 
Will tbe Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) the number of Stateless Tamils of 
Indian origin in Sri Lanka a8 on 1 April t 
1988 ; 

(b) the number of such persons who 
have appJied for Sri Lankan citizens;p and 
are awaiting grant of such citizenship; 

(c) the numrer of such persons who 
have applied for Indian citi7cnship and are 
awaiting the grant thereof ; 

(d) the remaining number of Stateless 
persons who are to be granted Indian or 
Sri Lankan citizenship under the exi~tjng 
agreements; and 

(e) the progress of implementation of 
these agreements during J 987 -88 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) 3.31.200 
persons, who are the subject of the Indo-Sri 
Lankan Agreements to end Statelessness, 
remain technically Stateless as on 1-4-88. 

(b) 2,4S,454 persons elifible for Sri 
Lankan citizenship are awaiting grant or such 
citizenship. 

(c) and (d). 85.746 persons h.we applied 
for and are awaiting the grant of Indian 
citizenship. 

(e) Progress has been slow because of 
the troubled conditions in Sri Lanka and the 
lack of applicants coming forward and com­
pleting all procedures. Information avai­
lable with Government indicates that Sri 
Lanka has, during the last thirty months, 
giveD citizenship to 43,838 persons. 

Streaath of S~retarles aad .\dditional 
Sea-etaries 

94. SHRf SYED SHAHABUDDIN: 
Will tbe PRIME MINISTER be pleased to 
state: 

(a) the number of posta of Secretary 
and Additional Secntary and equiValent 

, thereto In the Union ODVel'lJlJWDt u on 1.t 
t April, 1988 ; 

(b) the Dumber of posts, category-wise, 
held byeacb AD India or CeDtral Services as 
O!l the same date ; 

(c) the cadre 8trenath of each service on 
that date ; and 

(d) the year of appointment of the 
JUDior most Secretary/Additional Secretary in 
each service ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRllNAN~ AND PEN~ONS AND 
MINISTER OF STATE IN THE MINlSTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) to (d). The infQTIJlation is 
bei n8 collected and the same will be placed 
on tbe Table of the HOUle. 

NAM', Harare SaauBit RecGmJBelldatioM 

95. SHRI SYED SHAHABUDDIN: 
Will the MiDister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) the progress made in the follow op 
of the major recommendations and decisions 
of the last Non-Aligned Summit at Harare, 
as on 31 March, 1988. item-wise; and 

(b) tbe names of Committecs/Sub­
Committees of the NAM of which India is a 
member '1 

THE M1N1STER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TW AR. SINGH): (a) The 
Harare Summit Declaratioa contains S30 
paragraphs dealing with all major issues of 
concern to the Movement. The follow-up 
of recommendations and decisions of NAM 
meetings is traditionally left to the Mow­
menrs Chairman a position currently held 
by ZImbabwe. Since NAM does DOt haft 
an institutionalised setup. such as a Scae­
tariat~ tbe dccision5/recommeodations of a 
Summit would come up for review at the 
suc:a-edina Summit. However. the propess 
made witb regard to some major recommen­
dations is fndkated below : 

(1) On South-South Cooperation. the 
Extraordinary Ministerial meetina 
hold in PyonaY8Da. November 1987. 
reviewed the Harare Action Pro­
If&IIlIDO for Eoooomic CoopeIatioa 
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and issued special and dotai!ed 
guidelines lOr its speedy implemen­
tation. 

(2) The Africa Fund Summit was orga­
nised in New Delhi in January 
1987. The Summit adopted the 
Plan of Action of the Fund and the 
Rules of Procedure for its adoption 
and management, and launched a 
world~wise Appeal for support. In 
response to the Appeal. pledges 
exceeding the equivalent of US ~ 
250 million in cash, kind and pro­
ject assistance have been made by 
as many as 46 countries. from 
within as well as outside the NAM. 
Significant assistance in fulfilment 
of the pledges has already begun to 
flow to the front line States and 
liberation movements. 

(3) An Extraordinary Ministerial Meet­
ing of the Coordinating Bureau on 
Latin American and Caribbean 
issues was held in Georgetown, 
Guyana in March, 1987. The 
meeting adopted a DecJaration as 
well the Georgetown Peace Appeal. 
The latter presents an overview of 
the Movement's perspective of the 
emerging trends in the situation in 
Latin America. The Appeal also 
set up a nine-member committee 
to continue to work for peace in 
the Latin American region. The 
Committee visited several Latin 
American COU1ltries to support the 
peue initiatives in Central 
America. 

(4) The NAM Committee of Nine on 
Pale!tine has held several meetings, 
including at Ministerial level in 
Harare. April 1987, Pyongyang. 
June 1987, New York, October 
1987. Efforts are continuing to 
convene the International Peace 
Confert'tlCe 00 the Middle East at 
an early date. 

(5) A NAM Committee of Foreian 
Ministers visited selected capnaJa 
of industrialised countries to urge 
imposition of comprehensiv~ 
mandatory sanctions against South 
Africa. 

(6) '1be Qainnan of the Movemeot 

presented the Harare Appeal OD 

Disarmament to USA and USSR. in 
their respective capitals. 

(7) The NAM Contact Group OD 

Cyprus has visited Cyprus to dis­
cuss the Cyprus issu~. 

(8) The NAM Coordinating Bureau 
met in New York several times to 
take concerted action in U.N. 
forums OD important developments 
in regional and international issues, 
both political and economic. 

(b) The names of major committees/ 
sub-committees of the NAM of which India 
is a member are: 

( J ) The Africa (Action for Resisting 
Invasion, Colonialism and Apar­
theid) Fund. 

(2) Committee of Nine on Palestinian. 

(3) NAM Contact Group on Cyprus. 

(4) NAM Standing Ministerial Com­
mittee for Economic Cooperation. 

(S) NAM Committee on Central 
America. 

FunctWning of Atomic Power Units 

96. SHRI V. 1 ULSIRAM: Will the 
PRIME MINISTER he pleased to state: 

(8) whether all the atomic power units 
10 the country are functioning satisfactory; 

(b) if not, the details of such units 
together with reasons therefor ; 

(c) the steps beiD, taken to put them 
in proper workin' condition ; aDd 

(d) the extent of loss suffered in all 
spheres as a result of shortfall in atomic 
power production durinB the last three 
years ? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF SCIENCE AND TECHNO· 

LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DBVE· 
LOPMENT. ATOMIC ENERGY. ELBC­
nONICS AND SPACE (SHRl K.R. 
NARAYANAN) : (a) to (d). Tarapur 
UoJt .. 1 and II, RajutbaD Atomic Power Bta-
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tion Unit-D, Madras Units I and D, are following activities : 
functioning satisfactorily except for the 

(i) TAPS-I 

(ii) RAps-n 

(iii) MAPS·1 

(iv) MAPS- II 

RAps·} was out of service for the end shield 
repair work and has been brought back on 
line since August, 1987. The Unit is CUf­

rently operating at 100 MW power level, 
cleared by the Atomic Energy Regulatory 
Board. 

Total generation loss due to all the above 
incidents during the last three years amounts 
to 2390 MUs. Total generation during these 
years was J 5,' 94 MUs. 

Indians in Pakistani Jails 

97. SHRI V. TULSIRAM: Will the 
Mini!lter of EXTERNAL AFFAIRS be 
pleased to sta te : 

(a) the number of IndIan nationals in 
Pakistapj jails at present and for how long 
they have been there; and 

(b) the steps being taken by Govern· 
ment for their repatriation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) About 
94S Indlan pnsoners with d.:tention periods 
varying (rom a few months to 14 years are in 
Pakistani jails. 

(b) Efforts continue to be made to 
secure the repatriAtion of Indian nationals 
from Pakistan. 

Fuads for Ceatra1 Projects Ia A.P. 

98., SHRI V. l1JLSJRAM: Will the 
Minister of PLANNING be pleased to 
state : 

(a) the details of the Central Projects 
in Andhra Pradesh for which funds were 
allocated durJoa the SIxth and Seventh 

Feed water nozzle inspection and sparger 
replacement in 1987. 

Cable fire in 1985. 

Generator transformer failure and turbogene· 
rator rotor and blade repJacement in 1986 
and I 987 respective} y. 

Spent fuel trander mechanism failure and 
turbo-generator rotor blade replacement in 
1986 and 1987 respectively. 

Plans ; 

(b) w bether the entire amount so aDo· 
cated was released ; 

(c) if so, whether the amount so released 
were fully utilised ; 

(d) whether any assessment bas been 
made aeaut the on-going projects in the 
St~te and if so, the details thereof; and 

(e) whether more funds are proposed 
to be aIJocated to Andhra Pradesh for the 
purpose and if so, the details thereof? 

THE MINISTER OF PLANNING A.~D 
MINISTER OF PROGRAMME IMPLE­
MENT ATION (SHRI MADHA VSINH 
SOLANKI): (a) to (e). Allocations for 
Central Projects are made on an assessment 
of their funding requirement and overall 
allocation of the concerned Administrative 
Miniitry. Actual funds are released by the 
Ministry keeping ID mind the progress being 
made, which 1S closely monitored. As pot 
the information available the position of 
such Central Projects \0 Andhra Pradesh is 
given in the statement below. 

(See columns 17S-180). 

Financial Assistance to Ex-~ of 
.Muboob ~agar aDd RaDga Reddy 

Distrkts of Al:cIbra Pndesb 

9:J. SHRI V. TULSIRAM: WiD the 
Minister of DEFENCE be pleased to state ! 

(a> the total number of ex-servicemen 
in Mabboob Nagar and RaDp Reddy 
Districts in Andhra Pradesh and the Dumber 
OUI of them who applied for financial assis­
tance under various beads durioa th: last 
threo years, you-wise • 
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("> whother aU such applications have 
bee. IOCCpte4 ; 

(c) if so, the year-wise amount of assis­
tance given to luch applicants; and 

(d) tbe number of applications rejected 
together with reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANI9RAHI): (a) to (d). There are 

Year 

Received 

No. 

--------
(I) Maltboob Nagar Dis/riet 

1985-86 Nil Nil 

1986-87 4 4 

J 987-88 Nil Nil 

(il) Ranga Reddy District 

1985-86 1 

1986-87 10 9 

about 4000 and 23000 ex-servicemen in the 
districts of Mahboob Nagar and RanlB 
Reddy respectively. Accordina to the in­
formatioD available. no applications from 
ex-servicemen belonging to these districts 
(or grant of financial assistance out of the 
funds administered by the Ministry or 
Defence have been received durinl the last 
three years. However. accord ina to reports 
received from the Zita Sainik Boards, the 
details of requests for financial assistance 
out of the Special Fund at the disposal of 
Sainik Welfare Department, Government of 
Andhra Pradesh, are as under : 

No. of requests 

Accepted Rejected and reasons for 
rejection 

Amount 
sanctioned 

Nil 

Rs. J 550.00 Nil 

Nil Nil 

Rs. 600.00 Nil 

Rs. 8,000.00 Not considered a 
fit case for 
assistanQ:. 

1987-88 20 19 Rs. 11,105.00 Requat W'4lS for 
loan for business 
which is not 
admissibJe for 
assistance UDder 
the Special Fund. 
Individual baa to 
apl'ly fOf a \aan 
from a Bank. 

T.-t ............ PrIs ...... Pakistul ...... 
J 00. PROF. RAMAKRISHNA MORB: 

SHIU H.N. NANJE GOWDA: 

Will the Minister or EXTSIlNAL 
APPAJIlS be pleuecI to alate : 

(a) wbether the attention of Go~t 
bas been drawn to a news-item captiooed 
"Brainwasbina of Indians in Pak jails'· 
appearing in the "Hindustan Times'· dated 
4 May. 1988 ; 

(b) if so. whether Pakistan ia torturlDl 
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the Indian prisoners who are languishing in 
their different jails; and 

(c) whether Government propose to 
take up the matter with Pakistan Govern­
ment to save the Indian prisoners from 
torture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TWAR SINGH): (a) Yes. 
Sir. 

(b) S('Ime cases of the inhuman treat­
ment of Indian prisoners in Pakistani jails 
have come to notice. 

(c) Government have already protested 
to the Government of Pakistan against the 
inhuman treatment <Jf Indian prisoners in 
Pakistani jails. 

US Military Aid to Pakistan 

101. PROF. RAMKRISHNA MORE : 

SHRI H.N. NANJE GOWDA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) \\bether the attention of Govern­
rnent bas been drawn to a news item 
captIoned .. ~ 240 m US military aid tor 
P,- kistan" apre~ring in the Indian Express 
d:'ted 9 May_ 1988 ; 

(b) if so, the reaction of Government 
thereto; 

(c) whether Pakistan propose to acquire 
sorhisticated weapons with the said aid; 
and 

(d) if so, the prttautionary steps 
Governmellt PJOpose to la"e in this 
regard? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF EXTERNAL AFf'AIRS 
(SHRI K. NA TW AR SINGH): (a) Yes, 
Sir. 

(b) Government has more tban once 
txpre\sed its serious concern about the 
supply of sophj~licated US arms to Pakistan. 

(c) Yes, Sir. 

(d) Government is alert to all develop­
meuts baving a bearin& OD India'. securhy. 

Europeaa Parliament Inquiry Report on 
Pakistan's Etrorts to BuUd Atom Bomb 

102. SHRI JAGANNATH PATNAIK: 

SHRI R.M. BHOYE : 

WiIJ the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the attention of Govern­
ment has been drawn to the news item 
appearing in the 'Arnrit Bazar Patrika' 
under the caption 'Belgian aid for Pak Atom 
Bomb' stating that Pakistan's efforts to build 
an atom bomb are likely to have profited 
from Belgian nuclear technology as per a 
European Parliament inquiry report : and 

(b) if so, the details in thi!= regard and 
Government's reaction thereto '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TW AR SINGH): (a) Yes. 
Sir. 

(b) The comMittee set up by the Euro­
pean parliament has. inter alia. reported as 
follows: "The inquiry has not brought to 
light any facts to substantiate. far Jess prove, 
the supply of weapons-grade material from 
Mol via Lubeck to Pakistan or Libya. The 
extent of nuclear cooperation between 
Belgium and Pakistan may give rise to 
questions but. as far as it has been possible 
to investigate, do.Jes not constitute a breach 
of the Non-Proliferation Treaty. The ex­
perts who were questioned have, however, 
pointed out that passing on technology may 
jeopardize the goal of non-proliferation. It 
is more than probable that, through the 
nuclear cooperation between Belgium and 
Pakistan, inter alia, in the form of the 
exchange of trainees and the carrying out of 
projects by '8elgonucleairc' in Pakistan. 
PakIstan has acquired considerable techno­
loaical know- how and an infra.tructure 
enabling it, among other things, to develop 
nuclear weapon •. •· 

The Government or India, CODCerned "_'y 
the report. that have appeared about coope­
ratioo in tM nuclear field between Pakistan 
and Bel,ium, hal been in 10uch with the 
Government of Bel,ium. While the Bel,;an 
Government has been tcIlina us throuab 
diplomatic channels that all Pakistani trai­
nees have been traiDed exclusively ill Don­
lCDSi live area. of nuclear eDCII1 aod DO 
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activity has been allowed to take place which 
could in any way help Pakistan in tbe deve­
lopment of nu~lear weapons, the Govern­
ment have noted tha t the findingtJ of the 
committee set up by the European parlia­
ment appear to cast a doubt on these 
assertions. 

Fire at Nehru Place, New Delhi 

] 03. PROF. RAMKRJSHNA MORE: 

DR. B.L. SHAJLESH : 

SHRI H.N. NANJE GOWDA: 

Will the Mini'\tcr of HOME AFFAIRS 
be pleased :u : tale. 

(a) whetber a major fire broke out at 
Vishal Bhavan Building. Nehru Place, New 
Delhi on 21 June, 1988 ; 

(b) whether any enquiry has been 
ordered to probe the causes of this fire 
accident; 

(c) whether the said building was equip­
ped with the fir~ fightrng equiprrents ; and 

(d) the steps Government have taken to 
avoid recurrence of such fire accidents 10 

future ? 

THE MINISTER Of STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY): (a) A 
serious fire broke out in Vlsha) Bhawan on 
21 June. 1988. 

(b) No. Sir. 

(c) No. Sir. The buildmg has DOW been 
aealed till It is made safe 

(d) The 0\1\1 n(r~ilx."'Cuplers have been 
directed to provide the nece"~r} tire safety 
requirements within ) month" 

f;eodn~ AcrtXc; Indo·l~ak Border 

104. SHR) AMARSINH RATHAWA : 

SHRI G.S. 8ASAVO\RAJU : 

SHR) MOHAN DHAI PATEL: 

SHRIGURUOASKAMAT: 

SHRI SHANTI DHARIWAL : 

Will the Minister of HOME AFFAIRS 
be pleased Co state : 

(a) the progress made so far in regard 
to construction of security fencing with 
Pakistan border in Punjab ; 

(b) when it is likely to be completed; 
and 

(c) whether it is proposed to have fenc­
ing with Pakistan border in Jammu and 
Kashmir also '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE ThlTHE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b). Fencing bas been 
completed in a stretch of about 63.80 Kms. 
and the bulk of the work is expected to be 
completed by July 31, 1988. A portion in 
tbe river bed is expected to be completed by 
August 31, 1988. 

(c) No decision has been taken in this 
regard. 

Expenditure OD MiDimlUD Needs 
PrograDlIDe 

106. SHRI BALASAHEB V1KHE 
PATIL: Wi}) the Minister of PLANNING 
be pleased to state: 

(a) whether tbe expenditure on the 
Mimmum Needs Programme during the 
Seventh Plan is going to overshoot the pro­
posed level of Rs. 117999 crorcs ; and 

(b) If so, the details and reasons 
thereof '1 

THE MINISTER OF PLANNING AND 
MINISTER OF PROORAMME IMPLE­
MENT ATI0N (StUll MADRA VSlNH 
SOlANKl): (a) and (b). The Seventh Plan 
outlay for the Minimum Needs Propamme 
IS Rs. 11800.94 crores and the expenditure 
is Jike)y to be witbin the outlay e%cept in the 
Education Sector where new proarammes 
have been taken up for implementiDa the 
National Policy on Bducatioo after the 
finalisatioD of tbe Seventh Plan. 

CoaceatratiOil of Patkt .. F~_ 
.... Pak Benter 

107. SURf S.B SlDNAL : 

SHRI O.S. BASAVARAJU : 

SHR! PRAKASH CHANDRA: 
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SHRI H.B. PATIL 

DR. B.L. SHAILESH : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Pakistani forces have been 
heavily conccntrating on Siachen and a)1 
along Indo-Pak border for the 13st three or 
four montbs and have resorted to indiscri­
minate firi ng ; 

(b) if so, wheth~r the latest weapons 
and aircrafts aCQuir(d b) Pak ba-ve been 
deployed there ; 

(c) if so, wbether tbis has posed a threat 
to the security of India; 

(d) if so, tbe action taken in tbis 
regard; and 

(e) the total number of occasions on 
wbich Pakistani auack was repulsed till 
June, 1988 in this year ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUCr 
nON AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHO: (a) Government have Dot 
received sucb reports. However, there bas 
been lOme increase in the deployment of 
troops in (be Siacben Glacier area, on the 
Pakistan side. 

Some cases of indiscriminate firins by 
Pakistani troops along the Line of Control 
in J & K ba~ been reported during tb is 
period. 

(b) TIle latest weapons and aircraft 
acqaiRd by Pakistan are reportedly being 
gedualJy absorbed by their formatioos/ 
UDita. 

(c) and (d). Our troop. are prepared 
aDd suitably deployed to meet any con­
tiDaeocyon the Indo-Pak border. 

(e) There bal been no such occasion 
this year. 

Lealslatioa to BaD C~ of Arau 
i. R.etiaIon P1aee8 

108. SHRI S.B. SIDNAL: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) wbether tbere is any proposal for a 
legislation for ban 00 carrying of arms In 
tbe religious places; 

(b) if so, whether this legislation i. 
proposed to be introduced during tbe current 
session of Parliament ; ~nd 

(;:) whether views of all religious bodies 
have been taken into con,ideration '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONN[L. PUBLIC 
GRIEVANCES ANn PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b) Section 4 of the 
Religi0us Instit ution (Prcv~ntioo of Misuse) 
Ordinance, 1988, promulgated on 26th 
May, 1988, provides that no religioUi 
institution or manager thereof shaH allow 
the entry of any arms or ammunition or of 
any person carrying any arms or ammuni­
tion into the religiouc; institution. However, 
the wearing and carrying of a kirpan by any 
person professing the Sikh religion ; or any 
arms which are used as part of any religious 
ceremony or ritual of the institution as 
established by custom or usage, are exemp­
ted. A Bill to replace the Ordinance it 
being introduced in the current Session of 
Parliament. 

(c) It was not considered necessary 
because tbe Right to Freedom of Religioo 
(Article 2S of the Constitution) is subject 
to public order t morality and health, and 
Parliament is empowered to regulate or 
restrict any economic, financial, political or 
other secular activity which may be associat. 
ed witb the religious practices. 

Pull out of IDdlaD Troops from Sri Laak. 

109. SHRI S.B. SIDNAL : 

SHRI THAMPAN THOMAS: 

SHRI MULLAPPALLY RAMA· 
CHANDRAN: 

SHRI V.S. KRISHNA IYER : 

SHRI RADHAKANTA DIGAL : 

SHRI SANAT KUMAR 
MANDAL: 

Will tbe Minister or EXTERNAL 
APF AIRS be pleascd to state : 

<a> whether lndia.o troop' DOW in Sri 
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Lanka are beina pulled out of the island ; (or effecti'VC blockade. 
and 

(b) if so, the number of troops with· 
drawn uptiJ June, 1988 and by what time 
total pull out of the Indian troops from Sri 
Lanka is to be made '1 

THE MINISTER OF STA TB IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and (b). 
The strength of th~ IPKF in Sri Lanka js 
determined by operattonal requirements aud 
the situation on the ground. The situation 
is periodically reviewed and any troops not 
required. return to India. Since it is a fluid 
situa tion, it is not po!sible to give a precise 
figure of troops or withdrawal at any point 
of time. The question of the total pull out 
of Indian troops from Sri Lanka bas to be 
teen in the perspecti ve of the task mandated 
to them under the Indo-Sri Lanka 
Aarmnent. . 

(Trwu/Qtioll) 

Modem \\ eapou to Delbi Police 

110. SHRt JAI PRAKASH AGAR· 
W AL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government propose to 
provide mod(!rn and latest weapons and 
adequate transport facilities with a view to 
make Delhi PolICe more active and effective 
in crime prevention and control ; and 

(b) jf so, the details thereof? 

THE MINISTER OF ST A TB IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM· 
BARAM): (a) and (b). Delhi Police have 
already been provided WIth modem weapons 
and adequate transport f acUities. Recently 
668 additional vehicles have been sanctioned 
for Delhi Police. Thl! strength of the Delhi 
Police Control Room vehicles has been 
increaJed and motor-cycle patrollma is 
carried out in coordination with Police 
Control R.oom vehic~. The Police person· 
nel in the Police Control Room vebjc)ts are 
DOW equipped with sophisticated weapons. 
PolICe pickets. with 'troDl barricades and 
equipped with automatic weapon. and wire .. 
.. IOta have becD posted at atrateaic points 

{Eng//,"] 

Ratioa Store for Delhi Police Employees 

111. SHRI JAI PRAKASH AGAR­
WAL: Will the Min_r of HOME 
AFFAIRS be pleated to reCer to tbe ...,ply 
given on J 0 August, 1983 to Unstarred 
Question No. 2900 and on 31 December, 
1983 to Unstarred Question No. 4691 
regarding supply of ration to Delhi Police 
on subsidised rates and state : 

(a) whether Government had .teDt any 
proposal to the Fourth Pay Commission to 
consider opening a ration store for the 
employees of Delhi Police and to provide 
them facility to draw their ration from tbat 
store; 

(b) if so, the details of the decision 
taken in this regard ; and 

(c) if no~ the reasons therefor and the 
action being taken by Government to pro­
vide them such facility? 

THE MIN1STER OP STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS. AND 
MIN1STER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRl P. CHIDAM­
BARAM): (a) No, Sir. 

(b) Does not arise. 

(c) The proposal for a ,rant of 50" 
subsidy in the cost of messing of NOO's was 
not agreed to by the Delhi Administration. 
However, Canteens/stores are runnina in 
Police colonies for the benefit of the Delhi 
Police persoDOCI. 

{ TrtlIfs/allo,,} 

Cases Regktered by eri.a .~t 
Womea ceO 

t I 2. SHRr JAI PRAKASH AGAR­
WAL: Wtll the MiDister of HOMB 
AFFAIRS be pleased co state : 

<a) the number of cases or barassmeDt 
of women on a<:rount of inadequate dowr, 

and for other reasons reaistenld in the 'Crimes 
Apinst Women Cell' of Delhi Police duriaa 
the last one ,... till 30 Juoc" 1988 ; 

(b) the number 01 cues diapoeed of and 
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the number of cases pending ; 

(c) tbe reasons for delay' in disposing 
of the cases ; and 

(d) tbe action being taken by Govern­
ment for the quick disposal of sucb cases 
and to punish the culprits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER' OF ST ATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM>: <a> 

1987 

1988 
(upto 30-6-88) 

(b) 1987 

Disposed of 61 

2 

63 cases 

30 cases 

--------

(1988) 
(upto 30-6-88) 

9 

21 

(c) and (d). TbeIe cases require detailed 
and careful investigation. There is no 
JlDdue delay in disposal of thete casel. All 
darts are bowever. being made to see that 
theIe cascs are disposed of quietly and tbe 
culprits are puniabed. 

[&gll.tll] 
BeautificatiOD PIaD of Goldell Temple 
113. SHRI SHARAD DIGHE : 

SHRI INDR1\JIT GUPTA: 
SHaI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the details of the beautification plan 
of the Golden Temple Complex. Amritsar ; 

(b) the progress made so far in this 
regard; and 

(c) the details of financial compensation 
and other facilities provided to the persona 
affected due to this plan and the criteria 
adopted thereto ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOMB AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) The Plan prepared by the 
Government of Punjab envisages acquisition 
of land and property in the 30 metre belt 
around the Golden Temple Complex. demoli­
tion of properties acquired and development 
of the area including its beautification and 
landscaping. 

(b) Notifications for acquisition of land 
and properties except actual places ot 
worship have been issued and 99 properties 
have been taken possession of. 122 families 
have moved out of tbe area. Demolition 
work has also started. 

(c) Information received an this regard 
from the Government of Punjab is given in 
the statement below. 

Stat_eat 

1be financial compensation and criteria for rebabi1jtation purposes adopted by the 
Government of Punjab is as foDowa : 

I. LtlIUI 0.,,01 

(a> Absentees 

(b) Self occupied Jand owners of 
residential/commercial pro­
perties. 

D. TentlIItI 

(a) Residential 

Compensation al provided under tbe Land 
Acquisition Act, 1894 to be paid. 

In addition to compen~tion as above. allot­
ment of residential and commercial lites on 
normal terma shall be made. 

Allotment of plotl at reserve price and pro­
vision of 50 % con.truction sub.idy as per 
catelOrilatiOD for eliaibility 01 piott. 

OR. 
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f::t) Rec;!(icntldl 

(b) Commercial 

tv. 

AJJotment of constmcted bouses at lubsidiled 
rate to the extent of SO % capital IUbskly on 
easy instalments at a sublicliaed rate 01 
interest. 

AHotment of constructed shops at subsidised 
rent. 

OR 

Anotment of subsidised commercial lites aad 
J'aymcnt of comtructioo subsidy ri!- '0% of 
1 h~ c~t of construction. 

R~. 2200 per sq. yard including ~O% 

,-('latium. 

R,. 4400 per sq. yard indodiog 30% 
solatium. 

- --- ------
Buildioss' cooditi.Xl 
of \;!JucfOTr 

Normal compensation 
in rupees 

with 30% 
solatium in Rs. 

A. Class RlJ. 130/- per sq. ft. • Rs. 169 per Iq. It. 

B Class 

C. CJass 

D. Cla!S 

Rs. 10S/- per sq. ft. 

Rs. hO/- per sq. ft. 

Rs. 50/- pt.'f SQ. ft. 

Rs. 136.50 per sq. ft 

Rs. 104 per sq. (t. 

Rs. 6 S per sq. ft. 

-----_- -
'BIllet Prlats or HI) W 5MbmariDes 

! 14. SHRl K.P. UNNIKRISHNAN : 

SHRI ~AJ KUMAR RAJ: 

SHRI MANVENDRA SINGH' 

Will It,~ Mimster of OEFENCE be 

pleased to state: 

(a) whether the agreement of Go\'Cm­
ment of 100'8 with HOW Ship) ard in West 
Germany'for :\ale and production of sub­
marine". and spare parts aM.l accetsoric .. 

,PftChHf('d tbe HDW from seUing the same 
,bMaeprint to any otBlr ,ountry, Iud ~'(rlamly 
10 So .. lll Africa : 

(b) whether the .. ttcntion of tbe Minis­
tty has be~n drs" n to ,he reports that the 
HDW !-:bip)'ards bas 51l1d tbe sam,' flue-

,ltriDt to Sbuth Africa in yiolatil)n of I~ 
terms of .attreement witb India as well as in 
'fieJa1i0ll of UN embal'lo OIl arms' we to 
South Africa; and 

-~-----------
(c) If so, whether the Ministry bas 

sought any explanation from the HDW and 
the West German Qo\emment. and tllcir 
reply 1 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): (8) As per tbe terms of 
the contract b~t~n th,: Govefllment of 
India and MIs-. HOW, the Seller retains an 
induslrial prop.:rty and otb1er rigbts relating 
to the bUilding ~~,fications. plans, dfawinas 
and docuro~fltatlon in rxSpc!Ct of the basic 
de:sign of the S5K ~ubmafine. However. as 
per tbe cottfJdentiaJit) dause. coany infor­
mation/data acquit(d durin, the perfor­
manee of this contract sJIII) be treated as 
c0nfidcntta 1 'by tx'lth the parties and .. baD 
not be revealed to any other ~meat 
and/or all) third party..... It WouJd titus 
be seen that MIs HDW are not prewntod 
from supplying basic dtSip papers ill 
respect of submarines similar to ..... 
procured by India. to otbel' eustorDers so 
long as the speciftc fitmeD" OIl the waeIa 
supplied to India and iaformatioD/data ill 
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regard to the;! performance are not divulged 
to a third party. 

(b) Yes, Sir. 

(c) The Government of India had taken 
up the matter with MIs. HOW as well as 
with the FRG Government. MIs. HOW 
replied that although some submarine design 
papers were delivered to South Africa, these 
did not include any classified or confidential 
information within the meaning of the con­
fidentiality clause of the Contract with the 
Government of India. The FRG Govern­
ment have confirmed the report of HOW. 

{ Translation] 

Supply of Chinese Tanks to Pakistan 

115. SHRI RAJ KUMAR RAI: 
wm tbe Mmister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) wbether Government's attention has 
been drawn to the news item appeared in 
th-: 'Jansatta' dated 5 July, 1988 about 
tho! supply of 100 new tanks to Pakistan by 
China; and 

(ry> if so, the details thereof and reaction 
of Government thereon '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH): (a) Yes, 
Sir. 

(b) The news item in question states 
that Pc:lklstan is to get a consignment of a 
bU'1dred T-59 tanks from China. It is 
Government's polICY to keep under constant 
reView all developments having a bearing on 
India's security. 

Terrorist Activities In Deihl 

t 16. SHRI RAJ KUMAR RAI : 

SHRI MANVENDRA SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to sta te : 

(a) the numbe.. of persons kiJIed and 
injured and the Joss of property caused due 
to the terrorists activities in Delhi from 
1 JdIIUdf,Y. 1988 to 30 June, 1488 ; 

(I,) th! number of terrori.ts arrested 

during this period ; and 

(c) the facilities provided by Govern­
ment to the persons affected by terrorist. 
activities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL,' PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHID AM­
BARAM): (a) 5 persons were ki ned and 
60 persons were injured. One cyc1e, one 
wall clock and glas panes of two houses were 
damaged. 

(h) 6. 

(c) An amount of Rs. 20,000/- each 
was paid to the next of kins of persons wbo 
were killed in the terrorist attack on 20-6-88 
at Tilak Nagar. Rs. 5,000/- eacb was also 
sanctioned to persons who were seriously 
injured. 

(Engllsh1 

Peading Cases Before Central Admlaistratlve 
Tribunal 

117. SHRI BANWARI LAL PURO­
HIT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Central Administrative 
Tribunal (CAT) which was instituted about 
two and a half years ago speed op the 
disposal of Central Government employees 
!lervice disputes is presently facine an 
increased number of pending cases in its 
various benches ; 

(b) if so, the number of cases pendina 
as on 30 June, 198@ before various benches • 
and ' 

Cc) tbe stepa taken/propose to be taken 
(or speedy disposal of cases? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM .. 
BARAM): (a) Yes, Sir. 

(b) The total Dumber of cues pendina 
before various benches of tbe Central 
Admini.trative Tribunal.. on 30-6·88 i, 
23,639. 
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(c) Government have already decided to 
appoint more Vice Chairmen and Members 
to tbe Central AdmiDistrative 'Pribunal. It 
ha& also been decided to open additional 
benoht8 of the Central Administrative Tri­
bunal at iaipur and Lucknow with a view to 
facilitate speedy disposal of cases. 

ImplementatioD of Rec:ommeadatioos of 
Sarkaria Commissioo Report 

)l8. SHRIINDRAJIT GUPTA: 

SHRI C. MADHAV REDDI : 

SHRI H.M. PATEL: 

SHRI M. RAGHUMA REDDI : 

wm the Minister of HOME AFFAIRS 
be pleased to state : 

<a> whether Government have taken 
any decision on the implementation of the 
recommendations of Sarkaria Commission 
Report ; 

(b) if so, the details tMreof; and 

(c) if not, the reasons therefor 1 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRl SONTOSH MOHAN DEV): (a) to 
(c). It bas been decided to take into consi­
deration the comments of State Governments, 
views of Parliament and members of public 
before taking decisions on the recommenda­
tions of Commission on Centre-State Rela­
tions. 

BraiD DraID from Software Vaits 

119. SHRI INDRAJIT GUPTA 
Will the PRIME MINISTER be pleased to 
statc : 

(a) whether Government's attcntion has 
been drawn to the news item captioned 
·'Brain drain from Software units" appcarina 
in the 'Business Standard' dated May 9, 
1988 ; 

(b) if 10, whether the US siant Micro-
10ft placed advertisements in Indian journals 
for recruitina software personnel and some 
of the trained IOftware personnel accepted 
tho offer t and 

(c) if 10, tho details thereof and Gove­
l1lIDOIlfs reaction to tho etrolts by muJti· 

nationals to take away trained personnels 
from the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE· 
LOPMENT, ATOMIC ENERGY~ ELEC­
TRONICS, AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes, Sir. 

(b) and (c). MIs. Microsoft Corporation, 
USA informed the Department of Electronics, 
their intention to establish a Software Deve­
lopment C.entre in India wttllm 3 to 5 years. 
The Centre will employ software design engi­
neers and support staff to design and develop 
software products for tbe Indian and Asian 
markets. 

The Centre to be based on the models of 
Microsoft Researcb and Development Centres 
in Japan and Ireland will employ India 
computer engineers who will have been 
trained initially at Microsoft's Headquarters, 
USA. 

The company have informed the Depart­
ment of Electrllnics that tbey have inter­
viewed over 300 computer engineers in India 
during January 1988 and have selected 44 
individuals to whom they have offered soft­
ware design engineenDg positions in the 
company. They hav~ further informed that 
these engineers will assume temporary soft­
ware development positions between 3 and S 
years in U.S.A. and after that they will be 
back in India to be placed in the proposed 
Software Development Centre. 

Department of Electronics has since taken 
up with the company, the question of Micro­
soft setting up Software development centre 
for export in IndIa as early as possible. 

Sale of Diesel by Armed Forces Penoaael 
at Leb 

I 20. SHRI C. SAMBU : 

sHRJ MANIK REDDY : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) the number of cases of ilIcpl sale 
of diesel and petrol by the armed forces per­
sonnel stationed at Ldl in Jammu and 
Kashmir in the last Cwo yean ; and 
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(b) the measures initiated to check this 
practice '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DI;:FENCE PRODUC­
TION AND SUPPLIES IN THB MINISTRY 
OF ,DEFENCE (SHRI CHINTAMANI 
PANIGRAHI) : (a) and (b). The position is 
reflected in the Statement below. 

Statement 

Eight cases ha ve been detected in the 
Leh area. 

(2) In order to prevent the illegal sale 
of petroleum products the following measures 
have been taken : 

(a) Realistic target of fuel consumption 
of each vehicle is laid do .... n to 
avoid creation of surplus stocks. 

(b) Surprise checks of FOL stocks and 
fuel in the tanks of vehicles on their 
return from duty arc carried out. 

(c) Surplus FOL, if any, IS promptly 
taken on charge. 

(d) Military P~lice checks have been 
instituted to prevent illegal sale of 
POL. 

(e) Mobile patrols keep a periodic 
watch on highways. 

(0 Field security (intelligence) person­
nel travel incognito in convoys to 
check any wa y side sale of FOL. 

(8) Liaison is maintained with Civil, 
potice and CBI authoritJes to lay 
traps and apprebend the delin­
quents. 

(h) Delinquents at.: awarded uempJary 
punishments. 

3. Jammu and Kashmir Government 
hal been approached to establish Indian Oil 
retail outlets on Jammu·Srinapr-Leb high 
way in order to improve the avaiJabil,ty of 
petcoleum products to civilian consumers 
and to q\SCOUTage tbem from tempting Ser­
vice personnel to indulge in illegal sales of 
POL products. 

EJPth Fife Year Pia. 

121. SHRl C. MADHAV REDDI: Will 

the Minister of PLANNING be pleased to 
state : 

(a) whether Government have set in 
motion the preliminary exercise on the for­
mulation of the Eighth Plan; and 

(b) if 80, the main obiectives and the 
~trategies proposed to be set in this plan ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRI MADHAVSINH 
SOLANK1): (a) and (b). The Five Year 
Plans are formulated through a well establi­
shed procedure beginning with the preparation 
of the Approach Paper and setting up of 
sectoral Working Groups/Steering Groups 
etc. A number of Working Groups/Steering 
Groups for different sectors have already 
been set up by the Planning Commission. 
The work on the Approach Paper is also 
being llndertaken. The main objectives and 
strategies for the Eighth Plan would be set 
out in the Approacb Paper for consideration 
of the National Development Council 
(NDC). 

[Translation] 

Sulabh SaucbaJaya4t in Ranikbet Canton­
ment Area 

122. SHRI HARISH RAWAT : 
Will the MiDlster of DEFENCE be pleased 
to state: 

(a) whether Government have received 
any proposal in regard to the construction of 
'Sulabh Saucba)ayas' In the Ranikhet Can­
tonment area ; and 

(b) if so, when this proposal was recei­
ved and the time by which it is likely to be 
approved ? 

THE MINISTER OF STATE IN 'lHE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a) Yes, Sir. 

(b) The proposal was recekred in t 987·88 
but It could not be sane'ioned durin! tbat 
year due to paucity of fund!. The oons­
traint of fund~ remaining the same during 
the current year -also, it is not possible to 
say when the proposal is likely to be 
approved. 
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. 
Trade AgreemeQts with China 

123. SHRI HARISH RAWAT: Will 
the Minister of EXTERNAL AFFAIRS pe 
pleased to state : 

~ 

(a) whether in the last round of talks 
with China any agreement or understanding 
has been reached in respect of trade with 
China by land route ; 

(b) if so, the detaIls in. this regard; 

(c) whether Kailash-Mansarover pilgri­
mage route will be adopted to have trade 
with Chma ; and 

(d) if so, the time by \\'hich trade by 
road, is likfly to be <'tarted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and (h). 
DurinF the visit to ChIna from June 4- J 0, 
1 9l'i 8 of a delegation leu b} Commerce Sec­
retary, an aglecmeut in prmciple- W:lS arrivcu 
at to resume border trade between India and 
China. and to work out the modalities 
thereof. 

(c) and (d). D..;ralis ifl t1l1', regard would 
depend on the modallti~s whIch may be 
agreed upon. 

{Englishl 

New Dru"s from Sea 

124. Ok. KRUPASINDHU BHOI : 
Will the PRIME MINISTER be pleased to 
state: 

(8) whether Government are looking 
for new dll!,~ Tn the' ('a : 

(b) jf :'0. whl.'ther Indian scientists have 
been engaged in this task; 

(c) if so, the possibilities explored by 
Indian scientists In th"t ft'gard ; and 

(d) the detailc; of the explorations and 
achievements made ~ far ~ 

NARAYANAN): (a) and (b). Yes, Sir. 

(c) So far 428 marine organisms com­
prising of 8 t sel\weeds mangrove plants and 
algae and 327 ammals have been tested. 
Areas coveied are Indian West Coast, Gan­
g~s delta region and coral reefs of a few 
islands of the Union Territories of Laksba­
dweep and Andamans. 

(d) 154 extracts from these organisms 
have been tested for their activities. The 
activities are anti-implantation, antiviral, 
hypotensive, hypogiycaemic, Central 
nervous system simulant, Central Nervous 
System depre<;sant, diuretIc, spasmogenic, 
toxic, spa~mo)ytic and oxytoxic. Active 
compounds are being isolated and identified. 
Such organisms examined are one stony 
coral two seaweeds, one mangrove plant and 
one cora!line algae. 

l" .. letallic ~;odujes in Seas Around India 

125. DR. G. VIJAYA RAMA RAO: 
Will the PRIME MIN1Sl'ER be pleased to 
state : 

(a) whether high value metallic nodules 
were reported in seas around India by Indian 
Scientists ; if so, when VteTe these first repor­
ted; 

(b) the present pOSItIon for exploitation 
of the"e findings and discoveries; and 

(c) whether any other country has so 
faJ e~ploited commercially or otherwise such 
Tc sources ; and if so, the det~ lis tbt'reof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARAY ANAN) ; (a) Yes, Sir. The first 
sample of polymetalJic noduIel) which contain 
a good proportion of copper, mckel and 
cobalt in addition to manganese and iron, 
was collected b~ Indian Scientists in the 
Arabian Sea on 26 January. 1981. 

THE MINISTER OF STATE IN THE (b) Considerahle work has been carried 
MINISTRY OF SCIENCE AND TECHNO- out in tbe field of survey and exploration, as 
LOGY AND MINISTER OF STATE IN a result of which, India has been recopised 
THE DEPARTMENTS OF OCEAN DEVE-" <1C; Pioneer Invesror by the Preparatory Com­
LOPMENT, ATOMIC ENERGY. EUe, '\J<nission of the United Nations, &lona with 
TRONICS AND SPACE (SHRI K.J(. France, Japan, and USSR. A miDc Sf 
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measuring 150,000 sq. km. in the Central 
Indian Ocean bas been registered and allotted 
to India for further development. 

(c) No, Si:-. No cQuntry has so far ex­
ploited commercially such reso'lrces although 
considerable efforts are being made also by 
several other countries like France, Japan 
and USSR in this direction. 

[ Translation] 

Rehabifitatiou of Bliuds 

126. SHRI KAMLA PRASAD 
RA WAT: Will the Minister of WELFARE 
be pleased to state : 

(a) whether Government are running 
any programme for the rehabilitation of the 
blinds; 

(b) if so, the number of blind person~ 

provided with the facilities of education, 
training, consultation, vocational guidance 
and employment after rehabilitating them 
under the afforesaid programme; and 

(c) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) Yes. Sir. 

(b) and (c). 1be number of blind persons who 
were provided with the facilities of education, 
training, vocational guidance and employment 
under welfare and rehabilitation programme 
organised by the Central Government or by 
voluntary organisations with assistance of 
the Government of India during 1986-87 
was estimated at 808S. The figures regarding 
persons who benefited through programmes 
of State Governments or of non-grantee 
voluntary organisations are not available. 

FlIIICtioniDg of Heavy Water Plats 

127. SHRI KAMLA PRASAD 
RA WA T: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the technology imported for 
heavy water has not proved successful ; 

and the action taken or being taken in the 
matter? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRf K.R. 
NARA Y ANAN) : (a) Technology imported 
for production of heavy water has proved to 
be satisfactory, after overcoming certain 
internal and external constraints. 

(b) Defects noticed in tbe imported 
equipment in early years of the plant have 
been rectified and present performance of 
Heavy Water Plants at Vadodra and Tuticorin 

. is satisfactory and heavy water is being 
produced on a regular basis. 

(c) Does not arise. 

Fire Safety Measures in 
MultirStorey BuUdio~ 

128. SHRI KAMLA PRASAD 
RA WAT Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether Union Government propose 
to seal all tbose multi-storey buildings in 
Delhi in which adequate fire safety arrange­
ments have not been made; 

(b) if so, the number of such buildings 
sealed so far; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRf 
SONTOSH MOHAN DbV): (a) to (c). 
2 high-flse buildings, where fire had broken 
out recently, have been sealed. Owners/ 
occupiers of pre-1 983 high rise buildings 
have been given a time limit to provide 
required fire safety arrangements. 

[English] 

Tenure of Chief E.lecutive9 and FuactiooaJ 
Directors of Central Public Undertakings 

(b) whether the plants at Vadodra and 129. SHRI SOMNATH RATH: Will 
Tuticorin are not functioning smoothly as the PRIME MINISTER be pleased to atate : 

some defects have developed in the import"d'" () the fi d' h Cb:"f 
ui ta . f&Dd wi a tenure xe lor t e -

eq pmcn , "", .5xecutives and functional Directors of the 
(c) if 50, the facton responsible therefor Central public undertakinas 
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(b) whether any such officials were 
allowed to continue for more than fiv~ 

years ; 

(c) if so, tbe details of those officials 
and undertakiogs during the last three years 
and the reasons therefor ; 

(d) whether any officials tenure had 
been cut short ; and 

(e) if so, the de~alls thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MIl'ISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAr-.~)· (8) The P01iCY of the Govern­
ment is to give a tenure of five years or. tlU 
the age of superannuation, whichever is 
earher, to the Chief Executives and Func­
tional Directors of the Central public enter­
prises : 

(b) There are few ChS~S where extension 
bas been given to the Boald level appointees 
after the lDitial tenure of five years. 

(c) to (e). Information is being collected 
and will be laid on the Table of th~ House. 

District Inrormation Centre 

130. SHRI SOMNATH RATH Will 
the MmJster 01 PLANNING be pleased 
to state: 

(a) whether Government are preparing 
to set up Dls(rict Intllrmallon Centres all 
over the Ci>untrv :1l"'d If so, the details 
thereof; 

(b) the number of people likely to be 
appointed in theM! Ct'ntrl's and Ibe details 
tbereof; 

(c) the agency (lnd PW('l'') Ihrough 
which these appointm.:nti are proro~ed to ~ 
made; and 

(d) whether proper wcightdge IS propos­
ed te he given to those \\ho ha\e passed 
tour~s like Master of Computer applicatIon 
and P.O. Diploma in Computer!> 8pplrcdtion 
for the posts related to computer ~trvices ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-

MENTATION (SHRI MADHAVSJNH 
SOLANKI) (a) Yes, Sir. The National 
Informatics Centre under the Planning Com­
mission is opening District Informatica 
Centre in all the Districts of India in a 
phased UJ&nner. NrC is installing 8 computer 
and earth station in each district for this 
purpose. 

(b) Each District will have one District 
Informatics Officer and onc District Infor­
matics As!istant. 

(c) Advertisement have been inserted in 
50 leading dailies covering all the States. 
Applications have been received and are in 
various stages of processing by appropriately 
constituted screening and selection com­
mittees. 

(d) Yes, Sir. 

A tomic Power Plant with Soviet Help 

131. SHRI SOMNA m RA TH: Wil) 
the PRIME MINISTER be pleased to state : 

(a) whether there is any proposal under 
Government's consideration to set up an 
atomic power plant in South India with the 
help of the USSR ; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE .. 
LOPMENT. ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b), Various 
locations suitahle fcr setting up of an atomic 
pow~r plant in cooperation with the So\'iet 
UOion are under consideration of ,he 
Government. Government has not yet taken 
a decision in the matter. 

Vi('ws of Stat~ on Sarkaria ConatRmioa 
RE'port 

132. SHRI H,M. PATEL: Will the 
Minister of HOME AFFAIRS I"le pleased to 
slate: 

(a) whether Government have processed 
the Sarkaria Commission Report on Centre­
State Relations; 

(b) whether the views of the States h:l\'c 
been obtained ; and 
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(c) if so, .the States who have forwarded 
their views ? 

THE MINISTER OF STATE IN. THE 
-MINISTRY OF HOME AFFAIRS (SHRf 
SONTOSH MOHA N DEV): (a) Exami­
nation of the recommendations of the Com­
mission on Centre-State Relations has been 
initiated. 

(b) State Governments ha\'e been 
requested to give their comments on the 
report. 

(c) Comments C'f Governments of 
Andhra Pradesh, Kerala and Sikkim have 
been received. Comment~ of Government 
of Haryana on some Chapters of the report 
have also been received. 

Strength of Pakistan's Ns"y 

J 33. SHRIMATI KISHORI SINHA 
Will the Minister (.:f DEFENCE be pleased 
to state : 

(a) whether Pakistan Nav)' has tripled 
its strength since 1971 as reported in the 
'Indian Express' dated 28 June, 1 988 ; 

{b) if so, whether it bas acquired blue 
water capability; 

. (c) whether tbis strength poses grave 
challenge to India's security; and 

(d) jf so, tbe steps taken to contain the 
Pakistani threat ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION Al'IlD SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI) : (a) to (c). There bas 
been a significant expansion in the strength 
of the Pakistan Navy since 1971, with an 
emphasi~ on the development of blue water 
and otTensive capabiJity. This development 
has obvioufl implications for India's security. 

(d) The Government. carefully monitor 
all developments baving a beaTing on the 
country's security and take appropriate 
measures to maintain fuU defence prepared­
ne~8 at all times. 

Visit of Scleace Advisor to US Presldeat 
to India 

134 .. SHRIMATI KISHORI SINHA 
Will the PRIME MINISTER be pleaaed to 

state : 

(a) whether the scheduled visit of the 
Science Advisor to the United States 
President for discussions bere on tbe Indo­
United States Science and Technology 
Initiative has not taken place ; 

(b) if so, the reasons thereof; and 

(c) whether the United States is insisting 
on India sigDlng the Paris convention or any 
other agreement on protection of intellectual 
property? 

THE MINISTER OF STATE IN THE 
MINISl R Y OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN): (a) to (c). Dr. William 
Graham, Science AdVIsor to the US President 
is scheduled to visit India in St'ptember 
1988 ; earlier the \isit was tentatively 
pJanned for Marcb 1988. Rescheduling bas 
tak\;o into account mutua) cODwnience. 

Question of India joining the Paris 
Convention for protection of Industrial 
Property Rigbts is under sludy in all 
aspects. 

Implementation of Geneva Accord on 
Afghanistan 

t 35. DR. B.L. SHAILESH Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to t\tate the sleps being laken by 
Government at various international fora and 
throulo!h the United Nations Offices. Mission 
for Afghanistan and Pakistan for the peaceful 
implementation of the Geneva Accord on 
Afghanistan and to check Pakistan's inter­
ference in Afghan affairs ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (Sl-tRl NARASIMHA RAO) : 
Government have welcomed the Geneva 
accords and have repeatedly cmphasiled the 
importance of their strict observance by aU 
concerned for restoration of peace and 
normalcy in the region 

Fresb Initiatives to Sohi' West Asia Probl ... 

J 36. DR B L. SHAILESH: Will tbe 
Minister of EXTERNAL AFFAIRS bo 
pleated to state : 
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(a) whether India is contemplating to 
take any fresh initiative in bringing about a 
solution to major problems in West Asia, 
viz., Israeli occupation of Arab territory and 
Iran-Iraq war; 

(b) whether any specific proposal in this 
regard was suggested during the recent visit 
of the Prime Minister to Syria; and 

(c) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) No, Sir. 

. (b) and (c). No specific proposal was 
suggested durioa PrIme Minister's recent 
visit to Syria. Howev.-!r, during tbe talks 
with President Hafez AI Assad thero was 
broad agreement on the need to make more 
concerted efforts to end the Israeli occupation 
of Arab territories and to end the Iran-Iraq 
war. 

RfbabllItatioa or Families at Daadakanmya 

137. SHRIMATI USHA CHOU-
DHAR Y: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether 11,420 families settled in 
Dandakaranya by the Dandakaranya Deve­
lopment Authority at a cost of Rs. 23 crores 
have deserted ; 

(b) if so. the reasons therefor; and 

(c) the steps taken to bring tbem back? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY): (a) Yes, Sir. 

(b) Of the total number of 36.776 
famihes settled over the years to-date, the 
figure of 11.420 families represents such of 
the families who have, flom" the date of 
inception of the ProJect, deserted the site of 
rehabilitation. Large scale desertions, 
however, took place between February and 
June, J 978 due to propaganda carried on 
consistently during the previous years by 
interested clements to the effect that there 
was scope for resettlement of displaced 
persons in Sunderbans area of West Benaa 1. 
The other reasons for desertion are (i) tbe 
desire to fulfil their emotional craving for 
surroundiop and climate to wbich tbey wore 

accustomed; (ii) the greater interest of 
younger elements in seeking better prospects 
in urban areas and (iii) the prospects of 
escaping obligation of repayment of Joans 
taken by them as rehabilitation assistancc 
from the Government. 

(c) Efforts have been made regularly to 
persuade the deserter families to return back 
to the Project. Those who returned were 
given renewed relief and rehabilitation 
assistance . 

Drug Trafficking in Delhi 

138. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

<a) the estimated quantity and value of 
drup seized in Delhi since the beginning of 
tbe year 1988 and how does it compare with 
the quantity and value of drugs seized during 
the corresponding period an tbe previous 
year; 

(b) the n urn ber of drus peddlers arrested 
in tbe city during the last SIX months ; 
and 

(c) the manner in which the seized stock 
of drugs and narcotics is disposed of and 
what step have been taken by Government to 
ensure that the seized drugs and narcotics 
are DOt re-cycled ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSoNNEL, PUBUC 
GRlEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM) : (a) Details regarding drugs seized 
by Delhi Police are contained in the state. 
ment below. 

(b) 778 persons were arrested under 
Narcotics Drugs and Psychotropic Substances 
Act, I 985 during the period from 1-1 - 1988 
to 30-6 -1988. 

(c) In Delhi, the confi9Cated stock of 
narcotics which is deposited in District 
Malkhana is destroyed by burning in the 
presence of Magistrates. The seized property 
is stored under double lock, No case of 
recycling or seized narcotics from Malkhana 
has come to tbe notice of Delhi Administra­
tion. 
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Atom5e Power Plant In Haryaa torily. It would not be in public interest to 
give detaIls "thereof. 

139. CH. RAM PRAKASH : Will 
the PRJME MINISTER be pleased to (c) Yes, Sir. 
state : 

(a) whether Government of Haryana 
have requested UOIon Government for IDstaJ­
latlon of an atomic reactor in Haryana ; 

(b) if so, whether Union Government 
have agreed to the proposal ; 

(c) if so, by when the project is likely to 
be taken up ; and 

(d) if not, the reasons therefor 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECfRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes, Sir. 

(b) to (d). The Site Selection Committee 
of the Department of Atomic Energy has~ 
asse~sed vanous sites for settmg up of 
Nuclear Power Stations m different electncity 
regions of the country incJudmg those sites 
recommended by the State of Haryana. The 
report of the Site Selection Committee is 
under the consideration of the Govern­
mcnt. 

Work 00 New Ordnance Factories 

140 CH. RAM PRAKASH: Will 
the Mintster of DEFENCE be pleased to 
state : 

(a) whether work on three of the four 
new ordnance factories is proceedJDg well 
apace ; 

(b) if so, the details thereof; and 

(c) whether it is likely to upgrade our 
defence preparedness 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TiON AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHJN rAMANI 
PANIGRAHl>: (8) and (b). Work at the 
llCw ontnance factories is proaresalD8 satlsfac-

( Tramlation1 

Pak Spies 

14 t • DR. CHANDRA SHEKHAR 
TRIPATHI Will the Mimster of HOME 
AFFAIRS be pleased to state: 

(a) the number of Pakistani Spies arres­
ted dunng the last three months ; 

(b) the names of the pla~ where these 
SPIes have arrested and SlDce when they were 
actlve ID India ; 

(c.) whether any objectionable material 
have been selZCd from them; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM) (a) to (d). InformatJon J5 bemg 
collected and Will be laid on the Table of the 
House. 

Loss of IHfeoce Material Due to Theft 
etc. 

142. DR. CHA"DRA SHEKHAR 
TRIPATHI : Will the M10ister of DEFE~CE 
be pleased to state 

(a) the v.tlue of defence mdtenal lost 
due to theft, fraud and neglIgence dunng tbe 
year 1986-87 as compared to the value of 
such loss Incurred dunng the prt!VlOUS three 
years ; 

(b) whether Government have taken 
any steps to check such Joss ; and 

(c) If so, t1)e details thereof? 

THE MIN ISTER OF Sl ATE IN THE 
DEPARTMENT OF DEFEr-..CE PRODUC­
TION AND SUPPLlt.-S IN THE MINISTRY 
OF DEFENCE (SHRI CHJNTAMANI 
PANIGRAHJ): (a) 
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(Ra. in thousands) 
--- - ------- --- -.----

Year Total Amount of 
stores losses due 
to theft etc. 

Losses due to 
Aviation items 

Other items of 
. losses 

1986-87 

1983-84 

1984-85 

1985-86 

(b) Yes, Sir. 

15,09,08 

5,12.75 

7,17,70 

10,19,24 

(c) A series of steps have been taken by 
tbe Government to check the quantum of 
such losses in Air Force. Inter-alia, these 
ar: : 

(i) Patrolling by DSC has been inten­
sified and additional guard posts 
have been created in vulnerable 
areas; 

(H) Movement of store items is being 
closely moaitored and compliance 
with the prescribed procedure is 
being strictly enforced ; 

(iii) With a view to contain losses, 
recourse has been taken to continu­
ed training through 'On the job 
training', one day training in a 
week, briefing about natural hazards, 
posting of experienced supervisors, 
enforcement of correct technical 
practices and close vigilance and 
rigorous checks on the profession­
alism of pilots. 

Detailed instructions have also been 
issued to pr~vent other losses. Vigilance 
checks are carried out in addition tv periodic 
~tock taking. All losses due to th~ft, fraud 
and neglect are investigated by Courts of 
Inquiry to ascertain the cause and pinpoint 
respon~i bilify. 

I EnglISh] 

C&ndldates Appeared/Selected for lAS! 
-IPS Duri.~ 1987 

143. 'SHRJ V.S. KRISHNA lYER : 
Wl'l tbe PRIME MI~STEll be pleased to 
state : 

13,71,46 

4,64.05 

6,09,66 

9,78.95 

1,37,62 

48,70 

1.08,04 

40,29 

(a) the total number of candidates appear­
ed for lAS/IPS examinations during 1987 ; 

(b) how many out of them appeared 
from Kama taka ; 

(c) the number of candidates selected 
for lAS/IPS during 1987 ; 

(d) how many out of them were from 
Karnataka ; and 

(e) whether thore is any quota fixed for 
each State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) Direct recruitment to the 
lAS/IPS is made through the Civil Services 
Examination, which comprises two parts viz .• 
Preliminary Examination and Main Examina­
tion. 83431 candidates had appeared in the 
Civil Services (Preliminary) Examination. 
1987 anrl 9 J 03 in the Civil Services (Main) 

.Examination, 1987. 

(b) 3 J.s I candidates and 168 candi­
dates respectively appeared from Kamataka 
in the Preliminary and the Main Examina­
tions held in 1987. 

(c) and (d). 10 candidates, who had 
appeared from Karnataka. have qualified for 
appointment to the different Services, to 
which recruitment is n;ade through the Civil 
Services Examination. The Services. to 
which they are to be appointed, have not 
yet been decided. 

On the basi. of the Civil Services Exami­
nation held jp 1986, 114 caadidates were 
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appointed to the lAS and 121 candidates to 
the IPS in 1987. Out of them 2 candidate! 
in the JAS and 4 candidates in the IPS were 
from Karnataka. 

(e) No, Sir. 

Expenditure 00 I.P.K.F. 

J 44. SHRI V.S. KRISHNA IYER: 
Will the Minister of DEfENCE be pleased 
to state the fotal amount spent so far on 
Indian Peace Keeping Force ? 

THE MINISTF.R OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUrry YES IN THE MINISTRY 
OF DEFENCE (SHRI CHINT AMANI 
PAN16RAHI): The addItiC'naJ expeflditure 
over and above normal pay and alJowances 
and provisions works out to approximately 
L. 97.80 crores upto 3 J. 5 1988. 

I Translation] 

Procedure for Selection of Airmeo in Air 
Fo~e 

14S. SHRI JAGDISH AWASTHl 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether some modifications have 
been made in the procedure for selection of 
airmen in the A,r F(")fce : 

(b) if so, the JctaiIs therel)r ; 

(c) whether merit list of th~ candidates 
declared successful by the various Selection 
Centres of the country will be prepared at 
Delhi: 

(d) if so, the steps taken by Govern­
ment to check the possihllity of any irregu. 
larity in tbe preparati(\n of tbe merit Itst; 
and 

(e) whether Government propose to 
authorise the various selection centres to 
select airmen on their own f:ly laYing dQWD a 
specific s}Jlabus and procedure? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES I'" THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANJGRAHI): (8) Yes, Sir. 

(b) 0) Recruitment is now made on a 

quarterly basis instead of yearly. 

(ii) The old system had an Initial 
Screening Test (1ST) (ollowed by a 
Final Selection Test (FSn. In the 
revised system a selection test is 
conducted and those who qualify 
are administered the Trade Alloca­
tion Test (TAn. 

(iii) The candidates found medicaUy fit 
are arranged in a merit list on an 
all-India basis. 

(iv) In the present system examinations 
are conducted for a panicuJar in­
take and tbe entire selection process 
is completed withm a period of 
three months. 

(c) Yes, Sir. 

(d) To avoid any irregularity the rele­
vant information is fed to a computer and 
the merit list prepared. This ensures elimina­
tion of human errors. 

(e) No, Sir. 

[English] 

Delay in Central Projects 

146. SHRI BHADRESWAR TANTI: 
Will tbe Minister of PROGRAMME IMPLE­
MENT A TION be pleased to state: 

(a) whether some major projects in 
power, coal, steel and fertiliser seeton are 
behind schedule due to disput~ relating to 
land and environ men t clearance and delayed 
equipment; 

(b) if so, the steps Go~rtlIDalt pI'OpO!Ie 

to take to avoid further delay in the clearance 
of these projects ; and 

(c) the invesrment iovol~d in such 
projecrs ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHKJ MADHAVSINH 
SOLANKI): (a) to (c). Yes, Sir. Aa:ordmg 
to the information available io the Ministry 
of Programme )mplementation some of the 
major projects, each costina O\lCf Rs. I 00 
crores in the power, fertilisers, coal and steel 
have suffered deJays due to various (actors 
includill8 delays in land ~quisitioo all\) in 
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environmental clearances/equipment supply. 
The total investment anticipated in these 
projects is of the order of Rs. 25,000 
crores. 

Various steps taken by the Government 
to expedite completion of the projects inter 
alia include-

-Setting up of Task Force/Empo­
wered Committees for problem 
solving and speedy implementa­
tion of projr.cts. 

-Close follow up by concerned 
Ministries and project authorities 
with Stale Governments, equip­
ment suppliers, contractors, con­
sult.&nts and other concerned 
agencies. to mmimise delays. 

-Inter-ministerial coord Illation and 
interacticn. 

- Issue of detailed guidelines to 
facilitate the evironmental clear­
ance. 

- Review of project implementatjon 
by Cabinet Committ~. 

Studies 'OD ADtarctica by ~eatb 
ExpeditioD 

147. SHRI RADHAKANTA DIGAL: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether some sctentific studies have 
been made on Antarctica during the Seventh 
Expedition; and 

(b) j f so, the details of scientific studies 
made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT. ATOMIC ENERGY. ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA YANAN): (a) Yes, Sir. 

(b) The scientific studies unoertaken by 
the 7th Expedition to Antarctica include 
geoloaicat survey of over J 000 sq. km. area 
and collection of rock samples from' nearly 

100 locations in the Humbolt and Wholthat 
mountains ; air borne magnetic survey over 
an area of 12,000 sq. km. for tbe first 
time; ground magnetic survey of 20 line 
km. ; investigation of Olone hole pheno­
menon ; meteorologica I data collection; 
marine biological samplings ; current 
measurements in the Southern Ocean; 
physical, chemical and biological scientific 
observations etc. 

Directives RegardiDg AllocatioD for Tribal 
Development 

148. SHRI RADHAKANTA DIGAL: 
Will tbe Minister of WELFARE be pl~ased 
to state: 

(a) whether Union Govemmer.t have 
sent directives to the State Governments to 
set aside 12 per cent of the total State 
allocation for tribal development ; 

(b) if so, the details thereof; 

(c) the amount spent by various State 
Governments out of State allocation for 
tribal development in last three years ; 

(d) whether some State Governments 
are not strictly adhering to the Central 
directives; and 

(e) if so, whether the fresh directives 
have been issued to those State Govern­
ments? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORA ON) ; (a) and (b). No 8uc.b 
directive has been issued to the State 
Gove~nts. However, State Governments 
have been advised to fnsure tbat the flow to 
the Tribal Sub-Plan (rom out of Annual 
State Plan outlay is, by and large, propor­
tionate to the percentage of tribal population 
to total population. 

(c) Information is given hi the Ita tement 
below. 

(d) and (e). State Governments haw 
been by and large quantifying fundi only in 
tbe divisible sectors as per the advice liven. 
However this point is heinl reitccated durioa 
the Annual Tribal Sub-Plan diacussions with 
the State OovernmenCl. 
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State/U.T. 

Andbra Pradt.Sh 

Assam 

Bihar 

Gujarat 

Himachal Pradesh 

Kamataka 

Kuala 

Madhya Pradesh 

Mabarasbtra 

Manipur 

Orissa 

Rajasthan 

Sikkun 

Tamil Nadu 

Tripuro 

Uttar Pradesb 

West Bengal 

Andaman and Nicobar Islands 

Goa, Daman and Diu 

Statemeat 

1985-86 

2740.93 

4511.81 

21602.55 

8751.30 

1467.39 

463.87 

626.07 

20193.98 

) 0454.63 

2) 29.32 

13847.03 

6436.00 

29.58 

508.97 

2777.18 

137.28 

2423.28 

134.34 

30.96 

(Rupees in Jakhs) 

Expenditure 

1986-87 

3757.21 

5722.54 

25872.60 

9012.50 

1896.20 

897.76 

796.57 

24321.79 

10044.74 

2795.88 

J 5893.39 

8449.00 

343.00 

720.65 

3602.16 

121.08 

2386.54 

S15.22 

45.05 

1987-88 

5553.87 

5872.00* 

32478.00* 

11417.53 

2031.00 

1489.36 

760.95* 

28353.64* 

15406.13* 

3659.60 

18721.95* 

6208.00 

1382.63· 

712.94* 

4280.74* 

87.74 

3266.87* 

672.54 

76.00 

----------------- ---

*Provisional (Source-Tribal Sub-Plan Documents for 1988-89). 

Resol"iag or Coaflict Betweea lraD aDd 
Iraq 

1019. SHRIMATI JAYANTI PAT­
NAIK: Will the Minist~r of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Arab Nations have 
rcqucatod India to play some role towards 

resolvina the Iran-Iraq conflict; and 

(b) if so, the details of the recent steps 
taken by Government in that direction '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Yes, Sir. 

(b) From the very inception of tbe war 
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and particularly during the Indian Chair­
manship of NAM from 1983 to 1986 
Government have been in touch with both 
belligerents in an effort to work out a just 
and lasting settlement of the conflict. Govern­
ment have noted with satisfaction that with 
Iran's unoonditional acceptaDOC of UN 
Security Council Resolution S98 there are 
increased prospects of an early end to the 
conflict. 

CeIUn for Training Manpower in Ocean 
Sector 

ISO. SHRIMATI JAYANTI PAT­
NAIK: Will the PRIME MINISTER be 
pleased to state : 

(a) whether there is no national centre 
for training manpower in tbe ocean sector ; 

(b) if so, whether Government propose 
to set up such a centre with a view to 
promoting manpower development in the 
ocean sector ; and 

(c) if so, the details of the steps taken 
so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC· 
TRONICS AND SPACE (SHRI K.R. 
NAltA Y ANAN): (a) There is no national 
centre for training manpower in ~ 
ICienc:es but we are utilising dift'erent oceano­
graphic/fisheries institutions/universities for 
training parposes. 

(b) and (c). There is no proposal to 
set up such a Centre during the Seventh 
Plan. 

~ of Border by Cbiaese Fighter 
Plue. 

lSI. PROF. K.V. THOMAS: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) the number of times Chinese fishter 
planes have crossed tbe Indian border dUriDS 
tbe last three yean; and 

(b) the action taken by Government in 
this reprd 1 

THE :MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and (b) •. 
During the period 198 S -8 7. there were 
seven cases of air viohrt!ons which were 
taken up with the Chinese Government. 

Allocation for Tribal Welfare to Kerala 

152. SHRI K. KUNJAMBU: Will 
the Minister of WELFARE be pleased to 
state: 

(a) the total money allocated for tribal 
welfare in Kerala during 1988·89 ; 

(b) whether there was any cateI of 
misuse of funds allotted during J 987·88 ; 
and 

(c) ir so, the details thereof and the 
action taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMA TI ORAON): (8) Tbe outtay for 
Tribal Sub-Plan from State's Annual Plan 
1988-89 of Kerala is Rs. 923.00 lakhs. 
In addition the Central Government had 
allocated Rs. 90.78 Jakhs as Special Central 
Assistance to that State. 

(b) and (c). No such instance has been 
brought to the notice of Central Govern­
ment. 

Central Team to States to Stud, Extr .. ist 
Problem 

IS3. SHRI AMAR ROYPRADHAN : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether a Central team had visited 
some States to study the extremist problem 
in the States ; and 

(b) if so, tbe observations and suges­
tions made by the team '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) A Ceotral Team comprisina 
of Secretary Plannina CommiASion. Secretary 
Rural Development and representatives of 
tbo MiDlstry of Welfare bave visited Bibar 

,and Andhra Pradesb recently. to "udy •• 
left wina extremist problem in thole StatCII. 
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The Central Team has submitted its report 
in respect of Bihar and its report in respect 
of Andhra Pradesh is being finaJised. 

(b) The Central Team's in its report in 
respect of Bihar has observed that curbing 
social oppression and accelerating socio­
economic development in the affected areas 
is crucial for effectively tackling the left wing 
extremists in the State. Por sharper deve­
lopment focus in the affected areas the team 
has recommended a special area approach 
for the development of 27 affected blocks JD 

the 7 districts of Bihar. 

Assam Accord 

154. SHRf AMAR ROYPRADHAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state the latest position regarding 
the implementation of Assam Accord? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY): A s!atement 
showing the latest position is laid on the 
Table of the House. 

[Placed in Library. See No. LT-6301/881 

Overall De,eIopmeDt or Assam 

ISS. SHRf AMAR ROYPRADHAN : 
Will the Minister of PLANNING be pleased 
to state : 

(a) whether Government have received 
the report of the Task Force constituted by 
the Government of Assam to recommend 
measures for the overall development of 
Assam as envisaged in clause 7 of the Assam 
Accord ; and 

(b) if so, the detalls of tbe observations 
and suagestions made and Government's 
reaction thereto ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRf MADHAYSINH 
SOLANKJ): (a) and (b). On 20th May. 
1987 the Assam Government had constituted 
a Task Force to lugest measures for tbe 
economic devdopment of Assam. The 
Government of Assam have forwarded a 
copy of the Report of the Task Force dated 
Sth April. 1988 to the Planning CommiSSion 
on 18th July. 1988. The Report has since 
been received and is being studied. The 
State Government bavo not sent to us any 

. commonts on this Report. 

Surplus Work Force iD Ordaaace Factories 

I S6. SHRI BHATTAM SRIRAMA­
MURTY : 

SHRI MATILAL HANSDA 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Government have identified 
surplus work: force in the Ordnance Factories 
in the country ; 

(b) if so, the details thereof; and 

(c) the details of the programme of 
Government for their absorption? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINIS­
TRY OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a) to (c). No staff has 
been declared surplus in the Ordnance 
Factories. However, the norms for staff and 
workers are reviewed periodically and re­
deployment of some staff and workers is 
effected to ensure their optimum utilisation. 

Seminar OR lodo-Soyiet Cooperatioo ia 
Moscow 

IS7. DR. KRUPASINDHU BHOI 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a seminar on Indo-SoVIet 
Cooperation in electronics and IDformation 
technology was organised in Moscow 
recently; 

(b) if so. the purpose of organismg such 
seminars; 

(c) the net outcome of holding the 
SClDlDar at that place; and 

(d) the future course of acuon proposed 
to be tak.en up for the growth of electroniCS 
industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY. ELE­
CTRONICS AND SPACE (SHal K.R. 
NARAYANAN): (a) Yes. Sir. 

(b) to (d). Coofoderatioo of EDcincorioc 
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Industry (CEl), New Delhi in cooperation 
with Trad . .i.;.tlr Authority of India (TFAI). 
organised a first-ever Indian engineering 
exhibition in Moscow bet'Aoeen 1-7 July. 
) 988. The purpose lIf this exhibition was 
to project areas of trade. production. techno­
logical and industrial cooperation between 
the Soviet Union and India. Coinciding 
with the trade fair, eEl in cocperation with 
Soviet auth,)rities organised seminars on 
Machine building, Electronics and infor­
mation technology and industrial cooperation. 
It is difficult to gauge the outcome of such 
seminars on short-term basts. Department 
of Electronics, Government of India has 
made sufficient ground work for future 
development in the area of electronics and 
it is expected that the \""ork done by two 
sides would remIt in further development of 
technology and business cooperation between 
the two countrie-s. 

IKI'f'8Se in Freedom Fighters Peasioo 

158. SHRI ARVIND TULSHI 
KAMBLE: Will tbe Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether tbere is any proposal 10 

increase the pension amount of freedom 
fighters in near future ; 

(b) if so, what wiJ] be the amounl of 
increase ; 

(c) whether there is any proposal to 
provide more faciiities to tbe freedum 
fighters ; and 

(d) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY): (a)end (b). 
No decision to any such propo~al has so far 
been taken in this regard. 

(c) and (d). It bas been decided to 
extend the period of validity of free raHway 
passes to freedom fighters by one more 
year. 

Freedom Figbtus PeasioD ApplicatloDs 
frOID Kerala 

IS9. SHRI V.S. VIJAYARAOHAVAN: 
W1l1 the Minister of HOME AFFAIRS be 
pleased to state : 

(a) tbe lotal number of applications for 

freedom fighters pension from Kerals pending 
for disposal; 

(b) since when these cases are pending; 
and 

(c) 'by what time th(se applications are 
likely to ~ disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) to (c). 
Out of 30089 a pplications (excluding ex­
INA cases) received from the State of Kerala 
within the prescribed time limit, pension bas 
been sanctioned in 2552 cases (excluding ex­
INA cases) and the remaining cases have 
been rejected. In one case received through 
the Government of Kerala in December, 
1985, certain clarifications have been sought 
from the State Government. This case win 
be finalised on n:ccipt of tbe State Goycm­
ment's clarification. 

CSIR Regional Researcb Laboratory. Bhopal 

160. PROF. RAM KRISHNA MORE: 
wm th~ PRIME MINISTER be pleased to 
state : 

(a) whetber Government propose to 
close down the Regional Research Laboratory 
of CSIR a t Bhopal ; 

(b) if so, the reasons therefor; 

(c) tbe number of scientists and other 
staff members likely to be affected with its 
closure ; and 

(d) the manner in which Governmenl 
propose to !'afcguard their interests '? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF SCiENCE AND TECHNO. 
LOGY AND MINISTER Of STATE IN 
THE DEPARTMENTS OF OCEAN D.EVE­
LOPMENT. ATOMIC ENERGY. ELEC­
TRONICS AND SPA.CE (SHRI K.R. 
NARA Y ANAN) ; (a) No, Sir. The CSIR 
Society has directed CSIR to explore the 
possibility of taking over of the Rqional 
Research Laboratory (RRL), Bhopal. by tbe 
Bbarat Heavy EJectr;cals Limited (BHEL). 

(b) to (d). Do Dot arise. 

laclusioa of DevelopiDa Laoa.uaaes .. 
Subjects 10 UPSC ED ...... t .. 

J 6 J. PROP. NARAIN CHAND 
PARASHAR ; Will the PlUMB MINISTER 
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be pleased to state : 

(I) whether Government propose to 
include such developing languages as are 
reco&Dised by the ·Sahitya Akademi or by the 
various State Governments but not included 
in the Eighth Sctedule, as subjects of ~xami­
nation by the Union Public Service Com­
mission: 

(b) If so, the likely date by which the 
six languages recognised by the Sahitya 
Akademi but not listed in the Eighth 
Schedule and 81'\0 )angu~ge'\ like Pahari in 
Himachal Pradc"h would be included as 
subject of study for the UPSC ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) to (c). Of the examinations 
conducted by the Union Publlc Service Com­
mission. only the scheme of the Civil Services 
(Main) Examination provides for an optional 
subject on the literature of any O(JC of 23 
languages including the languages included m 
the Eighth Schedule of the Constitution and 
other important international languages 
such as Chinese. Pall, Arabic, Persian, 
German, French. Russian and English. 
There is no proposal to include any other 
Indian languase as an optional subject lor 
the Examination. 

The list of opllonal subjects for the 
Civil Services Examination has been drawn 
up keeping io vIew vanous factors such as 
the numbers of candidates likely to opt 
for the subj«ts. tbe nf'ed to avoid too large 
a num~r of subjects and tbe feasibility of 
maintaining reasonable uniformity of 
standards. 

Communi Riots 

162. SHRI CHINTAMANI JENA : 

SH.RJ MOHO. MAHFOOZ ALI 
KHAN: 

SHRI KAMAL CHAUDHRY. 

Will the Minister of HOME AFFAIRS 
be pleated to state : 

(a) tbe name. of the States where 

Comm unal riots ~urred during the last six 
months; 

(b) the main causes of these riots; 

(c) the number of persons killed an~ the 
estimated Joss of property during these riots ; 
and 

(d) the steps taken to check frequent 
eruption of communal riots ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) to (d). A statement is 
given below. 

Statemeat 

On the basis of a~"3iJable information, 
brief particulars in respect of (a) to (d) of 
the question are as under . 

(a) Major communal riots have occurred 
at AuuDgabad (Mdharashtra) anJ Mvrsbida­
bad (West Bengal) in the months of May 
and June, J 988, respectively. 

(b) The riots are the handiwork of anti­
soc1<!1 and communal elements. 

(c) In the communal violence at 
Aurangabad (Mabarasbtra) on 17th May. 
! 9~8. I t ~rsons were killed and property 
worth Rs. 29.55 lakbs was destroved. In 
the communal violence at Paith~, district 
Aurangabad (Maharashtra) on 19tb May, 
1988. seven persons were killed and property 
worth Rs. 6.85 lakhs was destroyed. In the 
communal violence at \1urshidabad (West 
Bengal) on 24th June, 1988, nine persons 
were killed 

(d) For maintainio8 communal peace 
and amity, material support ID terms of 
para·mditary forces and equipment is 
provided to the State Governments as and 
when occasion arists or demands are made 
to ensure them to effectively manage and 
control the riot situation on ground. Further, 
tbe C(nlral Government has Circulated a set 
of guidelines to the State Governments to 
heJp them manage communal ViOlence and 
restore 8S wen 8S reo inforce communal 
barmon),. 

Apart from the above, from time to 
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time the National Integration Council has 
been deliberating on the long term measures 
for maintaining communal harmony. The 
report of the Sub-Group of the Standing 
Cornmitt~ of the National Integration 
Council which makes some useful suggestions 
for strengthening national integration and 
communal harmony has been commended to 
the State Governments. 

Lessons have been drawn from the recent 
riots e.g. the Meerut ro.P.) and based upon 
this experience a fresh set of guidelines has 
been circulated to the State Governments on 
26th February, J 988. 

Arrest of a Former Naval Officer 

163. SHRI H.M. PATEL: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether a former Indian Naval 
Officer was recently a crested while trying to 
smu~gle out classified documents ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM): (a) and (b). A former Indian 
Naval Officer was arrested at Bombay on 
Ma)' 30, 1988 "hile leaving for New York 
b} an Air India flIght. Some documents 
were recovered following a search of his 
booked passage. A case uls 3 of the Official 
Secrets Act was registered against him at 
Sahar PoHce Station Bomba; on the same 
day. 

Space Projects for July 1988 

164. DR. KRUPASINDHU 8HOI: 
Will the PRIME MINISTER be pleased to 
state : 

(a) tbe different ~ pace projects scheduled 
to be launched in July, 1988 ; 

(b) the number of tbem which have 
been launched with results thereof; and 

(c) if not, the preparatIon made for 
lauochinS thQ4ie apace projects ? 

THE MINISTER Of STATE IN THE 
MINlSTRY OF SCIENCE AND TECHNO-

LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA YANAN): (a) The Space Projeets 
scheduled for July 1988 were : 

(i) Launch of second developmental 
flight of Augmented Satellite Launch 
Vehicle-D2 (ASLV-D2) (to achieve 
capability to launch J 50 KG class 
satellites). 

(ii) The Stretched Rohini SateJIite 
Series-2 (SROSS 2) on board 
ASLV-D2 (for remote sensing/ 
scientific mission), 

(iii) Launch of Indian National Satellite­
IC (INSAT-ICJ to serve as an on­
orbit active spare for operational 
INSA T ·1 B Sa tellite). 

(b) and (c). 

(i) The launch oi ASLV-D2 with 
SROSS- 2 took place from Srihari­
kota on July 13, 1988. The 
Mission, however, has not been 
successful. 

(ii) The INSAT -Ie was launched on 
July 22. 1988 by ARIANE from 
KOUROU, French Guyana. 

Employment Generation ID Rural Areal 

165. DR. KRUPASINDHU 8HOI 
Will tbe Minister of PLANNING be pleased 
to state: 

(a) whether there is a need to generate 
additional employment in tbe rural areas ; 

(b) if so, the steps taken in this direc­
tion; 

(c) the plan formulated in the Seventh 
P~ in this regard ; and 

(d) the stepa taken to implement the 
Plan? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE­
MENTATION (SHRl MADHA VSINH 
SOLANKI): (a) Yes, Sir. 

(b) and (c). In addition to the IfOwth 
of activities of different sectors liko A,ricul­
lure, lrriaatioo, Forest aDd Boviroomeot ud 
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Village and SmaJJ Scale Industries etc •• which 
Ire labour intensive, as envisaged in the 
Seventh Plan document, specific self and 
'Wage 4tmployment programmes like Integrat­
ed R.ural Development Programme (lROP), 
National Rural Employment Programme 
(NREP) and Rural Landless Employment 
Guarantee Programme (RLEGP) are being 
continued during the Seventh Plan with 
substantially higher outlays and a sharper 
locus. 

(d) A ,tatement showing the financial 
and physical performance under IRDP, 
NREP and RLEGP during the first three 
years of the Seventh Five Year Plan is given 
below, (See columns 233-236). 

(Translation] 

AllotmeDt of Go,erameDt AcCOllllDOdatioa 
to Employees or Central Ordoaace Depot, 

K&lopur 

166. SHRI JAGDISH AWASTHI 
Will tbe MInister of DEFENCE be pleased 
to state: 

<a> tbe number of civilian employees 
working in Central Ordnance Depot at 
Kanpur; 

(b) the number of those civilian 
employees out of them who have been 
allotted Government accommodation; and 

(c) the steps being taken by Government 
to solve the accommodation problem of these 
employees 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DBFENCE (SHRI CH1NTAMANI 
PANlGRAHI) (8) 1547. 

(b) J 4. 

(c) The matter has already been taken 
up with tbe concerned authorities (or 
proviSion of addiuonal acoommodation (or 
aJlolment to tbe employees of Central 
Ordnance Depot, Kanpur. 

11.00 bra. 

(/"'frr",'IoIU) 

(&r,Ii.r') 

Mil. SPEAKER: I bave Mllo~ Mr. 
Dalldavate. 

PROF. MADHU DANDAVATE (Raja· 
pur) : We have given Adjournment Motion 
on the failUTe of the Ooverl!ment to take note 
of the documentary c~idence published in the 
newspapers about Bofors. (lnterruptiolu). 

( Tram/atlan) 

MR. SPEAKER : Why aU of you a~ 
making a noise ? 

(lnterruptiolu) 

[English] 

MR. SPEAKER: Look beret if all of 
you shout. 1 cannot hear. I cannot listen to 
all and this is irregular. Why arc you shout­
ina? I will give chance to whoever I aUow. 
So simple it is. I will allow you, but Dot 
like this. 

PROF. MADHU DANDAVATE: Listen 
to those who have given Adjournment 
Motiooa Sir. (Interruptions) 

MR. SPEAKER. Please sit down. 

(InierruptiolU) 

PROF. MADHU DANDAVATE; Give 
us the fundamental right to persuade yOU Sir! 

MR. SPEAKER: Yes, you are ri_. I 
am going to give It to you. 1 have alIcad)' 
acceded to your submissions. whatever they 
are. There is no problem. 

SHRI INDRAJIT GUPTA (Basirbat) : 
Even wltbOUt Siving any DOtice they are 
getting up and shouting. (/IIIerrIlP1UJlts) 

MR. SPEAKER. You caDJlOI uaue 
anything before my permlss.iC'n. So simple 
it IS. We bave to g.:> by the rules laid clown 
by you You have liven me Adjourt1IDCDt 
MotioDS. 

(I11l",."pt") 

MR. SPEAKER: Lislcn to me now. 1 
am ,oing to say sometbing about that DOW. 
The subject wbich you haw ,,¥eO I have 
aJratdy covered that ud it comes UDder that 
Rule, 

("".".110111) 

MR. SPEAKBR. : Now .... _ Ie& 
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me finish. If you read tbat notice and 
aause (vi) under Rule S~, you \YilI find tbat 
what I am doing is perfectly according to 
what you bave authorised me to do. Nothing 
less tban that. 

SHRI S. JAIPAL REDDY (Mabbub­
na,ar): We waot to ceosure the Govern­
ment. 

MR. SPEAKER; You can censure the 
Government. There are other means also. 
That is wbat I am saying. 

'The motion shall not anticipate a 
matter, which has been previously 
appointed for consideration.' 

I bave already done it according to what 
we decided y~terday. 

SHRI S. JAIPAl REDDY: You cannot 
pre-empt us like this. 

MR. SPEAKER : There is no Question 
of pre· emption. Now sit down. 

(Interruptions) 

MR. SPEAKER: Now listen to me. Let 
me first finish. I am on my legs and I want 
to say something. I have to do my job. 
There is no question of pre-emption. You 
wanted a discussion, I gave it to you. Wh y 
IhouJd not you be thankful to me 1 

MR. SPEAKER: Why cannot you let 
me finisb ? I am gOJng to say something. 

[ TnuulatlonJ 

I want to say sometbina but you do not 
listen. Please listen to me. 

(Bn6luh1 

(lnierruptiolU) 

MR. SPEAKER: Please liste~ to IDe. If 
you are just yery much sure 0( censuriDl tbe 
Government, there are otber subjects also. I 
have ,ot two more subjects. If you want it 
very much, you can c:ensure tbe Govern­
ment. 

SHar BASUDES ACHARlA (Santura) ; 
We want to ceDawe the Government on this 
questiOD. 

MR. SPEAKER: Th~re is no question 
of this. I bave already slated tbat for 
discussion. If you want Adjournment Motion 
and jf ooly that satisfies your appetite, I can 
give on cbolera. I can allow you OD Rail­
ways, if you like it. I caD given you on 
tbat if )'OU want to censure the Oovern­
ment. 

(Interruptions) 

MR. SPEAKER: I have Dot allowed 
you. 

! Translation] 

Why do [lot you take your seats ? 

[English] 

It is Irrrg ular. 

\ Trans/arionl 

SHRIMATI MEIRA KUMAR (Bijoor) : 
The Harijans and their children have been 
murdered .. . (Interruptions) . .. We want a state­
ment from the bon. Home MiDi.ter. 

(&fgUsh) 

MR. SPEAKER; HOD. Members, ait 
down. 

(1n/~rruptloM) 

{Tran.rlationl 

MR. SPEAKER: I bave beard you. 
You may speak when I allow you. 

SHRI RAMSWAROOP RAM (Oa18) : 
In Jahanabad, the Harijaos and their small 
cbildren bave been murdered. (lIIrerruptlolU) 

[English} 

MR. SPEAKER: J will allow you, first 
listeD to me. 

(lnterrupt/Olll) 

MR. SPEAKER: J will ask you to 
withdraw rrom the House ir you persi.t "like 
this. 

(lllle,ruptiou) 

[Tranllarion1 

SHRI RAMSWAROOP RAM: A num­
ber of small children have boon murdered. 

(1"'''11/1110111) 
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MR. SPEAKER: You should speak only 
when I allow YOD. 

[ EngILr"l 

You are oot going to just jeopardise 
everything lik.e this. 

(17alLf/allon] 

SHRI RAMSWAROOP RAM: The 
precious time of the House is being wasted 
on pen y issues. 

SHRl BASUDE8 ACHARlA: These 
are not petty issues. (lnterruptlolLf) 

MR. SPEAKER: You first talk to me. 

motion and its admissibility. 

MR. SPEAKER: 1 have already done 
tbat. It is on tbe slate. It is comiog tbis 
very day after this business. 

SHRI BASUDEB ACHARIA : We press 
for the adjournment motion. 

[Tran.Jlatlon} 

MR. SPEAKER: I bave already told 
you that it does oot rail under this. I cannot 
do it. 

(ImerruptwIU ) 

I will listen to you. MR. SPEAKER: I had admitted it 

SHRI RAMSWAROOP RAM : Harijans 
and their small children bave been murdered. 
(/ItIe"uption.r) 

(&r,/l.rIa] 

MR. SPEAKER: I have already dODe 
that and tbat is what I am expected to do. 
I am not barrmg any discussion on the floor 
of this House. 

(lnterruptwns) 

[ Trans/at Ion 1 

MR. SPEAKER: W':ly can not they 
understand it ? I have already done it. 

(InterruptiollS) 

(&w/Lr"} 

fttR. SPEAKER : I will allow you. 

(InterruptiolU) 

lTralLfiatioll) 

MR. SPEAKER: I am allowina it. 

l&.rlllhl 

You are already aoina to discuss tbat 
subject. 

PROF. MADHU DANDAVATB: _Sir. 

you first lilteo to '" on the a (ljournmeol 

because you had given it. 

(EngILrhJ 

U you had not given it, I would not have 
done it. 

[Tram/ation] 

SHRlMATI MEtRA KUMAR : In 
Jabanabad 19 Harijans have been ki1Jcd and 
children too have been murdered. We want 
a discussion on it in the House. 

(Eng/ish] 

There should be a law again~t atrocities 
on Hanjans and we want a statement from 
the Home Mmist er. 

MR.. SPEAKER: We will discuss that. 

SHRI SHANT ARAM NAIK. (Panaji) : 
Sir. three Members of this House have been 
iIIeplly arrested by Keral. poilGC, namel). 
Sbn Basbccr. Shll Charles and Shri Rama 
Rai for nusing their voice apinst price 
rite. 

SHRI ASUTOSH LAW: Sir. an ugly 
incident toot place in West Benlal in the 
month of June when a Central Minister. 
Shri Sontosh Mohan Dcv was brutaUy 
attacked. (IIIterruptiolU) We want a state-­
m:nt from the Home Minister. 

MR. SPEAKBR : Shri H.K.L. Bba,at. 
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ll.~ brs. 

PAPERS LAID ON THE TABLE 

[Flrgllshl 

Benami Transaction (Probibition of tbe 
Right to Recover Property) Ordinance, 
Religious Institutions (Preventioa of 

"!tsuse) Ordinaace, etc. etc. 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : I beg to lay on 
the Table a copy each of the following 
Ordinances (Hindi and English versions) under 
article 123(2) (a) of the Constitution: 

(i) The Benami Tr&nsaction (Prohibi­
tion of the Right to Recover Pro­
perty) Ordinance, 1988 (No.2 of 
1988) promulgated by the President 
on the 19th May. 1988. 

(ii) The Religious Institutions (Preven­
tion of Misuse) Ordinance, 1988 
(No.3 of 1988) promulgated by 
the President on the 26th May, 
1988. 

(iii) The National Security (Amendment) 
Ordinance, 1988 (No.4 of 1988) 
promulgated by the President on 
tbe 26th May. 1988. 

(iv) The Arms (Amendment) Ordinance, 
1988 (No. S of J 988) promulgated 
by t~ President on tbe 27th May, 
1988. 

(v) The Bharat Petroleum Corporation 
Limited (Determination of Condi­
tions of Service of Employees) 
Ordinan~, 1988 (No.6 of 1988) 
promu}tuIted by the President on 
tbe 2nd July. 1988. 

(vi) The Prevention of IlJidt Traffic in 
Narcotic Drugs and Psychotropic 
Substances Ordinance, 1988 (No. 7 
of 1988) promulgated by the Pre· 
sident on the 4tb July, 1988. 

[Placed in Library. See No. LT·6273/881 

IIIdIa AdlDbristraUve Service (Ftxatioa 
ot Cadre Strength) Fowtla Ameaclmeat 

Regulation. 1988, the 'adis. Adml· 
"raUy. SerYke (Pay) SecoIId 

Ameudmeat Rules, etc. 

THE MINlSTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): On behalf of 
Shri P. Chidambaram : 

I beg to Jay on the Table a copy each of 
tbe following Notifications (Hindi and English 
versions) under sub-section (_) 3 of tbe All 
India Services Act, J 9 S I : 

(i) The Indian Administrative Service 
(Fixation of Cadre Strength) Fourth 
Amendment Regulations. 1988 
published in Notification No. G.S.R. 
294 in Gazette of India dated the 
16th April, J 988. 

(ii) The Indian Administrative Service 
(Pay) Second Amendment Rules, 
1988 published in Notification No. 
G.S.R. 295 in Gazette of India 
dated the 16th April, 198·. 

(iii) The Indian Administrative Service 
(F ixation of Cadre Strength) Fifth 
Amendment Regulations, 1988 
published in Notification No. G.S.R. 
296 in Gazette of India dated tbe 
16th April, 1988. 

(iv) The Indian Administrative Service 
(Pay) Third Amendmeot Rules, 
1988 published in Notification No. 
G.S.R. 297 in Gazette of India 
dated tbe t 6th April, 1988. 

(v) The Indian Administrative Service 
(Cadre) Amendment Rules, 1988 
published in Notification No. G.S.R. 
445 in Gazette of India dated the 
4th June. 1988. 

(vi) The Indian Administrative Service 
(Pay) Fourth AmendJ'nent Rules, 
J 988 published 1n Notification No. 
G S R. 6S4(E) in Gazette of India 
dated the 26th May, 1988. 

(vii) The Indian Administrative Service 
(Fixation of Cadre Streogtb) Sixtb 
Amendment Regulations. J9h8 
published in Notificatbn No. G.s.1l. 
760(E) in Gazette of India dated 
the 30th June, 1988. 

(viii) The Indian Administrative Service 
(Pay) Fifth Amendment Rules. 1988 
publif.hed in Notifitation No. G.S.R. 
761(8) in Gazene of ladia dated 
tbe 30th June, 1988. 
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(ix) The All India Services (Death-cum­
Retirement Benefits) Amendment 
Rutes, 1988 published in Notifica­
tion No. G S.R. 343 in Gazette 
of lDdia dared the 30th Apri', 
J 988. 

(x) The Indian Police Services (Pay) 
Fourth Amendment Rules, 1988 
published in Notification No. G S R. 
345 in GRzettc of India dated the 
30th April, 1988. 

(XI) The Jr.dran Forest Service (Fixation 
of Cadre Strength) Thlfd Amend­
ment Regulation" 1988 published 
in Notification No. G.S.R. 404 in 
Ga/et·c of Ind a dakd the 21st 
May, 1988. 

(xiI) The Illdlan Police Service (FixatIon 
of Cadre Strength) Fou lb Amend­
ment RegulatJ0os, J 988 published 
in NOllficatlon No. G.S R. 446 ID 

Gazette of IndIa dated the 4tb 
June, 1988. 

[Placed In Library. See No. LT-6274/881 

fFngiish} 

SHRI SHANTARAM NAIK (Panaji): 
Sir, Mrs. Dandavate is distributing tbese 
leaflets against the Prime Mtnister in tbe 
i"mer lobhy of the House. Has she got your 
permission ? 

MR. SPEAKER . You give me a notice. 

SHRI SHANTARAM NAIK : I am 
givina you. (Interruptions) 

t Translatio,,1 

MR. SPEAKER : Not like this. 

(I"ttrruptlom) 

MR SPEAKER: Madam. I have heard 
you. I have already ~aid it is coming. I bave 
admitted your motion. 

{EI".lIshl 

PROF. MADHU DANDAVA1E : Sir, I 
am On a point of order. 

MR. SPEAKER: What is your point 
of order 1 

PROF. MADHU DANDAVATE: Please 
bring the House to order. 

MR. SPEAKER 
who are disturbing. 

It is your people 

PROF. MADHU DANDAVATE: Sir, 
just now you tned to explain to tbe House 
why the adj('urnrnent motion on the docu­
mentary cVl(lence produced by some papers 
agdinst Bofors is not being admitted. You 
~ald under Rule 193 some motion is already 
admitted on tho! subject. You said tbat 
\\hen one motion on a particular subject is 
already admitted another motion, an adjourn­
ment motion, on that subject cannot be 
admitted. I want to point out to you, Sir, 
all of us have in time given notice of adjourn­
ment motion (0 you. Is it proper to pre­
empt the adjournment motion? 

MR. SPEAKER: You cannot question 
my rulmg. There is DO question of pre­
emption. 

(Interruptions) 

MR. SPEAKER: Wby are )OU shouting 
now? One man is already speakmg. 

(1IlJerruptions) 

l Translatian] 

MR SPEAKER: There is no need for 
}OU to plead fot it. 

(lsirgluhl 

PROF. MADHU DANDAVATE: If we 
live a no-confidence motion, can you say 
that you ha\e admItted a motion under rule 
193 ? 

MR. SPEAKER : Yau cannot compare 
with that, Professor. Jl was DO pre-empuoo. 
No, notbing of tbe sort. You wanted a 
discussion. I gave It to you. 

I 

(I"terruptiom) 

MR. SPEAKER: Over-ruled. 



247 ReslgMt/on by ,z .,. JULY 27. 1988 Stat~mmt r~. Accld~", to 2 4 8 
26DN Ba",lIlortl-

12.11 brs. 

ANNOUNCEMENT BY SPEAKER 
RE: NOTICES RECEIVED FROM 
DEPUTY REGISTRAR, BOMBAY 

HIGH COURT 

MR. SPEAKER: I have to inform the 
House that on 11th JuJy. 1988, two Doti~ 
were received from the Deputy Registrar, 
High Court, Appellate Side, Bombay. requir­
ing my appearance ~fore the Bombay, High 
Court on 19th JuJy, .988, for filing of an 
affidavit by me or the Secretary-General, 
Lot Sabha, within three weeks from 28th 
June, 1988, in connection with two writ 
petitions No. 6157/87 and J 299/88 aUeging 
that there was "a variance between the bill 
(The Central Excise Tariff Bill, 1985), as 
passed and gazetted with regard to the rate 
of the excise duty "n the goo<is-cranes­
Chapter sub-beading No. 8'426-00", 

As per well established practice and 
convention of Lok Sabha, I bave decided 
not to respond to the notices. I bave passed 
on the relevant papers to the Minister of 
Law and Justice for taking such action as be 
may deem fit to apprise tbe court of the 
correct constitutional position and the well 
established conventions of the House. 

12.12 brs. 

RE'.SIGNA nON BY MEMBER 

rEnKJish) 

MR. SPEAKER: I have to inform the 
House that I received a letter dated 29th 
June, 1988 from Shri Arjun Singh, an 
elected member from South Delbi consti­
tuency of Delbl. resi8llWa his seat in Lolc 
Sabba. I have accep.~d his resignation 
witb effect frem the 29th June, .988. 

U",er'lIPlivns) 

THE MINISTER OF PARLIAMEN­
TARY AFFAlRS AND MINISTER QF 
1~I-ORMA 110N AND BORADCASTlNO 
(SHRJ H.K.L. BHAGAT): There mutt be 

Triwlndrum Exp. 

some sanctity. Will you pl"aae Jet anybody 
else speak? I want to state the Govern­
ment's position. (Int~""ptlon8) 

Mr. Acharja. will you let me s~ak 1 I 
am not disputing any Member's riSht to 
Sive adjournment motion. But there must 
be some sanctj ty. All of us met yesterday 
and it was agreed that tbis could be discus­
sed under rule 193. (Inu"llptlons) 

There must be some sanctity about 
meetins the Speaker and asreeing to a thing. 
You asreed to a discussion under J 93 and 
now you are going back. (Inlerrllptioli..f ) 

MR. SPEAKER: Mr. Madbavrao 
Scindia. 

(Interruptions ) 

MR. SPEAKER: Nothins goes on 
record without my permission. I have 
c:alled Mr. Madbavrao Scindia. 

12.15 brs. 

STA TEMENT RE : ACCIDENT TO 26 
DN BANGALORE-TRIVANDRUM 
EXPRESS BETWEEN SASTHAN­
KOTTA AND PERINAD STATIONS 

OF SOUTHERN RAILWAY 

iEnglisla) 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SMRI 
MADHAVRAO SCINDIA): I deeply 
regret to apprise the House of an unfor­
tunate train accident involvins 26 Dn. 
Bangalore-Trivandrum Express at about 
J 2.S9 bra. on 8-7-88 between Sasthankotta 
and Perinad stations of the Trivandrum 
Division of Southern Railway. 

As a rault of the accident 1 0 out of a 
total of 14 coaches of tbe train deraUed and 
capsized at bridse No. 19 on Aabtamudi 
Lake. Of tbese. 2 coachec remained suspen­
ded from tbe bridge. 4 lot submeraed and 
tpe remainins 4 were putiaUy aubmtraed in 
the lake below. 

The train enaine and the coach next to 
it came to a atop after palliD, the bridae in 
a derailed condition. The 12th COIdl allO 
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derailed and the last 2 coaches remained on 
the track. 

In this tragic accident, 105 persons lost 
their Jives, S 1 sustained grievous injuries 
and 150 su'tained simpJe injuries. 

Immedjat~ly on receiving information, 
the Station Master of Perinad Railway 
Station informed the Railway Control Office 
at Trivandrum at ahout 1~. ) 0 hrs. Railway 
Medical Van was immedIate!) or cered from 
Quiton and it lefl with a doclo' and an 
Assistant Engineer a t 1.3 35 hrs, rcaching 
the site a! I ~ 55 h rs Accioe n t Rehef 
Trains were also ord"red frem oth r loca­
tions on the Soulhern P.aIJ"-sy mcllldmg 
Trivandrum. 

The local population. T'3rticularly a large 
Ilumb~r of fh.hermen, rcnJered spontaneous 
help and assisted in ret;cumg a number of 
passengers for whi-::h We are extremely 
8T3tefu l. 

The local civil administration. Quilon 
also responded promptl~ and rendcr>!d mo~t 

valuable assistance. Meam\ hde, Na .... al 
authorities at Delhi were con'acted and the) 
alerted their base at Cochin to provide all 
possible help. We hi~hly appreciate the 
assistance rendered by the 1~1I Civil 
administration and the NJvai authonties. 

The General Manager. Southern Railwa~ 
rushed to the site from Mangalore. Div1-
sional Railway Manager, Trivandrum along 
with his officer~ and staff rushed to the site 
from Trivandrum and reached tbere by 
J 6.05 hI'S, 

Member Engineering. Railway Board. 
who was at Madra,; alonlt \\fth senior 
officers of Southern RaIlway ftew to the site 
of aeddent. Memhcr MC\:hanh:al. Railway 
Board also proceeded to the site by air from 
Delhi. 

Shri MOli Lal Vora Unton Mini~(cr for 
Health and Family Welfare accomrani~ by 
the Dirtctor General (l~ Health St:rvices air 
dashed to the site \\ ith life S,1\'lOg drugs. 
Shri M.M. Jacoh, Union MiDlster of State 
in the Ministry of Parliamentary Aff.lirs, 
Shri C.K. Jaffer Shenef. Union MIOistcr of 
State in the Department of (.\.loll in' the 
Ministry of EIler,y and the Chief Minister, 
Kera" al,o visited the site. 

I along with Chairman, Railway Board' 
ftcw to the site of the accident of the 8th 
evening. Shri S. Krishna Kumar, Union 
Minister of State in tbe Ministry of Infor­
mation and Broadcasting, who is also M.P. 
of that area accompanied me. After visiting 
the site, we went to the hospitals at Quilon 
and Trivandrum to ~ ee the injured. 

I have already 8nnoUDQCd an enhanced 
amount of ex-gratia relief of Rs. 10,000/­
each to the next of the kin of the identified 
dead against the normal amount of Rs. 
5,000/- each and Rs. 2,000/- each to the 
grievously injured and Rs. 500/- each to 
those with simple injuries. This is 1D addi­
tion to the compensation payable to the 
injured and the next of the kin of the 
deceased. The Kerala Government has been 
approached to nominate an 3d hoc ClaIms 
Comrn:sslOner for this purpose. 

The Prime Minister has also announced 
relld of Rs. 30 lakhs for the victims of the 
accident from the Pnme Minister's Relief 
Fund. 

The Commissioner of Railway Safety, 
Southern Circle ba4\ already commenced his 
statutory inquiry. 

I aod my colleague Sbri Mahabir Prasad 
and all tbe: railway IDen and women extend 
our deep condolences to the kltb and kin of 
tbose who lost tbeir lives in thiS tragic 
accident and sincere s)mpatbies to the 
injured. 1 am sure that tbe House joins us 
in extending heartfelt condolences to the 
bereaved famihes. 

(lnt~"uplions) 

PROF. MADHll DANDAVATE: 'Ilus 
is irregular. (InterruptIOns) 

MR. SPEAKER: There IS no question 
of irregularity. 1 have done it completely 
acctvdl(~~ to the rules. I would not budge 
an lOch. No. Nothing doing. 

(Jill erTlI/)liolU) 

MR. SPEAKER: I ha\4e already disaI-
10W\.~ the Adjournment Motion. Now, Mr. 
Narayanan. 

(l nt .n-ruplwlfS) 

11.16 bn. 
At tlus J/Qg~. Pre,}. MadIw D.:utdaN/, 
au SOIll~ o/lta /ton. ,VelJlherr 1", t_ 

Hvuse. 
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11.16 brs. 

STATEMENT RE: FAILURE OF 
AUGMENTED SATELLlm 
LAUNCH VEHICLE~D2 (ASLV 
D2) AND LAUNCHING OF 

INSAT l-C 

tEnglislr] 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO­
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE­
LOPMENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN) : The second developmental 
flight of ASLV w:th SROSS-2 satellite on­
board was launched from Sriharikota at 
14.48 hours 1ST on the 13th July, J988. 
The Ikrformance of both tbe strap-on 
motors, which were ignited simultaneously. 
and of tbe vehicle upto tbe first 48 seconds 
was nonnal. The first stage motor wbich 
did not ignite in D-l flight did get ignited 
this time as programmed at 48.5 seconds. 
H09ieVer, at about 49.5 seconds after lift 
off, the yaw and roll rate of the vehicle 
started building up rapidly and couJd not be 
controlled by the Rocket Control System 
resulting in the severance of the top end of 
the vebicle at 50.4 seconds. The tirst stage 
motor with the burnt out strap-on motors, 
bowever, performed normally till its bum 
out at about 97.8 seconds. The prematurely 
detached SROSS-2 Satellite also performed 
normally till its splasb down at 257 seconds 
after lift off. 

In spite of incorporating all the recom­
mendations oftbe ASLV-D2 Failure AnalYlis 
Committee and all tbe care taken, another 
failure bas occurred. It may be remembered, 
howner. that alJ flight conditions cannot be 
fuJly simulated OIl tbe around. 

Immediate action has been taken to 
constitute a Failure Analysis Committee of 
ISR.O to look into tbe voluminous data DOW 

available. A National Expert Review Pane' 
hal also been set up to 10 into all aspects of 
the fliabt. 

We have more cheerful news from 
Hassan in Kamataka. The INSAT-l C 
spacecraft was launched by tbe Ariaoe- 3 
Launch Vehicle (rum Kourou iD Freocb 
Guyana into a poatatiooaty transfer orbit 

of 36000 X 200 Km dt 0442 bours 1ST aD 
the 22nd July. 1988. Within 10 minutes 
after the separatIon of the satellite from the 
Ariane, INSAr Master Control Facility at 
Hassan took full control of the Satellite. 
Two of the five solar panels and tbe C-Band 
Antenna were deployed at around 061 S 
hours 00 22nd as plaoned. Two major 
firings of tbe apogee motor for 23 minutes 
each were carried out, one on 23rd and the 
second on 24th July to raise the perigee 
from 200 Km. to about 3300 Km. With 
tbe successful firing of the apogee motor for 
90.5 seconds on 25th morning, the 
INSAT -1 C bas now reached ncar geosyn­
chronous Circular orbit, and will reach its 
final destination of 93.5 degrees East longi. 
tude in a few days. The critical manoeuvres 
of full solar alray deployment and placing 
INSA T -1 C in <.l body stabilised mode were 
also successfully accomplished on 26th July. 
1988. Deployment of CIS band anteona 
and solar sail release arr- scheduled in tbe 
oext two days. After that. exhaustive 00-

orbit tests will be carried out to characterise 
each of the payloads ,before tbe spacecraft 
is dcc)aecd operational. The INSAT-IC 
will provide back-up to INSAT-IB now in 
operation and wiJl also substantially augment 
th~ existina telecommunication and TV 
programme distribution capacities. 

As Hon'bJe members are aware, the 
ultimate aim of our Space Research Pro­
gramme is to achieve self-reliance in the 
peaceful use of outer space. On behalf of 
t~ House, I wish to congratulate the 
scientists of ISRO for the success of the 
INSA T - t C Mission and to tell them tbat 
they should not Jose heart because of the 
ASLV·D2 failure. We have fun faith in 
them and shal J stand by them in their 
efforts to achieve our ,oal in space 
research. 

12.18 hR. 

(Englulr] 

MAnERS UNDER RULB 377 

(I) Need to declare Kavl Sa .... t Upeadra 
BIruj Tralo_ College. Bbaajanagar, 

OrIlla at a compreheDslve Colleae 
for teadten educatioD. 

SHlU SOMNATH RATH (Alka): Sir. 
out of three universities in Ori .... two colle-
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ges under Utol University and two coJleges 
under Sambalpur Univer~ity are recognised 
as Advanced Institute of Education and Com­
prehensive College of Teachers Ed ucation 
respectively by tbe University Grants Com­
mission. It is unfortunate tbat no such train­
ing college under Berbampur University bas 
yet been recognised. Tbe area is domlDated by 
Tribals/Harijans and is situated in soutbern 
part of OrisCrl. There is onl y one Govern­
ment - Training College at Berbampur 
University. But it bas no infrastructure, no 
building, no playg10und of its own. There 
is shortage of even qualified staff in this 
college. 

Kavi Samrat Upendra Bhanj Training 
College at Bbanjanagar has been established 
by private initiative. It has adequate 
infrastructure. hillhly qualified staff, a nice 
building and a hostel. 

Since education is in the Concurrent 
List, I would urge upon the UGC dnd tbe 
Central Government to declare tbe KSUB 
Training CoUege, Bhanjanagar. which serves 
mainly the Phoolbani and Ganjam districts 

. which fall in a Scheduled Castes Parliamen­
tary Con~tituency. as a comprehensive 
college of teachers education or as advanced 
institute of education as it has adequate 
infrastructure. 

12.20 brs. 

{MR. DEPUTY-SPEAKER in th~ Chai,.] 

(ii) Need to develop Nanded in Mabarasb­
tra as a tourist ceatre. 

SHRI ASHOK SHANKARRAO 
CHAVAN (Nanded): Mr. Deputy-Speaker. 
Sir, tbe growth and development of tourism 
in India is hampered to some extent due to 
non-availability of appropriate accommoda­
tion at the right time, the right place and tbe 
right cost. Nauded district in Maharashtra 
is famous for its Ourudwara commemoratlDg 
Shri Guru Gobind Singh Sahib. People from 
aU over the country and also abroad come to 
Nanded to have danhan of the Gurudwara. 
Besides, two imporl.Dt tc.mpJcs-one of 
Saraswati at Basar, wbich lS very ncar to 
Naoded and allO the Renulr.a Devi Temple 
at Mabur in Kinwat Taluka of Nanded. have 
been auractma a lot of devotees. Tho Sh,va 
temple at AUDda N ..... lb aacl Pull VaijDalb 

which are in tbe adjoining districts of 
Naf'ded are also known to aUract a large 
number of devotees. AU the places have 
remained unexposed to tourists. The ITDC 
should uke some interest and construct 
some three-star hotels at Nanded. Buses 
and t"..xis cao be deployed by small entre­
preneurs witb assistance from banks and tax 
concessions from the Centre and the State. 
I would strongly urge upon the Minister of 
Tourism to bring such historical and cultural 
places like Nanded on the tourist map of 
tbe country, which hitherto bad remained 
unnoticed and develop Nanded ae; a 'Pilgrim 
Tourist Centre'. 

(iii) Need to study tbe workiag coaditiolls 
of wea .. ers. particularly ia 

Maharasbtra. 

SHRI BANW ARI LAL PUR.OHlt 
(Nagpur): Sir. I would lib to draw the 
attention of the House towards the pitiabk 
condition of bandloom weavers throuabout 
the country. particularly in Nagpur district 
of Mabarashtra State. 

Tbe new Textile Policy has severely 
affected the handloom IDdustry in the couatry 
particularly in Maharashtra· State. The 
Maharasbtra Government bas been repeatedty 
urging the Union GOV\mllDeDt to hate a 
fresh look at the new Textile Policy aDd 
provide relief to the handJoom ~vea'¥el'S. 
The Union Government bas also appointed 
a Tnpartite Committee for the said pur­
pose but the Committee has not sub­
mitted its repo" to the GOYel'Dment so 
far. 

The bandJoom weavers are not gettmg 
the yam in time The looms on which tbe 
weavers are working are very old and the 
Government have not undertaken the pro­
gramme to modernize the looms. Tbt:re 
i~ urgent need to provide relief to the band. 
loom weavers. 

I urge the Union Government to send a 
team (0 Nagpur and other parts of Maha­
rasbtra State to assess the wortiDa 
conditions of handloom weavers and to 
recommeod relief'. The Tripartite Committee 
appointed by th~ Oovernmeat should CODsi. 
dec tbe views of the Maharasbtra 00wJm. 
ment before finaliziDa any cbaDeD in tile 
New T eztile Policy. 
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(Iv) Need to eDsore compensation to the 
workers who bave become jobless 
as a result of closure of certain 

sugar mills In Mabarasbtra. 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Sir, in my Kopargaon con­
stituency, five sugar mills are closed for the 
last "-3 years. Tbe employers are neither 
paying compensation to the labour, n'Jr 
providing employment in their sister 
concerns. At th,! same time, there is huge 
amount of !iITears to ~ paid to the farmers. 
There are aJso arrears of Rs. 12 crores 
towards the State Fa.-ming Corporation by 
these factories. The total amount comes to 
about Rs. 2S crores. As a result, workers, 
farmers and the labour of the Sta te Farming 
Corporation are agitating for their demands. 

The Government of Maharashtra have 
decided that these joint sector private sugar 
factories would be converted into farmers 
cooperative sugar factories. Their factories, 
viz. Maharashtra Sugar Mill, Belapur Sugar 
Company, Changdev Sugar Mill. Godawari 
Sugar Mill. KanO<iegaon SUll8 r Mill. would be 
shifted to other places. My humble sub­
mission to Government of India is that the 
right of the workers rna y be protected and 
the arrears due to the workers should also 
be paid immediately. The owners of these 
factories are running other industries which 
are making profits. The Government should 
immediately intervent to sort out issues 
otherwise there will be unrest and the law 
and order situation mlY become sCiious. 

[Translation] 

(v) Need to rUB CbambaJ Express dally. 

SHRI BHISHMA DEO DUBE (Banda) : 
Mr. Deputy-Speaker. Sir, I want to raise a 
matter under Rule 377 that Hamirpur and 
Banda districts in Bundelk.hand region are 
backward areas. Availability of different 
means of transport is essential (or the deve­
lopment of every area. History stands 
testimony to it that this principle is univer­
sally applicable to all t~ d9veloped areas. 
Wbeo boat! used to be the mea ns of trans­
port, many bi, cities developed 00 the bank' 
of the rivers and their lurroundina areu 
aJao developed. Today, the places which have 
the provilion of railway Jinks frow North to 
Soutb aDd But to West coDnectiOi them 
with aU the bia cities have reaistered lJ)dCdy 
development. In tbose places, tome C?( the 

railway tracks have become so busy that 
they haw reached the saturation goint. On 
the contrary. there are certain s.uch places 
which hJ.ve still not been directly linked witb 
the biB cirj.;s _~ituated in Bast. West, North 
and South. One such area is Banda Hamir­
pur. In spite of the availability of railway 
line, no fdst trains are running there. The 
Chambal Express links this area witb 
Howrah. but its frequency is only once a 
week. If this train is run daily and the 
restriction of distance of 480 km. is lifted 
in travelling in this train, it can prove a 
boon for development of this area. Similarly, 
a train for Bombay via B:mda, Mahoba and 
Jhansi also needs to be introduced. My 
submission is that in public interest, the 
restriction of distance of 480 kms. in travel­
ling in Chambal Express should be lifted and 
it should be run daily. Besides, one more 
direct train should be introduced for 
Bombay. 

(English] 

(vi) Need for allocation of adequate funds 
for setlin!.! up or slag cement plant at 

Rourkelu. 

DR. KRUPASINDHU RHOI (Sambal­
pur)": The Government of India had a 
proposal to set up a slag cement plant at 
Rourkela during the Sixth Five Year Plan 
period. The Steel Authority of India Limi­
ted has to set up that plant based on the 
slag~ accumulated at Rourkela Steel" Plant. 
The foundation stone was also laid by tbe 
concerned Union Minister in 19~2. But 
SAIL was not allowed to ~t up tbe plant 
on the grouod that the cement plant comes 
under the Ministry of Industry and SAIL 
bad also constraint of resollrces. Tbus the 
proposal was transferred to tbe Ministry of 
Industry and the Cement Corporation of 
India was entrusted the work in 1984. The 
CCI imm,_.diately started the work on it and 
submitted a feasibili!y report in J 984. 
But it is unfortunate that the plant bas not 
been set up so far. The CCI bal been 
provided with a token amount every year 
for advance accjc.'n. Witb that rale 
of allocation made every year tbe plaot 
even cannot be set up durin. tbe 
Eiahth Plan period. As the plant il pro­
posed to be set up in a backward area of 
tbe State, it will go a lana WilY in solvina tbe 
unemployment problem in the State. There­
Core, I demand that a sla, cement plaot be 
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set up at Rourkela without any further delay 
and the allocation of funds should be made 
adequ.tely. 

("II) Need to write off tbe loaas taken by 
oottOD growers of GUDtur aad 
Prakasam districts of Andbra 
Pradesb from Co-operaU,e 
aDd Commercial Banks. 

SHIU V. SOBHANADREESWARA 
'RAO (Vijayawada): The cotten growers in 
'Ountur and Prakasam districts have been 
producing extra long and long staple cotton 
in a very big way and helped our National 
exchequCt' by reducing the import of tbcsc 
varieties of cotton. For tbe last three 
years, tbey ha ve sutfered from successive 
(trought conditions and tbis year due to 
three successive cyclones in a matter of two 
months Due to wbite fly and Heliotties pests 
tbe crop yield bas dropped to the lowest ebb 
whereby the cotton growers in these two dis­
tricts have lost the capacity to repay the 
loans they have taken from commercial blanks 
and cooperative institutions. 00 represen­
tation in Parliament and outside, the 
Government of lndi& bas appointed a Com­
mittee under the Chairmanship of Sbri 
Ozha, Dy. Governor of Reserve Bank of 
India to examine the circumstances that led 
several cotton growers in these two districts 
to commit suicide and suucst short and 
long term measures to solve the problems 
of these growers. The farmers are eagerly 
awaiting action by the Union Government. 
The State Government of Andhra 
Pradesh . has recently announced its 
decision (0 write off tbe interest. including 
penal interest, on the loans due' from the 
cotton growers in these two districts, taken 
from cooperative banks. J urIC upon tbe 
Union Government to write off the loans or 
at least tbe interest and penal interest due 
on the loans taken by tbese cotton grower. 
from the commercial banks. If tbis is not 
done immediately. these coUon growc;-s will 
continue to suffer and may switch over to 
crops otber than cottoo. So, in tbe larger 
interests of the Nation, I request the Union 
GOYemment to act immediately and come 
to reacue of the cotton growers. 

(YIU) Neeci for prior dllctasl- wltla 
..... e.tadftl of Tra4e u .. 
,......... tile JM'O'ltIoM 0( 

w.8rIaJ DiItMtI (AatIId-

TamU NadM 

aaeat) DiU .... the M ..... s 
and otber Iastitatloas (Red­

reual of GI'IeYaIIaI 01 
EmpIe,ees) Bill 

SHRI BASUDEB ACUARIA (Bankura): 
Sir, rallies, demonstrations, etc. are beina 
organised today in Delhi and tbrouabout 
the country as the AU India Protest Day 
organised by trade unions, employees' 
organisations and workers' organisations 
a,gainst tbe proposed Trade Unions and 
Industrial DisplJtes (Ame-ndment) Bill, 1988 
and tbe Hospitals and otller Institutions 
(Redressal of Grievances of Employees) BtU, 
1988. 

1bese Bills seek to withdraw what tbe 
trade union workers achieved tbroush a 
series of strUliles in the past a'ld put tbe 
trade union mo~nt in a straight jacket. 

It bas been reported tbat a majority of 
the Central Unions have expressed their 
basic dlfrerences with the main provisions of 
tbe Bills. But these have not "'=en taken 
into consideration. 

I 1J18e upon th.: Government DOt to 
press passage of the Bills in the present 
form and hold discussions with leaders of 
the Central Unions to arrive at a consensus 
on tbe proposed Bills. 

U.lI lin. 

{English} 

STATUTORY RESOLUTION RE: 
APPROVAL OF THE OONTI· 
NUANCE IN FORCE OF THB 
PROCLAMATION BY THE PRESI· 
DENT IN RESPEcr OF THE 

STATE OF TAMIL NADU 

THE MlNISTBR OF HOME AFFAIRS 
(S. BUT A SINGH): I bca to mo~ : 

-'That this Huuse appl'OYCS the 
continuance in fol'QC of the Procla· 
mation dated the 30th January 
1988 in respect of the State of 
Tamil Nadu, issued under artidc 
356 of tho Constitution by tho 
PraideGt. for a further period of six 
moatbs with eft'cct from the 30Ut 
J\I11. 1988." 
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[So Buta Singh] 

A~ tbe House is aware, in view of tbe 
then prevailing situation in Tamil Nadu. the 
Proclama~ion under Article 356 of tbe 
Constitution in relation to the State of 
Tamil Nadu wAs issued on January 30, 
1988 on the recommeondatil")T) of tbe Gover­
nor and the State Legislative Assembly 
dissolved. 

The Proclama tion issued by the President 
was approved by tbe Lok Sabha on 
23-2-1988 and l'y the Rajya Sabha on 
8-3-1988. Tbe ProclamatIon so approved 
wiD now cease to operate on ~-7 -1988 at 
the expiration of a p~riod of six months. 

The Governor of Tamil Nadu in his 
recent letter addressed to the President bas 
stated tbat the process for holding elections 
to the Legislative Assembly which should 
bave been started latest by a bout 20th June 
1988 could not be commenced due to the 
present situation in the State.... (Interrup­
tions). 

SHRI S. JAIPAL REDDY (Mahbub­
nagar): Why? 

SHRI N.V.N. SOMU (Madras North) : 
This is a totally Bnti-dem0Cratic and fascist 
measure. There is no rea~on for the 
continuance of the President's Rule 10 T dmll 
Nadu. (I"terrupllOrzs) 

SH~ KADAMBUR JANARTH~~AN 
(TirunelveH): It is no,hl:1g but "f!'lud 
being committed ag.:tr:1S! the people of Tamil 
Nadu. There is no reas')n at aU for 
continuing the Pres!de'nfs Rule. (!nterrup­
~hhJ) 

MR. DEPUTY-SPEAKER Order 
please. You aU can expre~s your views 
when your tum comes. Pleaose sit down. 

S. BUTA SINGH: The Governor of 
Tamil Nadu in his recent letter addressed to 
the President has stat~d that the process for 
boIding elections to tbe Legislative Assembly 
whicb should have been started latest by 
about 20tb June, 1988 could not be com­
menced due to tbe present situation in the 
State created by the agitation by the Vanoiar 
Sanpm and the strike by one ~tjl"ln of 
State Government employees and teacbcrs 

supported by certain interested political 
parties. 

The Governor has reported that the 
Vanniar Sangam bas been intensifying its 
agitat;on in support of its demands. The 
main demand by the Sangam is for 20 per 
cent compartml'T)tali~ed reservation of 
Government jobs and scats in educational 
instltutions in the State Governm~nt and .:.. 
per cent m the Central Government. The 
Sangam has announced that they would 
boycott the ek~tiOns and alSl) take whatever 
steps they could to prevent the holdmg of 
ekctioD3. From the past expefJI.:nce, it is 
apprehended that tbe Sdngam would resort 
to violence and try to cre.ae conditions which 
would make it difficult for polling to be 
conducted peacefuMy. 

It i~ understood that agitation of the 
Vannlar i'i also havmg Its repercussions 
among the members of Scheduled Castes. 
Tbere have been ~everal Instances of 
clashes betweell Vanniar and Scheduled Castes 
and there are indications of further escalation 
of tension between the two communitie s. 
Some political parties arc abo not averse to 
fomenting trouble between tho two com­
munitles for sholt term electoral ad\antages. 

Further, th~' ted,;h:rs and Government 
employees who have off and on been 
demaudmg panty With Central <;Ccllcs of pay 
and ooc m::>nth ply as bonus, to:lk to open 
confrontation In ~upp-'rr of their demands. 
After holJir}g .,.:./ ': 11 :',hll11~ 0; dlscuso;,ions 
with :h.: var':)u~ A )so.::nt'o~". th~ general 
md,catlon thdC emeIged wa<; that tbe grant' 
of 'nte'm te\\e\ and a'Q'Qom\men\ o~ ~a y 
Commi<;~lon might be acceptable to the 
majority of Government ser\'a.nt~ and teachen. 
and they m:l)' not resort to strike if these 
conces!'.ions were ann\lun,,;ed. The Slate 
Government accordingly annvunceo on 
19-6-1988 the grant of intt:rim relief of 
Rs. 70/- per month to all regular time scale 
Government ernploy~es from 1 ·6 .. 1988 and 
its intl!ntlon to appoint a Pay Commission. 
Notwithstanding these concesSIOns, the 
majority of Government ~mployees and 
teachers resorted to stri.!'c. Some political 
parties were also supporting th.: stnke. 

On 15th July 1988. a settlement was 
reached with some section! of employees 
who agreed to resume ·work by 19tb JuJy 
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J 988. After further di l1cussior.s, the remain-
• ing 'sections of Governm~nt employees and 

teachers" agreed on 2 2nd July to call off the 
strike and re~ume work from 261h July. 
1988. It must however he pointed out that 
it will take some more tIme for normalcy to· 
be restored in State Government offices and 
school,. 

In view of the p<'sltlon explaiued above, 
the incvlIahle cLlnciu"lOn l~ that it ic; difficult 
to conduct the ekctlon,:; jn a peaceful rn<!f'ner 
in the State at the prescnt juncture. 

Keeping in Vle\, the ~Ituation plcvailing 
tn the State ;:. ~d tak1!'f' all relevant factors 
into consideration It I', proposed that the 
President'c; Ruk J1l Tamil Nodu may be 
contiDu(d for a further period of s:" l10nths 
with effect flom 3f:'h July ]9~' Fso 
approved. . the Pre", Jent' " Rl. unJec;'i 
rt voked earl in, '1;,11 cont!nue 11, J 29th 
January, 1989 

In view of !he position expJained b) me, 
I sC'licil the appro\al of thl" august HC'use to 
the re~<,lutlon mertioned hy me at the 
beginnmg. (lnterru,?tions) 

MR. DEPUTY -SPEAKER 
moVt!u : 

Motion 

"That thIS Hou ,e appJVves the 
continuance in force of the Procla­
mation dated the 30th January, 
, 988 in respect of the State of 
Tamil Nddu Issuc:d tinder article 
3 S6 ('I the Cl)I1~t1tution by the 

Pre5idc:n(. for a furrher pcrlOd (If 

s,' mont\\s ,,1\\\\ effect ftom \be 
30lhJuly,198(C. 

Mr. Thampan Thoma.;. 

(1nlerruptiom) 

SHRI 8A~ U DEB ACHARIA (Bankura) : 
Why ale you afraid of facmg the people? 
Why can't you hold elecllons 111 Tamil 
Nadu? 

MR. DEPU: Y-SPEAKER You take 
)our seat. Mr. Thampao Thom.1~. 

(I"laru/,llvns) 

SHRI THAMPAN THOMAS (Mav.:lt­
kara); Even without consultlDl th\! Con-

sultative Committee which is constituted by 
you.... (Interruptions) 

MR. DEPUTY-SPEAKER 
speaking? 

Are you 

SHRI THAMPAN THOMAS : Yes. 
I am speaking. Sir. I wiJl oppose it tooth 
and nail. Not only J am going to speak, 
but I am regi"terjn~ the protest. 

Ftr!>t of aU I wculd like to submit that in 
Tamil Nadu the President's rule is continued 
With the ulterior motrve to establish a 
Congress (lovernrrent there. Whenever they 
get an opportunate time, they want to put a 
stop to it. 

Sir, it is hJgb time that the elected 
Government ought to have been put into 
power. Sufficient time was there but still the 
electlUn was not held. The Congress created 
the political problem there. They them­
selves manoeuvred it and finally they put an 
authoritarian Governor there. The 
Gowrnor is usiltg the constitutional power 
ther~. Now they ar~ creating a situation 
by \\ hich th~y can come back to powel there. 
J would !tke to say that the Tamilians are 
very vi~i1ant about all these things. They 
have rejected the CongTt"ss Go\emment much 
earlier and they WIll again reject the Congress 
P.Ht) this time also, \\:thout any doubt. 
Now it is clear .. .. (lntt>rruj)t;ons) 

MR. DEPUTY-SPEAKER 
(aul! It is ? 

WbOle 

SHRJ N.V N. SOMV 1 t js the fault 
ot the Congress Govemml!nt. They are not 
a.t ,\\\ OO\he~ a.bout "tarm\ Nadu. \.Interrup­
ril>IJJ) 

SHRI THAMPAN THOMAS: Now 
the Congrt!ss Part) is u~ing the Governor". 
office. Not only this. They are l\lso tryiDa 
to split th~ other parties in Tamil Nadu. 
Again the} are trying to effect a spli t in the 
Jayalalitha group. They are somehow or 
ott-·er tr~ !ng to create a situation by which 
th::") can conveniently fight the forthcomiaa 
elections. Anyway that is not aoina to 
happen there. 

Now 1 Will come to the problem faced 
hy the ~oplc. The teachers were on strite 
there. They ~re demandjns a pay on par 
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with the Central Government employees or 
what the other State GOftmments are living. 
But with ruthless bands, the Governor met 
the strike and finaUy the teachers were not 
paid properly and several teachers were 
arrested. MlSA was used apinst tbem. 
ESMA was also used against them. 

SHRI MULLAPPALLY RAM}-
CHANDRAN (Cannan ore) : Yesterday, 
three MPs were arrested in Kerala, and put 
behind tbe bars for protesting apinst price 
rise. (llllerruptions) 

MR. DEPUTY -SPEAKER 
please. 

ORler 

SHRI MULLAPPALLY RAMA-
CHANDRAN: He is justifyina tbe act~ 
of Kerala ('J()vernment. Tbey were put UDder 
illegal detention. 

SHRI P. KOLANDAlVELU (Gobicbet­
tipalayam): They bave been releued. OIl 

baiJ. 

SHRI N.V.N. SOMU (Madras No11h) 
In Tamil Nadu. wOlDen teacben wue 
nlanhandled in Mount Road. They were 
criminallv assaulted. It happended in 
MadJas City. (Interruption.9) 

SHRI THAMPAN THOMAS: Aoolher 
.. ing is there. You constituted a Consulta­
tive Committee. and the Governor bas DOt 

eveIJ the courtesy of calling the Consultative 
Committee of the soulhern MPs who were 
there... (lmerruplions) to cbeck and waleb 
whet is happening in Tamil Nadu; and be 
bas not given that oPpoJtunity to the 
Members of this House, Le. to go into the 
details of the sfyle of his functioning in 
Tamil Nadu. Mr. Alexander, the Governor 
of Tamil Nadu is well known for his 
tactics.·· 

DR. S. 
(OJenpJpatfU) : 

JAOATHRAKSHAKAN 
•• 

MR. DEPUTY ·SPEAKER 
pale. That is not going on ~. 

Order 

SHill THAMPAN THOMAS: There 

·~Expuoaed u ordered b), the Chair. 

are the problems of the people, whicl\ caa be 
met only by an elected Government. The 
sacred principle of Indian democracy i .... Jthat 
an extraordinary power bas been giveD in the 
Constitution to tbe Governor wben there is a 
stalemate, just to make arrangements for the 
e4ections. Instead of thoU. using the extra­
ordinary provisions in the Constitution, the 
Central Government is making use of an 
qent to rule Tamil Nadu and create a 
situation by wbich the Congress can come 
back to power. 

About 1 S years back, the people or 
Tamil Nadu had rejected the Congress for 
ever. 

SHiJ N.V.N. SOMU: Twenty-one 
years back. 

SHRI THAMPAN THOMAs: Twenty 
O~ years back, the people bad ~jected the 
Congress in Tamil Nadu, and the Congress 
cannot come back at any time, by any 
means. (Inlenuptlons) It was the Prime 
Ministcr's idea to bold the AlCC Session in 
Maraimalai Nagar. A railway station was 
constructed there, developments were made 
for that particular station, thinking that 
people will ,0 and join tbe Cooaress. 
Unfortunately for the 'Congress, there was 
nobody to hear the speakers at the meetings 
which were held there. The people of Tamil 
Nadu haw rejected tbe CongresSy and have 
shown their mind in this manner. (/nterrup­
llOlLf) There was DO public ahere. There 
were only police muftt, alld the para­
military people jn mU/li. Even with this, 
the crowd which collected tbere was much 
Jess than the CIOW~ which plher~d for tbe 
other politicians of that State. 

The report now with the Govemmcot is 
that the time bas not come for holdina 
elections, i.e. time conseDial and con~njeDt 
to the Conare5s (1). Therefore, they are not 
holding the election; they are keepine it for 
a convenient time. I would like to know 
wbeD they will conduct the eJectioos and 
whether thc)' will assure this HoUle that 
within such·and-such a time, elections will 
be held. Evc:n the statement which was 
read out by the bon. Mini\ter before this 
House does not throw any liaht OD the 
question as to when they are ,ojna to 
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conduct the eJections. Therefore, what we 
require is immedIate elections in Tamil 
Nadu. and putting back an elected Govern­
ment there. 

SHRI E. A YY APU REDDY (Kurnool) : 
It is very unrOltunate that Government has 
come forward with this Motion for an exten­
sion of the President's rule in Tamil Nadu. 
As all of us know, they have been taking 
pride in the democratic content of OUT Cons­
titution. The hi~toTY of Article 356 itself 
win show that the imposition ot President's 
rule must be a very rare exception. 

The Home M ini'ller must be aware of 
the ~t tbat Article 366 has undergone a 
num~r of con I;titut ion 11 changes. The origi­
nal provi~ion that the President's Rule: should 
not ~ extC'nded beyond six months was 
amended by fhe 42nd Amendment: it was 
spin re-amended bj tbe 44th Amendment. 
The SPirit of the ConstitutIon is thaI the 
President's Rule must n0! l'le for more thaI') ,Ix months and an extension must he rare. 
Even at the tim~ when the President's Rule 
was introduced. it was stated that on account 
of the split in the AJADMK. the imposition 
of the President's Rule became inevitable. 
Even at that time. I expresseu my anguish 
tbat the Central Government should ha\e 
prevented the split In the nat'onal interest 
and in the interc~t of having a stable Govern­
ment in Tamil Nadu. 

SHRI N.V.N. SOMU : 1- am on a point 
of order. There IS no quorum an the 
House. 

MR. 
worry. 
runa-

DEPUTY·SPEAKER: Don't 
I wiN find it out. The bell is bein!! 

Now there is quorum. The helD. Member 
may oootinue. 

SHRI E. A YYAPU REDDY: I was 
IIIbmiuina that even at th~ time when the 
President's Ruk was proclaimed. 1 expressed 
my aoauish Ih.1t lhe Central Government 
lbould have done their ~st to pr~\ cnl the 
split in the AIADMK. But then the Central 
Government pleaded that It was beyond the 
pewer of their ~rsuasion to prevent the 
.pHt in AIADMK, thouph we had our own 
mi .. iviap about the efforts mllde by tbo 
Central (A,vcmmeat to prevent the split. 

At that time it was taken for lfanted 
tha t election would be held within the limited 
period of six ·months. As a matter or fact, 
an impre-ssion was given tWat election would 
we held immed' ately after the electoral roJ)s 
were prepar~d and publi~hed. This impt'es­
sion gained momentum when the All India 
Congress Committee held its session in 
Avadi 

AN HON. MEMBER : It was in Marai­
malai Nagar. 

SHRI E. A YY APU REDDY: 1 am 
sorry. EVt.·f}bocly expected that tbls session 
was meant as a prelude for the electoral 
battle Buf • unfortunately, something seems 
to have happened and the impression is that 
the extension ;s sought for political manoeu­
vring They may dIsclaim it. but a firm 
impression is there that the extension is only 
for the purpose of seh:cting a proper time 
and convenient strategy for the Congress to 
have their best say in the election battle. 

S("me of the Press cuttings will go to 
show that there was no impediment whatso­
ever for boldmg tbe eJections in Mayor at 
least by tbe first week of June. The Prest 
cuttings wjJJ show tbat an impression was 
given that the ele;;uvos were ccming off, 
because the electoral rolls have been finalised, 
as the fresh eJectoral roU will be ~ady by 
May. That was what was stated by the 
Adviser to: the Governor, Dr. S.S. Sidhu. 
Tbis is what \\-as stated : 

"Tb\! schedule for the pubhcation 
of the rolls, finalised in consultation 
with the Election Commission and 
announced by .be Governor. Dr. 
P.C. Alexander. today is as foHows : 
publication of draft rolls-April Z ; 
lase date for filing of claims and 
objections-April 22 ; last date 
for disposal of claims and obj~ 
May 2 ; publication of supplemen­
tary li~ts-May 5 ; and final P\Jbli­
cation of elecloral rolls-May 6. 

The Gc\emor told pressper­
sons that his Adviser. Dr. S S. 
Sidhu. durin, his visit to Delbi 
last week. bad discussed the tebe­
duJe (or the preparation of electoral 
rolls witb the Chid Blectiua Com­
missioner." 
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So. the subsequent publications also will 
show that everything has been cleared for 
holding the elections. "Free and fair poll in 
Tamil Nadu promised"-I am reading from 
a Press Note of April 9, 1988 : 

"Dr. Alexander told newsmen here 
toda} at the conclusion of the 
two-day collectors' and top police 
officials' meeting ~hat all facilities 
would be given to district officiaL; to 
conduct the Assembly elrctions 
efficiently. " 

. So, after all these things how is it that 
we are now confronted with a situation where 
we are told that we must approve the present 
Resolutiou for extending the PresIdent's Rule 
for another six months '? 

The Congress (I) has got very many 
reasons for getting the~~ elections postponed. 
The first reason appears to be, it bas not 
finalised its strategy. wheTher it must ha've an 
alliance with one of the groups of (he 
AIDMK or whether it must go it alone. The, 
debate inside the party is still going on and 
the debate bas been incorclusive. They ha\c 
not arrived at any definite, firm conclusion 
whether they must enter into an alliance or 
whether tbey must try their 1uck a1one. This 
is one of the reasons, or the first reason. 

The second reason is that they expected 
the group beaded by JayalaJitha to opt out 
for tbe second position in tbe alliance. 
Unfortunately the lady does not seem to' be 
obliging them. What is called a revolutionary 
Jeader,-'Purakshi Talaivar'-she is not pre­
pared to take the !eCond position. She is 
stating her claim to tbe lint position. All 
efforts to bring about her acceptance of tbe 
second position do not seem to have come 
elf. 

Today, what is the position? At the 
time of imposing of the President's Rule, at 
aeast one of the groups, tha t is the Jayalalitba 
&rOUP supported the Congress (I) vigorously. 
Today, it is DOt prepared to support even 
this Resolution ! 

The third reason appears to be tbat tbey 
thoupt tbey could pull off, tbe eetUement in 
Ceylon. There was expectatiOD tbat the 

LTTE would fall in line and accept the 
Accord and that would be a feather in the 
cap of the Congress(I) and they wanted to 10 
to the electorate wearing this feather in the 
cap. But unfortunately, tbis also did not 
come through. 

The fourth reason is the image of the 
Congress (I) is sought to be improved through 
the instrumentality of the Present's Rule. 
It seems to have gained some momentum, 
but still they want to have a greater momen­
tum, so that the people, c,pcclally the elite, 
and th~ middle classes feel that the President's 
Rule or which is eqUivalent to the Congress 
(I) rule, app\!ars to be better tfijin a uemoc­
ratic rule under anyone of the regional 
parties. 

So, some of these obVIOUS reasons might 
have persuaded the Congress (I) _ to opt out 
for a postpor:emcnt of these eJections. But 
Sir, it docs not serve the national interest. 
First and foremost, very unhealthy trends 
have been set in. Paper pubJicati(lns have 
come in stating tbat huge collecuon~ of fun! 
raising has been there. I would just read out 
a few of the paper reports. 

"Every day the collection of funds 
has been tbere. That is, the longer 
the delay. the greater will be the 
play for money and muscle 
power". 

"Soon hopes of cady elections were 
revived by tbe Governor suddenly 
announcing a package of tax reliefs 
and concessions to Rccelerate indus­
trial iro" th and boost trade actjvity. 
While welcoming the package, ..... 

Of course, a number of tax concetlsions 
to the industrialists and such things were 
announced. But at the same time COUectiOD 
of funds bas been going about and organisa­
tional strategies were belDg worked OUI, aDd 
the JODaer the tjme the greater will be the 
tension created at ev~r)' place. in every lalut 
headquarters, in every sirca headquarters and 
in every district headquarteu. (InterruptioN) 

mE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
SONTOSH MOHA~ DEV); Kindly 'read 
out the newt. item where it haa !>ten menlioo­
ed that Conareaa (I) has raised funds. 
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SHRI E. AYYAPU REDDY: I am not 
saying Congress (I). I am saying about all the 
parties. I am not particular ising. 

When there is fund raising operation, 
naturally tension is built up. All these 
evil and corrupt practices are likely to come 
up on account of the delay. The greater 
the delay the great('r will be the tension and 
the greater will be the temptation for all 
these corrupt pract'ces under the r:lectoral Jaw 
to come in. 

There arc no reasonable or convincing 
exptmations PVt forward as to why the 
elections could not be held by the ~nd of 
Mayor the first week (If June. It was to 
stop the blowing of the whi~tle of the Presi­
dents' Rule just at a comenient time so that 
the Congress (l) may catch the musical chair, 
the proveri1ial musical chair and win the 
election battle. 

Sir. I find that there are not enough 
bona fiJes and enough constitutional require­
ment'; to j..Istify this motion. So, we oppose 
this motion. 

[Translation] 

""SHRI R. JEEVARATHrNAM IArak­
konaml; Hon. Dy. Speaker, Slf, I rise to 
support the resolution moved by our hon, 
Home Minister for extension of President's 
rule 10 Tamil Nadu. 

Hon Memher Shri AYYdPU Reddy pre­
ferred to level a wrong charge that we are 
waiting for an opportunity to chnche a favou­
rable elector,\1 understanding with a political 
party so th:lt we could Win thl! elections. 
The reasons tor p0~tp ... lfI;ng th\.' ck~tion are 
far from thos~ auf! buted b} the. member. 

Dur:ng the la ,( 5 }ea"s ll' Di MGR's 
rule ,n Tam,1 N<tdu. the Chief Mini~ter spent 
half of the timt: m 1'C'spitaJ.; This resulred 
in deJa)' in takm@ many Important official 
decisions. Files ~agn:' a:d and the develop· 
ment (If tile Stare ~uffercd. 

[Englishl 

MR. DEPUTY -SPEAKER: We adjourn 
for lunch to Jc!assemble at 2.00 P.M. 

13.00 hrs. 

The Lok SabhQ (ldJ<1lJr'led /ur luncl. 
Ittl Fourte~n of tht' duC'k 

The Lok S4bha re-a9Jembled after 
lunch at three minutu past 

Fourteen 0/ the Clock 

{MR. DEPUTY -SPEAKER In the Chair] 

STATUTORY RESOLUTION RE: 
APPROVAL OF THE CONTINU­
ANCE IN FORCE OF THE PRO­
CLAMATION BY THE PRESIDENT 
IN RESPECT OF THE STATE OF 

TAMIL NADU-Contd. 

(English] 

MR. DEPUTY· SPEAKER : Mr, Jeeva­
rathinam, you can continue. 

f Translation) 

*SHRI R. JEEVARA THIN AM: Hoo. 
D},. Speaker. Sir, let me resurm: my speech. 
I was telling that Dr. MGR was a good man. 
But th~ people around him wer\! not honest. 
They indulged in an malpractices and the 
administration became corrupt. There was 
no industrial development. CO'TUption was 
rampant in educational institutions. 

{Engli.lhJ 

SHRI P. KCLANDAIVELU: Sir, I am 
on a poi nt of order. 

MR. DEPUTY . SPEAKER : What is the 
point of order? 

SHRl P. KOlANDAIVELU: Sir, be is 
saying fhat th~re W:li more corruption when 
MGR was actually ruling. 

MR. DEPU fV ·SPEAKER No, 00. 

There is no p,,'lOt of order. What is the 
potnt of order in Il ': 

SHRf P. KOlA!'\DAIVELU : How can 
you S3} Ih,lt ? (lnterruptior.s). How can you 

. altow l[ (J1l1 .. -rruptiolf$) He:: is making a false 
accusation. How can he do that? Arc you 
going to aUow all tbes~ things ? 

MR. DEPUTY-SPEAKER: It is only a 
general statement. It is not any particular 
person he is talkins about. 

SHRI P. KOLANDAIVELU: No, DO. 

You can't allow all these tbinp. 

*Tranllation of tbe apecdi oriaiDally delivered in Tamil. 
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MR DEPUTY-SPEAKER: It is not 
about a particular person be is talking. There 
is no point of order. Mr. Jeevarathinllm, you 
can carryon, 

SHRI P. KOLANDAIVELU: Sir, let 
him come forward with concrete charges. 
(Interruptions) Then are we to sa) against 
the Congress here? Why is it? Why do 
you speak about MGR? (Inlc:rruptf,>/ts) You 
have given Bharat Ra tna to MGR. Wh y ? 
Why ~ol,; have given it 1 Because you have 
appreciat:d the MGR', rule and he was dis­
charging his duty as Chief MlOister. How 
can you say like that no\\ ? 

SHRI R. JEEV ARATHINAM When 
you reJpy. }OU 5a} all these things. 

SHRf P. KOLANDAIVELU : No. he is 
saying with regard to MGR's rule for the 
past two yea~s. How can he say like that? 
(lnterruptiom) Don't speak like that. We 
will also tell so m:lry stories like thaL 

[Trans/alion 1 

·SHRJ R. JEEVARATHJNAM: People 
wekome this President's rule in the State. 
The 20 years of Dravidian rule in ihe State 
can be divided into two parts. Thc fir3t 10 
years uDd.:r the DMK ar.d the second balf 
of 10 years under the AIADMK. The Dravi­
dian parties one followed by the other were 
responsible for tbe corruption in tbe State 
20 full years. Dr. MGR promised to give a 
clean Government when bis Governm!nt wa.i 
voted to pow::r. Madam Indira Gandhi help­
ed him in his venture. But the p('ople 
around him did not allow a clean Govern­
ment to come up. Dr. MGR was DOt aware 
of all the misdeeds committed by the coterie 
around him. He was not in a position to 
take note of what was happening around 
him. 

Certain thinp have to be dont' under tbe 
Governor's rule. Police administration bas 
to be toned up. Police administration was 
in bad sb'ape durina the Dravidian parties' 
rule. I know one particular criminal mur­
dered 6 persons, amassed wealth by corrupt 
means but stiD wa.,oins ICOt-free. Wben a 
memoraDdum walsubmited to the Gcweroor, 

within one wee'k. the culprit was brou,tft to 
book. As the case is under poJ ice i~d­
gation, I cannot go into the further details. 
These crimes were committed nea.. Madras. 
These were committed when Dravidian partRe 
ruled the State. Certain bigwigs are involyed. 
Even Ministers and legislators used to vi_ 
him. Everything will be made public soon. 

\ 
The Govc:nment servants and teachen 

were on strik.e for a long time. Memberl 
should not for~et that the Government ser­
vants and teachers were in service ewD 
during the DraVIdian parties rule in the State. 
Their demands, therefore, are not new but 
20 years old. For 20 years justice was not 
done to tbem. The burden bas faNen on 
the shoulders of the Governor. Indeed, the 
Opposition parties wanted an excuse for post­
poning th! elections. They instigated tile 
Union leaders to agitate. They were not 
p~pared to face the elections. Their parties 
were faction·riddt!n. But we are ready to 
face the elections even if it is held tomorrow. 
We will stand in all the constituencies and 
hope to win all of them by exposing tbe 
misrule of the Dravidian parties. 

Sir. the Panchayat Unions must be dis­
solved. They have hecom'! bav~ns for fund­
rising actiVIties by a political party. Funds 
to the tune of 3. 4 and 10 crores are being 
collected. Hon. Home Minister may p1ease 
inquire into th!se complaints. 

I Eng/ISh] 

SHRI N.V.N. SOMU: Let the hon. 
Member explain how the fund was collected 
ior the Congress Conference at MaraimaJai 
Nagar. 

I Tra'll/aliun} 

·SHRI R JEEV A RATHINAM : Corrup­
tion ;s rampant in the autonomous colleges. 
2: lakhs for a med;caJ seat, Rs, 50000 for 
engint'ering seat and RI. 15000 to 25000 
for a poJytC"Chllic seat is .he rate ,0jDl now. 
When Kamaraj was the Chief Minlster. there 
~as no corruption in educational institutions. 
His administration was very efficient and 
clean. Even the son of the pooresr man in 
the Sra Ie could become an Bn.ineer or 
Doctor. 

"'Translation of the speech orilinal.y delivered in Tamil. 
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SHRI KADAMBUR JANARTHANAN : 
After 197 J, you opposed I(',amaraj. 

(Tlonalalion] 

*SHRI R. JEEV ARATHINAM : People 
want Kamaraj rule back in Tamil Nadu. 
Tbey want the same clean administra lion. 
Hon. Minister made a mention in his speech 
that sick mills have been rehabilitated. We 
welcome it. In the same way, I request the 
allocation for Group Housing Schemes may 
be increased. 

Hon. Home Mmister visited my consti­
tuency and the adjoining constituency repre­
sented by Madam Maragatham Cbandrase­
khar recently. People swelled the meetings 
and gave a rousing reception to the Mmister. 
The Minister knows what the people want. 
I request the Minister to increase the alloca­
tions made for the Group Housing 
Schemes. 

During the rule. of the Dravidian parties, 
more than 19000 applications for old age 
pension were pending. The Governor pro­
cessed aU those app1ications and granted old 
age pension to all the applicants. 

We did not bring the Governor's rule in 
Tamil Nadu. There was infightlDg among the 
legislators and the political parties in Tamil 
Nadu and a minority Government ruled the 
State for a brief spell. The Governor and 
the people appealed to the Central Govern­
ment tbat a minority Government was not 
consistent witb democratic principles. 
Accordingly, Janaki 'wiinistry was dismissed. 
We did not do aoy wrong. Hon. Member 
Ayyappu Reddy insinuated that we are post­
poDin8 tbe elections so that ~e could by 
that time arrive at an alliance with Jayalali­
tba. But let me tell one thing about Jaya­
talitha. Miss layalalitha was closely associBted 
~itb Dr. MGR. She was witb name and 
fame in the party so long as MGR was 
alive. Then she was expelled from the party. 
What you did with her, I do not know. I 
do not know whether she was expelled or 
abe came out on ber owo. But I can say she 
is an intellipnt lady. She is an educated 
lady. 

Next is Sir about the scandals in the 
cooperative sector. My bumble submiasion to 
the hon. Home Minister is that a Commission 
should be appointed to go into the corrup­
tion cbarges in the cooperative sector. Elec­
tions to the cooperative soci~ties should 
be held only after the submission of the 
Commission's report. Corruption was ram­
pant in the cooperative sugar and texttle 
industries. Corruption was also there in the 
cooperative banks. Persons who were ineJigi­
~le to hold appointments in the cvoperative 
banks were appointed to head these banks. 
Continuously for 10 years the banks ran 
into losses. Public money was wasted in 
the most sordid manner. Many banks became 
bankrupt. Sugar mills got closed. We cannot 
blame Dr. MGR. We must blame tbe per­
sons who ~re around him. A CommiSSion 
must be invariably appointed to inquire into 
the corruption charges in the cooperative 
sector. 

We striv~ to set up a clean, progressive, 
weJl-disciplined democratic' Government in 
the State. Our endeavour will be a success 
under the leadership of hon. Prime Minister 
Shri Rajiv Gandhi. We heaVily bank upon 
the people and we are fully confident that 
people of Tamil Nadu will support us in our 
venture. 

We Congressmen fought for our freedom. 
When our liberation struggh~ was gomg on, 
these DMK and AIADMK parties were not 
even born. One Justice P.Jrty wa~ there. 
EVR Periyar was its leader. Annadurai was 
aho a functionary in the party. But they 
colluded with tbe Brit~sh and preached 
against our liberation struggle. They were 
paid by the Brichb and chey worked for the 
British. They advised the British against 
aranting freedom to this nation. Respected 
Periyar sold his journal 'ViduthaJaf to the 
British for a monthly royalty of Rs. 1000. 
In the same way. Balasubramaniam sold his 
'Sunday Observer' to the British in return 
for Rs. 1000 a month. There was a National 
War Front which was created by the British. 
Annadurai beaded (bat Front and actively 
worked against the inte~ts of tbis country. 
That was the tradition of tho Dravidiao 
parties. People of Tamil Nadu have started 
rcalisina that they bad committed a ...... 

*Trualation of the lpecch oriaiDally delivered in Tamil. 
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mistake of entrusting the State t6 these 
parties for the past 20 years. We wiH expose 
these parties before the public and ask for 
political justice. 

Sir, I feel that the rural develo;:>ment 
should be given first priority under the 
Governor's rule. The allocation made for 
particular department should be spent for 
that department only. I learnt fr Jm sources 
that funds allocated for the Rural Develop­
ment Department have ~n diverted to some 
other department. This should not happen. 

The Opposition members are !'!laking 
wrong conclusions that we are waiting for an 
opportunity·to strike an alliance with a poli­
tical party. Hon. Members Shri Ayyapu 
Reddy and Thampan Thomas w.!re patently 
wrong when they ~ade such conclusions. 
Whether we forge an alliance with some 
political pany or nl)t, thaI is a different 
matter. But NTR is. a strong leader in 
Andhra. How is he having an electoral 
allian<x with the two Communist parties and 
the Jan Sangb with whom he has vast ideal­
ogical differences. Take DMK for example 
in Tamil Nadu. Why should they have an 
eJectoral alliance with Muslim League? They 
are not ideaJogicaHy one. They do not have 
any idealogiesl unit)' with the two Commu­
nist parties. Still DMK has alliacce with 
the Communist parties. Can you imaQioe 
BJP sitting together with Muslim League ? 
Still they have an alliance. D\{K is hlving 
electoral aliiancie4J with all sectlrian parties 
with an eye on tbe electioDs. People know 
all these. They cannot be duped. 

Lastly. let me say one thing. The liquor 
barons were ruling high during the regimes 
of the Dravidian parties. Dr. KaJaignar 
committed 8 bold act of opening the liquor 
·shops when he was the Chief Minister. Again 
they imposed prohibition. Then again lifted 
it. Because of this illicit liquor trade. the 
crime rat~ bas increased. Murders have 
iuc:reased. Politicians took money for issuing 
licences to these traders. These charges must 
be iDquired into. (Inlerfuptwn.J) 

How the lanaki faction was able to bold 
93 le&islators as captives for so many days? 

Where did tbe money come from? This must 
be inquired into. Madam Gandhi helped 
Dr. MGR to come to power with 134 
MLAs in the Jast ejections. Otherwise, how 
would have he won 134 seat~ when he was 
bed-ridden in America? Therefore, itlWas the 
Congress that helped AIADMK to come to 
power. The Dnvidian parties should stop 
saying that we rode on their back and we 
stabbed them at their back etc ... 

As far as we are concerned, we are 
interested in setting up a clean and efficient 
administration. Bharathi sang a few decades 
ago that, for the 30 crores indians, we would 
create a..society where everything l'eiongs to 
ev~ryone and which would look to the world 
a new synthesis. In our endeavour, we 
would like to enlist the support of the oppo­
sition parties as well for they should not 
blame that we have not approached them. 
There is an episode in Ramayana. When 
Ram~ was on his way to L:wka to vanquish 
Ravana, the army of monkeys laboured hard 
to construct a bridge between the lands of 
Bharat and Lanka. A squirrel came about 
and wondered what tho,e monkeys were 
doing. The monkeys told that Rama was 
going to do a Saga by killing Ravana. There­
upon the squirre1 scurned and rolled in the 
sands of the seas and brought deposit') of 
sand for the cunstructloD of (h~' bridge and 
thus helped Rama in his venture Likewise, 
our Rajiv Gandhi is also on a saga of van­
quishing tht Dravidian parties. People: of 
Tamil Nadu a:-e with him and we are confi­
dent of compklmg our task. 

The State i~ industrially backward and 
the Minister must 00 something to put t~ 

Stale hack to its originaf place which was 
once at the 3rd place and has now slided to 
14th place Unemployment. should be 
removed. The evils of (he Dravidian partie.~· 
rule must also Ix! removed. With th~e words, 
I support the Rc\olution. 

*DR. S. JAGATHRAKSHAKAN (Chen­
galpattu) : Hon. Deputy-Speaker, Sir, today 
is the bJack day for :he people of tbe StaCe 
of Tamil Nadu signifying the death of demo­
cracy in the State. The ideals of Periyar, 
Annadurai and our Great Leader Dr. MGR 
have been ~yst'!mdtically buried. Democracy 
has been murdered. Tamil Nadu was once a 

---_ .. _--_. ------------
*Traoalation of tho speech oriaiaUy delivered in Tamil. 
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sbin;na example to all other State~ in India. 
It was a peaceful State and was administra­
tively strong When Mrs. MGR took over 
the State administration as the Chief Minis­
ter, her Government gave a clean administra­
tion. Her Government was unceremoniously 
dismissed. When the Central Government 
dismissed her Government in the State, they 
assured in th-e very a ugust House {hat the 
Legislative Assembly had been dissolved to 
facilitate holding of fresh elections at en 
early date. When our Governor, I would 
hke to call him Alexander, the Great, board­
ed the plane for lJ1dJa from London, he 
stated tha t hl'~ ImmedIate task on assumption 
of office would be to hold elections to the 
State Assembly. That was the asc;urance 
given by the Governor even before be assum­
ed his office. When the Home Mmister made 
hl~ speech today while !TIoving his re<;olution. 
he made out a fantastic reason. I would pre­
fer to call it a polittC21 joke, for postponing 
the flections. He said that the elections 
have been postponed becau~e 01 the Vanniya 
agItation. 

Is this Vanniya a~itatjon a few days old? 
This problem haunted almost every Govern­
ment in the State. It is a continuing pro· 
blem. Dr. MGR held negotiations with the 
partIes concerned and arrived at a solution. 
But the Home Minister is ridiculous in stat­
ing that this is the reason for postponing the 
elections. I would like to ask the Govern­
ment a question. There are nearly 2 crores 
Vanniyas in the State. This is the statistics. 
They are askmg for 20 ~~ n:servdtion. Now 
your party is rulmg the StJte. Are ~ou pre­
pared to concede their demand? Why do not 
you announce that :o,ou would concede to 
their demand? As one hon. Member rIghtly 
pointed out the Governmt:nt IS m sea.rch of 
excuses. They are not able to : ovent any 
with sound reas('ns. 

Is there law and order problem ? No. Do 
~vere drought condltlons prevail there? No. 
Monsoons have conferred bounttfut ralO on 
the State. The~ is no damage due to f\~)ods 
either. I really d(· n\.'l underst~lOd the under­
lying rea4\on for this postponement staralcty. 
Hon. Prime Minister rushed to Tamil Nadu 
by plane. He came very burriedh. He 
issued press statements in pral~c (\f the 
Governor's nIle III Tamil Nadu. He also 
assured tbat the people of Tamil Nadu would 
get a clean administratjon. H~ further stated 

that the people welcomed the President's rule. 
The radio, and TV made a daiJy mention of 
it in glorification of the Governor's rule. I 
assa,1 this pure misuse of officiaJ machinery 
and media. 

Democracy and fundamental liberties are 
not Dew to this land. There are ancient 
docl.ments like Minto-Morley Reforms of 
1909 and Montague-Chelmsford Reforms of 
.919 which ens ured perr-onal liberties to the 
people of IndIa. The democratic jdeals and 
persona) lil-erties were safe in the bands of 
glorious leaders Itke Mahatma Gandhi, Pandit 
Nehru and IndlTa Gandhi ever since the 
inception of the Congress organisation in 
] 885. But teday's leaders indulge in an 
sorts of acts aimed at undermming these 
age-old democratic ideals. 

Yes, Jet us for argument sake, accept that 
the people of Tamil Nadu we1come President 
Venkataraman's rul~ 10 Tamil Nadu, tben, on 
the same analogy, will you be prepared to 
remove Rajlv Gandhi and impose Presidenfs 
rule all ('ver India to eusure the same clean 
adminrstration for the whole of India? . 

Leaden of all political parties in Tamil 
Nadu jointly appealed that the elections to 
the State Assembly be conducted without 
any further delay as per the Government's 
a'isurance. The Government bas not so far 
responded. 

Your are talking of efficiect administra­
tion l..'1der the Governor. Three advisors 
have been appointed on a remuneration of 
Rs. 15,000 per mensem. Their official 
status is more than that of the Prime Minis­
ter. When they mo\e out. tbey move io 
between t\\O escort cars With sIrens bJarinl 
just like our Pnme MlOlster. Yet, they are 
simpJ) oftklals. simpt} advl'!ooClfS. They must 
\:le able to f~d the pulse of the general public. 
Once Annadorai said that on!)' those who 
could understand the basic problems of the 
common pubhc should be appointed as Go~ 
rnors and advisors. But 10 the name of Gove­
rnor and hl'i ad'lsors. a ~ig durbor is beiDa 
held in T ..lmil Nadu. The scarce resources of 
the Slatt are '-'eina fnttered away. The 
ad\,l~ors enjoy the status such as that of a 
Chl~f Minl~ter ("cn. 1 do not know why 
public mone) IS belDg w8stt'd on t~m. 

We were &lad in the same manner _hen 
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the Governor announced elections to the 
Cooperative societies. Since the announce­
mellt, the Governor's administration has 
spent nearly 8 crores of rupees in this regard. 
Now they have specified day after tomorrow 
as the deadline (or receiving nominations. 
But I am dead sure that they would post­
pone even that. 

Many hon. Members pointed out the 
misuse of official machinery during the 
AICC session in Maraimalainagar. Govern­
ment officials were actively invoh'ed in the 
organisation of the AleC session, In no 
other State in India. you would have witnes­
sed such a cheap political game being 
played. 

The Government servants and teachers 
were on strike for the past one month. But 
still the Administration under the Governor 
is unresponsive. You would not see in any 
other State in India such a callous adminis­
tration. Nearly 12 persons have lost lives 
in the agitation. The agitationists have 
placed certain reasonable demands. The 
bon. Minister Shn Buta Singh, hon. Shri P. 
Chidambaram and hon. Shri Narasimha Rao 
meanwhile arrived in Madras. They held 
some discussion with the Governor. We 
were in the impression that discussion were 
going on for a seuh!meot of tho;: agitation. 
But the Ministers issue a statement that they 
bad discussed the Sri Lanka Problem with 
the Governor. Look at the callousness of 
the admimstrati"D. The agitation was gain­
ing momentum but the administration was 
sittmg pretty quiet. Administration had 
come to a standstill. Educational institu­
tions had been closed down. But the Minis­
ters perferred to discuss a non-issue. Not 
ooly that. Po1icemen chased the tc:achers 
on the street" and lathicharged. A~ one 
hon Memb~r had rtghtly pointed out women 
teachers were raped. Evidence to this 
dfect is tbere. (Interruptions) 

{DIg/ish) 

SHRI N. SUNDARARAJ (Pudukkottai) : 
Is tbat correct 1 What you say, is that 
correct? 

SnR} N.V.N SOMU: Even Shr; keva-

rathinam made some allegatioD! in his 
speech. Can he prove those ? 

SHRI N. SllNDARARAJ: Sir, I am 
on a point of order. 

MR. DEPUTY -SPEAKER 
your point of order? 

What is 

SHRI SUNDARARAI: He made an 
accusatIon against the police that they have 
molested lady teachers in Tamil Nadu dur­
ing the agitation. Is there any evidence? 
Can be prove tbis? (Interruptions) 

MR. DEPUTY-SPEAKER: What he 
says is that Mr. Jagathrakshakan is putting 
some allegations against the police on the 
whoJe. If there is anything objectionable, 
I will expunge it. 

SHRI N. V.N. SOMU: Three women 
teachers died of starvation during the 
agitation. 

MR. DEPUTY-SPEAKER: That is 
another thing. (Interruptions) 

SHRI N. SUNDARARAJ Mr. 
1agathrakshakan, can you substantiate your 
allegations? 

MR. DEPUTY-SPEAKER: I will go 
through the record. 

( Translation1 

* DR. 1AGATHRAKSHAKAN: Then, 
Sir. the Governor threatt"ned that if the 
agitation which raged for 31 days was not 
given up the 8gitationists would see a diffe­
rent Governor. That was a bare threat to 
the agitationists That had really added 
fuel to the fire. The Governor should have 
called the agitationists to the negotiating 
table. Even smugglers and blackmarketeers 
would bave received a better treatment. 
The Governor bad repeatedly failed to briDI 
the parties to the neaotiating table on the 
plea that the agitation was instigated by 
some poJiticaJ party. lk also said that be 
was not prepared to give a ny hike in salaries 
of tbe teachers and Government servants as 
he was not a Kuber to snow that much 
munificence. But when he announced RI. 
20 cror'" tax concession.. where did tbe 

----------------..... --_------
*Translation of the speech oriainaUy delivered in Tamil. 
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money come from? He was solely respon­
sible (or worsening tbe situation. 

The JuJing party is keen on dividing the 
political parties. They may succeed in tbeir 
venture, but I am sure they would not be 
returned to power .. They will not get even 
seats equal to seats won by a faction engin­
neered by themselves. 

Now you aTe ruling the State tbroush 
your 8(:ent. There are numerous long 
standing probJems in the State. Cauvery 
water problem is there. Telugu Ganga 
project is J.'~ndi!"g. In the 1.th Five Year 
Plan you had given the State a step motherly 
treatment by allocating only 100 crores. 
Why do not you sohc these problems? 

Sirt )astly, let me say that I am having 
serious doubts about the Government's 
intention in conductir,p elections to the 
State A5sembly. Perhaps it may not be 
conducted at all with the present Go .... cm­
ment in the Centre. The elections have to 
wait, I think, till another Government takes 
over at the Centre. 

With these words, I strongly object to 
tbe adoption of this Resolution. And today 
is the black day for the Slate of Tamil 
Nadu where democracy is being systemati­
cally annihilated. 

DR. G.S. RAJHANS Uhanjbarpur): 
Mr. Deputy-Speaker. Sir. I was listening to 
all the speeches very attentively. Although 
I hail from Ea.,tem India and tht people 
may say that I do not have fair knowledge 
about Tamil Nadu, yet It is my humble 
submission that I read all tbe newspcwers of 
South India ... (ln/~r",pt;(lns) .. .slr. 1 want to 
make 2-3 points. I go through all the news­
papers of South India very carefully. None of 
these newspapers is a supporter of the Congress 
Party. But if you read those newspapers, 
tben our Opposition Members can vouchsafe 
.. . (/IIICI'rupl;oI&l) .. . tbat the circumstances 
prevailin, in Tamil Nadu do not approve 
tbe lifting of President's rule .. (In/~"Up­
liollS) ... Please listen to me. ) had visited 
Tamil Nadu durio, the Congress ses.iion and 
bad also stayed there. I also visited the 
rural areas there and talked to tbe people 
of ewry walk there. AU the sectjons of 
people, whether rickshaw pullers. tui 
driven, Jabouren or botel employees, 

affirmed the fact tbat the President', rule 
has brought them the maximum relief than 
ever before. I can say tbis from the House­
top. People said that it is for the first time 
that the people of Tamil Nadu seem to have 
risen above the narrow feelings for the cause 
of national integration. I observed that 
more than half of tbe people delivered their 
speeches in Hindi during the Congras 
session and no one opposed this. My 
friend Kumari Mamata Banerjee delivered a 
very long speech in Hindi and people 
appreciated it a lot. This could have never 
happened earlier. You can Dot separate 
Tamil Nadu from tbe rest of the country. 
It holds a key position in our country and 
its people want to associate themselves with 
the main~tream of the country. You 
should strengthen us. I want to know 
whether enquiries against I.A.S. officers were 
ever made by the earlier Governments? 
Ever since tbe President's rule has been 
imposed in Tamil Nadu, enquiries against 
the I.A.S. and I.P.S. officers have been made 
and action too is being taken against them. 
Please do not misunderstand my point. I 
do not affirm that there was nothing but 
only corruption was prevalent alJ along 
during tbe regime of the earlier Government, 
but there are some sucb people amona the 
bureaucrats who make a fool of you as well 
as us. No one can deny the fact tbat it is 
for the first time that some action has been 
taken against them in the President's rule. 

Secondly. you may plea otherwise, but 
is it not a fact that Dr. Alexander is a DOD­

controversial man? He docs not belong to 
tbe Congres.~ Party. He bas never been in 
the Congress Part)'. He bas never been an 
M.P. or an M.L.A. or a Minister. He is a 
bureaucrat and has revamped the Adminis­
tration in Tamil Nadu. Is it not true tbat 
the Governor frequently pays visit to tbe 
evc:ry district, meets tbe public daily. 
receives their applications and takes action 
on them? He r«eives as many as J 300 
applications rrom the pubhc daily and dis· 
poses of those applications. Has this ewr 
happened? If you yoursdf do not CODform 
to Nature's system and ask me 8180 to 
contradict it, then I will be unable to follow 
it. I want to bumbly submit that for the 
first time tbe circumstances in Tamil Nadu 
a~ improviq. It is not a matter of any 
party. If OUf Party does DOt come into 

t>power, yom Party miabt come late power 
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or else 3n), other Party may come into power. 
Such things keep happening in democracy 
but we must keep the welfare of the people 
in consideration. You should judge tbe 
tbings in terms of welfare of tbe people. 
For tbe first time, the Governor has made 
an attempt to run tbe administration pro· 
perJy. We should strengthen tbe bands of 
tbe Governor. A number of corruption 
cases bave been brought to light and action 
has been taken on them. Public grievances 
are being heard and industrial activities have 
also increused. I am citing onb one example 
of Textile industry. At tbe time of the 
imposition of Presidenfs rule in Tamil 
Nadu. as many as 51 textile miJis ~cre sick. 
Out of tbem. now as m::my as 18 textIle 
mms bave been restarted. Is it a small 
achievement? 

[English] 

SHRIKADAMBURJANARTHANAN: 
In the whole of India, only the Tamil Nadu 
Textile Corporation mms are runnmg 
well. 

DR. G.S. RAJHANS: It is not like 
this (Inten-uptiolU) wby do you interrupt 
me ? Please let me speak. I shall speak 
for a minute or two. Please bear with me. 

{ TrtDUlatwn} 

What J mean to say is tbat for the first 
time ever)'thiog is running properly and 
smoothly and to enable such a functioning 
you should lend your assistance rather .. than 
creating hurdles in jts way. M;; hon. friend 
just now suggested that why President's rule 
is not imposed in the Centre also. I feel pity 
on thit statement made by him. 

Some people do not believe in either the 
study of the Constitution or its implementa· 
bon. I want to submit tbat there is no 
provision for President's Rule in tbe 
Constitution. If 'you are not aware of it 
you may please,o through the Constitutjon 
apia. 

There is DO doubt about the Press 
report. that the different political parties in 
Tamil Nadu are collecting funds by tbreaten­
ing and intimidatios the people. Tbc 

Governor is paying attention in thi. 
direction. J will also request the hone 
Minister of Home Affairs to get this matter 
thoroughly investigated. The party inllo)ved 
in such acts of threats and intimidation 
should be exposed and tbe people should be 
assured that no one can coHect funds under 
threat and intimidation. 

Today. funds are being collected from 
the peopJe by teHing them that eJections arc 
to be held shortly and that their party is 
going to win and form tbe Government. 
Therefore, if they want protection tbey 
should contribute to the party fund. The 
notorious musc)eme-n are extortinll money 
from the people by blackmailing tbem. 
This should be put to an end. 

Finally, I want to submit one thing. 
When attention js being pajd towal ds baving 
a clean administration. the members of the 
Opposition should bring it \0 tbe notice of 
the Centra) Government and the Governor 
in case they find any sbortcomings in this 
regard. They should raise the matter here 
in the House also. If you want to have 
maximum benefits from clean administration 
you should go above the party levels and 
cooperate. 

Everyone is aware of the situation which 
existed prior to the impOsition of the Presi­
dent's Rule in Tamil Nedu. It bas been 
reported in every newspaper of the world. 
in 'London Times', 'New York Times', 
'Herald Tribune' and other newspapen it 
has been reported that there is a open borse 
trading going on there. The situation as it 
existed then, do you think it would have 
been in our interest? eouid democracy 
have survived under tbose circumstances? 
The M.L.As were being purchased with 
money. Until tbe Dormalcy is restored, Jet 
the President's Rule contiDue there aDd Jet 
tbe Gmerno,'s hands be strengthened. It 
is necessary to have a clean administration 
in Tamil Nadu because the State is paasina 
through a very critical phase today. In 
order to ensure a clean administration there 
the period of President's Rule should be 
extended. 

(Eng/lsh1 

SHRI SURESH KURUP (Kottayam): 
Sir, I join my coJJeques in opposin. tho 
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extension of tbis President's Rule in Tamil 
Nadu for another six months. They have 
no argument to put forward for extending 
this President's Rule. Their only argument 
is that they want to impose the Congress 
rule in Tamil Nadu. Tbey can't win by 
elections. So, they want to WiD by proxy. 
Now. the ruling' party in the Centre expects 
tbat somehow or other a miracle will happen 
and tbey can come to power single-handedly 
in Tamil Nadu. The State of Tamil Nadu 
has l\ unique rcc0rd of keeping the Congress 
Party out of power for tbe Jast 21 years. 
Now they are hoping against hope that in 
this State with a Governor who has an 
Alsatian-like loyalty to tbem, they woulJ 
somehow be able to manage to achieve a 
miracle to come to power. But what is the 
state of the Congress Party in other States 
of the country? They arc losing every­
where. Even. the bulldozer like Shri 
Sontosh Mohan Dev could not help the 
Congress Party to win in Allahabad. This 
is the political situation all over the country 
and now they are hoping to win in Tamil 
Nadu by extending the President's rule and 
saying that the President's rule is the 
panacea fOI all the ilI'i in Tamil Nadu. 
How can that be. 

There is a saying in Mala ya)am which 
means that a sterile cow, even if you shift 
her to a new cattle shed. cannot produce a 
calf. Even If they try to rule this State 
tbrough an LA.S officer, whom they say. is 
one of best and most efficient offi~r. they 
cannot succeed in their designs. 

AN HON. MEMBER: He does not 
belong to I A.S. 

SHRI SURESH KURUP: Even tf they 
try all these tricks. no new cow will come. 

What is the Governor doing In Tamil 
Nadu 1 Dunog the last session of Parlia­
ment, 'We tried to raise one important 
matter. The Governor had violated all the 
constitutional norms and democratic pro­
priety. While this Parliament was in 
session, he announced to the newspaper 
people in Tamil Nadu in Raj Bhavan that 
be wu giving all sorts of tax concessions 
etc. The Home Minister should have come 
before this Houst ,1Od placed before tbis 
House those tax concessions and whate,'cr 
Important administrative mcuurcs the 

Central Government intended to tate in 
Tamil Nadu. Tbey bypassed this House. 
Unfortunately, no discussion was allowed 
in tbis House regarding tbat action at the . 
Governor. And, then there is the Consul­
tative Committee of Parliament for this 
Ministry and I am supposed to be its 
Member. Our leader, Shri Basudeb Acbaria 
also is a Member of this Committee and 
some other hon. Members are also there. 
But, wbat is the use of this Consultatift 
Committee? There was 00 meeting of this 
Committee also. They are bypassing all 
these things. They are on!y saying that the 
best rule is the bureaucrauc rule. What ;s 
this 1 If that i., so, why have the elected 
Governments in the various States? Have 
the President's rule onJy. It will solve all 
the problems 

Taking advantage of the President's rule, 
the Central Mmisters and the Prime Minis­
ter have been touring Tamil Nadu. That 
is given wide publicity. Our good friend, 
Shri Chidambaram, who IS not here now, 
went to the extent of going to tbe Governor 
along with the Tamil Nadu Pee President 
and banding over a memoranC:um to the 
Governor and the photographs we~ publis­
hed in the newspapers. What is this? Is 
the Home Ministry controUmg the Governor 
or is it the other way round? Sbri Buta 
Singh should explain. 

15.00 brs. 

And. Sir, now they are saying that they 
will reimpose the Kamaraj Rule. Sir, witb 
all due respect to late Sbri Kamaraj I would 
lik~ to remind to the Congress Party and aU 
those wbo propagate about the Kamaraj rule, 
that Shri Kamaraj was written off from tbe 
Tamil Nadu pohtical arena even when be 
was alive. That was the fare of tbe Kamaraj 
rule. So. how C.lD they reimpose lbo 
Kamaraj ruk now in Tamil Nadu .? 

Tbey are saying now that there was DO 

industrial development in Tamil Nadu jUst 
beca use there was non-Congress (f) Govern­
ment and now the Pre-lideot's Rule is doma 
.n sorts or good thinas and aU IOI1S of 
industrial ~lopmeotJ have tateD pJaoe. 
Then I would like to ask about the Olber 
Congress (1) ruled States in India. What il 
the industrial dewJoPlDCDt in ot~r States ? 
If because of the IlOIl-Coopea Gotemment 
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in Tamil Nadu tbe State was not dev'!loping 
industrially tben other Congress ruled 
States in India should have developed much 
-better. 

SHRI P.R. KUMARAMANGALAM 
(Salem): We do not deny development. 

SHRI SURESH KURUP: You cannot 
fool anybody by doing all this. Tamil Nadu 
bas shown tbe patb to the people all over 
the country by ousting tbe Congress rule 
years back and you people are now sitting 
here at tbe mercy of a non-Congress party 
in tbat State, eve') if I have differences of 
opinion witb that party. You should 
remember that also. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): What about the adjustments 
between Jayalalitba and Congress ? 

SHRI SURESH KURUP: Now, they 
are trying to deride all the political parties 
in Tamil Nadu. That also would not help 
you. I would like to remind tbe Home 
Minister, because be is a1so an ejected 
representative, that the worst and most in­
efficient elected representative is far better 
tban the most efficient lA.S. Officer in tbe 
country. So, the demand of tbe people of 
Tamil Nadu is to have the elections as early 
as possible. If you are looking for a con­
venieDl time for the Congress Party, then 
you cannot hold elections in Tamil Nadu 
because J cannot predict tbe ou lCOmc of 
elections but I c.an predict one tbing that 
whenever these elections arc conducted you 
are not going to come to power 5 Tamil 
Nadu. That is sure and certain. 

So, 8;1, J oppose tbi. move to extend 
the President's Rule in Tamil Nadu and 
demand tbat elections should be conducted 
u eady u possible. 

SHRIMATI VYJAYANTHIMALA 
BALI (Madras South): Mr. Deputy­
Speaker, Sir. J am arateful to you for giving 
me IOIDC time to speak. Sir, I would Ii"e 
to expreu my whole hearted support to the 
exteDlioo of the President', Ruk: in Tamjl 
Nadu. 

U.nder tbe PresideDt·, Rule Tamil Nadu 
bas mud! to pill from "bat it bad cxpericD-

ced in the last two decades. All etrorts are 
being taken at all levels; administrative 
level and political level to create a proper 
climate :lnd this has indeed created a deep 
sense of appreciation in the' minds of .the 
people belonging to all sections of society. 
There bas been every attempt to cnsure 
speedy action and quick disposal of files. 
Delegation of pow~r bas been made in a 
major way right from tbe level of tho 
Governors to tbe Advisors to the Secretaries 
and downwards. Sir t the Government 
officials have a free and open hand to do 
things for the benefit of the people. The 
changes in the administration are being done 
with a view to tone up for definite improve­
ment and not change~ for changes sake. 

Tbe people of Tamil Nadu are more 
than satisfied at the way tbe Governor is 
going about the cleansing operation in riaht 
earnest. Supply of water to tbe people of 
Tamil Nadu bas also been ensured now. 
The law and order issue is now being takeD 
up on a priority basis. I would like to ask 
just one question. Where were the elections 
for the Corporation 1 Did the elections 
ever take place all these years? 

SHRI N.V.N. SOMU: Wbat about 
your Party elections? 

SHRIMATI VY JA YANTHIMALA 
BALI: Tbat is coming. 

Now, under the President's rule, stream­
lining of tbe working of the Corporation al 
well as other organ:51tions IS being done to 
effect economy and to improve th, effideocy 
of adm.!,pistcation. All sections of peoplo 
get a very patient bearing and their grievances 
are redressed almost immediately by the 
Governor. Attention is being given (or 
activities !»uch as drought reliof work, poverty 
alleviation programmes aDd public distri­
butioo system, r"opening of sick milia 
includiol cooperative mitts, etc. So many 
cobwebs that got accumuiatcd in tbe past 
arc DOW being cleared and a tborouab over­
hauling of the Government macbinery is 
now injcctinl mOre efficiency and speed in 
Tamil Nadu. This is very clear boca use 
the people know and roel the difl'uonce. I 
know, trutb burts those Oppotition membora 
litdna over there. But it callDOC be 
helped. 
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During the President's Rule, a package 
of measures has been taken to accelerate the 
industrial growth in Tamil Nadu. My 
friends would agree that about two decades 
ago, Tamil Nadu was in the forefront in the 
country so far as industrialisation is con­
cerned. But afterwards, during the last 
one decade, the State has been relegated to 
the fourteenth position. It is 'iuch Ii disgrace 
and shame that industrialisation has come 
down to this low ebb. 

SHRIKADAMBURJANARTHANAN: 
What about industrial sickness? (Inter· 
ruptions) 

SHRIMATI VYJA Y ANTHIMALA 
BALI: Due to stagnation and reta rded 
industrialisation in the State, the economy of 
the State was greatly affected. I suppos~, 

you would agree with me on that. Now, 
within a penod of five to six months, with 
the various package measures that are being 
taken, the economy of the State is re-vitalised. 
And it is now really coming up, much to 
the wrath of the members from the opposite 
side. 

Now, everyone can feel the difference in 
Tamil Nldu. Ever since the State of 
Tamil Nadu has come under the President's 
Rule, there is an earnest attempt t) fulfi I 
the promisc§ made by the Governor to the 
people. In turn, the people of Tamil Nadu 
feel tbat tbere is hope for them and there is 
really a siSh of relief. 

Here I would tikI.! to congrloltulate our 
Prime Minister for taking such keen interest 
in the welfare of the people of Tamil Nadu. 
At this juncture, I would most welcome the 
President's Rule and It is Te:.lll y very impor­
t~nt for Tamil Nadu now. I am sure the 
people of Tamil Nadu are very happy and 
satisfled. So am I. I strongly support this 
Resolution. 

SHRIMATI M CHANDRASEKHAR 
(Sriperumbudur): Mr. Chairman. Sir, I am 
very grateful tbat I am liven an opportunity 
to support this il1lportant Resolution moved 
by the Home MiDist~r. It was at the end 
of January that tbe President's Rule was 

brought in Tamil Nadu and most of the 
people are happy about the achievements of 
the President's Rule. 

There is a sigh of relief that within these 
five months, a lot of improvements have 
taken place. There have been a number of 
changes. Slum dwellers have been h'!lped. 
Weavers' co-operatives have been helped. 
There is a housing programme for the weaker 
sectioos-economically backward people. 
The housing programme has been on for the 
last so many years but this programme has 
been accelerated and has been given a new 
look during the President's Rule. They have 
made certalD improvements in the slums 
established in th'! pnvate lands. 1 would 
only request the Home Mmister to extend 
this programme to the towns and other 
municipahties, if possible. 

I have travelled a lot in the rllral areas. 
When I was travelling in the rural areas. I 
had received a number of representations 
from the people saying how quickly t~ rural 
development programmes, such as IRDP, 
NREP, RLEGP or such other programmes 
were implement!d. There is no hindrance. 
The corruption has been reduced to a 
mlDlmum. I will give you an instance. In 
one of the unions, four thousand bags of 
rice was missing. When tbey were questioned, 
even the union engineers said that "rats 
might have eaten those four thousand bags 
of rice." I said : "If the nee has been 
eaten away by the rats wh:u happeiled to 
tbe bags. Even they 'Were not to be seen." 
Such was the state of affairs some time back. 
This has been set right now. Even now, the 
progress should be a Ii ttle faster bxause 
there will be a lot of interventions. This 
could not be done unless and until all the 
people are removed who boa'ie dODe such 
irregular things. 

Coming to Weavers' Co-operatives, the 
as~istance given to them was by increasing 
the working capital from Rs. 75 crores to 
Rs. 85 crOre5. This gives them continuou.; 
work. i.c. those who belong to tbe weaker 
s-xtions and at the same time in Tamil Nadu. 
seven Co-operative Textile Milts wrucb ~re 
clOSc:d have been opened up during the 
President's Rule. Six other mills which are 
weak, are going to be livcn relief. This will 
ddinitely improve the condition of the 
weavers. Apart from that, for the weavers. 
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house-cum-v,.rorkshop programmes are going 
to be . taken up. In this connection there 
bas already been a request which is tb..:re 
with the 0cvernment. I hope it will be taken 
up soon. 

Sir, one of tht> Members from this sid\! 
mentioned about the Tiru\':mmiyoor case, 
where six murders were committed some time 
back. This h3s come to light during the 
Presidenfs rule. This happened only because 
the Governor himself took it upon himself to 
probe into it. A small post cud was sent 
by one woman who lost her husband under 
very SUSPICIOUS circumstances, to the 
Governor. The Governor tht'n took :l very 
keen interest to have this case examined. 
After tbe examiflation, he wa" able to find 
out tbat six murders were committed by one 
person. 

I was just talking to some police people 
and said, "why couldn't you do it earher ? 
What prevent~d y()u?" They said, "Had 
this happened during that time, we would 
have been sent to a place where we would 
Dot bave had even water. We would have 
been transferred if we had shown any interest 
in going ;nto tbe case." 

But be~ause it is President's rule, we 
have the courage to go into the details, and 
find out even thi s -nuch ,. r hope n6 other 
influence will CJme in between. to preve.nt 
tbings from coming to light. 

Even in tbe Judiciary, during this period 
there bas been a lot of improv~ment. The 
problem before the Judiciary has b~en solve J 
and DOW a number of vacant posts have !)1!en 
filled up-at the district level, tbe posts of 
District Munsif, JudIcial Magistrate, Sub­
Judge and so on have been filled up during 
this period. This could not have happened 
earlier, during tbe pericd before President's 
rule. They have also provided some ameni­
ties to the Judiciary. 

One Member from Tefugu Desam was 
speaking about fund coll:ctions, by all tbe 
political parties. I can only say that our 
political party, i e. the Congress (I) bas not 
collected any money so far for election 
purpose'l. I wonder how somelim~ we 
eec in tbe papers that such aDd such a 

person. during the election meetings, received 
Rs. 7 lakhs, Rs. J 0 lakhs or Rs. 1 S lakh,'i. 
And the ooX hn:, shown Ihis vcry clearly: it 
was all Rs. lOO-currency. I wonder how 
this could happen. I was speaking to the 
Home Minister, and I said: 'What is this 
happening 'f Are you people unable to do 
anything about it ? 

As for m~, I can say thiS. Wben 
Shrimati Indira Gandhi was out of power, 
she used to go for meetings, and she used to 
come back with some little token contribu­
tions from the people. I was a Treasurer of 
the party. The moment she returned from 
the meetings she used to send the money to us. 
Counting the monev, we used to find Re. J 1-, 
Rs. 2, Rs. 51- and Rs. 10/- notes, and 
also Rs. 50/- or Rs. 100/- notes. But never 
ha\'e we seen more than Rc;. , lakh at aoy 
time. Here we St.'e Rs. 8 I..tkhs and Rs. 10 
lakhs. So. I would like to correct the hon. 
Member of Teiugu Dcsam and say that we 
have not got. during election periodc;, lalehs 
and lalehs of rupeer. -at any time, and parti-
cularly now. .... 

When we speak of Kamaraj's rule, Wi! 

do not mean to c;ay that we want to ruk .. 
We want to have a rule whereby we will 
h3ve a corruption-free rule. and whereby 
we will keep pe\.lple's amenities and people's 
welfare in the forefront. That is wbat 
Kamaraj meant. He might have been 
defeated. Ver)' great men have been 
defeated. remember even now that 
Dr. Ambedkar, when he fought elections in 
1952, was dt:fe,ned by our Congress Party, 
by a small man, hy aD ordinary man. It 
docs nm mean that Dr. Ambedkar was not 
a great man. So you cannot under-rate 
Kamar.lj just by saving tbat he was 
defeated. He was defeated under strange 
circumstances. You are speaking about 
joining with other partiec;. The year 1967 
was {he firat 'ime' when the Opposition 
partiec; in Tamil Nadu joined together and 
tried to defeat the Congress. We are not 
sorry for that. It was the verdict of the 
people. That does not mean we should 
under-rate Mr. Kamaraj, ju'\t because he gOl 

defeated in one election. 

I w(luld like to mention one morc thina. 
A number of associations have written to tbe 
Government, Rnd some copi~s bave come to 
me also. I have forwarded some of them. 
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One association said 'We want the 
President's rule to continue for three years.' 
They have gone on a fast before the Bharati 
statue in the Marina say;,.g: "Unless }OU 

set right c\ery thing, please do not bring in 
the electicns.·' Ewn a membn from tbe 
Opposition, a ver~ important member, has 
sdid thIs. On the 12th June, I saw a 
report wi:h his photograph saying: 'Please 
do set nght e .. eo rhing and then bring in the 
electi{)n~. Do not bring in the eic(.tions tIll 

then ,. Th!<; is what he said-nol onl) the 
CongJec;s He \\as a ml'm!xr of Ihe Opposi­
tion. I do not \\af1' to fllclltion h'!> name. 
(InterruptIOns) 

SHRI KADAMBUR JAN.A.RTHANAN 
(Tirunelvelt): \\tho 1 (lflterrupllofls) 

SHRIMATI M. CHANDRASEKHAR 
He IS from )OUI part.}. (lnlt rruplions) 

It has been s.t1d that s'eps should have 
been t,~ken to\\ard'i the end of June, to 
publish electoral rolls f(lf (he PreSident's rule 
to end, and for the elections to come. But 
it could not be done because of the strike b) 
Government servants and the teachers, Only 
yesterday. the swdents have st3ned gOll$ to 
schools. 

Officers were there in place of the staff 
members because of that agitatIOn. The!. 
that memb-cr told us not to hold election 
until all these thmgs were set fight. Tbis 
\\as the feeling of the peopk because they 
suffered a lot. I do not mt'an to say that 
evcl)body ".,,~ had There 'Were some people: 
in the adminIstration "ho did \\fong Ihln~s, 

who did r<vt keep the \\df ... rc of the peopk 
in the forefront, in their mind. They were 
tryiog to benefit them~c1ves. There was 
corruption at every level. Thc~c \\as no 
democratlc rule. The burcaucral~ there knew 
tbat we dill not wan! ,my thing "fOPS to he 
done. They also knew th;tt the Governor 
did not want nny IIregular Ihll1g to b~ done. 
So, they knt'\\ th:H we \\<'uld not allow an)· 
thing wron~ ~o t'lc dOiK t-cc3use It IS the 
people who \\oulti .. uffer. I support the 
Rt~olution movcd hy the Home MHlI~!.:r 
Thaflk ~('U. 

SHRIMATI (if.ETA MUKHERJEE 
(Pal1-;kuru): MI' Chairm.ln, it I~ l,h!lOUS 

that I would OppOSI!' the Re .. olution along 
witb all other friends ('If the Opposition. 

SHRI P.R. KUMARAMANGALAM 
You are always opposing it. 

SHRJMATI GEETA MUKHERJEE 
1 am reall y feeling sorry for you. I congra­
tulate myself for not being in your company 
today. The President's Rule was imposed 
on a report from the Governor of Tamil 
N;;>du sa) ing that the Government of fbe 
Slate could not be carried on in accordance 
'WIth the prOVision of the Cor.stitution. The 
proclamation under Article 356 of the 
Constitution was issued on January 30, 1988 
by the President in f('~pect of tbe State of 
Tamil ~adu and the State Assembly was 
dissolved. This is a repon of the Home 
Minister. What was the ground? The 
ground was tbat the Go\crnment of tt)e State 
could not be carried on in accordance with 
the prOVISIon of the Constitution. It was 
supposed to aim at ending the de&dlock (or 
an early election. Now the point is that 
even after SIX months 'What is standing in the 
wa}' of holding an election? Is there any 
real breakdo\\n of Jaw and order? (Inler­
ruptior.s) Tamil Nadu Government tried their 
level best to harass the employees of the 
State Government and the teacher~. It is a 
rna Iter of shame. In the Tamil Nadu State, 
Government employees are one of the worst 
raid. 

SHRI P.R. KUMARAMANGALAM 
We \\crc: not the cause of action. 

SHRIMATI GEETA MUKHERJEE 
Thb i~ what is called "Btbhisan", Only the 
,-,thel day your Congo (1) were hand-m-g1ove 
wi Ih them and all lhc:re years. The employees 
ther{' arc one of the worst paid. The 
posiuon of the teachers was even much 
worse. If you C('1mpare lh-e 1960 index with 
the present one i.e, 680 you will find that 
the teach'!fs were als\.) one of tbe lowest 
pald-Th~ dlffcrep..:-e wl.luJd vary from 
Rs. : 50 ({) Rs J .5,lO in comparison with 
(,the r States. The strike' of the Confedera· 
lion of Emplo)et's was sought to he dIvided 
by the Go\'crnl\r. 

E\('n th~n. despite s('me division, the 
stoke continued, lot of arr~ts took place ; 
still a1l theIr leaders are in j.\U. So, if one 
can C:3Y tbat it IS enol!;!h hreakdown of law 
and order I say. d!spile your best intentions, 
··No". Because, it 1S the Govt'rnmem side 
\\ ho are trying to cow down the leader" and 
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the employees, their leaders who are in jail, 
etc. What is the law and order situation? 
A situation is there. Not law and order! 
Situation is of disorder, and that is within 
the Congress Party will do? Disorder 
within itself, it~ own factions, with many 
claimants for Chief Ministership trying to 
create disorder with the party with whom, 
whom to make the Chief Minister, and 
whom not to make Chief Minister, subsequent 
to the elections .... 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) Or send somebody from the 
Centre. 

SHRIMATI GEETA MUKHERJEE : 
Or, send somebody from the Centre. (Inter­
ruptions) 

That is why, I said, disorder. There is 
disorder in the party itself. So, naturally 
time is being sought to a rrange a 11 these 
things into an orderly fashion so that the 
Congress can come back to po\\er. Of 
course, I do not know, with aJl the situation 
prevailing in the rest of the c' untry. whether 
the next six months even could be enough 
for fulfilling this day dream. But doubt­
le~sly, it is a matter of great concern for 
democracy in our country that \\here every­
body is wedded to Parliamentary democracy, 
whether in heart or not, that is another 
thing. to reaJly go on extending the 
President's Rule. But that is the truth. The 
leaders, they won't admit that. But really 
speaking, this Governor's Rule, for such a 
long time, oft repeated Governor'!: rule, in a 
situation like that in our country where in 
some States different parties are also ruling, 
one does not know what will bap~~n in future 
and one d es not know how exactly the 
Centre will be shaped. 

In this situation, it is m the prime 
interest of our whole country that the 
position of democracy in the electionlt is 
majntamed and in the narrow interests of 
any party, wherever it rna y be, that such 
constitutional provisions and constitutional 
obligations are not violated ID one (orm or 
another. I am chargIng tbat. that is what is 
being done by this proposal of extending the 
PreMdent's Rule. Absolutely, there i. no 
otber reason for pas!ins this Resolution. 

I am not going in for the details of the 
brilliant President's rule that ·is going on 
over there. It seems, only the other day-I 
do not see t he Television, but due to illness 
I had to see for some time-there was a 
great focus on Mr. P.C. Alexander, on the 
Television, about how the great ruler is 
ruling the Tamil Nadu State. Another 
RamayafrQ has come up. (Interruptions) 

Anyway, I am told that Mr. Alexander 
is also a prospective candidate. I do not 
know. (InterruptioilS) 

That is what I bear. We do not know 
again what will happen. Another aspirant 
is there and a third Raja is being built up. 
So, no amount of time wiJI benefit tbe 
Congress there. That is why, I think, in 
good grace, they should withdraw the 
Resolution. go to the people of Tamil Nadu, 
with immediate election at least make it 
known to tbe people to say that they still 
adhere to some democratic principle about 
which everybody in this country is in doubt. 
(Interruptions) Therefore, it is up to you to 
resciad tbe Resolution and immediately 
create a situation. in consultation with tbe 
Election Commission to conduct the elections. 
That will be the best. 

If not, tben all these manoeuvres, I am 
afraid, will not help the Congress in fulfilling 
its day dream, I feel sorry for them. 

With these words, I oppose the resolu­
tion. 

SHRI N. DENNIS (Nagercoil): Sir, 
while supporting the resolution, I wish to 
make a few points. 

President's Rule was imposed in Tamil 
Nadu on the ground that the administration 
of the State could not be carried out in 
accordance with the provisions of the 
Constitution. The incidents inside the Tamil 
Nadu A~sembly on 28-1-88 and also tbe 
failure of an y of the leaders of political 
parties to command majority in the Assembly 
prompted the proclamation of President's 
Rule under Artic)e 356 of the Constitution. 

Now the question is. electicn is not held 
within the prescribed period of six months. 

I wish to make the following points for 
the extension of the time for holdin, me 
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elections. 

The conditions in Tamil Nadu have not 
improved to hold elections during the 
prescribed period. 

The Government emplo)ees have gone 
on strike and It paral)srd the admmi~trati\'c 
machinery. The major part of -the energy of 
the administtation was spent for the settle­
ment of the strilo.e ar.d tht! connected matters. 
The strike was over on Jy a couple of days 
before 

A minimum r,( ';, e of 38 days is rt'quired. 
Of this period, 31 da)s are statutNY and 
cannot be reduced ur der the electIOn law. 
So, holding the election before 29th ot July 
is not at all practicable and possible after the 
strike period. 

More time is required for dearing the 
ac.::umulated files in different offices In the 
State. Normnl work has Just !>Iarled. 

Another reason for p0stpOnl?ment of the 
eJections is, the bo)cut thleat of electIon by 
the Vanniyar c0mmunlt). Therr: WdS com­
mercial tensi~n, and problems and other 
connected dlfficullJes to set right law and 
order due to that a Iso 

More over, I \\ ish to pornt out that 
there is a strong fedrng among the common 
people--poor and do\\ntrcdden-that 
President's Rule has to contmue for ,>ome 
more time Public opinion IS abo for It. 

They reposed confidence on the PreSident's 
Rule. The} realised that corruptIon gro\\-n In 

past two decades IS In the process of eradica­
tion. They feel ther~ is Improv\ ment in the 
administration; what IS allocated reaches 
the c<'mmon m. n. Schen'c" ar~ Implemented 
effectively I w0uld ltke to pOint out that 
in each ar.d ever) ~cc'lon. there 1:-. administ­
rative improvement. Clean ndmtmstr.ltloa 
is given and corruption I' reduced 

Ther( are f,eque"t !lurpfll>e chtd.s III 

offices. Publ.c gflnam.:e I~ heal d C\'cll by 
the Secretaries. GO"o,crnol also rc~l'ves 
petitIons on aU days. Accumulated hlec; are 
being disposed of qUI<:kly. SIt:P~ are tJKCn 
for creating good IIlduslriul gro\\lh including 
small ~cale mdustries. The cJc.'l'd textile: 
mills are opened. Steps are taken to control 
Or rather reduce tbe: pi ice of yam. Steps 

are also taken to supply drinking water to 
Madras city and other pJaceJ. Public 
distribution system is also geared up .. 

I would like to point out that a large 
number of letters are written by individuals 
and associations exprcssmg confidence in the 
PreSident's rule in T~mll Nadu. Individuals 
and organisations in large numbers extended 
their - support for the continuance of 
President's rule in Tamil Nadu. They 
appreciate the President's rule. Except a few 
polrtlcians, the commoo man is for 
continuance of Fresident's rule, of course, 
for a certain period. Amoog politicians 
themselves, they are rot prepned to face the 
electorate though they say otherwise outside 
as political parties face spirt after spht. 
There IS instability found in political 
parties. 

I would like to pOint out that President's 
rule IS only for a lrmited period. It is only 
the tranSItory penod and not a permanent 
arrangement. Within the prescribed period 
of six months better situation would be 
created for conducting peaceful, smooth and 
normal elections. 

It is felt that when a proclamation under 
Article 356 is in operation, parliamentary 
life is put to sleep. That is the impression 
created among the public. That is not the 
case. But it is the other wa), that is, the 
democratic process, tbe administration of the 
State is placed in the safe holnds of Parha­
ment, a larger body, a more responsJble body. 
more impartial body. All matters concerning 
the State can be raised and discussed before 
this august body Parliament of India. 

In tbe end, I would hke to say tbat let 
us leave the matter of holdIng electIons to 
tbe independent decision of the Election 
CommiSSIOn and that is tbe proper approach 
we should follow. 

With these few words, 1 support the 
Resolution for extension of President's rule 
under artICle 356 in Tamil Nadu. 

SHRI P.R. KUMARAMANGALAM 
(Salem): Mr. Chailman, Sir, I rise to 
~upporl the Resolution moved by tbe: boo. 
Home Mmls'er. We have: beard a IN in tbis 
House about democracy and about democracy 
beina tested and about democracy belDi put 
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to sleep. But the fact is I think everyone in 
this House seems to ha\e forgotten what 
happened on the 28th of January just this 
)e8 r. I wonder \\hether those who ~poke 
about democracy today. understood the 
meaning of that word ()n the 28th of 
January. When the} did, what did they do 
in tbe Slate LeglslatUJe in Tamil Nadu ? 
The h1ppenin!!s of the 28th of January 
definitely put to shame every single individual 
who calls himself a Tamtlian. 

What i~ it that we saw? We saw a 
situation where tbere was violence Inside the 
Legislature Itself, we saw chairs bemg thrown, 
we saw papcl-weights being tbrown, we ~aw 
mikes ~eing tht"own, we saw 9.orst form of 
language belDg used. And those very same 
people today stand shamelessly to say that 
we want democracy in that State. They 
bartered bargained bought Members of the 
Legis]allve A4iscmbly to somehow or the 
other contmue in power. Even then there 
was not a single group among them who 
could prove the majority and, therefore, 
President's ruJe came. But what is it tbat 
we saw when the President's rule c~me? We 
saw a State whicb at one time had Jed 
industrialisation, we saw a State which is, in 
fact, one of the most urbanised State, next to 
Maharashtra-Maharashtra has tbirty-five 

• per cent urbanisation. Tamil Nadu bas tbirty­
three per cent urbanisation-we saw a State 
which has the maximum utilisation of Jand 
for agriculture; we hC2ve a State whicb 
unfonunately in forests is the ninth, in water, 
in the last twenty years, has come from the 
fourth to the twelfth, in industrialisation from 
the second to the fourteenth, in power from 
right on the top to the fifth. We have seen 
a state of affairs where, in twenty years, a 
State that was economically dominant, a 
State tbat u~d to dominate the economic 
scene, saw political leadership througbC'ut, 
which at best could be caned lumrens in 
cbarge of tbings which dominate the future 
of man. Today, they shed crocodile tears 
to the State Government employees. Today, 
they talk with sympathy for the State 
Govemmerat employees. Some of them 
speak with the tongue in their cheek sa ying 
tbat the State Government employees have 
not been liven a fair share. Have they 
forgotten tbat in 1967 the State Government 

employees were at par with the Centra) 
Government employees? In twenty years, 
the differences-which my hon. grandmotber 
very neatly put it-ranged between Rs. 2S0 
to Rs 1,500. I do not know why she is 
shy of admitting the cause. Maybe because 
they have an alliance. But the gentleman 
\\ ho was responsible for this was the then 
Chief Minister of Tamil Nadu during 197 J 
to 1975. Eight in~talmcnts of Deatness 
Al10wance were digested. They are not 
wiJ]ing to admit that ... (Interruptions). 

SHRI N.V.N. SOMU: No, SIr. So 
many D.A. ino;talmenls were announced 
during his tenure .. . (lnterruptions). 

SHRI P.R. K UMARAMANGALAM : I 
have not yielded, Sir. 

SHRI N.V.N. SOMU : I have to strongly 
oppose it. So many D A. instalments had 
been i,iven . .. (Interruptions) 

MR. CHAIRMAN: I am going to give 
you chance to speak. Why do you ) nterrupt 
tben ? 

SHRI P.R. KUMARAMANGALAM : 
Sir, I never said no D.A. was given. I 
correct myself. I never said no D.A. wu 
given. I said, eight instalments were digest­
ed .. . (lnterruptions) 

SHRI SOMNATH CHATTERJEE (Bo1-
pur): Have you decIded whom to side 
with? 

SHRI P.R. KUMARAMANGALAM: 
You have decided. Have not you 1 You 
have gone with the DMK. That is wby you 
are not able to admit the truth. 

Sir, tbis is tbe first time in the lut 
twenty years tbat a Government in Tamil 
N adu has signed settlements with aJJ t~ 
unions, recognised and unrecognised. 1 think 
my friends on the other side are not even 
charitable enough to this extent, to admit 
this. It is surprising to see ho,," far politics 
can make tbem blind. Today witb the deficit 
being at Rs. 350 crores, gain, to be Rs. 400 
crores, tbe Government rea Ii sinS the justice 
in tbe demand of the employees, on the 
intervention of many 1eaders. have conceded 
to a substantial interim relief. a substantial 
medical allowance, and bave allo said that 
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they would refer tbe demand on 'as is where 
is' terms, that you want Central Government 
pay-scale parity, and all that has been 
referred to tho Pay Commission. 10 a State 
where deficit exists they have done it even 
there, though. of course. my granJ mother's 
countrerpart, in Tamil Nadu are wilhng to 
admit and thank the Gonrnment Unfortu­
nately, the han. Member, Shnmati Geeta 
Mukherjee and the hon. Member Shri 
Somnath Chltterjee d~l not rl!Cognise that. If 
I may admit, the situation in Ta'l1il Nadu is 
definitely not one where elections can be 
held, the reason belOg very Simple. It was 
during tbe last year that we ~aw between 
17 th Septem ber and 23 rd Septem ber 1 987, 
an agitation basl.!d on communal basis took 
place. The cause for that agitation was that 
a certain community called 'Vanniyas' had a 
very justified grouse and that was that they 
were found to be most b.lckward. both 
socially and economically. They came .in 
the old·G.O. what was called, communal­
G.O. as a backward classification and It was 
Tamil Nadu which brought It and it was the 
late Shri Kamaraj Nadar who brought it. 
But unfortunately, in the last 20 yo.! ,rs we 
saw a number of communi ties who came in .' 
the c1a!»~ification of backward going above 
1 00. In fact, it nearly reached a century 
and a half. 

Every p)sSlbl! ';0'11 nunity, mlyb! except 
the Brahmins and a few olher~. are tojay 
called backward. Tberdore. there IS justifi­
able cause to whi.;h they say, being very 
economically and SOCially backw trd, they 
want certain rererv.:itions. But leaving tb! 
justice of their demand aSIJ.!, unfortunatelv 
certain forces, certam political for~s, who 
are ev~n pre '>en t in this Hvu.,e, utiJis-:d the 
emotions of tha t community to unleash 
violence of the worst sort, There were about 
J 0,000 people who were arrested under pre­
ventive law, about 13,000 people were 
arrested on specific causes of violence. There 
was a real break-down of l;lw and order at 
that time 'and today there IS a situation 
where that community which dominates over 
100 Assembly constituencies is threatening 
boycott of elections and boycott by violence. 
if ncces~ary. They have suicide squads; 
even according to the Governor's report. tbey 
have' such organisations. This ic; the situation 
that exists. Unfortunatdy. my friends. on 
the other side nre not willing to admit this. 
They quietly and silently enter into communal 

pacts to exploit communal feelings. The real 
truth of the situ.ition is that Jaw and order as 
h stands on the surface looks at peace, but if 
today we have elections or tomorrow we dec·· 
lare elections, th.!re is a pO.isibility of a real 
break-down of law and order and everyone 
of those from Tamil Nadll knows this well, 
but they are not willing to admit it. The 
need of the hour is to solve this problem and 
it requires coop.Jf.ltion of all political parties. 
SIr, u~ing tillS forum, I appeal to all political 
partle~, irrespective of political partisan views, 
tbat they may look at this problem, help tho 
Governor and come forward to find out a 
solution for ~olving this perennial problem 
which has been there and which bas been the 
creation of those in power for the last 20 
years. 

Mr. Chair'n'\n, Sir, we have also seen in 
the last six months-in fact Mr. Kurup was 
making :l statement that it is unfortunate 
tbat a Gov~rnment by officers, we claim, is 
b::uer than people's reprei·.:ntatives elected. I 
would say it is really unfortunate. It is 
with quite an amount of heavy h~art that we 
are all having to admit this reality. Mere 
bureaucrats seem to rtlle better than many of 
those who have popular support. Why? It 
IS because those who have popular support 
did not carry out the mandate of the people. 
We saw in 20 years a State which had bonour, 
prestige and economic progre~ CO!lle down to 
a state WhlCh ... (lllterruptiolU). Mr. Chairman, 
Sir, 1 have oot attacked any of them in this 
manDer nor stopped them speaking (lnter­
rupli.JfIS) Mr. Chairmao, Sir, either you a$JUre 
me that It won't go 0'1 record or I Will have to 
sit down. I will a~lc for ti.D': (llIlerrllptimu). 
Mr. Chairman. Sir. if you cao', control them, 
I will ask for time. 

MR. CHAIRMAN: Please address the 
Chair. 

SHRI P.R. KUMARAMANGALAM: 
Mr. Chairman, Sir, I would address the 
Minister. 

We saw when President's rule came, 41 
textile units were closed, thousands of wor­
kers were in the ~treets. In the last six 
months we have seen 1 3 tcxtde units opened 
.md are running. The credit 8005 to them. 

Mr. Chairman. Sir. in the last 28 ,Years 
tho Dumber of unemployed .• (/lIIerrqllolU). 
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Mr. Chairman, Sir, it is unfortunate that 
this the level to which they are willing to go 
to cover up their own weaknesses. 

Mr. Chairman, Sir, we have S\.'en unem-
-p]oyment figures, tbose who bave registered 
in the employment exchange, go up from 3 
lakhs in J 967 to 28 lakbs loday. There are 
youth in Tamil Nadu, educated youth. 10 
lakhs of them who have obtained degrees, 
who are sittmg unemployed with no alterna­
tive employment available to tbem. The 
money of the State exchequer was used for 
lining their pockets. We have seen allegations, 
it is shameful to hear it, that so and so has 
made Rs. 10 crOTes so and so has made Rs. 
20 crores, Rs. 30 crores, Rs. 50 crore'S, Rs. 
J 00 crotes and Rs. 200 crores. Somebody is 
talking of Bofors, Bofors is not even an ant 
compared to this. The figures that they speak 
of, tbey speak, it is not ours, it is their divi­
sions and parts which cast these aspirations. 
That is the state. 

Mr. Chairman, Sir, Tamil Nadu unfor­
tunatdy in the last 20 years has seen corrup­
tion being given justification and recognition 
by those who are in power. It is institution­
alised unfortunately. The Governor bas. 
in fact, taken steps. That is one of the 
reasons why they are bitter. (lnrerruptions). 
We see in tbe cooperative sl!ctor wbich was 
one of the most ... (Intc!rruptions). 

MR. CHAIRMAN: Order, order please. 

SHRI P.R. KUMARAMANGALAM: 
Mr. Chairman. it is hurting tbe'Il, I under­
stand you bave your chance, don't worry. 

Mr. Chairman, Sir, we have seen in the 
cooperative sector aDd we are still seeing a 
lot of funds being siphoned, cooperative 
sector being used as personal advancement 
for that. In fact there are lakhs of people 
who have made applications to become 
members of tbe cooperative society and tbey 
are not being permitted and tben tbis Gove­
rnment DOW, I understand, is trying to hold 
elections in that what is caUf'd restricted 
membership list witb domination. of coune, 
my bon. Members have. I have no doubts 
about that because they have organised it (or 
a long time, there are lot of officers who are 
It ill in tbeir pockets. After all, tbey bave 

helped the officers and they have helped 
themselves. So, tbat being the state or 
affairs, it is my plea to the hon. Homo 
Minister that Jet the cooperative elections be 
held only when all the applications for mem­
bership have been accepted. Let it not be at 
a stage when applications were refused and 
elections are held. Common people apply 
for membership of the cooperativ~ societies 
but these people do not allow that. (Interrup­
lions). 

At the moment, there are only two or 
three points which I would like to make. 
We have seen it in the last six months and I 
tbink, I am not ashamed to thank the Gover­
nor of Tamil Nadu for the amount of 
recovery that he has brought. We have seen 
over 3743 files kept pending, unsigned. were 
disposed of in just 3 weeks by the Governor. 
I think, he deserves to be commended for 
that. Mr. Chairman, Sir, we have seen over 
414 primary health centres being opened in 
5 months. It has happened in my consti­
tuency also. (Interruptions) 

MR. CHAIRMAN: Wind up please. 

SHRI P.R KUMARAMANGALAM: 
When they a re not going [0 allow me to 
speak, QOw can I conclude? How can you 
go on pressing the bell? Wbat form of justice 
is this 1 (lnterrupriolls). 

MR. CHAIRMAN : Order. 

SHRI P.R. KUMARAMANGALAM 
I do not put even two words straight, they 
start shouting. 

"f hey have put up many an overbridae. 
Most of the infrastructure work is going on, 
that is something which sbould haye taken 
place during the last 20 years. It has not 
taken place. III fact, in my constituency. 
there have been demands for overbridge 
and an airport Which have been accepted, 
foundation·stones were laid and work started. 
It did not happ!n for the Jast 20 years. I 
never saw it in the \a"t 20 years. 

Mr. Cbairman, Sir, what is required at 
tbe moment, immediately is that issues which 
are pendi'lg, wbich are serious like the 
Vanniyar problem must be paid attention to 
on an emergent basis and a solution found. 

SHRI KADAMBUR JANARTHANAN : 
Arc you promising for the Vanniyar com­
mUDity? 
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SHRI P.R. KUMARAMANGALAM: 
I am nobody to promise. I said, their 
demand is just. I said, there isJustness 
behind it. 

The need of the moment is, on the one 
side there are problems which are communal 
in nature, be paid attention to and solution 
found to ensure that immediately elections 
can be held. I am in agreement witb my 
friends on this tbat elections must be held as 
loon as pOSSible. While on the other side, I 
request the bon. Home MlDister let the poor 
of Tamil Nadu, those who have huts and are 
on occupation of Government land be given 
ptlttfU. At best, it would be 10 lakh or 20 
lakh pallas. It would not cost a naya paisa 
to the Government to give them pat las Let 
them at least release those pallas to the poor 
of Tamil Nadu so that they would put up a 
good dwelling unit. 

With this, I would only like to end by 
sayina that I wholeheartedly suppan the 
resolution moved by tbe han. Home Minister 
and I commend the work that is being done 
by the Governor of Tamil Nadu. 

SHRI P. KOLANDAIVELU (Gobichet­
tipalayam) . Sir, I rise to oppose the resolu­
tion which has been brought forward by the 
Home MlDister today. We do recognise the 
incidents that had taken place on January 
28th of this year. We appreciated the 
Government ... 

MR. CHAIRMAN: Mr. Kolandaivelu, 
just a minute. You can continue after the 
Minister's statement. Now, there is a state­
ment by the Minister, Shri Motilal Vora. 

15.59 brs. 

STATEMENT RE: INCIDENCE OF 
GASTRO·ENTBRITIS/CHOLBRA 

IN THE UNION TERRITORY 
OF DELHI 

[EngluhJ 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): Mr r Chairman, Sir, I rise with 
great anguish and concern to make a state­
ment ••. 

SHRI SATYAGOPAL MISRA (Tam. 
luk) : More staCOlDOilt wiD not do. You 

should resign. (Interruptio1U) 

MR. CHAIRMAN: No interruptions 
please. 

16.00 m. 
SHRI MOTILAL VORA: I rise With 

great anguish and concern to make a State­
ment in this August House on the outbreak 
of Gastro-enteritis and Cholera 10 the 
Union Territory of Delhi. Our concern for 
the outbreak of these diseases is evidenced 
by the fact that Hon'ble Prime Mmist~ 
himself has visited the worst affected areas on 
22nd July, 1988. I have myself visited most 
of these areas, as well as all the hospltab 
primarily ~DCCrned with the treatment of 
these diseases on 3 days. Besides, a few 
other Ministers have also visited these Jireas 
Our desire has been to control thiS outbreak 
at the earhest and to avoid unnecessar y 
sufferinas to tbe victims of these dreaded 
diseases. The Government is giving top­
most priority on the monitoring of these 
programmes and Lt. Governor of Delhi IS 

personally coordinating operations. 

The worst affected areas are the resettle­
m"nt colOnies of Nand Nagri, Sunder Nagri, 
Kalyanpuri, Khichripur, Seemapuri, Gokal· 
puri and Seelampur. All these colonies are 
located in trans-Yamuna area. BeSides, 
these, Khanpur and Govindpuri in South 
Delhi have also been affected. The number 
of cases of Cholera and Gastro-enterltis 
reported by the various hospitals a~ on 
26-7-1988 was 12,S29 out of which 
cholera positive cases were 427. The total 
number of deaths due to Gastro-enteritis 
and Cholera in these hospitals were 1 SSe 

The focal out-break of Gastro-enteritis 
was mainly due to contamination of water 
as the residents in the affected areas have 
been getting their requirement of water from 
hand pumps which bad got subIDerJed under 
rain water and contaminated with accumula­
ted garbage and fecal matter. 

A time·bound pJ'08l'&lDme fot p&e'feDtioa 
and control of tbis outbreak has been mad.c. 
The preventive public health measures 
undertak_ by the ccocerned authorities 
include : 

-Expeditious IUlOval of aar~ 
from all tho dected area t 
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--cleaning 0' choked drains; 

-en~uring availabIlity of adequate 
potable water in all the affected 
areas inclading through tankers ; 

-sending mobile teams of doctors 
and para-medical staff to identify 
and treat the affected persons ; 

-mass inoculation against cholera 
and typhoid in the affected areas 
and inoculation of all school 
children; 

-distribution of ORS Packets ; 

-distribution of Halogen tablets to 
render water safe for drinking; 

-speedy implementation of 
Environmental Improvement 
schemes like Construction of 
Sanitar) Latrines etc. ; 

-health education through 77 
mobile teams ; 

-monitoring of medical care facili­
ties by senior doctors from the 
Directorate General of Health 
Services. Government of India ; 

-Involvement of Voluntary 
Organisations in Health Educa­
tion and treatment of actual 
cases. 

The deaths among the hospitalised cases 
were mostly those of affected persons who 
were brouaht to the hospital for treatment 
at the late stases. 

AU the hospitals in Delhi under the 
Delhi Administration. Government of India 
and the Municipal Corporation of Delhi 
haw adequate medical and para-medical 
ataft' and supp1y of medicines like intra­
ftDOUI ftuids, antibiotics. etc. to treat the 
cues reportinl to the hospitals. 

Tbe Government of India is continuoUlly 
mouitoriol the implementation of the pre­
ventive and curative measures being taken 
b, all tbe concerned authorities a.od baa 

ensured adequate supply of men, material 
and vaccines at aU points of time. A mas­
sive Immunization Programme for preven­
tion of Cholera has been launched with a 
taraet of 9 lakh persons in the worst 
affected areas to be inoculated. So far • .in 
this month, over S lakh persons have been 
inoculated. Typhoid inoculations have also 
been started. Expectant mothers are 
vulnerable to the complications of Hepatitis 
in this situation. Accordmgly. Gamma.­
lobulin injections have been made available 
for their protection. The inoculation pro­
gramme is supplemented with the distribution 
of Oral Rehydration Salt packets meant 
specially for children. 

Action has been initiated for reinforcina 
measures against sale of unhygienic food by 
hawkers and vendors. Adequate publicity 
on health education measures against gastro­
enteritis and cholera is being given through 
Television. Radio, Newspapers and distribu­
tion of pamphlets and personal contact. 

I can assure Members that as a result of 
the steps taken by the Government. the 
situation will soon improve and eventuaJJy 
become normal. I seek your cooperation 
and support. 

(Interruptions) 

MR. CHAIRMAN: Mr. Kolandaivelu, 
please continue. 

(lnterrupticns) 

lTralUlationJ 

SHRI HARISH RAWAT (Almora): 
The hon. Minister should also clarify as to 
what action has been taken against those 
officers of tbe Delhi Administration for 
whose negligence this epidemic assumed 
serious proportions. This is a serious 
matter .. . (lnte"uptions) 

CEngIi8h) 

MR. CHAIRMAN: You may ask for 
a discussion, if you want. 

(Interrupt/orIS) 

SHRI BASUDEB ACHARIA (Bankura) : 
We want to know what action be has taken 
splnst those officors 'who are reapooaibJo 
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(or tbi,? (Inten'uptiolll) 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): I am sure, tbe bon. 
Member realises the seriousness of the 
situation. (llIIerruplions) 

SHRI SATYAGOPAL MISRA (Tam­
luk): I do realise it. 

S. BUTA SINGH: That i.i why. kindly 
be serious about this. Many people have 
died. Therefore, do not take it lightly. 
(lnlerruptions) Sir, 1 want to reply to the 
queries made by Shri Hanshji and Achariaji. 
The Government of India has already got a 
report by the Secretary, Ministry of Urban 
Development and th.: report has come to us. 
It has highlighted various lapses on the part 
of the varIOUS agencies. ' 

The bon. Prime Minister has already 
announced that action will be taken in the 
light of the lapses indicated by the report 
of the Secretary, Ministry of Urban Deve­
lopment. 

SHRI INDRAJIT GUPTA (Basirhat): 
How many chJ1dren have died? (Inter­
rUIJtions) 

S. BUT A SINGH: I am sure, I will 
come before th.s House witt the action 
against those erring agencies and officials 
who have been found lacking in this klDd 
of an exercise. Therefore, the House can be 
assured that the Government is determined 
to take action agalDst those officials who 
have not been able to attend to thiS kind of 
a situation which has resulted in the death 
of 1 S S people. 

MR. CHAIRMAN: Mr. Kolandaivelu, 
pJease continue your speech. 

(Interruptions) 

MR. CHAIRMAN: Now, no que.tions 
please. 

(InftrruptiollS) 

16.071 hn. 

STATUTORY RESOLUTION RE: 
APPROVAL OF THE CONTI­
NUANCE IN FORCE OF THE 
PROCLAMATION BY THE PRESI­
DENT IN RESPECT OF THE 
STATE.OF TAMIL NADU-Coutd. 

[Engluh) 

SUR! P. KOLANDAIVELU (Gobicbetti­
paJayam): Sir, I rise to oppose the 
Resolution brought in by the Home Minister 
here. With regard to Article 356, actually 
we do recognise that the incident bappened 
on January 28, of this year. In order to 
save democracy, the Union Government 
came to the help of the people of Tamil 
Nadu aod im~osed President's Rule. 

Taking advantage of this, tbe Govern­
ment of India cannot extend the President'. 
Rule for ever. 

16.08 brs. 

[SHRI SOMNA TH RA TH 'n lire CIrair) 

Sir, even when the discussion was taking 
place here with regard to imposition of the 
President's Rule, even the Home Minister 
bon. Shri Buta Singbji made an assurance 
to the Members of ParJiament here that 
electJons would be held as early as possible, 
j e. within two months. Two months haw 
lapsed. Within two days, six months period 
is going to lapse. But there are no sip 
as to when the elections would be conducted. 
We are bert to have early elections. But 
tbe Government of India is thinkin8 in terms 
of ~tponin8 the eJections for ever. My 
humble submission is that extending Presi­
dent's Rule is an undemocratic one. Even. 
I will ,0 to the extent of saying that the 
Government of India must come forward in 
order to take awa y the Article 3 S6 from 
tbe ConstitutlQD itself. It should not be a 
child-play and it should DOt be done accord­
ing to the wbims and fancies o( the GO'Yem­
ment of India. Imposing PresideDt's Rule 
in each and every State is highly undemo­
cratic and you may be autecratic but DOt 
democratic. At the same time, let me teD 
you whetbt: r the imposition of President', 
rule has settled so many issues wbjeb are 
ari,ing out every day in the State. ActDaD7. 
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the Vanniyars' agitation was mentioned by 
my colleagues. My friend Shri P.R. 
Kumaramangalam and others have mentioned 
about it. 

The Vanniyar 81itation has been there 
for the last one year. When late Shri M.G. 
Ramachandran was there as Chief Minister, 
he wanted to solve the problem ; actually 
he was sitting in the Secretariat for about 
one week continuous} y to solve the problems 
of different communities. Now, after the 
President's rule has been imposed. after the 
Governor Mr. Alexander came to Tamil 
Nadu, we find that this issue has not been 
settled ; be bas not invited the leaders of 
various communities and also the Vanniyar 
leaders in order to sett1e tbe issue. When 
such is the situation, you are taking advan­
tage of this Vanniyar agitation and you 
want to postpone tbe elections. I would 
say that the Congress-CO is not rea.dy for tbe 
elections. That is why, under the guise of 
Vanniyar agitation, you want to postpone 
the elections. 

Coming to the NGOs' and teachers' 
strike, f,,Jr about a month, the ~ork of the 
State Government was paraJysed ; there was 
no work at all in government offices and 
actually people were suffering like anything. 
Their grievances have not been redres!ed by 
the Go\-ernor. With regard to tbe teachers' 
str;ke, let me ask one thing of the Govern­
ment of India. Wht'n Mr. Narasimha Rao 
was the Minister for Human Resources 
Development and Mr. N.D. Tiwari was tbe 
Finance Minister, I had made representations 
on behalf of the teachers. A Commission 
was appointed and there is also a report in 
supporl of the teachers. Why don't you 
pay these teacbers on par with Central 
Govenarrient employees? You have not 
done that. 

When the President's rule is tbere, wben 
the Governor is tbere, they are not looking 
into the grievances of the teachers and tbe 
NGOs. For a bout a month, for plore than 
26 da ~ s, the work of the Government was 
paraly~ed. In sucb a situation, would the 
people of Tamil Nadu want the PresideDt's 
rule to be cont:nued there 1 If it is conti­
nued 'for another six months, wbat will 
ha ppen to the people in Tamil Nadu ? 

I make tbis request to tho Government 01 
India: do not create another Punjab in 
India ... 

SHRI MULLAPPALL Y RAMA-
CHANDRAN (Cannanore): What do you 
mean by that? 

SHRI P. KOLANDAIVELU: You 
are creating another Punjab there. That 
is what I am saying. You are not solving 
the problem there ... 

SHRI MULLAPPALLY RAMA-
CHANDRAN: Tbis is an irresponsible 
statement tbat he is making. (Interruption.r) . 

SHRI K. RAMAMURTHY (Krishna-
giri): He was also ODe of the Ministers 
there. Wbat had he done to solve the 
problem? 

SHRI P. KOLANDAlVELU: Is it not 
the duty of t3e Advisers to the Governor to 
look into sucb matters 'like NGOs' strike 
and teacbers' strike? Wby are the NGOs 
and teacher4l not paid properly? The 
Governor is paid, I think, about Rs. ) 0,000 
or even more. These Advisers are also paid 
about Rs. 7000 to Rs. 9000. When such 
is the case, why are the NOOs and teachers 
not paid properly? What about the budget 
of Tamil Nadu? We are collecting a 
revenue of about Rs. 3000 crores in Tamil 
Nadu alone. Why not pay from that 
exchequer? You are not looking into their 
grievances. Now, what are the problems 
which the Tamil Nadu is facing? So many 
problems are cropping up in Tamil Nadu, 
but you have not come forward to solve 
those problems. The Prime Minister was 
on tour in Tamil Nadu in June-on 16th or 
18th-and he pve an assurance to ebe 
people of Dharmapuri, Salem, Mettur and 
other places that be would be solving tbe 
Cauvery dispute. Have you solved it? 
What steps have you taken from 16th June 
upto tbis day to solve the Cauvery 
dispute? 

What did you say to the people? Lot 
of false promises were made to the people. 
Why do you make false promiSes to tho 
people in order to win hearts of tbe people 
there? If such is the case, I tell you, the 
Congress Government cannot solve the 
problem. You will Dot come forward to 
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SOM tbe problem of Tamil Nadu, I know. 

There are so many problems just like 
the Krishna River water problem for the 
Madras city. Since how long is it pending? 
You are saying and }OU are bringing so 
many schemes and so many missions have 
been appointed for dnnking water supply. 
What sin the Madras cily people have done? 
(InterruptIOns) Actually, J always keep in 
touch with the Congress people. They say 
tbat the Governor's rule is better than the 
popular Government. Do you admit, 
Mr. Chairman. that Governor's rule is better 
than the t'(\rt'lif GC'wernment's rule? If 
such is the cat.e. you impose the Governor's 
rule in almost all the States. 

I will ask another question. In Gujarat, 
now there is no law and oreer being main­
tained. Almost all tht: policemen are under 
strike. So many thousands of policemen 
are in strike. What do you say about this? 
You have brought the CRPF, you have 
brought the BSF and the Army. But what 
is the State of affairs in Gujarat. Are )OU 

going to dissolve the Assembly there under 
Article 356? What are you going to do? 
(Interruptions) Actuall y, even the officers, the 
bureaucrats, they think. as If they are 
Mjnister~ and they expect the same garlanding 
by the public. They expect the same welcome 
boards when they go to the rural areas and 
to the urban ar(!as. Ho", can they? Are 
they repre~ent8tives 'of the people there? We 
are Members of Parliament. But we are not 
being in\'ited to the functions. The non­
Congress (1) MPs are not heing invited to 
public functions. But here there are so 
many Congresc; (I) MPs whn are given the 
invitation and who preside over the 
functions. They are opening so many polk."'e 
stations and railway stations. Let me cite 
all example. (lnterrupltt1ns) 

SHit I N.V N. SOMU When the 
Second Channel was <-'l"aned. myself dnd 
Sbri Keldflanidbi were not invited and only 
Mfl. VyjayanlbimaJa 'Bah was invited. 
(I,.,.rrupt;ons ) 

'MR. CHAIRMAN Please proceed. 
(""errllp,;ons) No SIde talks. 

(/nltfrllpliolU ) 

'SHRI P. KOLANDAIVELU Opposite 

to the Meenam bakkam Airport, there is a 
new Railway Station constructed by name 
Trisulam. Who opened it ? Only our 
great Vyjayanthimala. She opened that 
Railway Station. 

, 
In my constituency the court building 

worth about one crore rupees was opened. 
Only th~ great Mr. Alexander carne- and 
opened that building. We had not been 
invited for the function. I made a plea to 
the Speaker as to why we had not been 
invited. Are we not the representatives of 
the people? We ha\e been elected by lakhs 
and lakhs of voters; but we are being 
neglected. What SID have we committed? 
When such is the positIOn. why do }OU want 
that the President's Rule must be coptlOued 
and extended? 

What about the President's Rule as such 
for the last six months? What are t~e new 
programmes that you ha\e impleml..nted? 
Except the JRDP and the l"REP. \\0 hat 
are the programmes th,!t }oU have 
implemented? ut me ask this question to 
the Home Minister. I was a Minister in 
Tamil Nadu for about eight years. I know 
which are the programmes being implemented 
in the rural areas, in the urban areas and in 
Cllles. No ne\\ programme has been imple­
mented so far in the last six months. 

When the Tamil Nadu Budget was 
discussed here for the year 1988-89, I made 
a plea to Mr. N.D. Tiwari and when we 
asked questions to blm he told us that with 
regard to elections that we want a popular 
Government to come 10 Tamil Nadu. as 
early as possible we are going to conduct the 
election... He made an assurance here. 
What happened to that assura'1ce? Of 
course, Mr. N.D. Tiwari has gone to UP. he 
is not here. 

Like that so many assurances are being 
made; but tbose assurances are actually on 
paper and they are not being implemented. 
Only the people's rerresentatives know the 
aspirations of the people and how to fulfil 
them and how to redress their grievances: 
Only people's representatives know these 
things and not Mr. Alexander or bis advisers 
or the bureaucrats. That is why we don't 
want Presi dent's rule to be contlOued or 
extended. Once for aU we have to take 8 

decision as to when we are goina to conti oct 
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tbe eJections. The climate is congenial to 
have elections in Tamil Nadu. So why not 
have the eleclil1ns? Why arc you keeping 
mum? You are not at all opening your 
mouth with re1!ard to elections. 

People are thinking in other way!' also. 
The Congress Government want to strengthen 
their own part}. Afler str~ngthenmg the 
party. they want to hold the elections. 
When? Can :r be done in the 20lh century? 
In another ten )cars can you do it? You 
cannot. But bel e are people who are 
speaking ill of MGR rule, ill of Dra\idian 
rule. Let me ask them cne question. What 
did )OU do upto 1967? Wh<.lt arout tre 
pO'vcny line? HQW much was the percent­
age? At the time wben the Congress 
Government was there upto 1967, the 
percentage of people Jivipg below tbe poverty 
line was 63. After the Dravidian rule came, 
tbat figure has come down to 47%. What 
do you say for this? 

Actually the Union Government wants 
to have the Kamaraj type Government in 
Tamil Nadu. Tbe Kamaraj type Government 
means. you want to go back again t'J 60s 
and you want to have the percentage of 
people living below the poverty line more 
than 60. I am asking whether still you 
want to have Kamaraj rule. What is Kamaraj 
rule? Of course, we have got great respect 
for Kamaraj. When Dr. MGR was the Chief 
Minister of Tamil Nadu, in the name of 
Kamaraj a univcrsit) was opened, a district 
had been named after Kamaraj. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF Ef\ERGY (SHRI C.K. 
JAFFAR SHARIEF): May I request you 
to yield for a minute ? 

SHRI P. KOLANDAIVELU Yes, 
Sir. 

SHRI C.K. JAFFAR SHARJEF: My 
bon. friend was referring to Kamaraj. I am 
&lad tbat be said that he has got respect for 
Kamaraj. The financial figure or the per 
capita income or the question of bringing up 
the people from below the poverty hne are 
not tbe only things that should be the auide­
Ime& to estimate the conccm of a leader for 

the poor people. Kamaraj has been the only 
leader in the South who has been so popular 
among the poor. (Interruptions) 

AN HON. MEMBER 
people like Shri Prakasam. 

There, were 

SHRI N.V.N. SOMU: When Kamaraj 
died he was opposing your Indira Gandhi. 

SHRI P. KOLANDAIVELU: When 
there was a split in Congress in 1969 
Kamaraj"s house at Delhi was actually set 
on fire. 

SOME BON. MEMBERS: By wbom? 

SHRI P. KOLANDAIVELU: I want 
to know the blacksheep wbo set Kamaraj's 
house at Delhi on fir.:. Will it not be 
correct to say tbat those who set on fire 
Kamaraj's house now want Kamaraj rule in 
Tamil Nadu? It seems they want to pay a 
tribute after setting fire to bis house. That 
is the position now. (Inlt'rruptions) 

SHRI N. SUNDARARAJ 
on a poiilt of order. 

Sir, I rise 

MR. CHAIRMAN : What is your point 
of order? 

SHRI N. SUNDARARAJ: He is speak­
ing wrong. 

MR. CHAIRMAN 
of order. 

There is no point 

SHRI P. KOLANDAIVELU : Sir. under 
the directions of the Speaker a consultative 
committee in order to heJp the Governor 
had been appointed on May I S. Home 
Ministel is a member of that consultative 
commiltee. Mini,;ters of S&ate Shri P. 
Chidambaram and Shri Chintamani Panigrahi 
are also members of tbat committee. So 
many other hon. Members of tbe House are 
members of that committee. What happened 
to tbe consultative committee 7 We made 
so many appeals to the Governor. We have 
given written appeals to tbe Governor. Why 
bas the meeting of tbe consultative committee 
not held ? Fort y members of the Lok Sabba 
and 20 members of the Rajya Sabha are 
members of the consultative committee. 
When so maoy bon. Member. are members 
of the consultative committee then they 
ouaht to have consulted thia conlultativo 
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committee before taking any decision with 
regard to NOOs strike and Teachers strike. 
Why did they not bring these matters before 
the consultative committee? It amounts to 
insulting and neglecting the elected represen­
tatives of the people. We are the only 
elected representatives from Tamil Nadu at 
present. Wby do you want to nl!glcct us? 
In what way you are superior to us! In 
what way you are higber than us! You 
please tell us. Maybe Mr. Alexander bas 
been tbe High Commissioner of India in 
Londo~ and Secretary to Madam Gandhi 
but are we not tbe eJected representatives 
of the people? Are we not here to redr~ss 

the grievances of tbe people? We have not 
been consulted so far. 

Even Mr. Siddhu, oue of the Advisors, 
made a comment regarding Tamil Nadu tbat 
it is a peaceful State and ·there are no 
communal riots. (Interruptions) When such 
is the caS!!, wby are you not holding the 
elections? 

Now let me tell you another thlOg. Sir, 
MGR's body bad been buried in the Marina 
Beach-very near to our Anna's samlldhi. 
Actually, on 8th of May, Mr. Siddbu and 
other advisors made an open announcement 
callir.g for c;ntries for design competition for 
renovating the .<'amJdhi. The prizes to be 
given to the pe0ple for good designs were:: : 
Rs. 50,000 for the first prIze; Rs. 30,000 
for the second prizl! and Rs. 20,000 for the 
third prize. What has happened to tbe design 
competition? What happen~d to our MGR's 
samadhi? Are you not renovating It? 
Then. why do you give so many assurances 
to the people? In the placl.! of adVISOrs, in 
the place of Mr. Alexander, in the pll\~ of 
President's Rule, a popular Government must 
come. I request the hon. Minister to 
withdraw this and to hold the elections 
immediately. 

SHRI A JAYAMOHAN (TJruppattur) : 
Sir, I rise to support the extension of 
President's rule in Tamil Nadu. The hon. 
Member. Mr. Kolanlbivclu, ha::. just now 
mentioned about the Kamaraj rule, which is 
a slogan raised by the Congress Party in . 
Tamil Nadu. The Opposition parties say 
that we will not bring in Kamaraj rule in 
that State. 

AN HON. MEMBER There is no 

pos!libility. 

SHRI A. JAY AMOHAN The people 
will decide that. not these people. (Interrup­
tions) 

MR. CHAIRMAN Order, please. 

SHRI A. JAY AMOHAN : Sir, Kamaraj 
rule denotes that--evcn we can say-that 
was the golden era of Tami] Nadu. We got 
industrial revolution at that time. We got 
agricultural r~volution. But Mr. Kolandai­
veiu says tbat povel ty was mure at that time, 
than that of the Dra"'idian rule. I can tell 
you th.\ t all the poverty alleviation program­
mes implemented in TamIl Nadu had been 
financed by the Central Government, not by 
the State Government. (II'lI errupl ions) And 
because of that, poverty has been reduced. 
The Dravidian parties spent the Government 
funds only for some popular measures ana 
not for the developmental activities in Tamil 
Nadu. Tbat is why we are saying that for 
about twenty }ears there was at aU no 
development. There is rampant corruption 
all over Tamil Nadu. Except MGR, all his 
)jeute:tant~ have worsened the situation. 
They swindled the money of the Government 
l'f Tamil NJJu. They swindled the money 
of the people. That's why people want a 
change. Now I can tel) you that the 
Opposition Members want election for c0-

operatIves to be held very soon. But I ask 
one question. 

AIDMK ruled Tamil Nadu for more than 
11 years What made them not to conduct 
the co-operative elt!~tions at that time? 
What made MGR or the AIDMK Government 
not to conduct co-operati\,t electil.!ns? The 
simple reason is that they made nominations 
of all co-operati,,'e societies, they nominated 
the Chairmen of the co-op;!rative societies 
with their own men They m!sruled all the 
co-cperative societies. That is why th~ han. 
Governor. Mr. Ale:\aoder took over the 
charge of Tamil Nadu and he made an 
announcement that co-operative ejections are 
going to take place in Tamil Nadu. Still 
that process is going on but there are so 
many hurdles. Those hurdles are made -by 
AIDMK Government and not by the 
President's Rule. They have formed some 
restrictions and some rules. Those anomalies 
must be removed and then let them conduct 
the olections. If they do Dot remove the 
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hurdles, the people those who mismanaged 
tbe societies may come to power agalO. 
That is why, the Congress makes a demand 
to remove all the hurdles made by the 
AIDMK Government by conducting the co­
operative elections. Mr. J.!cvarathinam said 
that there were JTI:ilpr::lctices done already In 

those societies. The Central Government 
must come forward with a statement that 
there must be a probe int0 the allegations 
regarding those societies. After doing all 
these things, Jet them make an announcement 
for the co-operative societies elecllons. 
Otherwise, the people wbo mismanaged may 
come to power and ruin the societies. The 
co-operative societies and co-operative banks 
are running at a loss. Why? How does it 
bappen? All the mills are funning at a 
loss. Who made them to run at a loss? It 
is only the ruling p;nt) people, tbe Dravidian 
people who did all these things. 

Afler the anncunoement of the Plesident's 
RuJe, we h lYe made so many achievements. 
The President's Rule has brought in clean 
administration in all departments, particularly 
the RegIOnal Transport Offices, the Commer­
ciaJ Taxes registratIons, the public distribu­
tion system and police. They rectified so 
many things. So far. 68 cases of trap have 
been detected by the State Government. Not 
Ollly that. An lAS Officer of Chengalpattu 
who committed wrong procedure has been 
suspended from service. So many Public 
Grievances tells have been set up an over, 
not only at the CoJlectorate level but at the 
District Head Offices level and departmental 
level also to go into the grievances of the 
people. Before the Presidenfs rule, 3743 
files were pendmg with the Tamil Nadu 
Govnnment and within a lapse of three 
weeks, aU those files are cJeared by the 
President's Rule. The files are connected 
with ind~trial development but the previous 
Government kept it pending only to get 
bribe from the parties. Not only that. So 
many procedures have been reaularited. 
Industrial s!aption bas been removed. 
1bey have ~n aiVCIJ so many concessions to 
start new industries in Tamil Nadu. My 
friend, Mr. Kumaramanplam has said mat 
out of 41 lICk industries, 14 industries are 
revived so far and tbe State Government J. 
taking steps in tbis reprd. The President'. 
Rul~ takes s&eps to revive the coDditiOlll 01 

the industries and to bri os all tho 
industrialists in to tbe sphere of speed, 
industrialisation. 

In the rural sector in order te suppl, 
essential drinking water to the poor, 4000 
bore wells have been dug in tbe past four 
months. In order to clean the administ .... 
tion and curb corruption, more than throe 
thousand raids were conducted by the State 
Government. According to the data availa­
ble. 44 S officer:; were arrested and out of 
them 15 were convicted so far. These are 
some of the steps taken during the Presid.:n,'s 
rule in order to streamline the administration. 
That means that these things had been bap­
pening in the admi nistralion which was made 
corrupt by AIDMK Government and the 
Dravidian movement in Tamil Nadu in the 
past t"enty years. Only in the last five 
months of President's rule. these things were 
rectified. As I said, the President's rule in 
Tamil Nadu has been striving for a clean 
administration and to help the poor, to help 
the needy. This task must be fulfilled further 
and immediately. 

We are not opposing tbe elections. So 
far as the Congress Party is concerned, we 
are ready to face the eJections any time. We 
will see that there will not be a Dravidian 
rule in Tamil Nadu hereafter. Shn KoJaD­
daivelu told the House that there would not 
be any chance for the Congress Pany to come 
to power in TamIl Nadu. I must tell tbe 
Opposition parties in this august House tbat 
it is only with the support of the Congrell 
Party that the Dravidian party came to 
power in Tamil Nadu. Shri Karunanidhi came 
to power in 197 J in Tamil Nadu with tbe 
support of Congress only ... (/nlnruptilHu). 

MR. CHAIRMAN: No interrupt.ioat 
pJease. You will have your say also. 

SHRI A. JAY AMOHAN: It;s only 
those who got the support from tbe Congress 
Party came to power in Tamil Nadu. 
Nobody can d~ny tbat. 

As I said, so man y developmental activi­
ties have been completed durin, tbe Presi­
dent's rule. The President's rule is aoUlht to 
be Clttended DOW. We can _ure the people 
of Tamil Nadu that they arc ,oina to at' a 
clean administrative machinery, and a (Jow­
fOmeDl whtcb would prod .. r,,*,-1 nMliu. . 
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I thank the bon. Home Minister for 
brin,ing tbis Resolution for elttending tbe 
President's rule for six months and I support 
tbis Resolution. 

SHRI N.V.N. SOMU (Madras North) : 
Mr. Cbairman, Sir, at tbe outset, I want to 
state on bebalf of my DMK party that it is 
a fraud perpetrat:d on the people of Tamil 
Nadu. When the President's rule was impos­
ed in Tamil Nadu, an assurance was given 
for an early ejection. Even during the buC:get 
debate in tbe last session, early elections were 
assured in Tamil Nadu. Also when Shri 
AleftIlder, tbe present Governor, of Tamil 
Nadu assumed office of the Governor, he 
said: 

"The people of T dmil Nadu would 
have eJected Government at .he 
earlIest possible opportunity." 

Six months' period is not the earliest 
possible opportunity for Sbri AJe"ander. 
The election is now further sought to be 
postponed for some more months. There is 
no necessity for this except that tbe Congress 
Party in Tamil Nadu is wait;ng for a fair 
weather for them, y..hich tbey are not going 
to get. Even on 9th April tbls year, the 
Governor saud that he was satisfied that the 
drought conditions would not stand 10 the 
way w~never the Ejection Commission 
decided on tbe date. 

Asked about holding Assembly elections 
in the State, the Prime Minister, turning to 
the Governor, Dr. P.e. Alexander. told press­
pe~ons in a jocular velD, "You could seek 
tbe answer for this qu.:stion from Dr. P.C. 
Aloxander .. , 

However Dr. Alexander parried questions 
in this regard put to him aft~r tbe Prime 
Minister had left for Delhi. "You should 
not have let off the Prime Mintster without 
getting a proper reply" be said in a lighter 
vein, adding, "You know ver y well tbat 
holding of elections should be decided by the 
Election Commission." 

That was the answer. If you ask the 
Prime Minister be will say ask the Governor 
and if you ask tbe Governor he will say, ask 
the Prime Minister. They are pIa ying the 
game of bide and seek. How irresponsible 
perIODS they are, 1 want to sa y tbis with much 

agony. 

Can tbey tbrow the blame on tbe Election 
Commission ? The Electoral Officer of the 
Tamil Nadu State clearly stated tbat they are 
read} for the eJections; Electoral roUs are 
revised, boxes are ready, officers are ready and 
now the green signal should come from the 
Central Government. The Chief Election 
Commissioner of the Tamil Nadu State had 
said this. Even the Governor himself ha! 
accepted tbis. 

Again I would like to quote the Hindu 
date1 9 May. J 988 : 

"At the Governor·s Press conference 
today a reporter drew tbe attention 
of Dr. P.C. Alexander tbat tbe 
electoral rolls will be finaJJy pubh~ 

shed in a couple of days and 
wanted to know if there was any 
indicatton of the possible time for 
Assembly eJections in the State. 

Dr. Alexander said that be bad no 
information and it was fo' the 
Ejection CommIssion to fix the dale 
for the election. 

Asked whether the Commission had 
formally consulted tbe Governor 10 

this regard, the Governor said, "not 
yet ..... 

Even on May 8, after the Chief Elect jon 
Commissioner of Tamil Nadu bad announced 
that the lists are ready, boxes are ready. 
the people also are ready, the GOYemor did 
not consult the EJection Commission with 
regard to the elections. Even on May 8, 
when aU the work was over, the Govemoc 
did not consult tbe Election Commission. 
Wby? The reason for this is that cMy bad 
a Congress Conferet.ce at Maraimalai Nagar. 
They expected a huge crowd but saw only an 
empty ground. Just one or two thousand 
people were there. Then the Prime Minister 
got wild with the Tamil Nadu Conll'US 
Party. Then again be toured some of the 
parts of Tamil Nadu and there aOO be saw 
only the police. 

Even in normal functions in which the 
Prime Minister and my bon. Minister Shri 
Buta Sinab also participated. they ubhsed it 
for c:riticiaina the Oppositiol'l parties. That 
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was the magnanimous' culture of the Con­
gress Party. Therefore, the Congress Part y 
wants to postpone the elections. And they 
have found out a convenient reason for this, 
i.e. the Government Servants' and Teachers' 
strike. It is a lame excuse. If the electIons are 
held at the stipulated time. or at the conclu­
sion of the President's Rule, the Government 
Servants and Teachers would have negotiated 
with the popular Government. . They have 
told this umpteen times. But the atrocities 
committed against the teachers and Govern­
ment servants are beyond description. 

PROF. N.G. RANGA : By whom? 

SHRI N.V.N. SOMU : By the Governor; 
bow many arrests, how many poverty deaths, 
bow many lathi charges. Not onl}, that. 
you divided the NGO Union and Teachers' 
Union, even then the agitation was mtensi­
tied. Only after ) ou witnessed the mammcth 
crowd of teachers and Government servants 
in the Madras city, they gather like anything, 
the Government came doy, n just to appoint 
a Commission headed by Justice J. Rama­
nujan and otbers. Even at an earlier stage, 
he could have done it. They could have 
taken up thege policy matters even earlier. 
So, pl~ do not throw the blame on the 
teachers and Government servants to suit your 
political whims and fancies. 

My friend Shn ~umaramangalam criti­
cised tbe DMK's rule. What about tbe 
Congress Party's 40 yt:ars rule? Illdia owes 
nearly RI. 50,000 crores to foreign countries 
as debt. After 40 years of rule. we owe 
RI. 50,000 crores to the foreign countries. 
My friend Sbri Kumaramangalam also spoke 
about tbe Vanniyar agitation. I would like 
to state here tbat it is tbe Congress Party 
wbich swaJlowed tbe Tamil Nadu Toilers' 
Party beaded by Rama~wamy Padayachi in 
J 952. ADd tbis very same Congress 
Party also Iwallowed the party headed by 
Manickvelu Naicker in J 952. They swallow­
ed the Vannlyars' Party too. And now, they 
iMd crocodile tears for the Vanniyan! It is 
an utter shame. 

Sir. some of Conaress friends are praising 

the Governor's rule. Who is Dr. Alexander ? 
With aU respect for Dr. Alennder, I would 
like to pose a question. ** 

(Interruptions) 

AN HON. MEMBER: How can he talk 
like that 7 It must be expunged. 

MR. CHAIRMAN: It will not form 
part of proceedings. 

SHRI N.V.N. SOMU : I am mentioning 
only facts which appeared in the newspapers 
also. 

MR. CHAIRMAN: No, it will not go 
on record. 

(lnterrupliolU ) 

SHRJ N.V.N. SOMU : The Go\ernor of 
Tamil N~du was the Principal Secretary to 
the Prime Minister. *. tenure. 

Shri Alexander*'* resigned. But after 
some time, he has again been posted to 
Tam!! Nadu as the G .. )v::r.10r. And my dear 
Congressmen, you are praiSing that Gover­
nor'~ rut.! like any thing. 

I would like to mention one more lhiol 
here. Dr. Alexander went to Ve)lore some 
months back. Some bandJoom weavers pre­
sented a petition to him and asked him to 
redress some of their gdevances. Then Dr. 
Alexander asked, * ... 

It appeared in tbe n,:wspapers Sir. 

AN HON. MEMBER: This is too 
muct.. He cannot talk like tbat. 

THE MINISTER OF HOME }FFAIRS 
(S. BUT A SINGH): Please do not indulge 
in this sort of maligning. (1nterruptiolU) 

SHRI N. SUNDARARAJ: It must be 
expunged. 

MR. CHAIRMAN : 1 have stated earlier 
that it wOl,ld nOl go on record. 

SHRI N.V.N. SOMU: 1 am not critici­
sing the institution of the Governor. I am 
criticising an individual's actions.·. 

----- ----- -----_._-----
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SHBI N. SUNDARARAJ: He is mak­
ing false allegat;ons. He ~nnot speak like 
that. 

SHRI N.V.N. SOMU: Shri Kolandai­
velu also made some observations in this 
regard. I want to mention just one thing 
bere. If you feel that the Governor's rule 
is so worthy, why docs not our hOD. Prime 
Minister, Shri Rajiv Gandhi resign** and 
let whole of India prosper? Why should 
they not set an example for others tbrough­
out tbe country? 

AN BON. MEMBER: Is it a logical 
argument? 

SHRI N.V.N. SOMU: Y~s. 

My friend. Jeevaratbinam Mudallar 
mentioned that Dr"vidian's lule is a dark age. 
It may be a dark age or a bright age, but 
what abC'ut Rajlv Gandhl's Government. It 
is a dead a~e. You see in the last four 
years. how many grave yards bad come up 
in Punjab. How many in Shri Lanka? 
How many innocent people were killed ? 
Please ask the man sitting in (he corner. 
Dark age is better than tl1C dead :lge. This is 
what I want to convey to my bon. friend 
Shri leevarathinam Mudaliar. Not only that. 
I would say it is only be.:au~e of thl! ego of 
one particular individual that they have come 
up. 

My Leader Dr. Karunanidhi, tbe otber 
day talked about corruption. My leader Dr. 
Karunanidhi u~d to tell a story in the public 
meeting. One SheIkh w;]~ travelling in a 
fught. He want~d h.l marry the Air Hostess 
who was very beautiful. But he was told 
tbat Air Itostess belongs to the Indian Air­
lines. Then the Shdkh tord that I will pur­
chase the Indian Airlines. Then the Sheikh 
was told that Indian Airlines belongs to the 
Government of India. Then the Sheikh 
told that I will purchase the Government 
of India. Then the Sheikh was told, it 
is impossible because it was already 
purchased by the Bo'o". That is what Dr. 
Karunanidhi used to say. Tall talks of 
Tatas with Conlress, Rirlaq with C,)ngress, 
Dalmias with Coneress ... 

THE MJNISTBR OF ENER Y (SHRI 

V ASANT SA THE): Did you tell a joke? 
Sball we laugh now? 

PROF. MADHU DANDAVATE: He 
says, it is not a joke, it is a realit y ! 

SHRI N.V.N. SOMU: You lee Kama­
raj. He was the late lamented Chef 
Minister of Tamil Nadu. He was a veteran 
CO;lgressman of Tamil Nadu. He bAd 
appreciated our leader Dr. Karunanidhi in 
1976. Wbat be told at that time was. 
"Due to Mr. Karunanidhi, only in Tamil 
Nadu. I can enjoy tbe breeze of independence 
because you only opposed the emergency in 
1976." How be was offended ? .. 

SHRI N. SUNDARARAJ: Kamaraj 
never said th:tt. 

SHRI N.V.N. SOMU: Yon don't 
know. Our DMK Party, the CPI (M). and 
the CPI demonstrated on June t 5 for hold­
ing quick and fast elections. 

But after tbe defeat in the Allahabad 
elections I knew that the Government will 
not hold elections because they knew that 
the outcome Will be repeated everywhere. 
During the Dravidian rule, only Rs. 500 
crore.; was its in t 967. Our leader Dr. 
KarunClnidbi created the Slum Cle3.T8DCO 
Board. He abolisbed hand-pulling rick­
shaws and introduced cycle rickshaws. He 
also Introduced Water Drainage Board. So 
rna ,y schemes were introduced with this 
Rs 500 crores. Now Rs. 3,000 crores is 
tho;! income of tbe State treasury_ They haft 
introduced a very good programme. They 
have asked the married women in Tamil 
Nadu to rostpone tbe child birth for ten 
years and asked the unmarried girls to post­
pone the marria~ for ten years. There is 
a saying in Tamil Va=iravl'lIi. It means. a 
wife who is not living with ber husband. 
Same is tbe case with the Congress. They 
were thrown out in 1967. That Va~ttl 
wanted to have the marriage. i.e. election 
Rnd to form the family. i.e. the Cabinet. 
What is tbi" VarMvetti? 

Lastly. don't think that I am warnioa. 
I f you do nol bold elections. soon you will 
have to face the popular agitation in Tamil 
Nadu. Please keep up the morality 01 

""- -- - ... - -- --...... ~._-.--
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democracy. Don't indulge in the acts of 
fascism. anti· democratic ideas. 

With these words, I oppose strongly thig 
Resolution. 

17.00 brs. 

SHRI N. SUNDARARAJ (Pudukkottai): 
I support the hon. Minister's resolution. I 
fully accept the Government's views on the 
reaS0ns for the extension of President's rule 
in Tamil Nadu-particularly the recent 
agitation by Government employees in 
Tamil Nadu which has continued for more 
than 31 da),s. During that period, 1 am 
sorry to say that parties like DMK and the 
Left parties supported this agitation. Inspite 
of all this, Government was prepared to 
live th:m benefits to the tune of Rs. 70/· 
plus Rs. 10/-, and Rs. 15/- as medical 
expenses, and various otber concessions 
including the appointment of a Pay Com­
mission. It has been formed now. 

There is one more reason which is ver y 
vital in this respect, viz. the Vanniyar agita­
tion which is prevailing in about four 
northern districts of Tamil Nadu, where 
tbey are in a majority. Those people have 
been agitating for the past 8 to 1 0 months. 
The late Shri M.G.R. bad called them for 
talks acro~s the table. He did not call 
those people alone. He had called all the 
communal parties, communal leaders 
throughout the State numbering SOO~odd, 

including sections, sub-sections e.g. Vanni­
yar~. Mukkulathars, all the backward 
classes and forward classes. The Vanniya 
community is demanding 20% reservation. 
In Tamil Nadu. there is "18 % reservation 
given to Harijans and STs, S 2 % to back­
ward classes. and 30% to fOlward classes. 
And the Vanniyars are demanding 20% for 
them~elves alone, which is an is.lIue to be 
talked over by Government officials. We 
cannot take a decision immediately, because 
leadC'rs of tbe Vanniya community in tbe 
State has asked the people of th~ir com­
mllnity to boycott the eJection whenever 
it comes, whether in August, Septembe! or 
any ('(her date. They have said that when­
ever the election is held, the whole com­
munity should boycott it ; not only boycott 
it, but that anyone who soes to the polls 

will be attacked. These arc the conditions 
now laici down by the V~nniya community's 
leaders. So, the Government is not in a 
mood to go in for the elections against the 
wishes of those people who comprise nearly 
two crores out of the total population of 
Tamil Nadu. So, Government wants to 
have talks with them before going in for 
elections. 

$ofar as Governor's rule in Tamil Nadu 
is concerned, it has a new perspective on 
administration. I do not call their 20-year 
rule in Tamil Nadu as the Dravidian rule. 
They may call it in any manner. But after 
their 20-year rule, a cleaning process is 
going on in Tamil Nadu, because there was 
corruption to the maximum. to the core. 
I would like the Governor's administration 
to look into that. I will not appreciate if 
only the Peons who got a mere Rs. 2 are 
caught by the Vigilance Department, or if 
some Collectors who had misused their 
powers to Jive some Government land to 
their sons are caught, For example, yester· 
day one Pandian was suspended ; he was an 
lAS officer. I would like Government to go 
into the acts of the politicians who were in 
power for the past 20 years-those who 
have amassed wealth to the tune of 
crores. 

The hon. Member Mr. Kolandaivelu has 
once said that a former Minister in the 
Tamil Nadu cabinet has buried, bidden or 
concealed Rs. 7 crores in the burial ground 
of his father. (Interruptions) The hon. 
Member is r.ere now. He has mentioned 
it in the Press; he has said it in public 
meetings. He has given it in writina. 
(Interruptions) 

PROF. MADHU DANDAVATB (Raja­
pur): Give us the address. 

SHRI N. SUNDARARAJ: He is the 
former Minilter. He has tbe address. He 
has even mentioned it to the Prime Minister. 
It was said by Mr. Kolandaivelu himself 
that not just lakhs or crores of rupees are 
with the lanaki faction. There are tonnes 
of rupees. You have got only to weigh the 
amount with the help of weighing machines. 
So, these things should be brought to Usbt, 
because the officers alone are not corrupt. 
Even the politicians should be brought before 
the people', court and COJlvict.ed. . 
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Only tbon clean Government, democratic 
Government could bo established in Tamil 
Nadu .• 

As far as elections are concerned, not 
only the Congress (I) is interested postponing 
oJections but also two lenders of Jayalalitha's 
faction-one is Mr. Panruti Ramachandran 
and another is Mr, Thirunavakarasu--earli~r 
stated that the dections should be postponed 
due to agitJtion and various other factors. 
So, I thought the same situation would be 
prevailing in this Hous.: also - by the 5ame 
group. But Mr Kolandaivelu has spoke!) 
otherwise; he has expressed a different 
view. 

SHRT P. KOLANDAIVELU : They 
are not in our party. They might have said 
so many things. (Interruptions) 

SHRI N. SUNDARARAJ: I am saying 
that the two leaders of Jayalalitha's faction 
bad stated earlier about it and Mr. Kolan­
daivelu has said tbat they are not in his 
party; they are dissidents. (Interruptions) 

SHRI P. KOLANDAIVElU: Actually, 
they are dissidents; they are not in our 
party. (n.terruptions) 

SHRI MULLAPPALLY RAMA-
CHANDRAN: You are sitting on the 
fence. (lnlerrupliom) 

MR. CHAIRMAN: N,lmec; should be 
avoided. 

SHRI N. SUNDARARAJ: The names 
of those leade~ they had stated openly. 
Then Mr. Ayyapu h8~ sdld that they are 
prepared to hold election .. only aft~r having 
alliance with other parties. But 1 would 
like to slate categoricall) that our party will 
go to polls alone Without any aJl'ance what­
soever. We are prepared to face electorates 
alODe. (Interruptiom) 

SHRIKADAMBURJANARTHANAN: 
That is wbat we want. 

SHRI N. SONDARARAJ: We will go 
to the poople without any alliance. But, at 
tile same time I would like to ask DMK 
_der. Shri Somu. is he prepared to go to 
polls wi thou, any a1liance-Mu~hm League, 
CPl. CPM? Let him say clearly about it. 
I am liviDS him • c.IaaUeD..,. At &be same 

time, Shri Ayyapu has stated that only after 
there is a compromise or truce in Sri Lanka 
that they would like to hold ejections. But 
I would like to tell bim that truce is in the 
offing; it will come in a day or two· ... ; in a 
few days, the whole settlement will come 
and the futUie of Sri Lanka will be safe­
guarded by the Indian Government, by our 
respected Prime Mininster Sbri Rajiv Gandhi. 
So, we should not thmk of elections and the 
issue of Sri Lanka together. 

Mr. Jagathrakshakan has stated that the 
salary of an Advisor is Rs. 15,000. I do 
not know from where he has got this data. 
But as far as Advisors in Tamil Nadu are 
concerned, they are very fine. 

One Adviser is Mr. Padamanabhan, a 
former Chief Secretary of Tamil Nadu 
Government, who was appointed by the 
late Chief Minister, Ramachandran. He is 
still contif'luing as an Advisor. Another 
Advisor is Mr. Rama Krishna, who tackled 
the agitation of the employees along WIth 
the Chief Secretary, Rajendaran, in a perfect 
way without any harassment. He had per­
fectly settled the matter and the employees 
of the State Government were very happy 
with them, At the same time, I would like 
to say that as far as NOOs' agitation is 
concerned. it is the Government by Mr. 
Alexander which has called the Government 
officials to have a talk with the Advisor and 
settle the matter. WOOn MGR was there, 
at that tIme, there was an agitation gomg 
on by NOOs and others. He simplv said. 
"I would not like to have a talk with them. 
The people would look a't~r tbemserves.·· 
"MakkaJa Parthukkolvargal", it means the 
emolo)tes will be threatened to go to their 
work; they will not be asked to wait out­
side ; they will go inside. People will look 
after themselves. 

It means that they will be threatened to 
go to work They will nO{ be asked to wait 
outside. They have got to go inside. If 
they do not go to work. tbe peopl~ will look 
after them. So,' we did not follow the same 
principle. We will follow it in a different 
way and ast them to have a talk with us 
and settle the matter across the table, 

One more thing which I felt very much 
was when Mr. Kurup mentioned that Mr. 
Kamaraj duriDa Jail lifetime was wriUCn nff. 
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It is a very sorry statement, coming from a 
young man with Man..ist thinkin!', J must 
say. 

SHRI SURESH KURUP (Kottayam) : 
I said. politically '''Tinen off 

f 
SHRI N-. SUNDARARAJ: y~~. It hurt 

me, Not oni), m~. !-o man) pcopi,; B:.-caus-.:, 
he WdS not a man He was a kge'1d. He 
was institut!"n l_-I} h:m~.::lf He l'<ime from 
an ordinar) fap',ly. 'When he dlt:d he rever 
]t:f[ any will that after his death his pro­
P'!rty shculd go to such and <:uch pe."'ple. 
His pwperty was only two dhoteeJ. one pair 
of chappa!s and C'Y'e spectacle", That was 
an. He did not leave any property of hil. 
own. 

AN HON. MEMBER: He nrver got 
any corr.~;s5ion. (/nten uptiuns) 

SHRI N. SUN DARARAJ: But now 
we can see today, those people who have 
been Chief Ministers. how ma!1Y housel\ they 
own in Madras. (lnrerruplions) 

SHRIKADAMBUR JANARTHANAN 
(Tirunelveli) : Ye.,. yes. Anna. afler 
becoming the Chief Minist('r MGR has DOl 

earned a single pie for his own use. (In!!!r­
ruptionl) 

SHRI N. StJNDARARAJ: I do not 
want to go into a controversy. He is no 
more. I do not want to tarnish the image 
of any late leader. (lnlerruptions) I am 
thinking only of Kamaraj. He \\lac; the man 
who in J 939 relinquished, resigned the 
Chairmanship of Virudhnag~r Municipality 
to work for the cause of the nation. 

In 1964 be resigned Cbief Ministersbip, 
powerful Chief Ministership of Tamil Nadu. 
to work for the nation's welfare. for tbe 
people and took over tbe Congress Party. 

PkOF. MADHU DANDAVATE (Raja­
pur); He gav~ up Congress (I) also ! 

SHRI N. SUNDARARAJ: He was 
tbe man who introduced midday meals 
scheme for the childr-m of Tamil Nadu 
wbich was later on takell over by MOR ~tS 

his prog,ramme. He was tbe man who 
hr! '-:labt free educatiOD to the chlldrCD of 

__ Tumil Nadu 

Tamil Nadu. Witbout his administration, 
without his power, tbere would not haw 
been so many JAS officers or IPS officers, 
who came up just because of him. Free 
education, free shirtings and a1l the help so 
many lAS officers, doctors came up. And 
there is no need to pay money to pay for 
any medical college seat or in colleges. Today 
we see during these 20 years' rule, how 
many lakhs, how many thousands to be paid 
to third persons to get a seat in the medical 
collegcs. or engineerjn~ colleges: not captta­
tion ft'es. it is only a bribe. 

At the c;arne time, Mr. Kolandaivelu has 
said that some pl'ople had burnt the house 
of Kamaraj in Delhi and those people are 
seeking to bring back KamarAj rule in Tamil 
Nadu. But I personally ask: Those who 
burnt the hou'\es, who were those people? 
He could not answer. They were Jan Sangh 
people. Th0se people, during an anti-Con­
gress agit:1tion they burn the houc;es, to 
throwaway Congress people'. (InterruptionJ) 

We are a<:king for Kamaraj rule there. 
What is the difference? I do not know 
whether he is ~ot abJe to understand, who 
were those people ~ ho burnt the houses, 
and I am sorry to state this, that he docs 
not know it. -Prof. Dandavate was there 
-But at tbe same time, tbey are having aD 

alliance with the people of Jan Sangh. So, 
I am sorry to sa y this. (1nterruptlolU) 
Now, what is tbe present position? The 
81P. where is the BJP ? 

1 would like to say one more thing. 
One CablDet Minister of the Centre should 
be appointed to look after the affami of 
Tdmil Nadu. 

SHRJ KADAMBVR JANARTHANAN : 
Why do you want him 1 

SHRl N. SUNDARARAJ: This is not 
a new thina. Let me lay. 

SHRIKADAMBURJANARTHANAN: 
Then you do not have any faitb in the 
Governor.' (Inlerruptlons) 

SHR. N. SUNDARARAJ: Sir, let me 
say. Earlier there was a prececitot when 
Mr. 5.S. Ray, wbo was (he then Cabinet 
MiDlster beret was appointc:d to look after 
tbe affairs of Wett Benpl The same tblDa 
could be cODtiDued IlOW aI,o. 
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Sir. I would Uke to say one more thing. 
We have dismissed the State Assembly. 
But we have Dot dIsmissed the Assembly 
Speaker. He is roaming the whole of Tamil 
Nadu and making ** speeches. No ordinary 
man can bear his speeches. We have got 
to look into the matter Sir. ,I request the 
Home Minister to look IDto it. (lnle,rup­
tlons) 

DR. S. JAGATHRAKSHAKAN 
(Chengalpattu): He is the Speaker. He 
is oot here. He is mentioning his name. 
(Interrupt ions) 

MR. CHAIRMAN The reference to 
Speaker will not go on record. 

(InterruptIOns) 

SHRI N. SUNDARARAJ Ht: IS the 
Speaker now. I did not mentIon bis name. 
The Speaker of the Tamil Nadu Assembly 
goes and addresses every publtc meeting '. 
and make~ such a kind of "..," speech, which 
cannot be heard h) any ordinary man. 
(Interruptions) 

MR. CHAIRMAN: The word ..... .. 

1965. (lnterruptlolU) 

SHRI N. SUNDARARAJ: Sir, just 
for reducing two paise in electricity charges 
for agriculturists. there was agitation in 
Tamil Nadu. Thousands ~ere taken to 
custody, and put in jails. Twelve persons 
were shot dead by the then Government. 
We do not want that kind of Government 
to come back to power. We want 'Kamaraj 
RUle'. Kamaraj Rule means cleao Govern­
ment, non corrupt Government, simple 
Government with full force to give conces­
sions to the poor downtrodden. (Inter­
ruptionj) 

SHRI SURESH KURUP (Kottayarn): 
Unlike Rajiv Gandbi Government. (Inter­
rupliollJ) 

MR. CHAIRMAN: Please conclude 

SHRI N. SUNDARARAJ: Sir, while 
the Government IS able to give concessions 
to the indu~tClahsts. I request the Govern­
ment to give concessions to tbe poor agn­
CUltufl~ts because they have been burdened 
with cooperative loans. (fnle7uplic~~:) 

will not go on record ......... is unparJia- SHRI N.V.N. SOMU (Madras North) : 
mentary. ThIS is vote catchmg speech. 

SHRI N. SUN DARARAJ. 1 would 
like to quote two examples The DMK 
Chief Karunantdhi w.\':; cOr'lfcrr\:d a doctorate 
by Annamalal Univers1t). When h! WiS 

going to Annamalai UDlver::.,ty dunng that 
time sludent.:;' ag1la tl 'n WJ-; !here against 
gIvIng bun tbe (1o-;tor.tL~ In the pOlice 
lathl cb.uge, one sludent by nam~ Udhaya-
kumar.;as been kalleJ (lnJerru.llions) 

MR. CHAIRMAN; PJease prOCt:ed 
and conclude. 

SHRI N. SUNDARARAJ Th\! father 
of the dead son was c.lllcd for an inqUirY, 
and he told' the Inqulf) CommiSSIOn that 
the dead son was 1:0t his ~on. H¢ wao; asked 
to say like that. Do you wclnt that kind of 
Government now! (Inurlup!ions) 

SHRI N.V.N. SOMU {Madras North> 
We wane Baktbavat Salam Government, 
which has killed one thousand students in 

SHRI N. SUNDARARAJ I want the 
Government to write off the Cooperative 
Joans. 

I also request the Government to post­
pone tbe Cooper ..1tlve elections because there 
~as not only corrup •• on but new membecs 
h .. w.: not be.:n enroll~~. When new mem­
b.:rs have ~cn earolled, we can have the 
el~lions. 

SHRI BALWANT SINGH RAMOO­
WALIA (Sangrur) . The Resolution for 
extending the: Pfe"id~nfs ru:.: in Tamil Nadu 
is bemg discu~::.~d. The continuation of 
Ptcsident's rule. 0& course, deprives the 
people from active participation in the deve­
lopment of the State. As the l~der or the 
gl~alcst d\!Ol.>eracy in tbl! \\orlJ. L.c:ing tho 
champion of democracy, we should provide 
an opportunity to the people to have 
tbeir own Government, to have a popular 
rule. On this consideration. I uqe upon 

- ---~- ------------- ------
**Bxpunpd as ordord by the Chair. 
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the Home Minister not to exend the term (If 
the President's rule in Tamil Nadu. 

I bad been to Tamil Nadu last month. 
Peopl~ of every shade and opinion were 
eager to have elections at the earliest. I also 
want to sugsest to the ruitng party that pro­
longed spell of President's rule had never 
paid in terms of votes and power to the 
ruling party. It was prolonged spell in 
Assam and they lost. It was proloDled spell 
in Punjab in 1985 and they lost. Now in 
Tamil Nadu they arc qUlte popular as the 
Members of the ruling party are saying that 
Government is doing this good or tbat good ; 
the employ~ are happy. people in tbe 
countrys;de are happy, people in 1he urban 
areas are happy. When the peopl~ are happy 
and tbe atmosphere is COI1@enial, tbe enrolment 
Jists are ready, why is the Guvernment of 
India trying 10 delay tbe eJections '1 Like the 
people of Tam!1 Nadu, we the people of 
Punjab, are also victims of tbis policy of 
bringing Pres;dent's rule. The peopJe of 
Punjab have all the sympathies witb the 
people of Tamil Nadu for early elections. I 
urge upon tbe Government to immediately 
announce elections in Tamil Nadu and not 
to extend the.President's rule there. 

[Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir. I support the Resolution 
moved by the hon. Minister of Home Affairs. 
No one prefers the rule of a nominated pe't­

son to that of all elected Government. I 
think that tbe bon. Minister of Home Affairs 
must have felt distressed to move tbe resolu­
tion for the extensIon of President's Rule. 
But under the situation existing today in 
Tamil Nadu. there is no other alternative 
but to extend the Presjdent's Rule there. I 
think tbat it is not the responsibility of the 
Central Government or of tbe Home Minister 
to decide whether the situation there has 
become normal and conducive for holding 
elections or not but it is the responsibility of 
the Governor to do so. It has been stated 
by the Members of the Oppoaition al well as 
the Ruling Party that in view of the situation 
arising out of tbe strike called by tbe State 
Government employees and now the threats 
given by a certain section of tbe people to 
boycott eloctions, it will not be proper to 

bokl elections there at this juocture. We 
''"Cannot afford to keep a very lal'lC eection of 
the society unhappy. We have to take them 
into confidence and as soon as the si_tion 
becomes normal, I tbink tbe Governor and 
the bon. Minister of Home Affairs will make 
necessary recommendations to the Election 
Commission for holding elections in tJae 
State. 

Mr. Chairman. Sir, this is not the point 
as to for bow long the President's Rule is in 
force, but tbe point is as to why it was neces­
sitated to impose the President's Rule in the 
Tamil Nadu'1 What were the circumstapces 
under which the President's Rute had to be 
imposed and tbe elected Government bad 
to be dismi!ISCd ? For an analysis to be made, 
all the Members whetber they belong to 
the DMK or the AIADMK will have to con­
sider as to why such a situation arose in 
Ta~iJ Nadu and in legislative assembly there 
due to which the eJected Government could 
not continue and President's Rule bad to be 
imposed. 

Mr. Chairman, Sir, the situation in Tamil 
Nadu today is very unfortunate. It is very 
distressing to find that the two political 
parties known as D.M.K. and AIADMK, 
which have now split into three groups and 
are in the process of their further division 
into four. have created sticb an adverse situa­
tion in Tamil Nadu wbich is the Centre of 
Tamil Culture. 

It is not hidden from anybody and I 
think that as compared to tbe Congress party, 
the DMK and the A1ADMK have complai­
ned Bgainst each other and eacb has made 
allegations against the other when ~ other 
was in power about misuse of public funds 
and that of amassing pro pert y worth crores 
of rupees. It has also been alleged that iM­
tead of looking after public interest and 
ensuring the progress of public welfare pro­
grammes, tbey have been busy in Jookin, 
after their vested intere~ts which has resulted 
in current crisis in Tamil Nadu. Before 
J 967, Tamil Nadu was hailed as an examplo 
of a progressive State. But. today it bas 
gradually been rt:legated to the position of a 
backward state. I was very bappy to know 
durina my visit to Tamil Nadu about the 
praises showered on the hon. Governor. As 
a servant of democracy, 1 was surprised and 
felt distressed to note that the people wen 
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comparing the popular rule, which existed 
earlier, witb the current Governor's Rule and 
were sayingl that Governor'. Rule was many 
times better. The same is also evident from 
the fact that the way the friends of DMK 
and AIADMK are making efforts to hurl 
personal allegations against each otber 
shows that perhaps they are afraid that 
bec::auae of tbe efficient functioning of the 
administration during Governor's rule, the 
effective implementation of tbe various progra­
mmes. the total control over tbe bureaucracy 
and that if tbe current state of affairs is to 
continue, then no one stands a chance in tbe 
future and the ~ople of Tamil Nadu will 
realise that the members of the AIADMK 
and DMK are of course, capable of inCiting 
people on petty issues and come to power 
through such means but are not capable of 
carrytng out programmes for public welfare. 
Hence, under these circumstances. tbe impo­
sition of tbe President's Rule, although is not 
desirable step. has been welcomed and the 
people of Tamil Nadu are m favour of it. 
However I thlDk tbat as soon as the sItuation 
norrnalises, elections will be held and the 
people of Tamil Nadu will teach a lesson to 
those persons wbo .have shattered the econo­
my of Tamil Nadu and are responsible for 
backwardness of the State regardless of their 
party affiliations. The people of Tamil Nadu 
will only teach them a lesson and they will 
not allow sltuations hke the current one to 
be repeated in future. 

With these words I conclude. 

lB'n61ilhl 

THE MINISTER OF HOME AFFAIRS 
(~. BUTA SINGH): Mr. Chairman, Sir, I 
have listened to the speeches of the bon. 
Members with interest, on the Resolution 
moved by me for the extension of President's 
rule in Tamil Nadu. 

1 am sorry that the hon. Members have 
gone beyond what was required. It is a 
statutory obligation and we have not come 
here to get the President's rule e'l(tended for 
any political purpose It is a Constitutional 
requirement. The President's rule will be 
over after two-three days in Tamil Nadu and 
then what happens '1 I aID sorry, Shri 
RamoowaUa Ji, Sbri KolandaiveJu Ji and 
many Members haw said that coy GO do not 
Oltend the President'. rule, or you withdraw 

the Resolution". Sir, what will happen 1 I 
am afraid, the hon. Memben haw fNe1l not 
Gared to have some consideration fOf tbe 
Constitutional obligations. 

What will happen to Tamil Nadu if we 
withdraw the Resolution and we accept their 
demand and whatever they propose '1 

SHRf THAMPAN THOMAS : You 
withdraw it. 

S. BUTA SINGH: I will come to your 
point. I do not know which part) you 
belong to now. Will you kmdJy tell me 
that? Are you 'Samajwadi' or are you in 
fJanata' party or are you a 'Dal' '1 I do nOl 
know which part of it you belong to or per­
haps you are still in 'morcha'. It is a stilJ­
born baby. Nobody knows which way it 
will go, which way it will turn. Anyway I 
will reply to all tbe points that you have 
made. 

'Sir. what will happen to Tamil Nadu '1 
Do you want the State to be thrown into 
darkness without any constitutional provi­
sion '1 I am sure no hon. Member from 
OpPOSite would like us to take that kind of 
course and mlDd you. the President's Rule 
I do not know how they call it unconstitu­
tional and undemocratic. Is it not provided 
m the Constltution'1 Is it not an Act of 
parliamentary democracy '1 Thoy have their 
own notion about the President's rule. We 
are not happy with the President's rule there. 
The Congress Party has never encouraged 
any move towards bringing more and more 
States to President Rule except of course it 
the Constitution so desires, the situation so 
demands, it is an obligation. it is a duty 
towards the nation that we have to perform 
and 1 am sure the day the President RWe 
was imposed in Tamil Nadu every leader 
sitting on the Opposite side welcomed it from 
Telagu Desam to now Shri Kolandaiftlu. 
The situation on 28th January-if you loot 
at the news papen on 29th-was such that 
every party bad said that there was no other 
alternative. I do not want to quote the bon. 
Members, their respective leaders and the 
news papers because what happened in a.J 
Bhawan was that all politicaJ parties except 
one wbJcb wanted a sort of steam-roll nery­
thiDa. wanted to finish tile Members ID dGIIDS 
and they wanted to aet them tinlsbecl by" 
bon. Speaker and everybody Ibouted 8ee1 
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everybody screamed and went to the Gover­
nor. Why are they projectmg that kind of a 
situation? Was it introduced by the Congress 
Party? This is a constitutional obligation 
cast upon the Government ot India. They 
haw: to perform this duty. Unfortunately, this 
situation was developed in Tamil Nadu and 
the President's rule was imposed. Now, the 
question is: WhJ' are we going to seek 
extension beyond six months'! I may inform 
the august House that everything was ready, 
electoral rolls were being revised, we were in 
touch with the Election Commission and 
the process was to start on or around June 
20. Now, what happened around 20th June 
in Tamil Nadu is known to the hone Mem­
bers themselves. They know better than 
me because they are the Members represent­
ing Tamil Nadu. What was the situation in 
the State at that time'! The State wide threat 
of a strike was hanging over the head of the 
administrators in Tamil Nadu. Negotiations 
were conducted right in tbe month of May. 
Hon. Member, Mr. Somu said what was the 
Government doing before the 20th June? 

The Government in all seriousness was 
discussing and, talkmg to the employees and 
the leaders wbo were backed by some of the 
political parties including the D.M.K., C.P.M. 
and other parties who were persuading the 
State Government employees to go on a State­
wide strike. Now. Mr. Chairman, tbe Members 
should realise: can any administration tbink 
of bolding elections where a S tate-Wide strike 
was to take place? What happened? The 
nesotia tions were going on and on the 19th 
which means a day or two before tbe process 
for election wa$ to start, the employees had 
made known through public statements that 
they are to go on State-wide ~trike. 

No Governor or any other administrator 
would have taken that course that when the 
whole set up, all the employees of the State 
Government, all the categories are going to 
strike, how could the Governor bold an 
election there 7 Therefore, on the 22nd June 
itself, and between 22nd June and 6th July. 
9182 employees were arrested. Now, am 
anybody tbiok of an election in tbat State 
where nearly 10,000 people are behind tJK, 
barl and others are on It rite ? 961 were 
remanded to the custody for acta of intimi­
dation of loyal Government aervanta. Now 

you can dispute who is to be blamed, but 
certainly the situation on ground definitely 
was not fit for holding an election in that 
State and if the Governor has recommended 
to the President that under the circumstances 
it was not possible to hold an election, what 
wrong has he done? Perhaps this was the 
onl y course left for tbe Governor under the 
Constitution. I do not know from where 
the hon. Members have brought this kind of 
charge against the Congress Party that we 
have persuaded-do you mean that we per­
suaded tbe employees to go on strike? 
Definitely not. Even the worst critics of the 
Congress Party have not said tbat we per­
suaded. There are records to show that the 
DMK, CPI(M) and other political parties 
were behind the strike. 

SHRI N.V.N. SOMU: Even Mr. 
Moopanar tried, even the Government 
employees believed Me. Moopanar. (/nterrup, 
tions) , 

S. BUTA SINGH : I am happy that 
truth ic; coming out. (Interruptions) Mr. 
Kurup, I am happy that truth is coming 
out, Mr. Moopanar tried to have a negotiat­
ed settlement after they have threatened 
strike and that is one positive service that he 
has done to the people of Tamil Nadu. 

Now. kindly don', interrupf me. 1 have 
never interrupted you. I am stating the 
facts. 

SHR} N.V.N. SOMU: Then you are 
casting wild allegation. (/nlerrupliolU) 

S. BUTA SINGH: Sorry, I cannot. 
(Interruptions). 

SHR) N.V.N. SOMU : Earlier the 
Government employees announced the strike. 
and only after the Government employees 
sought the support of other political parties. 
they have come into tbe field. You are 
putting the clock back. Sir, Mr. Buta Singh 
is putting the clock back. It is only after 
the Government employees sought the ~upport 
of all tbe political parties. 

MR. CHAIRMAN: Let tho Minister 
reply. 

S. BUTA SINGH: Mr. Chairman, Sir, 
the Ode exercise I cannot compete with Mr. 
Somu is distortinl the facti aDd tellinl unUu-
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tha in this HOUBe. I cannot compete with 
him in this. I have gone through his speech, 
be has made alJ utter baffoonery, nothing 
else. He said t~at tbe Governor told the 
people, 'I will grant your applications if you 
promise to vote for Congress,' 

SHRI N.V.N. SOMU: You go through 
tbe newspapers. 

S. BUTA SINGH: Now I have to tell 
the other part of tbe story. The Governor 
next day itself denied categorically; such 
stories are planted by some of tbe political 
parties to wblch Sbri Sornu belongs. I am 
sorry the statement which has been publisbed 
in the nall1e of the Governor was denied the 
next day. It was carried by aJl tbe papers in 
Tamil Nadu and still the hone Member is 
harping upon tbAt kmd of misinformation 
and tries to make the Members of this 
august House to believe that such things are 
happening and wbat not has been ~id about 
Dr. Alexander? Normalh we should not 
speak about persons, much less If a pc:rson 
happens to be a Governor because there are 
certain constitutional protocol and things 
which have to be oboierved before we speak 
about certain dignl tories. Governors' conduct 
is not discussed normally, it has to be in a 
substantive motion if there a~ certain things 
against a Governor. But in such a luw tone, 
hitting below the belt, making personal 
attacks on one of our most distinguished 
Administrators, Mr. Somu went to the 
extent of criticising his character. Let me 
tell him ... 

SHRI N.V.N. SOMU : I have not criti­
cised him. Why he has reSigned ? Why 
Mr. Alexander has resigned as Principal 
Secretary to the Prime Minister? Why he 
has resigned '? 

S. BUTA SINGH: I would have teaUy 
Dot taken this kind of objection. But what 
be said is-when )'ou said that be was PA to 
Mrs. Gandhi, it is uHer lack of knOWledge. 
(Interruptions). 

Perbaps tbe bon. Member does oot know 
the position. the seniority of Dr. Alexander. 
He was the Principal SfCretary to the then 
Prime Minister and he was one of our most 
outstanding administrators Rnd one of our 
moat aucccsafuJ diplomats. Now aftcr bo bas 

assumed the charge as the Governor, it was 
tbe duty of Dr. Alexander to takle out the 
skeletons from the cupboards of those who 
were ruling Tamil N adu for more than 2 
decades. What is coming out? The first 
thing that came out was, thousands and 
thousands of files, most important files were 
buried under dust and cob-webs. What 
wrong has he done? Has he done tbe 
Congress job by clearing aU those most 
important cases of public importance? Is 
tbat his crime? Is that he has helped the 
Congress Party in the State by giving some 
semblance of clean Government, efficient 
Government? You go to the streets of 
Madras today. The people who are normally 
supposed to be more towards DMK say, 
Yes, there is something like law and order 
in the city. 

My fIiend, hon. Mr. Ayyapu Reddy 
started his speech with the remarks that 
money is being collected through ta~atiOD. 

Yes, I am coming to that. Do you know 
who are colJecting the money. Some of tile 
local bodJes headed by .... 

SHRI N.V.N. SOMU It is untrue; 
he is giving a false statement. We collected 
election funds only from the people. It is 
not like the Congress funds. 

S. BUTA SINGH: I have not said 
anything. I have not yet spoken of what I 
have got to say. How is it that he has taken 
it? Tbis only shows that tbe cap is fitting 
them. 

SHRI N.V.N. SOMU: Already Mr. 
Cbidambaram has spoken about it. 

S. BUT A SINGH: No. It is your 
colleague, our hon. friend from Teluau 
Desam. who bas hinted. I wanted to say 
what he has hinted. He could not say 
because he is in your company. He is 
hesitating to name certain elements who are 
coJJecting money. Nobody has said that 
Congress IS collecting money. Who ans 
collecting money fc,r their election 
campaigns 1 (lnterruptlollS.) It is a public 
secret now. ]n Tamil Nadu, evcf)body 
knows which party is collecting money in • 
most dubious manner by threatenioa tbe 
people. 
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SHRI N.V.N. SOMU I take strong 
exception to that. 

S. BUT A SINGH I have not named 
your party. 

SHRI N.V.N. SOMU It is your styJe 
of saying. 

S. BUTA SINGH I have not named 
any party. 

SHRI N.V.N. SOMU If you are not 
naming my Party, it is well and good. 

S. BUTA SINGH: I said, certain 
people belonging to certain political party 
who are heading the civic body are doing 
this. What do they do? They introduced 
taxation. There is the tax. When the people 
go to them. they say, all right, we will 

. reduce it. I can Cite examples of how many 
times taxes were raised and reduced because 
tliey wanted some money for their election 
campaign. Never have we beard this kind 
of very strange method of civic bodies of 
very blp metropolitan cities. This is how 
tbe people are coerced to give fuods for their 
political campaign. This is how the people 
are made to give mooey. The most funny 
part of the story IS, in the newspapers it is 
mentioned that tbe monty is given by tbe 
Janata. by tbe people to th~t political party 
for organising their future electJons. ThiS 
is what they talk of their very very high 
moral in the body politic! Anyway, I 
will leave it here. 

But I would like to clarify certain 
misgivings and doubts whICh have bt-en 
created in the speeches of the hone Members, 
including that of my friend. Shri Kolaodai­
velu. Now, the hone Member has said that 
nothing has be~n done for ccnstructing the 
Ullnatlhi of the late Shri MGR. It is not 
correct. The Government has undertaken 
the process and the designs were invited on 
the 7th May. Preparations for cUsigns take 
time. 

The last date for the receipt of designs 
bas been fixed as 31st August, 1988. 

SHRI P. KOLANDAIVELU : It is 
long time. 

S. BUTA SINGH: I can assure this 
House that, as announced by the State 
Government. the Government is determined 
to renovate and improve the look of the 
Samadhi of late Shri MOR. He was ODe of 
our most respected leaders on a national 
level and the whole nation honoured him for 
his yeoman service for national integration 
and for the services to the people of Tamil 
Nadu. 

SHRI E. A YYAPU REDDY : Just 
now you said that skeletons from the 
cupboard arc unearthed by Dr. Alexander. 

S. BUT A SINGH: That was one. 
The others are, in a period of a little over 
two decades, the people of Tamil Nadu 
have witnessed, as my friend the last 
speaker was mentionif'g, some of the things. 
I have no time. Otherwise, I would have 
given him more examples. But one thing 
which has been witnessed by the people is 
that the people were misled by the cheap 
slogans of parochialism and narrow chauvi­
nism at the cost of the development activiti~s 
in the State. Nothing was being done worth 
the name which could improve the standard 
of life of the people of Tamil Nadu. Mucb 
more damage has been done. 

The people of Tamil Nadu have been fed 
on an ideology which kept tbem at a distance 
from the rest of the national mainstream. 
It was that which brought an isolation to the 
whole State and the State has stagnated in 
the matter of development. This is one 
disservice that the State has witnesstd for the 
past 20 years. 

Hon. Members are very much concerned 
about the future of the Congress and some of 
them have made prophesies tbat Congress will 
never come to power. If the Congress will 
never come to power, then why are you 
worried? Then you can wait for the 
eJections. You arc sure to come back to 
power. Why are you bothered about tbe 
Congress's future? You can leave the 
Congress alone. We wiJ) take care of OU[­

selves. We have been taking care of your 
parties. For a change, we will ta1(e care of 
o urseJ ves. Therefore, your 'ove for the 
CoDgres, party is well-founded. I can 
undentand. But Jet me teU you. 1be last 
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Congress is wound up. The Congress (S) 
bas also gone to the Dal. There is no other 
Congress now. 

\ 

I have the opportunity of visiting some 
of the interior parts of Tamil Nadu. People 
are looking for a better future. People are 
yearning to have a real, secular, socialist and 
democratic Government in Tamil Nadu. 
I am sure the people wiJI seJect their 
Government and these Parties which have 
fed the people of Tamil Nadu with parochia­
lism and narrow ideology will be left behind. 
I have no doubt about it. But my hon. 
friends are wOICJed about the future of tbe 
Congress! 

There are other things I wanted to high­
light. Some of the Members wanted to 
know what has the Govemmept brougbt and 
my friend wanted to know wbat skeletons 
have been uneartbed t_..y the Governor's rule. 
In just a I"!f(od of a liule ('Iver three to four 
months, the exercise was started to clean tbe 
administration through tbe Dlfectorate of 
Vigilance and Anti·Corruption. I Will just 
give one example. 

A total of 60 traps were organised 
leading to tbe arrest of 92 persons incJudlDg 
10 officers of Group A and B. 599 surprise> 
checks were undertaken. 90 cases including 
a few against lAS and IPS officers have 
been registered. 

This IS tbe type of toning up the admini­
stration, of making tbe bureaucracy answer­
able to the people, responsible for the duties 
that have been given. The Governor's rule 
has done cleaning operations for the admini­
stration of Tamil Nadu. In the sphere of 
redressal of public grievances, the Governor 
bas made it compul;;ory (or all tbe Heads of 
Departments including the Secretaries and 
the Commissioners to spare time in their 
daily routine~ meet tbe people, receive their 
applications, dhpo~e them of. Now, one 
can 80 to the SecretarIat with tbe bope that 
he will Jet some response to th~ application 
thllt he is takina with him. Earlier, perhaps, 
the Ministers used to function from their 
bUlllalows only, mostly and people used to 
be deprived of any opportunity. Of course, 
thu. were very aood lectures and ~peeches. 
I can now realise tho power of oratory in tbe 
Ta&DU Nadu politics. Shri Somu· had sucb 

virulent charges today. They have no basis. 
But he thinks tbat he can mislead tbe people 
of Tamil Nadu through his ftuent Tamil. He 
thought that he could do the same thing in 
this House by making all ill-founded, baseless 
charges against some of the functionaries in 
TamH Nadu and so also in this House. I am 
afraid this kind of political jugglery tbe 
people have seen for more than 20 years. 
In Tamil Nadu, peopJe have come to realise 
tbat they cannot be fed on these high­
sounding (Interruptions) words and these 
bigh-sounding idioms. People want that 
their Jiving-standard should be improved. 
People want tbat concerted etTort should be 
made to fight against poverty, wbich the 
GOverI'or's rule bas shown in a very small 
period. If I were to give you the progress 
acbie\ed in tbe Rural Deve!opment, Mr. 
Kolandaivelu himself admitted that some­
thing bas teen done on IRDP and NREP. 
It is not ·something'. Sizable efforts have 
been made. For tbe first time. the Pattas 
are going to be given to those who are 
living on small patches of land for centuries 
and for generations and people are going to 
have Pattas. ~ple win be given easy loan!. 
People ~ill be given subsidie3 under variODs 
schemes like Indira Awaz Yojana and 
Kamaraj Housing Scbeme in large scale. I 
was myself very much surprised that WIthin 
three to four montbs--even in the month of 
April \\'heo the State Governments ba-..e not 
yet got theIr Budgets sanctioned, in antici­
pation, tbe State Government started and the 
Planning Commission itself enhanced aUoca­
tion for the State of Tamil Nadu and with 
that-enhanced allocation. the State adminis­
tration, in the shortest period, bave taten, iD 
all seriousness, all the schemes for tbIf 
betterment of the po"r people, small farmers. 
peasants, women, youth and there is a _­
change in the rural areas in Tamil Nadu. 
The whole State is hUf!lming with activities. 

An bon. Member objected to the 
Governor's liberalisml the small-scale 
Industries programmes. What is wrona in 
that? He bas encouraged them, just as 
Mr. Kumaramangajam was mentioniDa. 
Large scale of sick-units, textile units bave 
been given life. Large number of workers, 
who were sitting idle, un-paid. started 
coming to do their jobs. The bigest 
Housing Scheme proaramme wbich has been 
taken up iD Tamil Nadu is beioa imple-
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mented. 

Some of the hone Members took objec­
tion to some of my Congress friends saying 
that we will bring Congress era or Congress 
Government and like things. When we say of 
Kamaraj, Kamaraj is a sYl1lbol of Gandhi­
anism. He was a true fonower of Mahatma 
Gandhi. He lived on the principles of 
Gandhiji. He was a selfless worker. I know 
every Chief Minister has shortfalls; every 
Chief Minister has plus points; every Chief 
Minister h:ls minus points. I will not 
compare Kamaraj-ji with the modern 
Sanyasis, wearing all kinds of Ggrua robes 
and having crores and crores of rupees in 
th~ names of their sons, da ughters aod 
daughter's in-law and facing the High 
Courts. 

And they are still saying. "I am a 
Sanyasi; I do not touch money -'. Kamaraj 
was a real sanyasi. On the da y Karnaraj 
passed away, he did not have any money in 
the bank. He was a real sanyasi. He was 
a real fo))ower of Gandhiji. And when we 
say that we will go back to the Kama raj 
era, we have this in our mind. I know, as 
a Chief Minister, one has so many things. 
But, after all, a Chief Minister does not 
have a talisman that he can change the 
whole State overnight or even in five years. 
What have you done in 20 years? Have 
you changed the life-style of the people in 
Tamil Nadu? (Interrupllolls) Look at the 
poverty line ... 

SHaI N.V.N. SOMU: We have given 
Jakhs of ptlttlU to Harijans and backward 
class people. You are following what our 
leader, Shri Karunanidhi. has done. (Inler­
rllJlllolU ) 

S. BUTA SINOH: Sir, have I C0m­
pared Kamarajji with any of the leaders ? 
Anoa was a great leader. We accept him. 
But why do tbey belittle Kamarajji today 1 
(InterruptlolU) Kamaraj was one leader who 
made the Tam iJi ans feel proud of being 
lndilllll. He said, "This country belongs to 
the people, to the whoJe people of this 
country, not only to those belonaina to one 
section or one language or ODe culture" . 
That was the greatness of Kamaraj. That 
is why we respect Kamaraj. 1 al sure the 

people have started realising this in Tamil 
Nadu. This is just a Constitutional provi­
sion which the House will be passing ... 

SHRI N. V.N. SOMU: Our leader 
built a memorial for Kamaraj, but you had 
taken away the charko from the memorial 
during the Emergency. 

S. BUTA SINGH: We stand by "ur 
commitment, and I am sure the Governor 
also stands by his commitwent. Tho 
employees' thing has been taken care of. 
I can say, seeing the way they have dealt 
with the cmplo)ees' strike-I am sorry. 
some of the Members made a false allega. 
tion that women were raped and tbey were 
manhandled; it is wrong and baseless and I 
repudiate that with all the strength at my 
command-tht' strike was bandied with the 
utmost care and consideration ... 

SHRIMATI GEETA MUKHERJEE 
(Pa nskura): Ob! Is it so ! 

S. BUTA SINGH: Madam, jf I were 
to quote some of the leadrtS belonging to 
)"Our Party on the handling of the strike, 
you know what happened? On tbe day the 
whole thing was resolved, your Party leaders 
went to the AdViser, Mr. G.V. Rama­
krishnan, and said, "Sir, we have faith in 
you ; we will request you to continue even 
after the popular Government comes so that 
you can soJv~ our problems". This was the 
confidence WIth which the strike was 
bandied ... 

SHRIMATI GEETA MUKHERJEB: 
Wbat are you aoina 1 

S. BUTA SINGH: This is their demand, 
your leaders' demand~ and we will consider 
it at that time, how best we can meet this 
demand. 

I am told that it was a big strike. 
it was a great challenge, it was a threat, 
but it was tackled very tactfully, it was 
tackled with a standard that befits • 
very efficient administration. I must say 
that I compliment and congratulate' the 
people of Tamil Nadu who understood the 
threat of the strike. Also I appreciate tho 
cooperation extended to tbe administration 
by aU the sections who agreed to that for­
mula and my siDcero thanks are due to 
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them because they have saved the State 
from some kind of a ella os. And I am 
lure, given this kind of cooperation, we will 
be able-we are seriously tryiog-to briog 
some kind of understanding between these 
two sections of the society, namely, the 
Vanoiyars and tbe Harijans. I am sure that, 
with proper understanding and with mutual 
confidence, there is no problem in this 
country which cannot be resolved. Our 
experience has shown; we have done JD the 
past in Tamil Nadu and we wiIJ do it. I 
am sure, with tbe cooperation of all political 
elements, we will solve this problem also­
wbere tbe Vaoniyars and the Harijans will 
come toget her. 

18.00 brs. 

Soon there will be a situation in which 
we can bave the elections. Hon. Members 
m~tioned about the cooperalive elections. 
And this cooperative election was to come 
after 13 years. But as pointed out by some 
of my colleagues-the hon. Mem~r Smt. M. 
Cbandrasekhar and Shri Kumaramangalam 
and 'my friend the last speaker that it was a 
fraud. How the people came to captule 
the cooperatives. How can they allow sucb a 
situation? We cannot allow exploitation 
of the people 10 Tamil Nadu through these 
dubious methods of capturing cooperatives. 
Therefore. in deference to the wishes of the 
hone Members, I am going to advise the 
State administration that they should give 
full opportunity to tbe small people to the 
common people so that they can become 
members. Oaly then. they should hold 
elections. 

With these few words, may I commend 
this Resolution to this auguS( House. It is 
Dot our intention to extend the President's 
Rule. But it is one of our duties. It is the 
constitutional obligation that we have to 
discharge. And I am sure the CO!lsultative 
Committee which is there. we will have a 
meetina of tbe Comuhative Committee. I 
win ait witb tbe boo. Members and we will 
discuss all tbe problems of the Tamil Nadu. 
With these words. I commend to thie; House 
that tbis Resolution be passed unanimously. 

MR. DEPUTY -SPEAKER: The ques­
tion is : 

"That this House approves the 
continuance in force of the Pro­
clamation dated the 30th January, 
J 988 in respect of the State of 
Tamil Nadu, issued under article 
356 of the Constitution by the 
President, for a further period of 
six months with effect from the 
30th July, 1988." 

The motion was adopted. 

18.01 brs. 

AI tlW stage, Shri N. V.N. Somu and 
some other hon. Members left llu 

House. 

MR. OEPUTY -SPEAKER: Sbrimati 
Sheila Dikshit. 

18.01 brs. 

BUSINESS ADVISORY COMMlTIEE 

Fifty-fifth Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE PRIME MINISTER'S OFFICE (SHRI .. 
MATI SHEILA DIKSHIT): Sir, I beg to 
present the Fifty-fifth Report or Business 
Advisory Committee. 

I would also like to announce in the 
Hou~ that the Bus.iness Advisory Com­
mittee has since decid«i that the Motor 
Vebicles Bill will be taken up one week later 
to give Members an opportunity to ao 
through it. 

MR. DEPUTY-SPEAKER: The House 
stands adjourned to re-assemble tomorrow 
at 11.00 A.M. 

18.02 brs. 

Th~ Lok S4bIta then adjourned 1m EInM 
. of Ihe CltJdc 0" Tlulrsday. JIIl.v 28. 1988/ 
Sravana 6, 1910 (Sata). 
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